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LOK SABHA DEBATES 

LOK SABHA 

Wednesday, August 9, 1961/ 
Sravana 18, 1883 (Saka) 

The Lok Sabha met at Eleven of 
the Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 
IndiaD Units III Coneo 

+ r Shri P. G. Deb: 

J 
Maharajkumar Vila,.a 

Ananda: 
Shri lndrajlt Gupta: 

-160. Shrl A. 1\1. Tariq: l Shri S. A. Mehdl: 
Shri Ra&"1iunatb Sin&'h: 
Shri M. B. Tbakore: 

Will the Minister of Defence be 
,leased to state: 

<a) whether Government has got 
latest information about the deploy-
ment of Indian Units in Congo; and 

(b> if so, the details of the same? 

TIle Deputy MlDlster of De1ence 
(Sardar MaJltbla): (a> Yes, Sir. 

(b) The deployment of our troops 
is governed by the requirements of 
the U.N. Command. The locations of 
our troops undergo alterations accord-
Ing to changing circumstances and as 
decided by the U.N. Command. 
Broadly speaking, the bulk of our per-
8C1JlDel sent to the Congo ue in 
Katanga and Leopoldville provinces: 
a detachment of our Hospital Unit is 
in Equateur and another together with 
a detachment of Composite Platoon, in 
,Kasai. 

Shrl P G. Deb: May I know whe-
157 (Ai) LSD-I. 

ther Indian troops have lately bef'n 
deployed in Katanga? 

Sardar Majlthia: As I have jus! 
said, they are changed frOm time to 
time as conditions arise, to mf'et the 
situation. 

Maharajkumar Vijaya AIIanda: 
May I know the number of jawans in 
Congo? 

Sardar MaJltbia: About a briiade. 

Shri lndrajit Gupta: One of the 
pre-conditions stipulated by the Gov-
ernment of India at the time of des-
patch of our first contingent was that 
when they were deployed in the 
Congo they should be kept as onc 
unit, and not split up and r,cattered 
Into separate groups. I would like to 
know whether this condition is being 
strictly observed and whether it i~ 
likely to be a1fected by further rein-
forcements, which it is reported, we 
may send in place of the Tunician 
contingent which has been withdrawn? 

Sardar Majithia: That condition is 
strictly being followed and I do not. 
think there is going to be any de-
parture from it. 

Sbri P. G. Deb: May I know what 
Is the expenditure incurred so far on 
our troops? 

Sardar Majithia: Their normal pay 
and allowances---whatever they are, 
when overseas. 

Shri Tyagl: In view of the threaten-
ing situation on our boMers, have the 
Government decided not to send any 
more troops outside on any foreign 
assignments? 

Mr. Speaker: It is a suggestion for 
action. 

Sbri Tyacl: Because froin that very 
place there has been II demand for 
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additional troops. I want to know 
whether Government have made up 
their minds not to send any troops. 

l\l? Speaker: The hon. Member is 
assuming that the anny that we have 
ts insufficient for our security pur-
poses. It involves so many other 
questions. 

Shri Tyagl: This particularly relat.,s 
lo the troops which have been deploy-
ed in a particular country outside and 
there has been a demand for further 
contingent of troops. I want to kn,?w 
what Government have decided. in 
view of the threatening Situation on 
the border. 

Mr. Speaker: The question the hon. 
Member is asking js- whether if we 
send another contingent, the troops 
we have would be sufficient to keep 
our border safe? 

Sardar Majithia: I should like to 
assure the House through you, Sir, 
that we have got sufficient forees with 
us. In any case, as I said, according 
to the agreement we can raise more 
troOp3 in lieu of our troops sent to 
the United Nations and that money 
will be reimbursed to us by the United 
Nations. 

Shri Tyagi: Was there any demand 
from the United Nattons for a fur-
ther contingent of troops from this 
country and what have Government 
decided with regard to that demand? 

Sardar Majithia: There has been a 
request for some troops. That is still 
under consideration. 

Sbri Ranga: Is there any time-limit 
fixed for keeping our troops there? 
Or is it proposed by the Government 
of India to suggest to the United 
Nations that there should be a tIme· 
limit so that our troops can come 
baek? 

Sardar Majithia: There cannot be 
any time-limit. We have said-to 
which the United Nations have 
agreed-that our troops shoulci be 
sent back as soon as conditions permit. 
They will not be kept there indefi-
nitely. In any case, they are being 
\,!ha~ed over from time to time. 

Coal Mcwement 

+ JS1ui Bam Krishaa Gupta: 
Pandit D. N. Tiwari: 

-161._ Shri Net Bam Negf: 
Shri RaghllDllth SiDch: 

L Shri RajeDclra SiDch: 

Will the Minister of steel, MiDea 
IlIUI Fuel be pleased to -state: 

(a) whether any effort is being 
made to move coa:! from the pitheads 
to various centres of consumption in 
the slack seasOn this year; 

(b) if so, the quanlity moved since 
the 15th May, 11161; 

(c) whether any appreciable reduc-
tion in stocks at pitheada h.. been 
effected; and 

(d) the quantity despatched for 
public consumption? 

'l'he MiDIster of Steel, Mines and-
Fuel (Sardar Swaran Siqh): (a) and 
slack season of the Railways com-
mences generally in .July. From .July 
this year the Railways have offered an 
increase in transport capacity by an 
additional 200 wagons per day in 
Bengal/Bihar fields. This will help 
in moving larger quantities of coal 
from pit-heads. 

(b) The total despatches of coal 
from the Bengal/Bihar fields to all 
categories of consumers during the 
months of May and June, 1961 were 
278,584 wagons as compared to 249,826 
wagons in the corresponding period· in 
196U. 

(c) No: but with the improved 
wagon availability from July onwards.. 
the scheme of moving coal by coastal-
shipping, and jj,beralisation of coal 
movement by road, it is expected that 
pit-head stocks may start going down 
after sometime. 

(d) The· total despatches to con--
SlZ,ners other than Railways Bunkers 
and Export, amounted to 90,89S 
wagons in May, 1961 and 82,559 wagonll-
(provisional), in June,_ 196L 
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Shri Ram Krisban Gupta: May 1 
know how far the scheme to move 
coal by ship has been successful and 
how much coal has been moved by 
this means? 

Sardar Swaran Singh: Movement in 
the month of May was quite con-
siderable, but the tempo could not be 
kept up in June. I have not got the 
exact figures of the quantity that was 
moved by sea. If Ii separate ques-
tion is tabled, I will certainly supply 
the information. • 

Shri Ra&'hunath Sin&'h: May I know 
the rate being paid fo the cOastal 
shipping and the railway per ton? 

Sardar Swaran Singh: There is 
difference; as the House is no doubt 
aware. to move by sea it costs more. 
But the decision has been taken that 
the addit:onal expenditure incurred in 
movement 'by sea will .be reimbursed 
from a pool which has been created 
by imposing an additlonal cess on all 
coal that is raised. 

Smi Tridib Kumar Chaudhuri: May 
know, Sir, if it is a fact that 

arrangements of coal movement have 
been made in such a manner and 
wagon allocation made in such a 
manner that the number of wagons 
which used to carry coal dcwn 
Moghalsarai Bnd other industrial cen-
tres have been reduced by 200 and 
that has 'caused coal famine in all 
the West Bengal district's? What 
steps are Government faking to re-
dress this situation? 

Sardar Swaran SJngti.: It is true 
that the additional wagons that were 
moving above Moghalsarai have not 
been replaced by an additional equi-
valent number in the overall pool of 
wagon availability. That has caused 
some difficulty in movement in the 
direction tDlrards Calcutta. I am 
seized of that situation I was in 
Calcutta about a week' ago and this 
matter was represented and I have 
Issued a general directive that when 
there is overall shortage, it should be 
equitably'borne by the consumer'! all 
over and no particular area should be 

put to greater hardship, if it can be 
avoided. 

Shri T. B. VittaJ Rae: Recently, that 
is, a week ago, it had been stated that 
some goods trains in the OIavakkot 
Division of the Southern Railway had 
to be cancelled -because there was 
shortage of coal. May I know how 
this shortage resulted? 

Sardar Swaran Singh: I have no in-
formation about this. The Railways 
might be in a position to give the 
correct information as to whether any 
train service was cancelled and, if it 
was cancelled, what was the reason 
therefor. 

Shri Mahanty: In v!ew\)f the grow-
ing volume of complaints regarding 
non-availability or coal to the essen-
tial users will it be possible for the 
hon. Minister to give a break-Up of 
the movement of coal State-wise in 
eastern India? 

Sardar Swaran Singh: That can be 
done, but it will take some time to 
coiled the inforfuation. If a ~eparate 
question is tabled, I will try to give 
whatever information is availab:e. 

Mr. Speak.er: But it will be an un-
starred question. 

Sbri Barish Chandra Mathur: In 
this connectIOn a high-powered com-
mittee was appointed. May I know 
the outcome of the deliberations of 
that committ.ee, the extent of wagon 
shortage and the programme for the 
future? 

Sardar Swaran Singh: I cannot say 
vrhich particular committee tl!e hon. 
Member has in his mind. This matter 
has been engaging our constant atten-
tion and there has been complete co-
ordination between the Ministry of 
Steel, Mines and Fuel, the Railway 
Ministry and the Transport Ministry 
because now shipping and movement 
by road also are involved. The pro-
blem is of day-to-day occurrence. 
Officers of the Coal Controll<!r's Office 
and the representatives of the Raile· 
way Ministry in Calcutta where most 
of these op'erations are centralised and 
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cO-ordinated meet almost from day to 
day. Whatever best can be achieved 
within the overall transport avail-
abilit-' is achieved. 

~"""'~: W~~~ 
~'!>'t~~f.!;~~mit 

~ ~ Ifi'RniT~or """" ~ ~ ~ iR 6iIi 
F~~? . 

~~~:~mr ij; 
~itwmr~it~'!>'t~ 
~~~~ I ~~~f.!; 
W lilt w f;;re;ft ~ ~ Cf~ iR 6iIi 
~ ~ ~, ~ ~ ~ I II 1fTirnT 
~ f.!; f;;re;ft ~ ~ ~ ~ ~ tu 
~.~~~~~~~ij; 
~ ~ ~ fl1<=r wiitiT ~ 
~ 'tiT ~M'.mm ~, Ifi'\lr.r 
'!>'t~~~I~~m 
;m '!iWr ~ fiI; Ifi'\lr.r 'tiT f;;ra;ft ~ ~ 
~iR6iIi~~~~~~ 
wamr'tiT'!>'t~~~f.!;~~ 
fiI;lrr ~ I 

Shrt S. M. Banerjee: I want to 
know whether it has been brought to 
the notice of the hon. Minister that 
the situation of coal and soft coke in 
U.P. has not at all improved and, if 
so, whether steps are being taken to 
see that beyond Moghulsarai it is 
actually sent to U.P. by road trans-
port because of transport bottleneck 
by train. What steps have been 
taken? 

Sanlar Swaran Singh: It is true 
that in U.P., Punjab, and Rajasthan 
and in parts of Gujarat and Maha-
rashtra where movement of coal took 
place in the direction above Moghul-
sarai the shortage is felt more than 
in other parts of the country. I haft 
said that in July the availability of 
wagons in the direction above Moghul-
larai has been stepped up. In the 
month of Julv particularly movement 
to U.P. has b.~n quite considerable. 
This might be so towards the end of 
June, but I think in the month of July 

the position has considerably im-
proved. 

Mr_ Speaker: May I suggest ODe 
thing to the hon. Minister? Time 
after time we get questions here 
about the coal situation. A number 
of hon. Members are interested in it. 
Therefore I would advise hon. Mem-
bers to send all their supplementary 
questions to the Notice Office and I 
will pass them on to the hon. Minis-
ter. He, along with the hon. Minister 
of Railways, might make, if possible, 
a consolidated statement relating to 
the coal position every Session until 
the coal position eases. That will 
give an idea as to how the industries 
have to cut their production and so 
on in advance. 

Sardar Swaran Singh: I shall do 
so with pleasure, but these questions 
will still be there. 

Mr. Speaker: That is inevitable, but 
to a large extent it would anyhow 
be eased. 

Shrt Tridib Kumar Cbaudhari: 
May I draw your attention to the 
fact that it is not only this Ministry 
which is involved in it but also the 
Railway Ministry? Therefore the 
questions may be passed on to both 
the Ministries so that we get a con-
solidated statement. 

Shrt T. B. Vlttat Rao: A complete 
break-down should be given. 

Sardar Swaran Slnch: May I 
clarify the position? It is true that 
two Ministries are involved in this, 
but I would like to assure the House 
that answers to questions about coal 
movement by rail are approved of by 
both the Ministries before they are 
given here. 

Shrl Tyaci: But nothing· could be 
done. 

Sardar Swaran SinI'h: Therefore 
there need not be any apprehension 
that there is lack of co-ordination. 

Shl'i Banp: But is it not bad tbat 
they go on accusing each other! 
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111'. Speaur, They will issue a joint 
statement. 

Sardar Swarall SiDgh: The statement 
will be on behalf of the Government. 
Whether I make it or the hon. Mini.-
ter of Railways -makes it is a matter 
for intemal arrangement. 

Shri Indrajit Gupta: The Transport 
Ministry is also involved because the)' 
are shipping 2 million tons of coal by 
sea. So, the Transport Ministry 
comes in too and there is a shortage 
of ships. 

Mr. Speaker: The statement wi!! be 
made on behalf of the Government 
which includes the Transport Ministry 
allo. 

T,,"o EnCiDeerinc CoDeees In Delhi 

+ .... ~<'{' Sbrl hdha ~i"n:-"-' 
*162. Shri Shree Narayan Das: 

Shri H. C. Hecla: 

Will the Minister of Scieadle Be-
_reb and CuI&ural Mairs be pleased 
to state: 

(a) whether it is a fact that Delhi 
will have at least two full-fleged 
Engineering Colleges in the near 
future; 

(b) if so, what is the nature of thia 
proposal and where they will be 
located; 

(c) what will be their capacity and 
the expenditure to be incurred on 
them; and 

(d) what will be the policy of ad-
mission of students? 

The MInister af ScienWie lteseareh 
and Cultural Mairs (Shrf Hama)'1lJl 
Kabir): (a) and (b). A college has 
heen esta·blished this year at Hau:!: 
Khas, but the plan is to stop new I·j-
milSions to the degree courses a t the 
Delhi Polytechnic with effect from the 
Academic Session IfH12-83. The new 
College of Engineering and Tech-
nology will conduct degree courses in 
the same branches as In the Delhi 
Polytechnic but will have larJel" 8d-

lXIlSSIODS. Post-Iraduate cOurseJ iD 
selected fields Will also be orgl:lised 
in the College in due course. 

(c) The annual admission capacity 
of the new College Wi'll be 250 stu-
dents for the first degree courses. 
The expenditure is estimated at: 

Non-recurring-Rs. 365:27 lacs. 
Ultimate Recurring-Rs. 34'53 

lacs. 

(d) Admissions will be made on an 
all-India basis subject to reservation 
of some seats for the ed·ucat.ionally 
backward areas and for Scheduled 
Castes and Scheduled Tribes. 

Shri Badha BamaIl: May I know 
whether it is a fact that many stu-
dents possessing the requisite mini-
mum qualifications are not gett:ng 
admission in colleges which :ire now 
there in Delhi? If so, what is the 
Government's advice to such students 
so that they find their career in engi-
neering fulfilled? 

Shri Hama)'1lJl Kabir: There are 
two aspects of the question. The 
number of candIdates for engineering 
courses is much larger than the num-
ber of places available any where in 
the world. We have expanded the 
facilities very considerably. At the 
degree level from less than 3,000 ad-
missions per year in 1947 the admis-
sions last year were almost 14,000. 
We canot go on expanding at that 
rate because then there might :Ie un-
employment of highly qualified 
engineers. We have also to keep in 
view the requirements of engi:leering 
personnel over the next five years. 
Keeping those things in view w(' :3"':" 
the best available students. T!w " 
who cannot get in should go in for 
science and humanities courses be-
cause it is equally important that 
really good students should take other 
subjects also, otherwise there wi:.l be 
a general lowering in the level of 
national life in different fields. 

Shri Badha Raman: May I know 
whether the Government will furnish 
this House with figures of students 
trom Delhi seeking admission and not 
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finding admission in the colleges hel'e 
for reasons explained by the hon. 
Minister just now and whether any 
counselor advice to such students to 
take alterna.tive careers is given on 
scientific or regular lines? 

8hri Bumayun Kabir: Yes, Sir We 
have actually advised many of these 
students to go to polytechnics because 
there has also been considerable ex-
pansion in the polytechnics and the 
fun capacity of admissions in poly-
technics has not been utilised. Also, 
there has been a little lowering of 
standards of students in polytechnics. 
So, many students can have useful 
training and employment if they ~o 
to polytechnics. 

Shri Shree Narayan Das: May 
know whether any assessment has 
been made as to the requirement of 
such institutions during the Third 
Five Year Plan and to what extp.nt 
that is met? 

Shri BumaYUn Kabir: Of coune, 
assessments have been made. The 
Third Plan was placed before ParlIa-
ment day before yesterday. Our 
broad estinlates are that by the end 
of the Third Five Year Plan there 
should be admission of about 20,000 
degree students for engineering every 
year. 

Shri Hecla: One of the ainls of this, 
as stated by the hon. Minister, IS to 
get Scheduled Caste and Schcdttled 
Tribe students into these colleges. In 
view of their poor condition, may I 
know why only one particular place 
has been cbosen--!c.r thls purpose and 
why reservatiOn for them cannot be 
made in all the colleges? 

Shri HumayUii Kabir: do not 
know how the hon. Member drew the 
conclusion that there is no reservation 
elsewhere. I was asked a question 
about Delhi and I gave the reply. 
That does not preclude reservations 
elsewhere. 

Shri TbiromaIa. Bao: Is it a fact 
that special tests, irrespective of the 
marks obtained by boys in the public 

examinatiOns, are being institut~d for 
students seeking admission from the 
southern centres? 

Shri HumaYDD Kabir: In the case 
of the All India Institutes we are 
having admission examinations for an, 
regardless of whether they come from 
the south or north or east or west. 
With regard to the Delhi Engineering 
College we propose to have from next 
year such admission tests. 

Shri Thirumala Rao: My question 
was whether special te~ts are being 
instituted for admission in the Delhi 
Engineering C<lllege which is being 
opened, in the case of students apply-
ing from the southern States, though 
they are highly qualified and better 
qualified than other ,boys. 

Mr. Speaker: He wants to know 
whether there is any discriminatory 
treatment. 

8hri Humayun Kabir: There is no 
discriminatory treatment whatsoever, 
and there cannot be, as you know, Sir. 
It there is any discriminatory treat-
ment, probably -somebody would inl-
mediately go to the H:gh Court or 
the Supreme Court. What the hon. 
Member has probably in mind is a 
certain difference in the qualifications. 
In the case of certain students from 
one or two universities in the South 
there is not a separate course in che-
mistry and physics and there was a 
combined course. Naturally, those 
who take a combined course cannot 
be regarded to have attaified the same 
standard as those who take them as 
separate subjects. 

Shri Thlrumala Rao: Arising out of 
this, may I ask whether Government 
ha.s recogwsed the P.U.C. qualification 
for admission into engineering colleges 
all over India? Govemnrent haye got 
some special reservation in -the WaF-
rangal College for stumrnts- coming 
from the northern colleges. Is the 
Pre-University Course certificate reco_ 
gnised as a standard qualification 
for admission and, if so, why is there 
this discrinlinaHon in the Delhi 
Engineering College whiCh is under 
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the direct management of the Central 
Government? 

S:iri Humayun Kablr: Under our 
arrangements we encourage students 
from one State to go and study in 
other States. So far as the regional 
colleges are concerned, only fifty per 
cent. of the seats in the college are 
reserved for students from that State. 
Out of the other fifty per cent, thirty 
per cent. are for adjoining States and 
twenty per cent. on an all-India basis. 
There is therefore no question of dis-
crimination. So far as the Pre-Uni-
versity Course Is concerned, the 
syllabi of the different universities 
are compared. The universities 
themselves lay aoWll the equivalence 
of the degrees and we have to be 
guided by their decisions in this 
matter. 

Shri Kalika Siagh: The Third Plan 
provides for 17 additional engineering 
colleges in India. But the rush of 
students is so great that in the new 
Allahabad Engineering College, out of 
13,000 students who applied only 200 
could be taken. May I know whether 
these seventeen colleges would meet 
the great rush of students seeking ad-
missions into engineering coIleges? 

Shri Humayun Kablr: 1 have al-
ready answered this. Our aim is to 
provide for about 20,000 entrants 
every year. We cannot increase that 
number to 100,000--1 am sure the 
demand will be there-because there 
will be no employment for these peo-
ple and we do not have the requisite 
teaching staff and equipment, and 
engineering college is a very expen-
sive business. 

Shri AJIt Singh SarhacD: 'May 1 
know whether the exarru-nation for 
admission would be held only at Delhi 
or it will be spread throughout the 
country? 

Shri Bumayun Kabir: For the All 
India Institutes the examinations are 
held at a number of different centres. 
I forget the exact number, but I be-
lieve it was over thirty or forty last 
year. Wherever there is a· sufficient 

number of candidates we hold them. 
But so far as Delhi is concerned we 
have not yet decided. It will be for 
the Governing Body-to decide, and 
perhaps ·they will take advantage of 
the examinations conducted by the 
All India Institutes in order to recruit 
their students also. 

8hri Supakar: May I know if there 
was any special reason for abolishing 
the Degree Class in Engineering from 
the Delhi Polytechnic, and whether all 
the 250 seats in the new Engineering 
College have been filled uP? 

Shri Bumayun Kabir: The transfer 
of the Degree Classes from the DeIhl 
Polytechnic was in accordance with 
the general recommendatiOn of the 
All India Council. Expeneilce haa 
shown that the existence of Degree 
and Diploma Classes ift the same ins-
titution reflects on both the courses. 
Therefore, in all the new institutions 
these are being separated. We have, 
however, in establishing this new col-
lege at Delhi, expanded the number. 
The number will be 230 ultimately. 
This year there will be 150 admissions. 
Of this number, up till now 142 seats 
have been accepted. 

Shri Ramanathan Chetilar: In VIew 
of the growing demand for more ,eats 
in Delhi, is there any proposal to 
have one more college? 

Shri Humayun Kablr:! have a,-
ready answered that we are going 
practically to double the admissions in 
this college. Therefore, for the pre-
sent there is no proposal to have any 
other engineering cOllege in DeIhl. 

Shri Venkatasubbaiah: In view of 
the shortage of technical institutions 
and polytechnics in the country, may 
I know whe>ther Government propose 
to come to the aid of private institu-
tions, especially in the economically 
backward areas, if they start techni-
cal institutions, by way of giving them 
Joans and graLts? 

Mr. Speaker: He wants to know 
whether private eflterprise is en-
couraged. 
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Sbri BumayuD Eabir: We have 
what we call the open-door policy 
under which we have encouraged the 
establishment of a large number of 
in;;;,:tutions during-the second Plan. 
And in the Third Plan, with certain 
modifications, the open-door policy 
will continue. 

Shri Tan&'amani: The hon. Miilister 
stated that those who are qualifying 
without subjects like physics and 
chemistry but with integrated subjects 
like physical science will be complete-
ly disqualified. Is it not a fact that 
in the P.U.C., both in the 'Maaras and 
Annamalai Universities, physical 
science is one of the subjects, and 
that it qualifies them for entrance into 
the engineering colleges? Is it not a 
fact that they are coonpleteiY i!ebarred 
from applying to this particular col-
lege in Delhi? 

Sbri BumayuD 1[ablr: The hon. 
Member probably did not catch the 
question asked by my hon. friend on 
the left. They are not completely 
debarred, but they have to submit to 
certain additional tests. 

Scholarships to Brilliant Students 

+ r Shrimati Da Palchoudhuri: 
Shri Ram B:rishan Gupta: 

*163. i' Shri Hem Raj: 
Shrl D. C. Sharma: 
Shri Ea1ika Singh: 

L Shri Achar: 

Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No. 321 on the 28th 
February, 1961 and state: 

(a) whether the scheme lor award-
ing a suitable number of scholarships 
to students of outstanding ability has 
since 'been finalised; and 

(b) if so, the details thereof? 

The Minister of EdncatiOD. <Dr. 
E. L. ShrimaU) , <a> The Scheme is 
expected to be finalised shortly. 

(b) Does not arise. 

Sbrimati Da Palchoadhuri: Atter 
all it is many months now since the 
first question in this regard was 
answered. May I know if there is any 
progress in the matter as to what will 
be the basis of assessing who are the 
brilliant students? 

Dr. J[, L. Shrimali: I am hoping 
to announce the scheme within a 
few weeks, probably before the end 
of this month. 

Shri D. C. Sharma: May I know 
whether these scholarships to brilliant 
students will be distributed terri-
torially or it will be done on all-India 
basis; and, if it is on an all-India 
basis, how it will be done? 

Dr. E. L. Shrimali: I shall be able 
to place the whole scheme before the 
House within a few days. 

Shri Achar: Will this come into 
effect from this academic year or 
from the next academic year? 

Dr. E. L. Shrimall: Our desire is 
that it should come into effect from 
this year, but the hon. Member will 
have to wait for a few days more. 

Shri Ram Erlshan Gupta: May I 
know whether any amount has been 
earmarked for this purpose? 

Dr. K. L. Shrimali: Yes, Sir. 

"" '1'0 \lITo m : 1l lI'@[ :orT'I'fT 
~if1r;~~~~l!iT'fiI1f 
mr it; ~ fi!;lrr 'I"Irr 'IT ~ ~ ...=tt 
~ vft, a'I' m ~ it;;wr ~ ~ I 
Dr. K. L. Shr1maU: At present 

there is no advisory body to look into 
the scheme. The scheme is being 
discussed with the various Ministries 
and, as I said, before the end of this 
month I hope to announce the whole 
scheme. 

Baja Mahendra Pratap: I am more 
interested in the dull students. What 
is being done to provide them witb 
bread and butter?' 
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Dr. J[. L. SIIrImali: I suggest the 
hon. Member may take care of those 
students. 

Shrl B. J[. Gaikwad: May I know, 
if the parent of a student of out-
standing ability earns more than 
Rs. 1,000 a month, is it necessary to 
give this scholarship to such a 
student? Secondly, I want to know 
what does he· means by outstanding 
ability. 

Dr. B:.. L. Shrimali: The scheme has 
not yet been finalised. All these 
questions will arise only after I place 
the scheme before the House. ,mn ~rfiI;~ ~, 

+ 
r~r.n~ 
l.n~~: 
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.mi lfO'lIT t\9 ~ H'q it; ~ 
JroI'~ n .. it;~it;~itlfl!: 
~l!I'Ttmmf.t;q;r~~ 
~~JroI'~~itt: ? 

The MInIster 01 SclenWlc BfiNreh 
and C1Iltarai Main (Shrl B_~ 
B:abir): Negotiations are still going 
on but in view of the agreement bet-
ween the three Governments, their 
nature cannot yet be divulged. 

Shrimatl Da PaIchoudhari: Is it a 
fact that the British Government have 
suggested, that the question of the 
disposal of the Library mould be ref-
erred to arbitration to· the Judicial 
Committee of the Privy Council? 
Have our Government any intention 
to accept this? 

Shri Humayun B:ablr: As I have 
eaid, the nature of the negotiations. 
cannot be divulged af this stage . 
Therefore, the han. Member's 
question cannot be answered. 

Shri Hem Barna: On a point of 
order, Sir, the nature or the ne,otia-
tions appeared in the papers With 
banner headlines that the three Gov-
ernments have agreed to refer the 
legal aspects of the dispute to three 
jurists of the Commonwealth and that 
India has agreed to that. At the 
same time, there is another thing that 
appeared that in micro-filming of 
books and other substances, 1I. nuge· 
expenditure would ·be involved. 
There are so many details. Papers 
canied, them in double columns. The 
hon. Minister says .... 

Some HOIL Members: What is the 
question? 

Shri Hem Barua: It is a point of 
order: not a question. My contention 
is this. When the Minister says that 
the nature of the negotiations cannot 
be divulged, I say dial the nature or 
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the negotiations is in print. It has 
been divulged in the press. 

Mr. Speaker: Order, order. 

Shri Bumayun Kabir: I was only 
going to submit that the hon. gentle-
men of the press are very intelligent 
:and very resourceful and they make 
.all kinds of suggestions and specula-
tion. 

Mr. Speaker: Order, order. A point 
of order has been raised. This is not 
the first time; similar points of orders 
have been raised from time' to time. 
On one occasion the hon. Prime Minis-
ter said like this. In many matters 
with respect to which our Minister of 
Defence has been claiming that-In the 
national interest it is not desirable to 
have it disclosed here, the terms of 
the contract, etc. appeared in the 
English papers and so on. What he 
then said was, somehow even when 
God himself cannot see, the journa-
lists will and t1iey come forward with 
all sorts . of imagination, sometimes 
with a view to draw out the persons 
in authority or persons responsible to 
make statements or counter-state-
ments. When once the persons have 
agreed that the whole thing should be 
kept secret, any amount of surmise 
on the part of the journalists or news-
papers ought not to be taken ad-
vantage of for the purpose of eliciting 
an authoritative statement on the 
ftoor of the House. Therefore, hon. 
MemberS' must be content with the 
speculations and wait until an autho-
ritative statement is made on the ftoor 
of the House. There is no point Of 
order. I am not going to allow any 
credence to be given to all this specu-
lation and draw out on the strength 
of that the Minister who thinks that 
the negotiations will be destroyed 
while they are in that stage. There 
would be no use in pursUing when 
such statements are made. There is 
.no point of order. 

Shrl Bem Baraa: May I submit 
humbly, I do not believe the report? 
'Somehow, the report has come out in 
"the papers. My contention is .... 

Mr. Speaker: I have given my rul-
ing on the point of order. . Next 
Question. 

Shri IDdrajit Gupta: How long is it 
likely to take? 

Mr. Speaker: Any slllliPlementary? 

Shri TangIllllllDi: I' would like to 
know whether, when the hon. Minis-
ter was in the U.K., he had discussed 
with the Commonwealth Secretary 
this matter and whether any time 
limit has been fixed as to by what 
time the entire matter will be 
settled? 

Mr. Speaker: How 1tmg wiD the 
netigoations take? 

Shri Bumayun Kabir: We will 
pursue the matter till we come to an 
agreement. Nobody can fix a time 
limit. 

Shri Kalika SiDgli:- May I know if 
complete agreement has been arrived 
at about the division of the India 
Office Library between India and 
Pakistan? 

Shrl Bumayan Kabir: I would only 
draw my non. friend's attention to a 
press note which was issiied jointly 
by us after dicussion with the Minis-
ter from Pakistan. I have noth1ng 
further to add. 

,Shrlmati Benu Chakravartiy: 
wanted to find out by what time 
these discussions will be made known. 

Mr. Speaker: He said that he is not 
able to say definitely when the dis· 
cussion will conclude. 

Some BOD. Members: How long? 

Mr. Speaker: What can be done? 
1'here are other parties to this dis-
cussion. 

Shrl Bem Baraa: In view of the fad 
that the contention of the British Gov-
ernment is that according to the 1935 
Act, the Library belongs to Britain, 
may I know what argument our Gov-
ernment ha:~e adl/"anced to support our 
case? 

Mr. Speaker: Next question. 
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*165. Shrl Yadav NaraJlUl ladhav: 
Will the Minister of Steel, Mines ud 
Flael be pleased to state: 

(a:) whether it is a fact that drilling 
for oil at Mahamadpur village about 
15 miles from Surat has been started; 

(b) if sO,with whose help the drill-
ing has been started; and 

(c) the 'results of drilling? 

. . 'l'Iae p,arHamentary SeeretBrJ to the 
lIIbPster of Steel, MiDes aDd I'ael 
(Shri G~eDdra Prasad Slnba): (a) 
No, Sir. 

(b) and (c). Do not arise 

Lt. Governor for Deihl 

+ r Mabarajkumar Vljaya 
ADanda: 

·166.~· Shri p. G. Deb: l Sbrl S. A. Mebdi: 
Shri Naval Prabhakar: 

Will the Minister of Beme Affairs 
be pleased to state: 

(a) whether there Is any proposal 
to ,appoint a Lt. Governor for the 
Union Territory .of Delhi; and 

(b) if so, when the Lt. Governor 
will be appoirtted? 

. The Deputy Minister of Bome 
Affairs (ShrbDati Alva): (a) No. 

(b) Does not arise. 

'MBbarajkumarVijaya ADanda: Is 
the Government aware that the people 
of' .Delhi 'are k~ on having a Lt. 
GOvernor? ' 

Mr. Speaker: It is a suggestion for 
'action. ,Next question .. 

l _ :; 

, Raja; .MaheadraP.ratap: By having 
a ,Lt;, Gcwemor _ will make ,the ad-
minisiratiOD; 'more, (IOstl.;y. ,When there 
<ii' the Corporatio .. even the Commis-
sioner is not needed. 

',r:Mr:·SPealker::~!!liK'1"i'~iij:. No. '167. 
. '. ", ." ""';'. .,.,',. I 

SlId M. L. Dwivedi: May 1 know ...• 

Mr. Speaker: I have passed On to 
the next question. 

BourkeJa ToWDShlp 

·167. Shri Goray: Will the Minister 
of Steel, Mlnies and FIIel be pleased 
to state: 

(a) what steps have been taken to 
provide amenities to the toWnship to 
the south of Rourkela, like water 
supply, lighting, drainage etc.; and 

(b) whether those wihose land was 
aequired have-'been given alternate 
land by way of compensation? 

The MiDister of Steel, MInes ud 
FIIel (Sardar Swaran SiDCb): (a) The 
provision of civic amenities to the 
old Rourkela township is primarily 
the responsibility of the Government 
of Orissa. Hindustan Steel have, 
however, agreed to supply ha:lf a 
million gallons of water per day for 
the township and industrial estate as 
soon as the State Government are 
ready with their distribution system. 
In fact, 50,000 lrallons a day is being 
supplied since the middle of 1957. 
Electricity for the civil township Is 
supplied from Hirakud. 

(b) The resettlement of the displac-
ed persons is entirely the State Gov-
ernment's responsibility. Compensa-
tion is generally paid in cash. How-
ever, the Orissa Government had al-
lotted waste land, which could be 
developed for agriculture, to the dis-
placed persons. It is not knowfl whe-
ther all those whose lands were ac-
quired were given alternative land. 

Shri Goray: May I know whether 
the State Government has sent .. ny 
reply or has taken any decision in re-
gard to the setting up of a munici-
pality in R.ourkela? 

Sardar Swaran SIngh: The state 
Government has ·been in iouch with 
the Hindustan Steel authorities and 
also with the Cellitral Government. 
Originally, it was proposed that there 
should be a joint civic 1lody for the 
steel townShtp as well as the old town . 
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But, I think now the laten·proposal 
is that there can be two separate 
civic bodies in charge ot the civil 
administration of file old town as dis-
tinguished from the sleel tOwnship. 

Shri ChiDtamODi Paaigraphl: May ! 
know whether it is a tact that the 
Hindustan Steel authorities want to 
ihave a separate civic body completely 
for the new township -of Rourkela and 
whether the State Government of 
Orissa has objected to this? 

Sardar Swaran SlnCh: I did not 
follow the question. 

Mr. Speaker: The hon. Minister just 
now said that the latest .position h to 
have two townships separately. The 
hon. Member wants to know whether 
the Orissa Government· have objected 
to the proposal to have separate 
bodies. 

Sardar Swaran 8111gh: A decisioll 
will be taken if the Orissa Govern-
ment agrees. The constitution ot 
civic bodies cannot be effected unless 
the State Government agreeS". 

Sbri Chlntamoni PllDigrahi: 
wanted to know if -tt is a fact that 
the Orissa Government has already 
objected to this proposal. 

Mr. Speaker: He says ultimately no 
decision will be taken without their 
consent. 

Shri BaDga: Have the Government 
given any consideration to the possi-
bility at doubling the over-head 
charges in regard to management and 
all the rest of it if they were to have 
two separate Municipal councils in-
stead of there being one? After all, 
it is only one town. One part of it is 
old and another new. 

Sardar SWarp 8iD&"h: This will also 
be kept in view when a final decision 
is taken. 

8lui Gora:r: I would like to know 
this from the hon. Minister. Suppos-
ing the State Government does not 
agree to the proposals that are made 
by you and takes a long time to come 
to a decision. What happens to 
nearly 1 lakh of people who are stay-

ing there? The town Is growm, 
without any amenities, proper sanita-
tion and all that. 

6ardar Swaran SIq'h: ProvisiOn of 
amenities goes on whether the civic 
body is there or not. I can assure the 
hon. Member that a satisfactory solu-
tion can be found and I hope that the 
civic body either two or one would be 
constituted before long. 

Shri Mahant:r: In reply to part (a) 
ot the question, the hon. Minister has 
stated that it will be the responsibility 
ot the Government of' Orissa to pro-
vide civic amenities. But-in view of 
the conflict between the notifled area 
committee of the steel town and the 
notifled area commiftn> of the Rour-
kela town-and the 'ract that it is no-
body's business and the dyarchy has 
been going- on, will the hon. Minister 
be pleased to state When htl is going 
to resolve the issue, since a lakh of 
population are continUing to live 
there without these civic amenities? 

8ardar Swaran SiDrh: I am not sure 
whether the premises of the question 
is correct. I have already stated 
that electrical energy has been sup-
plied to the old town of Rourkela. 
The hon. Member must have visited 
that town a larger number of tims 
than I have done, but I also have 
visited the old Rourkela town, and I 
think that the old Rourkela town is 
passing through a .boomof prosperity. 
I have also stated that we are sup-
plyin~ water for the old township of 
Rourkela. 

As regards the exact form of the 
civic body, that is a matter which has 
to be decided Ultimately by the Orissa 
Government, and I think that they 
will take a decision before long. 

Sbri Muhammed Elias: May I know 
whether the scheme for opening a 
technical school for the children of 
the displaced persons has materialis-
ed, and if it has not so tar materia-
lised, may I know when it will be 
opened? . • 

Sarclar SWaraD. SiDa"h: - I think th~ 
hon. Member is referring to a scheme 
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which was being sponsored by the 
Orissa Government. 

Shri Mnbammad EUas: I am refer-
ring to the one sponsored by the 
Hindustan Steels. 

Sarc1ar Swaran Singh: I think it 
was the Orissa Government who were 
thinking of starting a training school, 
not the Hindustan Steels, to my 
knowledge. 

Shri B. K. Gaikwad: What is the 
population of the Rourkela town? Is 
it a fact that the class IV ~ervant.~ 
have not been proVlded with quar-
ters? Class III servanls have been 
provided. but not class IV servants. 

Mr. Speaker. In the steel fO'Wnship? 

Sbri B. It.. Gaikwad: Yes. 

SlUdar Swaran Singh: I do not 
know the exact papulation of the ell-
tire complex, that is. the civil town 
as well as the steel town. 'l'Iie popu-
lation of the steel town has decreased 
as the tempo of construction has very 
much decreased nOW, and most of the 
construction work is now over. On 
the operational side, I think that a 
very large percentage of employees of 
various categories have been provid-
ed with accommodation. In a steel 
town, we do not want 10 repeat these 
distinctions of class IV or grade IV 
and the like. I think the hon. Mem-
-ber is drawing on some imagination. 
They are workers there. but there Is 
no question of grades there. 

Shri ChlntamODI. PanicrahI: The 
displaced persons in Rourkela have 
met the hon. Minister and have also 
sent representations to the effect that 
they have not been fully rehabilitat-
ed So far. May I know whether tbe 
hon. Minister has taken into con-
sideration their difficulties, and if so, 
what has heen done to remove those 
difficulties? 

Sardar Swuan Slnrh: They have 
been meeting me quite often. Their 
representatives also have been send-
ing applications and the like. The 
fact of the matter is 1ihat we have 
paid more than a crore of rupees by 

way of compensation, which meant 
the price for land, the price for 
houses, the price for everything that 
was there, including the trees etc., 
plus 15 per cent. Over and above 
that, the Orissa Government have also 
spent several lakhs of rupees in pro-
viding building grants-and in provid-
ing subsidies for reclaiming waste 
land and the like. 

When the tempo of construction 
was great, most of the displaced per-
sons wanted, quite natUrally, to have 
employment with' the constructin, 
firm because the wages were pretty 
high. They did not realise probably 
at that time that this was not per-
manent employment. So, when the 
tempo of construction decreased, a 
large number of them found them-
selves without employment, but that 
should be taken as a part of the 
game. I do not know what more 
could be done. 

Steel PlaDt for Andhra Pradesh 

+ 
.168 {Shri Rami Bedd7: 

. Shri Ram Krishan Gupta: 

Will the Minister of Steel, MInes 
Illd Fuel be pleased to refer to the 
reply given to Starred Question 
No. 1245 on the 1st April, 11161 and 
state: 

(a) whether Government have since 
examined the proposal to set up a 
steel plant in Andhra Pradesh; and 

(.b) if so, the result thereof? 

The MInister of Steel, MInes and 
Fael (Sardar Swaran SInih): (a) and 
(b). Investigations re'1Bting to the 
smelting of i'IIW materials from 
Andhra Pradesh are Underway at Ute 
National Metallurgical Laboratory, 
Jamshedpur. The first results en-
courage the hope that it would be 
possible to have an economic plant 
for the production of about 100,000 
tons of pig iron a year. In view of 
this a number of applications from 
private parties for a pig iron plant of 
100,000 tons capacrty, are bein:!l' active. 
ly considered. It is' expected that a 
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decision on these BiPPlications will be 
taken within the next few months. 

Shri BecIa: The bon. :Miniater has 
said that applications have beeD 
invited from private parties. May I 
know the number of applicatioIII 
received so far? 

Sardar Swarm Singh: I think the 
number is three or four, but I 
cannot give the exact number just 
now. 

Shri Banea: Between three and 
four, the hon. Minister could not 
make up his mind? 

Shri Beda: May I know whether 
there was any scheme that the Andhra 
Pradesh Government themselves 
should take up the question of settinl 
a steel plant, and if so, what has hap-
pened to that scheme? 

Sardar Swaran Singh: The Andhra 
Pradesh Government would know 
better, but I think that their PIan 
has already been published, and 
whatever is contained in the Plan is 
public property. 

Shri Venkatasubbalah: May I know 
whether any exhaustive geological 
survey has been made so as to assess 
the real quantity of iron ore avail-
able in Andhra Pradesh? 

Sardar Swaran Singh: Some 
investigation has been made, but I 
would not say that it is very exhaus-
tive yet. But even the survey that 
has been made so far shows that a 
plant of this size can be established 
there. 

Shri Ranga: Are we to understand 
that if tbe Andhra Pradesh Govern-
ment wish to start their own concern, 
there would not be any scope for any 
of these private parties to start their 
own plants there? 

Sardar Swaran Singh: That is • 
hypothetical thing. That depends 
upon the resources of the Andhra 
Pradesh Government. 

Mr. Speaker: The hon. Member 
wants to know whether if the Andhra 

Pradesh Government.' th~elves "!I'm 
undertake the starting of. this plantj 
the others will }>e .prevep:te~ fr?m 
starting their own plantrt . .' 

Sardar Swaran Singh:-Notn'" 
sarily; it will be considered if that 
eventuality aris~.· ... .' .. , . 

Ankleshwar OIUleld 

+ 

r Shri Bam. Xr~han Gupta: 
Smt s. A. MehIiI:' " 
Shri P. G. Deb: 
Shri D. c. Shli.Ima: 

.169 J 8hri Bem Barua: 
. "\ Shri Assar: l Shrimati Maflda Ahmed: 

Maharajkumar Vljaya 
Ananda: 

Shri P. C. Borooa'h: 

Will the Minister. of Steel, ·MiD. 
and Fuel be pleased to state: 

<a) whether Government have com-
pleted inquiry into the mishap to the 
seventh oil well at Ankleshwar' on 
the 19th May, 1961; and 

<b) if so, the result thereof! 

The Parliamentary Seer'ltary to the 
Minister of Steel, Min." 'and FUel 
(Shri Gajendra Prasad Sinha): (a:) 
and (b). The Oil and Natural Gas 
Commission who have enquired into 
the matter, have stated .that it h8a 
been established that the blow-~14 
was quite unexpected as it occurred 
from a very shallow sand horizon in 
which the presence of"ias.under bj,gh 
pressure was not apprehended as: .it 
was not encountered in .two wells 
closeby. The gas sand appears to .bti 
lenticular and very loealised. The 
producing sands of the .neld are llQi 
effected by this blow-out .... Tia~" pEir-
sonnel took all steps to sa~vag!l the 
equipment against all hazards. ~BiI­
have been taken to be prepared ·-(W 
such high pressure sands even at 
shallow depths in the ftlls' ! ttl' be 
drilled in future in this field." None 
of the workers was injureli; '.:. "',q ,r 

. '.: ... _. :"1. 

Mr. Speaker: What .is tile· dU'fic\ll,U' 
in reading the answer·, freely. ,Iln!i 
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clearly? I have not been able to 
follow the answer because it hal been 
read out in driblets. 

Sbri Rauga: He is not the only 
person who does so; there are several 
other Ministers also who read like 
him. 

Shrl Gajendra Prasad Sinha: 
allaH read out the answer again. 

(The anSWeT was again read out) 

Shrt Ram Krishan Gupta: May 
know what is the latest position? Has 
the damaged well been repaired? 

The Minister of Mines and on (Sbri 
1[. D. Malaviya) : The accident is 
over. Now everything has been 
repaired. Whatever could be done has 
been done to salvage all the parts of 
the equipments that could be salvag-
ed. Machinery worth about Rs. 7 
lakhs to Rs. 8 lakhs has been lost in 
this accident. 

Shrl Hem Barua: May I know 
whether technical and other inquiriel 
into the causes of this blow-up were 
conducted by any experts, and if so, 
what is their opinion about it? 

Shri K. D. Malavlya: Yes, all 
. inquiries have been conducted by the 

experts available to us. We know 
that this was perhaps unavoidable. At 
shallow depths from sand horizon 
some blow-out of gas does occur un-
predictably. So the accident was 
unavoidable. 

Shrt P. C. Borooah: May I know if 
the report of the inquiry reveals that 
the mishap could have been avoided 
with a little bit of more cautiousness? 

Shri K. D. Malaviya: That was 
what I said. Perhaps such accidents 
are not avoidable because no one 
knows at what depth and at what 
pressure such gas or oil could be 
encountered. At any rate, the scd.' 
dent was not very serious and no 
damage has been done to the main 
oil well. 

+ 

r Sbri Ram Krishan Gupta: 
Shri Chuni Lal: 
Shri Prakash Vir Shastri: 
Sbri Barish Chandra Mathur~ I Shri S. M. Banerjee: 
Sbri Vajpayee: 
Shrl Kodiyan: I Shri Narayanankutty Menon: 
Shri Punnoose: 

·170. -< Shrimati lia Palchoudhuri~ 
Shrl M. K. Kumaran: 
Shri Bibhuti Mishra: 
Shri N. R. Mumswamy: 
Shri Sarju Pandey: 
Shri Khushwaqt Rai: 
Sbri Hem Raj: 
Shri Warior: 
Shri Nagi Reddy: 

l Sardar Iqbal Singh: 
Will the Minister of Home Affairs 

be pleased to refer to the reply given 
to Starred Question No. 1905 on the 
4th May, 1961 and state: 

(a) whether Government have 
considered the proposal to ban com-
munal parties; and 

(b) if so, the decision taken in this 
regard? 

The Deputy Minister 01 Home 
Affairs (Shrimati Alva): (a) and (b). 
Government have given some thought 
to this proposal. It will be further 
considered at the forthcoming Con-
ference with Chief Ministers of States. 

Shri Ram Krishan Gupta: In answer 
to the original question, it was stated 
that Government would have to 
define what is a communal party. 
May I know whether any decision 
has been taken in this regard? 

Mr. Speaker: That is what was said. 
The Chief Ministers are meeting 
shortly. 

Shrl Ram Krishan Gupta: want 
to know whether any decision has 
been taken regarding the definition 
of a 'communal party'. 

The Minister of Home Affairs (Shrl 
Lal Bahadur Shastri): No such deft-
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nition has been prescribed nor any 
decision taken on that point. The 
first point to consider is whether it is 
desirable or advisable to make any 
such laws. We have given full 
thought to this matter and this prob-
lem was discussed at length in the last 
meeting of the Chief Minister held on 
.June 1 and 2. The general opinion 
was that no such "law should be 
framed at present. However, it was 
suggested that action should be taken 
or the law should be amended in 
~rd~r to prevent individuals from pro-
moting communal disharmony or 
acting in a way which creates bitter-
ness between different communities. 
We have, therefore, decided to amend 
section 153A of the Penal Code; we 
will be introducing the Bill here 
"very soon. 

~ ~ftf ~ : ~ f.fmr 'l1f it; 
~ 'CI1t it; ;rtlf ~ <rrfurt ororffi t \:!if 
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~ '"'" ~ """" : ~ 6'ti ~ 
trio ~ iffif ~. ~ ~ ~ ~ 1Rf<'IT ~. 
~~~~~~ijl~*lr'l'" 
'flfezi'f it; iI1't if ~ I t:rf.r.if ~ ~ ~ 
!ffir 'fiT w;m: ~ t ~ ~ mm: ~ 
~ if 'IiTlm ;aor.:rr ~ t. ~ 
~~w~ifi't~~ 
f1f'm ~T ~ ~. ~ ij"~ ~ fif; \iij" 

~if'4T~f.r.J~it;~ 

~1~.~fif;~1fIfit; 
;rtlf~ ~ ~ it; ifl1J ~~ if 
~ 'IiTlm if ~ \iIN; I ~ ~ ~ 
m~it;;;T~~m~ 
~ ~ "'9,f'1c!'1., ..rt ~ ~ ~ 
~'Ift~~f1f'm~ I 

~~~: w4'~ 
;;n;:r e<m ~ fif; ~ W if ~ w SI"iIiT\ 

if~~t;;ft~~..rt 
mt4 ~ ~ ...,. 'fiNuIT ~ t, 
1IR ~ <frq ~ WSliiilf'l'fi lfflf it; 
~~ ~ ijl"lle:lf'lifldl iji)~ 
~ t, ~ ~ if ~ lfflf it; f.1ll '4T 
~~1Ift~? 

~"""~~:~ .. 
om l!ifo;r ~ I lI"'fi'm eft<: ~ 'fiT ~ f.orif 
~T ~ ~ ~ ~ 'fIflprt, ~ 
~~~,~~\:!if~ 
~;tt~'4T ~ W ~ 
~ ~..rt ~ ifI¢ t, ~ ~ 
m:r iji"lla:lf'l'fidl ~ w;m: ~ ~, 
~ ~ ~ '1ft ~ t mrfl" argcr om 
~~~~lfT~W;¢'t 

~~I 

~ SIIfIT~ ~ ~'" : ~Uf!ff ~a:If, 
iro~~'IT I 

toil' tn1I~r :~~it;~~~ 
~t,~Wit~~it; 
~ifllR~~~it;~if 
ftro"ef ~ i ~ ~ ~ ~ fif; 
~ 'fliR ~ 4"iJ <'PTf.r it; 5ffifR ~ 
~ ~ ~ ~ miT f1f'm 
ifI"W, ;;ri!f.t; ,~ ~ ;;ft ~ t fif; ;;ft 
~~~~~~~~ 
~ fif>lfT tIlIT fif; ~ "!I"ifI"R 'fiT ~ 
<'fl"If.\" ...,. \l1"~4'fidi ~ ~, 1IR \:!if 

~it;~~~~ 
;;ft ijIHIa:lf'l'fidl ..rt ~;;r;r ~ t I 
~ ~, irtr ~ ~ fif; ~ 
~ if ~ Sl"l"d" fif>lfT \iIN; i 
Mr. Speaker: He may straightway 

ask the question. He finds a con-
tradiction between the statements of 
the hon. Deputy Minister and of the 
hon. Minister. . 

Shri Rll«hunath Slnp: There is no 
contradiction. 

IIf\' \1m ~ ~ : ;;It ;r(\' I 
q1R~~~~..rt~ 
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'aTm~~~;;mr~~ I 
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Shri Sampath: This particular 
'answer may be given in English also. 

Shri Lal Bahadur Shastri: I said 
·'that there is no contradiction between 
the reply read Ollt by my hon. col-
league, the Deputy Minister, and what 

'1 said in reply to a supplementary. I 
wanted to clarify that in the last 
meeting of the Chief Ministers this 
matter was considered. Of course, 
'when a law i' (0 l" made, all the 
aspects of the prob:.:n "ave to be 
'very carefully examined; t!le consti-
tutional and other aspects especially 

'have to be gone into. It was there-
fore after full deliberation and consi-
·-deration by the Chief Ministers 
,decided that this matter, namely, the 
desirability of declaring communal 
organisations as unlawful, should be 
deferred for the time being, and the 
'law should be amended in order to 
remain vigilant and take strict and 
'effective action against those indivi-
duals who promote communal dis-
harmony. 

':757(Ai) L.S.D.-2. 

I think I have clarified it that there 
is no inconsistency because we defer-
red, but I also said that the question 
of declaring communal organisations 
as unlawful cannot be ruled out. I 
myself personally feel that a situation 
may arise and the activities of com-
munal organisations may be such that 
if the Government finds it impossible 
to tackle them or handle them under 
our existing laws, well, we may have 
to consider a' fresh law, making a 
fresh law, or taking some other steps 
by the help of which it would be 
possible to declare these organisations 
as unlawful. 

Shri Punnoose: I would like to 
know whether he has learnt the latest 
technique which we have developed 
in the South, by which an accredited 
leader of a recognised communal 
party is taken out, exposed to the 
Sun for a few hours as independent, 
and then promoted to the highest 
place in our democracy. I would like 
to know whether he has imbibed a 
lesson from this wonderful experi-
ment. 

Mr. Speaker: There is no good put-
ting up an individual case. 

WRITTEN ANSWERS TO 
QUESTIONS 

ServIce of LibrariaDs 

'171. r Shri Chuni Lal: L Shri Ram Krishan Gupta: 

Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No. 88 on the 17th 
February, 1961 and state at what 
stage is the question of creation of 
the Service of Librarians? 

The Minister of Education (Dr. 
K. L. Shrimalil: The matter is under 
active consideration. 

• ,! 
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Petroleum Imports r Shri D. C. Sharma: 
Shri p. G. Deb: 

\ 
Shr~ p. C. Boroo~h: 
Shrl S. A. Mehdi: 

i Shri B. Das Gupta: 
*172. i Shri Aurobindo Ghosal: 

Maharajkumar Vijaya 
I ADanda: I Shri Morarka: 

Shri Hem Barua: 
l Sbri Sadhan Gupta: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether Government have urged 
the private oil companies in India to 
accept part payment for petroleum 
imports into the country in rupees; 
and 

(b) if so, the decision taken by them 
in this regard? 

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) No, Sir. 

(b) Does not arise. 

Hindi Medium in All India Service 
Examinations 

r Shri M. K. Kumaran: 
Shri D. C. Sharma: 

i Shri Ram Krishan Gupta: 
*173. ~ Shri Chuni Lal: 

I Shri Ajit Singh Sarhadi: 
L Shri Hem Barua: 

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Starred Question No. 850 on the 
15th March, 1961 and state: 

(a) whether any final decision has 
been taken regarding the question of 
introducing after some time Hindi as 
an optional medium in the examina-
tions held for recruitment to the All 
India Central Services in accordance 
with paragraph 9 of President's 
Order dated 27th April, 1960 which 
was under consideration by the 
U.P.S.C.; and 

(b) the date from which the deci-
sion in this regard is likely to be 
implemented? 

The Minister of Home Affairs (SlId 
Lal Bahadur Shastri): (a) and (b). 
The decision to introduce Hindi as an 
optional medium for the All-India and 
Higher Central Services ExaminatioD 
is contained in the President's order 
itself. The date from which this 
decision should be implemented is 
stili under consideration. 

Sui Gas from Pakistan 

r Shri Hem Barna: 
I Shrl Goray: 
I Shri Ram Krishan Gupta: I Pandit D. N. Tiwari: 

Shri Kodiyan: 

I Shri Pangarkar: 
Shrimati lIa Palchoudhuri: 

'174. ~ Shri Damani: 
I Shri N. R. Muniswamy~ 
I Shri P. C. Borooah: 
I Shri P. G. Deb: 
I Ma:'arajkumar Vijaya-
I Anand: l Shri D. C Sharma: 

Sardar Iqbal Singh: 

Will the Minister of Steel, MiDes 
and Fuel be pleased to refer to the 
reply given to Starred QUestiOD 
No. 1583 on the 18th April, 1961 and 
state: 

(a) the progress since made for 
obtaining Sui gas from Pakistan; 

(b) the terms and conditions anti 
the rate to be paid by India; and 

(c) the approximate quantity that 
would be made available in India 
during the first six months? 

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) to (c). 'l'be 
Pakistan delegation, led by Major 
Gen. Hayauddin visited India at tbe-
end of April, 1961 and held explora-
tory talks. The Pakistan Delegaticm 
promised to furnish' additional infor-
mation regarding source of supply. 
delivery points, pressure of gas, 'let-
ting up of purification plant, quantity. 
price, date and period of supply. 
This information is still awaited from 
Pakistan. 
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Purchase of Mechanical Spare Parts 

r Shri Nek Ram 'Negi: 
*175. ~ Shri Ram Krishan Gupta: 

L Shri Hem Barua: 

Will the Minister of Defence be 
pleased to refer to the reply given to 
Starred Question No. 87 on the 17th 
February, 1961 and state: 

(a) whether Government have since 
received the report of the Enquiry 
Committee set up to enquire into the 
deal with a Canadian firm which 
supplied spare parts for army mecha-
nical transport vehicles; 

(b) if so, what are the details of 
the recommendations made by the 
Committee; and 

(c) which of these recommenda-
tions have been accepted by Govern-
ment and which are those that have 
been rejected? 

The Minister of Defence (Shri 
Krishna Menon): (a) Yes, Sir. 

(b) and (c). The recommendations 
and observations made by the Com-
mittee are under detailed examination 
by Government. As the Committee 
was set up on the recommendation 
of the Public Accounts Committee, a 
copy of the report together with the 
action taken on the recommendations 
contained in the report will be sent 
to the Public Accounts Committee as 
soon as possible. Copies of the report 
will also be placed on the Table ,}f 
the House in accordance with due 
procedures. 

UNESCO Scheme for Compulsory 
Primary Education in Asia 

*176 J Shri Shree Narayan Das: 
. L Shri Radha Raman: 

Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No. 1049 on the 23rd 
MarCh, 1961 and state: 

(a) whether the scheme for the 
introduction of compulsory primary 

education in Asia prepared by 
UNESCO has been introduced in a 
number of countries of the region; 

(b) if so, the names of such coun-
tries; and 

(c) the nature of India's partici-
pation in the implementation of the 
scheme? 

The Minister of Education (Dr. 
K. L. Shrimali): (a) to (c). A state-
ment is laid on the Table of the 
House. 

STATEMENT 

There is no scheme as such pre-
pared by UNESCO for the introduc-
tion of compulsory primary education 
in Asian countries. The major effort 
in attaining this objective will have 
to be made by the countries concern-
ed on the basis of their own national 
plans. 

2. However, a plan was prepared by 
UNESCO with the object of furnish-
ing a basis for developing a pro-
gramme of action at the national, 
regional and international levels to 
achieve universal, free and compul-
sory primary education in Asia. It 
laid the major responsibility for 
attaining this objective on the gov-
ernments of the Member States con-
cerned and called upon UNESCO to 
give some assistance to national pro-
grammes, to sponsor important 
regional activities and to encourage 
programmes of bilateral. multi-lateral 
or international assistance to the Asian 
Member States to enable them 
to achieve the goal. The programme 
was to be coordinated on a reginal 
basis by UNESCO. 

3. The countries participating in the 
Unesco Regional Programme are:-
Afghanistan, Burma, Cambodia, Ceyon, 
India, Indonesia, Iraq, Korea, Laos, 
Malaya, Nepal, Pakistan, Philippines, 
Thailand and Vietnam. 
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Muslim Population in Assam 

r Shri Barish Chandra Mathur: I Shri Shree Narayan Das: 
Shri Radha Raman: 
Shrimati Da Palchoadhuri: 
Shri Assar: 
Shri Vajpayee: 
~h1'i Khushwaqt Rai: 

I Shri Hem Raj: 
·1 Shri P. C. Borooah: 

Shrimati Maftda Ahmed: 
Shri Aurobindo Ghosal: 

1 Shri Raghunath Sinch: 
"179. Shri Hem Barua: 

Shri LUadhar Kotoki: 
Shri Sapakar: 
Shri P. G. Deb: 
Dr. Ram Subhag Sinch: 
Shri Prakash Vir Shastri: 
Shri D. C. Sharma: 
Shri M. B. Thakore: 
Maharajkumar Vijaya 

Anauda: 
Shri K. B. Malvia: 
Shri Rajendra Sblgh: 

Will the Minister of Home Main 
be pleased to state: 

(a) how great increase in Muslim 
population of Assam is explained; 
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(b) to what extent it is due to 
unauthorised immigration from Pakis-
tan; and 

(c) what' steps are being taken to 
purge Assam of this element and stop 
future unauthorised immigration? 

The Minister of Home Mairs (Shri 
Lal Bahadar Shastri): (a) to (c). 
The population figures of 1961 Census 
according to religion have not yet 
been tabulated but the work has been 
taken in hand. It is only after these 
figures become available that it would 
be possible to say with certainty 
wbether there has been any marked 
increase in the Muslim population of 
Assam and the reasons therefor. In 
the meantime, necessary steps have 
been taken to tighten up vigilance on 
the border to check unauthorised 
immigration from Pakistan. Such 
Pakistani infiltrants as are found in 
Assam are being dealt with under the 
appropriate law. 

Defective Oil Pipeline 

r Shri T B. Vittal Rao: 
S,I,'i Nap Reddy: 
Shri Indrajit Gapta: 
Shri Narayanankutty Menon: 
Shri PalUloose: 

I Shri ArjlUl Sinrh Bhadaaria: 
*180. ~ Shri Warior: 

1 
Shri Kodiyan: 
Dr. Ram Subhar Sinrh: 
MaharaJkamar ViJaya 

I Ananda: 
L Shri Raghllllath Singh: 

Will the Minister of Steel, Mines 
and Fael be pleased. to state: 

(a) whether it is a fact that 
twenty-five to fifty per cent of the 
pipes supplied by the Rourkela Steel 
Plant meant for the pipeline to 
Gauhati Refinery have been rejected 
as being below specification; 

(b) if so, whether any enquiry has 
been conducted into the same; and 

(c) the result of enquiry? 

The Minister of Steel, Mines and 

Fuel (Sardar Swaran Sinrh): (a) No, 
Sir. Pipes are inspected and passed 
lit the plant itself by the inspection 
IIgency. Rejections which vary from 
month to month are nothing abnor-
mal. It only means that the pipes do 
not pass the rigid API specifications. 
Pipes which do not pass the API test 
ean be used for other commercial 
purposes. 

(b) and (c). Do not arise. 

Neyveli Project 

{ Shri Kanhan: 
*181. Shri T. B. Vittal Rao: 

Will the Minister of Steel, Mines 
and Fael be pleased to state: 

(a) when the full 
operations will be 
Neyveli; 

scale mmmg 
undertaken at 

(b) what is the estimated cost per 
ton of lignite: and 

(c) the likely output at the end of 
the year? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) 
The full scale mining of li~ite is 
expected to commence by March, 1964, 
when all the lignite consuming units 
of the. Integrated Lignite Project, viz. 
thermal power station, fertiliser plant 
and the briquetting and carbonisation 
plant, lire expected to go into full 
production. 

(b) Rs. 10 per ton at the pit head, 
according to present estimates. 

(c) The likely output of lignite at 
the end of this year would be about 
25,000 tons per month. This is the 
quantity required for the first unit of 
the thermal power station which will 
be commissioned by the end of the 
year. 

Bhilai Steel Plant 

*182. Shri Indrajit Gupta: Will 
the Minister of Steel, Mines and Fuel 
be pleased to state: 

(a) whether an accident involving 
workers of the coke oven plant at 
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Bhilai wok place on the 11th May, 
1961; 

(b) if so, the number of fatal and 
other casualties caused; 

(c) whether the causes of the acci-
dent have been investiiated; and 

(d) the steps taken to prevent 
recurrence? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) to 
(d). A stat~ment i8 laid on the Table 
of the House. 

STATEMENT 

The Hindu.tan Steel Limited have 
reported that on the 11th May, 1961, 
'there was a minor accident at the 
Coke oven plants of the Bhilai Steel 
Project; only one worker was involv-
.ed in the accident. The worker was 
injured. The accident was due to lack 
~f care on the part of the worker in 
tightening the nut, with the result 
-that the spanner stipped from his hand 
and hit the thumb of his left hand 
causing injury on the thumb with 
avulsion of nail bed. 

The safety Engineering Department, 
-the Electrical Inspector and the Crane 
Engineer have been carrying out 
inspections of all construction and 
'Other works in the projeet. Safety 
llppliances have been supplied to 
workers. The safety organisation 
functions as an independent entity 
and points out defective works and 
unsafe practices, if any, and suggests 
.improvements in the safety standards 
of the project. Arrangements for 
display of posters, screening of safety 
films, relay of short talks on safety 
are being made to promote safety 
consciousness amongst the workers. 

Coal Movement 

"183. Shri Hem Raj: Will the Minis-
'ter of Steel, Mines and Fuel be 
pleased to state: 

(a) whether it is a fact that the 
National Coal Development Corpora-
tion has not been able to utilise the 

empty wagons put at its disposal by 
the Railway Board; 

(b) if so, the reasons therefor; and 

(c) the steps so far liken to co-
ordinate the activities of both National 
Coal Development Corporation and the 
Railway Board? 

The Minister of Steel, Mines and 
Fuel (Sardar S waran Singh): (a) to 
(c). There have been occasions when 
the National Coal Development Cor-
poration was not able to utilise all 
the empty wagons placed at its dispo-
sal by the Railways. Such a situation 
arises due to reasons beyond the con-
trol of the Corporation. For that mat-
ter, similar situations may arise even 
in other collieries and not in the Cor-
poration coliieries alone. The factors 
which cause non-utilisation of empties 
are temporary failure of mechanical 
devices, failure of power supply and, 
sometimes, irregularity in the time of 
arrival of pilots with empty wagons. 
By and large, however, all the wagons 
supplied by the Railways are fully 
made use of. The allotment of 
wagons is now under a revised sys-
tem by which the bulk allotment is 
made by the Coal Controller for all 
collieries, including the Corporation's 
collieries, and the day to day allot-
ment is done by the Railways them-
selves. There is thus close liaison 
between authority making the bulk 
allotment~ and the Railways. Co-
ordination meetings are also held 
periodically between the representa-
tives of the National Coal Develop-
ment Corporation and the Railways 
when all matters in respect of allot-
ments, supplies and leftbehinds etc, 
are discussed. 

Mekong Project 

r S2r~ar Iqbal Sin~h: 
Shrl A. M. Tariq: 

'184.~ Shr~ P. C. Borooab: 
I Shrl D. C. Sharma: l Shri Indrajit Gupta:. 

Will the Minister of Finance 
pleased to state: 

.... - "F 

be 
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(a) whether the Government of 
India have sent two senior engineers 
to carry out a preliminary survey in 
connection with India's participation 
in the Mekong Project; 

(b) whether they have submitted 
their report in respect of the survey; 
and 

(c) if 50, what are their main 
findings? 

The Deputy Minister of Finance 
(Shrimati Tarkeshwari" Sinha): (a) 
and (b). Yes, Sir. 

(c) A statement is laid on the 
Ta!:lle. 

STATEMENT 

1. The TonIe Sap barrage holds out 
the promise of providing a very bene-
ficial project which among other 
things. will increase the production 
of fish, ensure the continued existence 
of Great Lake by increasmg water 
level slightly in the dry season and 
contribute to a reduction of 1 to Ii 
meters in the flood peaks in· the 
lower delta. 

2. There are two alternative sites 
for the location of the barrage for 
which investigations and economic 
studies will have to be made before 
a final choice is made. 

3. The barrage which wiIl also have 
a fish ladder and shiplock will have 
to be designed to ensure reasonable 
flexibility. 

. 4. The designs and estimates can be 
prepared by the Central Water and 
Power Commission in New Delhi. 

5. It wiII be necessary to establish 
a soil and concrete laboratory in 
Cambodia for carrying out tests for 
the selection of suitable constuction 
materials and determining their 
engineering properties. 

6. Training facilities have to be 
afforded in India to a few Cambodian 
and Vietnamese Engineers. 

Land in Deihl 

r Shrimati MaimooDa Snltaa: 
I Shri Radha Raman: 
I Shri 5hree Narayan Das: 
I Shrl Hem Barua: 

*185 . .J Shr~ Ajit Singh Sarhadl. 
") Shrl D. C. Sharma: 
i Shr; P. G. Deb: 
I Dr. Ram Suhbag Siqh: l Maharajkumar Vijaya 

Ananda: 

Will the Minister of Home Atral-. 
be pleased to state: 

(a) whether about 8,000 acres of 
land out of 31,000 acres frozen by the 
Delhi Administration is proposed to· 
be released as a first step by Oeiober, 
1961; 

(b) if so, how much of this wiII be· 
allotted to the low income group co-
operatives and house building societies 
and on what terms; 

(c) in how many instalments these· 
societies will be required to pay for 
the land to be leased out to them and' 
when will these instalments fall due;. 
and 

(d) how long will it take to release-
the total area of 34,000 acres? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a) 
to (d). A statement is laid on the 
Table. of the House. 

STATEMENT 

(a) and (d). It is proposed to make 
available 2,000 plots by the end of" 
October, 1961. Out of the 34,000 acres 
of land which has been notified for 
acquisition, about 8,000 acres will be 
acquired and developed in the first 
instance. The details of the scheme 
in regard to the acquisition, develop-
ment and disposal of this land are 
contained in the Statement laid on 
the Table of the HOuse on the 23rd, 
March, 1961 in reply to a Notice under 
Rule 197 from Shri P. G. Deb. No 
decision has yet been taken about the 
acquisition and development of' tile 
remaining land, which. has been noti-· 
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fied under Section 4 of the Land 
Acquisition Act. 

(b) Out of the 8,000 acres to be 
developed in the first instance, about 
850 acres are proposed to be allotted 
to House Building Cooperative Socie-
ties and Industrial Co-operatives. 
There are people belonging to low-
income group in almost all the co-
operative house-building societies and 
it is, th~refore, difficult to say at this 
stage hOW much land will be aIlotted 
to such people. The price to be 
charged for undeveloped land allotted 
to the cooperative house-building 
societies will be the actual cost of 
acquisition pills a small additional 
charge 10 be merged in the price of 
the land on a suitable basis so as to 
provide funds for subsidizing low-
cost housing, expenditure on over-
heads and future financing of similar 
projects. 

(c) The societies to which land is 
allotted will be required to pay the 
COSt of the land in lumpsum anti. not 
by instalments. 

Advances against Wheat 

*186 j'Shri H. C. Heda: . L Shri Ram Krishan Gupta: 

W ill the Minister of "'inance be 
pleased to state: 

(a) when did the Reserve Bank of 
India withdraw regulatory provisions 
relating to advances against wheat; 

(b) the reasons for the delayed ac· 
tion; and 

(c) whether any similar action is 
contempiated fOr any other commodi-
ties, particuhrly sugar and rice? 

The Deputy MiJUster of Finance 
(Shri B. R. Bhagat): (a) The Reserve 
Bank of India withdrew all regula-
to,y provisions relating to bank ad-
vances against wheat with effect from 
May 15, 1961. 

(b) Since the final estimates of 
wheat output for 1960-61 became 
available only in April, 1961, there 

was hardly any delay in taking 
action. 

(c) With effect from 21st April, 
1961 all restrictions on bank advances 
against sugar were withdrawn. No 
d~finite indication can be gh'en at 
this stage about future modification 
of regulatory provisions relating to 
bank advances against otner com-
modities. 

Regional Engineering College in 
KeraJa 

'187. Shri Kodiyan: Will the Min-
ister of Scientific Res~arcb and CuI·· 
tural Affairs be pleased to refer to 
c- 2 reply given to Unstarred Ques 
tion No. 3975 on the 26th Aprii, 1961 
and state: 

(a) the progress made in thE esta·b 
li,hment d the centrally-s;>unsorej 
Regional Engineering Colle.ge in 
Kerala; ar.d 

(b) the expenditure so far incurre·.1 
in this respect? 

The Minister of Scientific &esearch 
and Cultural Mairs (8hri Hmllayun 
Kabir): (a) The College is expecte,t 
to start this year in the Government 
Polytechnic in Kozhikode pending th.~ 
construction of its oWn buildings on 
a site of about 280 acres selectecd for 
the perm.· !Oent location of the Co!-
lege. 

(b) No expenditure has baen in . 
c1lrred by the Central Gov=ent so 
far. Details of the expenditure in-
curred by the State Government ar:! 
awaited. 

~~~~firnn;f~~ 

*t ..... --n~ ... ~~:am 
smm.t 1I;:;;ft' ~ omit ;tT ~'fI ~ fiI; : 

(iii) ~ t mir it ~ 
~ ~1fI1T t ~ it ~ .. ~, tt~~ 
'lit ~ 'l'lrofilf ~ 'liT ~ ~ ~­
~~itm~IIfI,~~ 
~~~o ~o mo ;tT~~; 
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(~) 'fllT ~ 'lWr ~ ~;:mrr m.: 
'Ift~~fW~;m.: 

( IT ) 'fllT m:'iiR 'liT <rfr.:rr~ it 
.~~~'IiT~~? 

mlRT';i~ (~~i~q'f): 

(~) ~~~~~~f.R;~ 
~\g ('ffili ~t;) ~ ~tq ~m- U 

w:IT1T ~ ~ ~ ~ ~XO IT'iI' {{ ~ 
~ it (om it 'f@) f1n: !flIT '1T I ~ 

~, ~ ~ it ~ '1T ~ llru 
!flIT 

(~) ~~ f.rlr;fi ~~, ~ 
. 'U<'A" rn ~ m ~ ~ ~ ~ 
ott ~,fq~ 'lfurrh'i> 'lWr, m.: 
.~ ~ '1ft ~ m ~ <it 'Iffl ott ~ 
itott~~ I 

( IT ) ;;IT 'f@ 

Ilyushin AircraftR 

"189. Shri AjiL Singh Sarhadi: Wi.] 
tht! M.nister of Defence be pleased 1-) 
.stete: 

(a) whether total supply negotiated 
. of Ilyushin Aircrafts from Soviet 
·Rassia has reached India; 

(b) if so, whether our indian per-
sonnel are handling them; 

(c) whether any further supply i3 
.expected; and 

(d) if so, when? 

The Millister of Defence (Shri 
Krishna Menon); (a) No, Sir. Only 
a part of the contracted supplies ha<; 
been received. 

Ib) The aircraft recei\'ed "" iar are 
operated by LA.F. personnei. 

IC) Yes. Sir. The balance of th'" 
supplies outstanding under the con· 
tract of purchase. 

(d) The deliveries are expected to 
·b" completed shortly. 

Liquid Gold 

"190. '>hri Pangarkar: Will th~ 
Minister of Steel, Mines and Fuel b, 
p'eased to state: 

(a) whether it is a fact that th .. 
0,1 and Natural Gas Commission pro-
poses to set up a museum-cum_infor-
matiOn centre at its regional office 
Baroda to inform the public about 
the search for 'liquid golt (' in the 
cxmtry; and 

(b) if so. when the proposai will 
materialise? 

The Minister of Mines alld Oil 
(S'lri K. D. Malaviya): (a/ "nd (b). 
T'1(' proposal is under consideration . 

Polytechnics fOr Women 

I S1>ri Su':!odh Hans1a: 
Shri Nel< Ram Negi: 
Shri S. C. Samanta: 

"191 SlIri Ram Krish:l.n Gllpta: ·1 Shrl Chuni Lal. 
Shri Ajit Singh Sarhadi: 
Sardar Iqbal Singh: 

L SI.ri A. 1\'1. Tariq: 

Will the MinisteI of Sci~ntifJc Re 
~""Jrch and Cultural Affairs Ue viease!' 
t 1 state: 

(a) whrther it is a fact thai a few 
!O"l~·tcchr.;cs, exclusively for women 
w;11 be established during the Third 
Five Year Plan period; 

(b) if so the number of 3'lCh Poly· 
technics to be t·stablished; 

(c) in which States thc'·Co institu-
tions will be located; and 

(d) other details of the scheme? 

The Minister of Scientific Research 
and Cultural Affairs (Shri RumayuR 
Kabir): (a) to (c). It is proposed that 
twenty-four such polytechnics may be 
established in the country in the 
States of Andhra Pradesh, Assam 
Bihar, Gujarat, Kerala, Madhya Pra-
desh, Madras, Maharashtra, Mysore, 
Punjab, Uttar Pradesh, West Bengal 
~J1n Delhi. 
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'd) A copY of the mod~! fl'heml 
f;Jr polytechnics fol' girls is aV3ilabl~ 
in the library of the Sabha. 

l . .,allS and Grants to India from .Tapan -*192. Shrimati Parvatbi Krishnan: 
Will the Minister of Finance be 
pi,ased to state: 

(a) whether his attention has been 
drawn to the report in Times of 
india 10th May, 1961 in which itis 
stated that Senator J. William Ful-
bright, Chainnar. of the Fnrdgn Re 
lations Committee has suggested to 
the State Department that Japan 
",ould discharge its debt to the 
United States by making loans of 
.grants to India; 

(b) whether Governm"nt ha~ rE' 
.{".·.ived any proposal reg ... ding i-
f · ... m the State Department c! U.S A : 
.and 

(c) if so, the dehils ther"",' 

The Deputy Minister of "'mancp 
(Shrimati Tarkeshwari Sinha): (a) 
Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

Centenary CelebratiollS of Archaeo-
logy Department 

"-93 J Shri Subbiah Ambalam: 
~ . L Sardar Iqbal Singh: 

Will the Minister of Scient,r;c le-
search and Cultural Albin be pleas-e" to refer to the reply give:. t. 
Sl .. rred Question No. 1671 on the 21s' 
April, 1961 and state: 

(a) whether the list of invitees 
from abroad to attend the Cenetenary 
Celebrations of the Department of 
Archaeoiogy has since been finalised; 
.and 

(b) if so, the details thereof? 

The Deputy Minister of Scientific 
Re~earch and Cultural AWairs (Dr. M. 
[\1. Das): (a) Yes, Sir. 

(b) Lists are laid on the T"ble of 
(!:e Hou.e. [See Appe1l"Hx I, an-
r~xure No. 32]. 

Conference of Chief State Electoral 
Officers 

{ 
IShri Narayanankutty Mt.non, 

·194. Shri PUIlIlOOSe: 
Shri Damani: 

Will the Minister of L!lw ~or pleas-
ed to state: 

(a) what are the decisions taken hy 
the conference of Chief State E.ec-
toral Officers held at Nanital in May 
1f61; and 

(b) whether any final decision has 
been taken regarding the next g~n­

£Tal elections? 

The Deputy Minister of L:a" (Sui 
Bajarnavis): (a) A conf"rencc of the 
Cr.: cf Electroal Officer> was held at 
Naini Talon the 28th and 29. hAp"", 
and the 1st May, 1961. No decisions 
were taken or were in~"'nded t" be 
ttken; only veiws were t'xch~,n~E'd on 
matters relating to the pr.waratio:l of 
electoral rolls and the conduct of the 
forthcoming general electi ... n~. 

(b) The reference is presumably to 
the dates fOr the next g·:ncral elect-
ions. In the nature of thin~fj it)~ not 
possible to decide ;'··.ally at this stage 
the programme for the n'.·x~ general 
e,Jections. However, after tak;!:!' ;nto 
consideration all the aspects of the 
ql'estion, the ElectiOn Commission l,as 
co me to the provisional c:f'loc\ llsinn 
that the last week of Fe!.lruary 1952 
would be the most convenient period 
for the purpose except in the snow-
bClund areas of Himachal Pr:ldesh and 
Kulu sub_division where !,ol1ing is 
likely to take place sometime in 
April, 1962. 

~~m~~~it; 
~it; ~nr 

r-n~~ 
* J-n;mor~i 
H·V.·1-n~ : 

l rife iTo ;no ftmU 

;m ftmr 1i'JIT lfi\" m ;it W'IT 
'1M f!f~ 
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('fo") ~tq it ~ it l!><'r~ 
~~~<r4T~~mit 
~.~; 

(lif) ~ ~ ~ ;r ~ it 
~ ij; ~ ~ 'flf ro:rr ~ fmr 
'1ft ~ mrr ; ~ 

(IT) ~ mr.rr ~ flm ~ 
~~~~ ~~? 

~ ~ (¥to 1IIT0 ,,"0 "T~T) 
('fo")~~ 

~~ 

(~) ~ ~ 'IiT;;rr ~ ~ 
~ l:NT ~ ~-tfC<'f '1<: ~ <ft 
~I 

(IT) <ft ~ ~ ~ 'Ii<: ~ 
fcmln;:r ~ 'liT !HlrnT ~ 'Ii<: ~ ~ 0 C; 

~ ~ ~ ~ rn 'liT 0!ffi'lT 
'1ft ~ ~ I ~ ~, Hq ~ ~ 
fCj~qfCjtl(<'\lI ij; ~ 'f'r~ 
~ ~rn'f,"(.rr~~ 

Indian Students going Abroad 

*196. Shrimati Renu Chakmvartty: 
Will the Minister of Edueatio.~ be 
pleased to state: 

(a) whether the Edu~ation !II;inis-
try has any method of checking the 
cases of students who have «one 
abroad getting scholarships, stipends 
and other financial facilities from 
American colleges, institutions and 
universities without Government per-
mission; 

(b) whether Government are aware 
that many Indian students aloo get 
such facilities from U.K. educational 
institutions; 

(c) whether there was and deviat-
iOn in the method of checking the 
cases of students going to simi!ar 
universities in the U.S.S.R. with sti-
pends; and 

(d) if so, the reasons therefor? 

Th~ Minister of Education (Dr. K. 
L. Shrimalil: (a) No. 

(b) Yes. 

(c) No. 

(d) Does not arise. 

Chinese in India 

r Shri Assar: 
Shri P. C. Borooah: 
Shri Ajit Singh Sarhadi: 
Shri Ram Krishan Gupta: 
Shri Bibhuti Mislua: 1 Shri D. C. Shamta: 
Shri Arjun Singh 

.197 Bhadaurla: . I ~hri Raghunath Singh: 
I Shri Hem Barua: 
I Shri B. C. Mullick: 
I ~ uri Sarju Pandey: I Shri Jangde: 

Shri Pramathanath 
L Banerjee: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) how many Chinese to whom 
notices to quit India were issued 
have left India; 

(b) whether any drastic step. are· 
contemplated by Government against 
those Chinese who have not left 
India; 

(c) whether Government are aware 
that anti-national activity has in-
creased in Calcutta with the help of 
these Chinese; and 

(d) if so, what steps have been 
taken by Government to curb their 
anti_national activities? 

The Minister of Home Affairs (Shri 
La) Bahadnr Shastri): (a) Thirty. 

(b) They are prosecuted under the 
Foreigners' Act, l!i46 and also deport-
ed across the land border wherever 
necessary. 

(c) and (d). A careful watch i!f 
being maintained and suitable restric-
tions are imposed in cases, where 
considered necessary, in the interest 
of national security. 
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Backward Classes 

*198. Shri Achar: Will the Minister 
of Dome Affairs be pleased to state: 

(a) whether it is a fa.;t that the 
Chief Ministers of the States have 
come to the conclusion that economic 
backwardness of the individuals and· 
not community or caste should be the 
criterion for providing educational 
facilities; 

(b) whether the Central Govern-
ment have accepted the said criterion 
in providing such facilities; and 

(c) if so, whether the principle 
would be carried out in actual prac-
tice from the current academic· year? 

The Minister of Dome Affairs (Shri 
Lal Bahadur Shastri): (a) No, Sir. 

(b) The Central Government are 
recommending to the State Govern-
ments that they should adopt the 
economic criterion in preference to 
that of caste for the grant of facilities 
to members of backward classes. 

(C) As the school and college ses-
sions have already commenced, it 
may not be possible to apply this 
principle during the current academic 
year. 

Chinese Nationals iD IDdia 

*199. Shrimati Mafida Ahmed: Will 
the Minister of Dome Affairs be 
pleased to state: 

(a) the number of Chinese claiming 
to be Indian citizens in the country; 

(b) whether any subversive activity 
has been detected among them; and 

(c) if so, the reactions of Govern-
ment thereto? 

The Minister of Dome Ailairs (Shri 
Lal Bahadur Shastri): (a) The num-
ber of Chinese nationals registered in 
India as on the 1st July, 1961, was 
12,486. The number of those who 
have become Indian citizens under 
Article 5 of the Constitution is not 
known and this information will 

have to be collected from the State 
Governments. The number of Chinese 
nationals, who have applied for Indian 
citizenship under the provisions of 
the Citizenship Act, 1955, is 142, out 
of which only 15 have been accepted 
as Indian citizens by naturalisation 
and 5 by registration-the :~:t.: ... 
ing Chinese women married to ::,;;:: ... , 
citizens. 

(b) and (e). Some Chinese nationals 
have come to adverse notice for anti-
Indian activities. Suitable action to 
restrict their movements and activi-
ties under the Foreigners Act and 
also to deport them, where necessary, 
has been taken. . 

Crimes in Delhi 

r 8hri Tyagi: 
Shri A. M. Tariq: 

J 
Shri D. C. Sharma: 
Shri P. C. Borooah: 
Shri A. K. GopaIan: 

*200 Shri Assar: . '1 Shri Dem Raj: ... 
Pandit D. N. Tiwari: 

I Shri P. G. Deb: 
I Shri ArjuD Singh 
I Bhadauria: 
L Shri K. B. Malvia: 

Will the Minister of Dome Altairs 
be pleased to state: 

(a) how many cases of murders, 
attempts to murder, suicides, daeoit-
ies, and burgalaries have been re-
ported in the Union Territory of 
Delhi during the last five years; 

(b) whether the crime is on the in-
crease; and 

(c) the steps taken in the matter? 

The Minister of State in the 
Ministry of Dome Affairs (Shri Datar): 
(a) A statement is laid on the Table 
of the House. [See Appendix I, 
annexure No. 33]. 

(b) No. 

(c) The Police are maintaining 
strict vigilance. They are carrying 
out intensive patrolling throughout the 
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day and night On foot, cycles and 
mobile vans. A Central Control 
Room has been established at Parlia-
ment Street Police Station and im-
portant calls are passed on to mobile 
vans by wireless for immediate action. 

Iron Ore 

*201. Shri Morarka: Will the Min-
ister of Steel, Mines and Fuel be 
pleased to state: 

<a) whether State Trading Cor-
poration and Hindustan Steel Limited 
have entered into a 20 year agreement 
for the supply of 6 lakh tons c.f iron 
ore every year to the Hindustan Steel 
Limited; 

(b) if so, the reasons for the same 
when Hindustan Steel Limited has 
its own source of supply; and 

(c) the price at which this iron ore 
would be supplied? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): <a) !\lo, 
Sir. 

(b) and (c). Do not arise. 

Nayveli Project 

*202. Shri A. K. Gopalan: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether it is a fact that large 
number of peasants who have been 
evicted from their lands and home-
steads for the construction of the 
Neyveli Project have not been pro-
vided either with alternate lands or 
compensation; 

(b) if so, the number of peopJe 
affected and those who remain to be 
compensated; and 

(c) the reasons for the delay in 
giving compensation and/or alternate 
land for cultivation? 

The Minist~r of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) 
and (b). No. Ali have been paid 
monetary compensation according to 
law. Those willing to settle in the 
rehabilitation colonies set up by the 

Corporation have been given lands 
for agricultural purposes free of cost. 
House sites also have been allotted to 
them in the rehabilitation ~olol1ies 
free of cost. Besides, other faciiities 
have been provided, such as free 
transport of personal effects to the 
new site. 

(c) Generaliy there has been no 
delay. Only where a dispute a5 to 
the ownership of lands or houses ac_ 
quired exists, delays are inevitable, 
as the court's decision about the 
rightful claiment has to be awaited .. 

Suicide by an Army Ollicer in Asansol 

'203. Shri S. M. Banerjee: Will the 
Minister of Defence be pleased to 
state: 

(a) whether it is a fact that an 
army doctor of the rank of Capitan 
at Asansol committed suicide in .Tune 
1961; 

(b) if so, whether he also shot dead 
his wife and 10 years old child; 

(c) if so, whether any enquiry has 
been made; and 

(d) the causes leading to this tra-
gedy? 

The Deputy Minister of Defence 
(Shri Baghuramaiah): (a) An Army 
doctor of the rank of Captain who had 
completed his tenure of service and 
was on reJease leave committed sui-
cide on 9th June, 1961 in his home 
town, Asansol. 

(b) Yes, Sir. 

(c) The case is under investigation 
by the Civil Police. 

(d) Not yet known. 

MYsore Iron and Steel Works 

r Shri Agadi: 
-204. ~ Shri Sugandhi: 

L Sardar Iqbal Singh: 

Will the Minister of Steel, IIfines 
and Fuel be pleased to refer to the 
reply given to Starred Question No. 
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1586 on the 18th April, 1961 and 
state: 

(a) whether the Mysore Govern-
ment has since formed a company to 
rUn the Mysore Iron and Steel Works, 
Bhadravati; 

(b) whether any financial aid by 
W&y of capital investments is given 
by the Central Government; .md 

(c) if so, the particulars thereof? 

The Minister of St~el. Mines and 
Fuel (Sardar Swaran Singh): (a) It 
is understood that a Company was 
registered On the 30th June, 1961 for 
this purpose. 

(b) and (c). It is expected that 
financial assistance for the expansion 
of the Mysore IrOn and Steel Works, 
for which provision has been made in 
the Third Plan, will be partly in the 
form of equity shares and partly in 
the form of loans to the Company. 
Information has been requested on the 
capital structure of the new Com-
pany, the valuation of its assets and 
its apportionment between eqUity and 
loan. Once this is received, the Go .... -
ernment of India will consider the 
extent to which assistance should be 
given in the form of equity part.ici_ 
pation. 

Anti-National Activities of Forcigllers 

'205 {Shri Bahadur Singh: 
• Shri Nek Ram Neli: 

Will the Minister of Borne Affairs 
be p;eased to state: 

(a) the number of foreign nationals 
found indulging in undesirable !1cti-
vities during the period from Jan-
uary 1961 to July 1961; 

(b) the names of countries they 
belonged to; and 

(c) the action taken against th"m? 

The Minister of Borne Aftairs (Shrl 
Lal Bahadur Shastri): (a) to (c). The 
information is being collected and 
will be laid on the Table of the House 
as soon as available. 

Gujerat Refinery 

Shri Bishwanath Roy: 
Shri P. C. Borooah: 
Shri Ram Krisban Gupta:. 
Shri Chum Lal: 

·206. Shri D. C. Sha!'DIa: 
Shri Arjun Singh 

Bbadauria: 
Mabarajkumar Vijaya 

L Ananda: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether the General Manager 
of Indian Refineries during his recent: 
visit of Moscow had preliminary dis-
cussions with regard to Gujerat re-· 
finery project; 

(b) if so, what specific points were·· 
discussed; and 

(c) with what result? 

The Minister of Mines and Oil 
(Shri K. D. Malavl)'a): (a) Yes, Sir .. 

(b) These were with regard to the 
programmes for the preparation and 
submission of detailed project report, 
supply of equipment and machinery 
and the commissioning of the refiI1"ry. 

(c) Since the discussions were of' 
an exploratory nature, no definite con-
clusion could be reached On the pro_ 
grammes discussed and some conclus-
ion will be arrived at when the con-
tract for the preparation of a detailed' 
project report is signed with the· 
Russian Organisation concerned. 

Co-operative Research Associations. 

'207. Shri Daljit Singh: Will the 
Minister of Scientific Research and 
Cultural Aftairs be pleased to refer' 
to the reply given to Unstarred Ques-
tion No. 1646 on the 29th August,. 
1960 and state furthor progress J):::_:c 
for formation of Co-operative Res00!'ch 
Association for foundry, cement. and 
automobile Industries? 

The Minister of Scientific Resea r"h 
and Cultural Aftairs (Shri Rumayun 
Kablr): The foundry industries in 
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(Ill") m.: (if). u:nr ~ ~ 
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Punjab and South India are consider-
ing the fonnation of Research Associ_ 
ations. Rules and Regulations are 

. being framed. 

As regards cement industry further 
developments from the side of the 
industry are awaited. 

The automobile industry has de-
cided in principle to fonn a Research 

. Association. The possibility of se-
curing the services of an expert to 
advise the industry on a suitable plan 
and programme is being explored. 

Petroleum InformatiOn Bureau 

·208. Shri Rajendra Singh: Will 
the Minister of Steel, MJnes and 
Fuel be pleased to refer to reply 
given to Unstarred Question No. 4212 
On the 1st May, 1961 and state the 
progress made in establishing a 
Petroleum Infonnation Bureau in 
Delhi? 

The Minister of Mines and Oil 
(Shri K. D. Malavlya): A statement 
giving the required infonnation is 
laid on the Table of the House. [See 
.Appendix I, annexure No. 34]. 
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O.N.G.C. Maps MiSSing 

[ 

Shri P. C. Borooah: 
Shri Rem Raj: 
Shri P. G. Deb: 
Dr. Ram Subhag Singh: 
Maharajkumar Vijaya 

Ananda: 
'210. i Shri Raghunath Singh: 

l
~~is~!ts::~;·;.::: :::, 
Shri M. R. Krishna: 
Shri Ramji Verma: 
Shri Kalika Singh: 
Shri K. B. Malvia: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether some secret maps of 
the Oil and Natural Gas Commission 
have been found missing; 

(b) if so, whether any investigations 
have been conducted into this maHer; 
and 

(c) if so, with what result? 

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (a) to (c). 
The stock taking of the maps of the 
Oil and Natural Gas Commi.ssion is 
in progress at present. The final re-
port ot this work is likely to take 
some time, as this has to await re-
plies to the enquiries made from the 
officers to whom maps have been i~su­
ed. Until the Stock Taking Com-
mittee has completed the work, it is 
not possible to say whether any secret 
maps are missing. 

Free and Compulsory Primary 
Education 

'211. Dr. Atchamamba: Will the 
Minister of Education be pleased to 
state: 

(a) whether Government "lre aware 
that several States in the Union are 
not in a position to implement pro-
perly and effectively the scheme of 
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compulsory free primary education 
for want of sufficient finances and 
trained personnel; and 

(b) if so, whether Government 
would consider the advisability of 
subsidising the schemes in the ~everal 
States for compulsory free primary 
education? 

The MiDister of EducatiOn (Dr. K. 
L. ShrimaJi): (a) Funds have been 
allocated in the Third Five Year 
Plan' in consideration of what was 
practical of achievement particularly 
in the backward areas where the 
greatest leeway has to be made. The 
Third Five Year Plan has mentioned 
specifically that financial consider-
ation as such should not ,be allowed 
to come in the way of the ouccessful 
execution in any State of the pro-
gramme for extending education to 
all children in the age-group 6-11. 
Training facilities have also been 
expanded to cope with the increa~ed 

demand. 

(b) The question of central ~~sist­

anCe to different States for implement-
ing the 3rd Five Year Plan is under 
the considElI"ation of the Planning 

-Commission. 

Shortage of Coal In Gujarat 

'212. Shri K. U. Parmar: Will the 
Minister of Steel, MiDes and Fuel be 
pleased to state: 

(a) whether Government are aware 
about the acute shortage of coal for 
industries in Gujarat; and 

(b) if so, action taken to meet the 
requirement? 

The Minister of Steel, Mines and 
Fuel (Sardar Swann Singh): (a) 
Government have received reports 
about occasional shortages of coal 
fOr some industries in Gujarat. 

(b) The following measures ha\'e 
been taken to increase supplies of 
coal to that state to the extent possi-
ble:-

(i) The rail transport capacity 
for coal moving from Bengal/ 
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Bihar fields has been in-
creased by about 200 wagons 
per day in July last. 

(ii) In addition to whatever e:an 
be moved by rail, move-
ment of coal to Gujarat has 
been planned by the rail-cum-
sea route via Calcutta port. 
The additional cost on freight 
will be subsidised to the 
consumer by the Government. 

(iii) In emergent cases speciaJ 
allotments are made from 
the West Bengal and Bih&r 
coal fields and IJreferen tial 
allotments from the outlying 
fields. 

(iv) Movement in block rakes is 
being arranged where possi-
ble, for example in the case 
of soft coke. 

(v) Coalfields in the Central 
India are being developed in 
the III Plan so that nearby 
states like Gujarat may get 
their supplies from these 
fields and the long haulage of 
coal from Bengal/Bih9.r fields 
may be avoided. 

Nilkantha Expedition 

*213. Shri Raghunath Singh: Will 
the Minister of Defence be pleased to 
state: 

(a) whether an Indian team climbed 
Nilkantha peak successfully; and 

(b) if so, whether Government have 
rewarded the heroic deeds of the clim-
bers in any way? 

The Minister of Defence (Shri 
Krishna Menon): (a) Yes, Sir. 

(b) Shri O. P. Sharma and two 
Sherpas rea"Ched the peak. Shri 
Sharma has been given a c:ash award 
of Rs. 500 by the Ministry of Edu-
cation. Sanawar School where Shri 
Sharma is a Master, has granted him 
two advance increments of pay. Ea~h 
of the two sherpas was presented 
with a high Altitude Wrist Watch. 
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A proposal to present a 7Jlometo to 
each of the members of the Expedit-
ion is also under considerati:>n of the 
Foundation. 

Language Formula of Bengal Chief 
Minister 

r Shri Surendranath 
Dwivedy: 

i Shri Prakash Vir Shastri: 
I Shri Arjun SinCh 

'214 J Bhadauria: '1 Maharajkumar Vijaya 
ADanda: I Shri Bem Barua: 

Shri Daljit Singh: 
L Shri Chuni Lal: 

Will the Minister of Bome Affairs 
be pleased to state: 

(a) whether the Government of 
India have received a COpy of what 
is known as "Three-point formula for 
solution of language problems" made 
by Dr. B. C. Roy, Chief Minister of 
West Bengal; and 

(b) whether Government propose 
to convene a conference of the State 
Chief Ministers to discuss the pro· 
blem? 

The Minister of Bome Affairs (Shri 
Lal Bahaclar Shastri): (a) and (b). 
Government ha'Ve seen the press 
statement made by Dr. B. C. Rov on 
this subject. A Conference of Chief 
Ministers is being held from 10th to 
12th August to consider this problem 
among others. 

Corl'eSpondence Courses In DeIhl 

S Dr. Ram Subha, Sinch : 
.215 Shri P. G. Deb: 

'1 Maharajkumar Vijaya 
l ADallda: 

Will the Minister of Education be 
pleased to state: 

(a) whether there is any scheme to 
start correspondence courses in the 
Union territory of Delhi for students; 
~nd 

(b) if so, when it is likely to mat-
eralise? 

The Minister of Education <Dr. It_ 
L. Shrimali): (a) Yes, Sir. 

(b) 1st January, 1962. 

Assistance to Flood Victims in Orissa 

*216. Shri Chintamoni Panigrahi~ 

Will the Minister of D~fence be 
pleased to state; 

(a) whether the Ministry of Defence 
was requested to render immediate 
assistance to the !load victims in 
Orissa in 1961 !loods; 

(b) if so, the nature of assistance 
offered; and 

(c) the work done by the Army ;n 
Orissa !lood affected areas? 

The Minister of DefenCe (Shri 
Krishna Menon): (a) to (c). A state-
ment is laid on the Table of the 
House. [See Appendix I, annexure 
No. 35]. 

Pension Rules of Industrial Workers 

'217. Shri Tangamani: Will the 
Minister of Finance be pleased 10 
state: 

(a) whether it is a fact that on 
the recommendations of the SecOllll 
Pay Commission the Liberalised Pen-
sion Rules have been mad" applicable 
to the industrial workers of the Gov-
ernment of India; 

(b) if so, whether it is a !act that 
it has not been made applicable with 
effect from 1st July, 1959; and 

(c) if so, the reasons therefor? 

The Deputy Minister of "'inance 
(Shrimati Tarkeshwar:i Sinha): (a) 
Yes, Sir. 

(b) Yes, Sir. 

(c) The Liberalised PensIOn Rul.:s 
have been made applicable to the 
industrial workers from the dat~ of 
issue of relevant orders, namely, Min_ 
istry of Finance Office Memorandum. 
No. F. 17(5)-E.V.(A)/60, dafed the 
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18th November, 1960, as !he grant cf 
any retrospective effect Nould have 
created difficulties in reglrd to em-
ployees who had already retired from 
service. Such persons would have 
been required to refund the Govern-
ment share of contributi011 together 
with interest thereon to their Con-
tributory Provident Fund Arcounts, 
in case they had ehosen to be govern-
ed by the LiberaJised Pension Rules 
in pace of the Contributory Provident 
Fund Rules which were, otherwise, 
applicable to them. 
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Lady Teachers in a DeIhl School 

·ZI9. Shri Nap Reddy: Will the 
Minister of Education be pleased to 
state: 

(a) whether hi. attention has be~n 
drawn to a letter appearing in 
Statesman, Delhi on the 19th July, 
1961 at:j:>ut employment of lady 
teachers by a school in Delhi; 

(b) if so, whether Governmfllt have 
made any enquiry into the complaints; 

(c) the steps taken in the matter; 

(d) whether any financial assistance 
is given to this school; and 

(e) if so, the amount? 
The Ministor of EducatiOn lOr. K. 

L. Shrimalil: (a) Yes, Sir. 

(b) and (c). The Director of Edu-
cation, Delhi has been asked to look 
into the complaint. 

(d) Yes, Sir. 

(e) The grant is paid under the 
grant_in-aid rules and ~he amount 
varies from year to year. 

U.K. BalIk Rates 

.220. r Sh~ M. B. Thakore: L Shrl D. C. Shanna: 
Will the Minister of Finanf'e be 

pleased to state: 

(al whether it is a fact that the 
bank rate in the U.K. has been in-
creased by 2 per cent. as announced 
by the Chancellor of Exchequer on 
the 24th July, 1961; and 

(b) if so, the effect on interest on 
loans which will be taken from the 
U.K. for Third Five Year Plan? 

The Deputy MiDlster 01 Finance 
(Shrimati Tarkeshwari Sillha): (a) 
The U.K. Chancellor of the Exchequer 
announced on the 25th July, 1961, the 
raising of the British Bank Rate from 
5 per cent. to 7 per cent. with cffect 
from the 26th July, 1961. 

(b) There may be some increase in 
the rates of interest payable on the 
loans whiCh India will receive from 
the U.K. for the Third Five Year Plan, 
so long as the bank rate i, not "e-
duced. 
World Children's Festival, Moscow 

·Z21. Shri Ramji Verma: Will the 
Minister of ScientHlc Research- and 
Caltnral Alralrs be pleased to state: 

(a) whether it is a fact that India 
had participated in the World Chi!-
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fiscated. A penalty of Rs. 5.000 has 
also been imposed on the firm. 

Fleet Air Arm Base 

r Shri Narayanankutty Menon: 
Shri Ram Krishan Gupta: 

0227'i Shri Kodiyan: 
Shri Punnoose: 

L Shri A. K. Gopalan: 

Will the Minister of Defence be 
pleased to refer to the reply given to 
Starred Question No. 351 on the 28th 
February, 1961 and state the nature 
of decision taken for location of the 
Fleet Air Arm Base of the Navy~ 

The Minister of Defence (Shri 
Krishna Menon): A decision has not 
yet been taken in regard to the loca-
tiOn of the "Fleet Requirement Unit" 
of the Indian Navy. 

Indian Economic and Indian Statistical 
Services 

r Shri Acbar: 
Shri Ram Krishan Gupta: 

'228. ~ Shri D. C. Shanna: 
I Shri Pangamar: 
L Shri Balraj Madhok: 

Will the Minister of Home Allairs 
be pleased to refer to the reply given 
to Starred Question No. 336 on the 
28th February, 1961 and state the 
further progress made with regard to 
the setting up of the Indian Economic 
Service and the Indian Statistical Ser-
vice? 

The Minister of State in the Minis_ 
try of Home Affairs (Shri Datar): 
The draft rules for the two services 
have almost been finalised, except 
that an amendment recently propos-
ed to thOSe rules has been referred 
to the UPSC for their concurrence or 
comments. Approval of the Govern-
ment to the promulgation of those 

rules will be given on rcc~ipt of the 
Commission's reply. 

World Bank's Aid for Third Five 
Year Plan 

r Shri Chuni Lal: 
*229. J Shri Ram Krishan Gupta: 

') Shrimati lIa Palchoudhuri: 
L Shri Kodiyan: 

Will the Minister of Fina:we be 
pleased to refer to the reply given to 
Starred Question No. 86 :on the 17th 
February, 1961 and state the further 
progress since made in the conclusion 
of talks with the World Bank regard-
ing aid for Third Five Year P.an? 

The Deputy Minister of lo'in'lllce 
(Shrimati Tarkeshwari Sinha): Out 
of five projects mentioned in reply to 
the earlier question, two ha\'e heen 
finalised. These relate to lhe Calcutta 
Port and development of coal indus-
try in the private sector. Relevant 
agreements will be signed very short-
ly. Other projects are still . under 
consideration. 

Polytechnic for Women in Delhi 

.230 IShrl D. C. Sharma: . L Shri Naval Prabhakar: 

Will the Minister of Seientific Re-
search and Cultural Affairs .,~ pleas-
'!!d to state: 

(a) whether a polytechnic for 
women is proposed to be started in 
Delhi during the Third Five Year 
Plan; and 

(b) if so, the details of the pro-
posal? 

The Minister of Scientific Research 
and Cultural Affairs (Shri lIumayun 
Kabir): (a) and (b), The Delhi Ad-
ministration's Plan did not originally 
include the establishment of a pC'ly-
technic for Women, It [,as since been 
proposed that one such polytechnic M 
set up and the matter is under con-
sideration, 
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Space Research 

r Shri Radha Raman: 
*231. -< Shr~ Shree Narayan Das: 

l Shn D. C. Sharma: 

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state: 

(a) what kind of space research is 
being carried out in our country; and 

(b) the results thereof? 

The Minister of Scientific Researeh 
and Cultural AIIalrs (Shri Humayun 
Kabir): (a) and (b). A statement 
'giving the required information lS 
laid on the Table of the House. 
[See Appendix I. annexure No 36). 

Cheap Textbooks on Technical 

'232 

.- ~ .... 

Subjects 

r Shri Hem Barua: 
Shri D. C. Sharma: 
Shri Hem Raj: 

-< Shri Kodiyan: l S)ari Supakar: 
Shri Chuni Lal: 
Shri K. B. Malvia: 

Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No. 103 On the 17th 
February. 1961 and state: 

(a) whether Government have 
finally worked out the details of the 
seheme of production and distribution 
.of cheaper editions of textbooks deal-
ing with technical subjects; and 

(b) if so. the details thereof? 

The Minister of Education (Dr. 
K. L. Shrimali): (a) and (b). Broad 
guidelines have been agreed upon and 
the operational details are being 
finalised. 

All India Mineral Adviomry Board 

r Shrj Shree Narayan Das: 
I Shri Radba Raman: 

*233. -< Shri Kunhau: l Shr~ T. B. Vltta.I Rao: 
Shn P. C. Borooah: 

Will the Minister of Steel, Mines 
and Fuel be pleased to st&te: 

(a) what were the important sub-
jects considered at the ninth meeting 
of the All India Mineral Advisory 
Board held at Bombay in the month 
of May. 1961; 

(b) the important conclusions 
reached and recommendations made; 
and 

(c) the nature of decisions taken on 
such recommendations? 

The Minister of Mines and Oil (Slari 
K. D. Malaviya): (a) to (eJ. A state-
ment giving the required information 
is laid on the Table of the House. 
[See Appendix I. annexure No. 37). 
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Muslim Convention in Delhi 

\ 
Shri Harlsh Chandra Mathur: 
Shrimati Parvathi Krlshnan: 
Shri N. R. Munlswamy: 

I 8hri Prakash Vir Shastri: 
·235.~ Shrl Aurobindo Ghosal: 

I Shrl Assar: I 8hri Hem Raj: 
8hri Jhulan Sinha: 

l Shrl Ram Sewak Yadav: 

Will the Minister of Jlome Afbirs 
be pleased to state: 

(a) what note Government hav. 
taken of the meeting and delibera-
tions in Delhi of Muslim leaders and 
legislators in the country; and 

(b) what is Government's feactio'! 
In the matter? 

The Minister of Home Aftairs (Shri 
Lal Bahadur Shastrl): (a) and (b). 
Government have seen the Resolutions 
that were passed by the Indian Muslim 
Convention held in Delhi. The im-
plications of such conferences are 
being carefully examined. 

Palai Central Bank 

*236. Shrl Kunban: Will the Minis-
ter of Finance be pleased to state: 

(a) the total number of employees 
of Palai Central Bank who have been 
given alternate appointments in other 
banks; 

(b) the number who have not yet 
been provided with alternate appoint-
ments; and 

(c) the strength of tht> staff who 
are working under the official liqui-
dator? 

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a) According to 
the information which is available to 
Government, 165 employees of the 
Palai Central Bank have been provid-
ed with alternative appointments in 
the State Bank of India and its sub-
sidiaries and in other commercial 
banks. 

(b)- Government have no vredse in-
formation. 

(c) 155, including 85 persons who 
were formerly employed by the Palai 
Central Bank. 

Oil Pipeline 

'237 J Shri P. C. Borooah: . L Shrimati Mafida Ahmed: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether discussions have of 
late been held between the Indian 
Oil Company and the Burmah Oil 
Company in connection with the con-
struction of a product pipeline from 
Nunmati to Siliguri; 

(b) if so, what were points under 
discussion; and 

(c) the result thereof? 

The Minister of Mines and Oil 
(Shrl K. D. Malaviya): (a) No discus-
sions have been held hetween Indian 
Oil Company and Burmah Oil Com-
pany regarding the construction of a 
product pipeline from Nunmati to 
Siliguri. The desirability or other-
wise of constructing suc~, a pipeline 
is presently under consideration of 
the Government. 

(b) and (c). Do nOI arise. 

Institute of Economic Growth, Delhi 

"238. Shrlmati Maimoona Sultan: 
Will the Minister of Education be 
pleased to state: 

(a) whether the Institute cf Eco-
nomic Growth in Delhi has been as-
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signed the job of conducting a survey 
on the social, economic and political 
consequences of foreign aid in the 
country by the UNESCO; and 

(b) if so, how long it is expected to 
take to complete the study and submit 
a report? 

The Minister of Bdncation (Dr. 
K. L. Shrimali): (a) Unesco conclud-
ed an agreement ic December, 1960 
with the Institute of Economic Growth 
for undertaking a study on some 
factors which influence the choice and 
effectiveness of foreign aid program-
mes. 

(b) The stUdy and the report on it 
is required to be completed by 15th 
December, 1961. 

Expansion of Steel Plants 

r Shri Kodiyan: 
.Z39. J IIhrl Moraro: 1 Shrl P. C. Borooah: 

Shri Ram Krisban Gupta: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether the detailed project re-
ports for the expansion of the Rour-
kela, Bhilai and Durgapur steel plants 
have since been received by Govern-
ment; 

(b) whether Government hav", 
accepted these reports; and 

(c) if so, whether any steps have 
been taken by Government to imple-
ment the expansion programmes as 
envisaged in these reports? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) and 
(b). The detailed project reports for 
the expansion of the Rourkela and 
Bhilai steel plants have been received 
and are under examination by Hindu-
~tan Steel Ltd. The detailed proj ect 
report for the expansion of Durgapur 
is still under preparation. 

(c) Further steps will be taken as 
soon as the examination of the reo 
ports is completed, but preliminary 
action is already in hand. 

C.O.D. Deilli Cantt. 

'240. Shri S. M. Banerjee: Will the 
Minister of Defence be pleased to refer 
to the reply given kl Starred Ques-
tion No. 1499 on the 13th April, 11161 
and state: 

(a) whether the Courts of InqUiry 
into the losses of stores at C.O.D., 
Delhi Cantonment have SUBmitted 
their findings; 

(b) if so, what are those findinls; 

(c) the value of stores lost; and 

(d) action taken against thOse res-
pO:1sible? 

The Minister of Defence (Shri 
Krishna MenO'n): (a) to (d). A state-
ment indicating the value of stores 
found deficient, the present position 
of the investigation made by the 
Courts of Inquiry, the findings where 
investigation has been completed and 
action taken 01' proposed to be taken 
against those responsible, is laid on 
the Table of the House. [See Ap-
pendix I, annexure No. 38]. 
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Indian Trainees in Bonn 

.242 .r Shri Ajit Sinlrh Sarhadf: . L Shri Bibhuti Mishra: 

Will the Minister of Steel, Mines 
,and Fuel be pleased to state: 

{a) whether it is a fact that the 
'Chairman of Hindustan Steel Limit· 
ed visited Bonn (West Germany) in 

_June, 1961 to interview the Indian 
trainees there; 

(b) if so. the object of the inter-
Vlew; and 

(c) the total number of Indian 
technicians trained so far in West 
Germany and the number still under 
·training there'! 

The Minister of Steel, Mines and 
·Fuel (Sardar Swaran Singh): Ca) and 
(b). Chairman, Hindustan Steel visit-
ed Germany in June 1961, not for m-
terviewing Indian trainees, but for 
the selection of candidates for the 
posts in operation and maintenance of 
the steel works at Rourkela includil'g 
posts far the Central Designs Orga-
nisation. 

(c) 124 engineers and 7 operatives 
have so far been trained in Wes1 
Germany. There is none at present 
under training. 

Central Workshop at Korba Coalfields 

*243. Shri Pangarkar: Will the 
Minister of Steel, Mines and Fuel be 
pleased to refer to the reply given to 
Starred Question No. 1070 on the 
23rd March, 1961 and state: 

(a) the progress since made over 
the proposal to set up a Central 
Workshop at the Korba Coal Fields; 
and 

Cb) when it is expeeted to be sel 
up? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) The 
revised Projeet Report, in which an 
economy of 16 -per cent has been 
effected in the cost of civil construc-
tion. has been received by Govern-

ment and is now under consideration. 
A decision on this is expected to be 
taken soon. 

(b) At this stage it is difficult to fore_ 
cast when exactly the workshop is ex-
pected to be set up, as it is depen-
dent on the implementation of the new 
mining projeets in that area which 
themselves are still under considera-
tion. 

AdmiSSion to Technical Institutes 

r Shri Subodh Hansda: 
'244. Shri S. C. Samanta: 

~ Shri Nek Ram Negi: 
Will the Minister of Scientific Re-

search and Cultural Affairs be pleas-
ed to state: 

(a) whether Government propose 
to introduce one common admission 
test or examination for the four Indian 
Institutes of Tec'hnology of All-India 
character; 

(b) if so. whether this has been 
introduced 'from the present session; 
and 

(c) who conducts this examination? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayuu 
Kabir): (a) and (b). The four Indian 
Institutes of Technology at Kharag-
pur, Bombay, Madras and Kanpur held 
this year a common admission exami-
nation for entry into the Institutes. 

(c) The examination will be con-
ducted in rotation by the four Insti-
tutes. The Indian Institute of Techno-
logy, Kharagpur, conducted the exa-
mination this year. 

U.K. luvestment in India 

·245. Shrimati Renu Chakravartty: 
Will the Minister of Finance be pleas-
ed to refer to the reply given to 
Starred Question No. 11>85 of the 23rd 
December, 1960 and state: 

(a) what was the amount repatriat-
ed to U.K. by way of profits from 1947 
up to the most recent period; 

Cb) the profits repatriated from 
petroleum, plantation and manufac-
turing industries separately; 
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(c) the amount re-invested in India 
from the profits and mainly in which 
industries; and 

(d) the total profits by 
Companies registered both in 
and in London? 

British 
India 

The Deputy MinJster Of Finance 
(Shrimati Tarkeshwari Sinha): (a) to 
(d). The information to the extent 
available is laid on the Table of the 
Lok Sabha. 

STATEMENT 

(a) Information prior to 1956 is not 
available. During 1956 to 1959 Rs. 86.1 
crores were distributed to U.K. 
residents on account of their invest-
ments in U.K. Controlled Companies 
in India. Information for the sub-
sequent period is not yet available. 

(b) During 1956-59 profits distribut-
ed to U.K. investments in Petroleum, 
Plantations and Manufacturing indus-
tries were as under:-

Petroleum 
Plantations 
Manufacturing 

Rs. 18.8 crores. 
Rs. 26.9 crores. 
Rs. 21.8 crores. 

(c) Information specifically in re-
gard to re-investment is not available. 
However, Rs. 38'6 crores were retain-
ed out of profits during this period 
mainly in the Petroleum and Manu-
facturing Industries_ 

(d) U.K. residents earned Rs. 124'7 
crores as profits in U.K. Controlled 
Companies in India during 1956-59. 

Regional Engineerinl' Collel'e. 
I[ozhlkocle 

·246. Shri A. 1[. Gopalan: Will the 
Minister of Scientific Research and 
Cultural Mairs be pleased to state: 

(a) whether the Government of 
India has given sanction for the start-
ing of a regional engineering college 
at Kozhikode in Kerala during the 
current year; 

(b) if so, the number of students 
who will be admitted to the college 
this year and the courses of study 
livllilab\e; 

(c) what will be the expenditure 
involved, recurring and non-recurring; 
and 

(d) the amount of central grants 
allotted for the College? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
I[abir): (a) Yes, Sir. 

(b) 125 students are proposed to be 
admitted to degree courses in Civil, 
Mechanical and Electrical Engineer-
ing. 

(c) The estimated cost for a 
Regional College according to the 
model scheme is Rs. 51 lakhs for 
buildings and equipment and Rs. 19 
lakhs/year recurring. Detailed esti-
mates for this College have yet to be 
worked out. 

(d) The Central Government will 
bear the entire non-recurring expendi-
ture on the establishment of the 
College and also 50 per cent of the 
recurring expendi ture for a period of 
five years. The Central Government 
will also provide the entire expendi-
ture on hestels and staff quarters, 
partly as loa"s and partly as grants. 

Medium-sized Steel Plants 

.247 {Shri Bahadur SiDl'h: 
. Shri Nek Ram Negi: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether any orders have been 
placed with any country for medium-
sized Steel Plants to be established in 
India; and 

(b) the estimated total rise in steel 
production in the country after these 
new plants are established? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) No, 
Sir. 

(b) The iThird Plan envisages, be-
sides the expansion of the steel works 
in Bhilai Durgapur and Rourkela, the 
setting up of a new steel plant in 
Bokaro and a new alloy steel plant in 
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Ourgapur. The expansion of the 
Mysore Iron & Steel Works which 
has been taken in hand will also be 
completed in the Third Plan. 

Electric furnaces are expected to be 
put up in the private sector to make 
about 200,000 tons of billets from 
scrap. In addition, about 200,000 tons 
of alloy steels will be made in the 
plants which are coming up in the 
private sector. 
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Accident in Khamaria Ordnance 
Factory 

*U9. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state: 

(a) whether any accident took place 
at the Khamaria Ordnance Factory in 
the last week of June, 1961; 

(b) if so, the nature of the injuries 
chused to the workers and the num'-
ber of workers involved in the acci-
dent; and 

(c) whether any fatal injury took 
place? 

The Deputy Minister of Defence 
(Shl'i Ragburamaiab): (a) Yes, Sl~, 
there was an accident on 27th June, 
1961. 

(b) Two workers, who were involv-
ed in the accident, received burns on 
different parts of the body. 

(c) No, Sir. 

Supersonic Aircraft 
r Sbrl Agadi: 

I Sbri Sugandbi: 
Sbri Wodeyar: 
Dr. Ram Sabbag SiqtI: 

I l\laharajkumar Vijaya 
I Ananda: 
I Shrl J[hadUkar: 

-250. ~ Shri Supakar: 

I Shri M. R. Krishna: 
Shri D. C. Sharma: 
Shrl S. M. Banerjee: 
Shri Dinesh Singh: 
Shri Ragbunath Singb: 
Shri Arjun Singb 

L Bhadauria: 

Will the Minister of Defence be 
pleased to state: 

(a) whether Hindustan Aircraft Ltd. 
Bangalore has produced Supersonic 
HF 24 Aircraft Fighter; 

(b) if so, what is the total cost of 
this Aircraft; 

(c) the percentage of indigenous 
components; 

(d) what is the expected output of 
such aircrafts annually; 

(e) whether it is possible to manu-
facture such an aircraft with com-
plete Indian made parts; and 

(f) if so, within what period? 

Tbe Minister of Defence (Sbri 
Krishna Menon): (a) The factory has 
produced first prototype of the HF-24. 

(b) It is not in the public interest 
to disclose the cost. 

(c) About 50 per cent in value. 
(d) It is not in the public interest 

to disclose this information. 
(e) and (f). It is intended to use 

Indian material and components manu-
factured in India as much as possible. 
Efforts in this direction are strenuou~ Iy 
.,.ursued. It is not however possible 
to give a time table in this respect. 
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N.C.C. Camp at Kamptee 

*251 J Sml Asaar: . L Shri N. R. Muniswamy: 
Will the Minister of Defence be 

pleased to state: 

(a) whether it is a fact that a 
N. C. C. officers' training camp was 
held at Kamptee in May, 1961; 

(bl whether it is a fact that one 
professor Shri Mangtani from Gujarat 
died on account of over exertion; 

(c) whl'!ther it is a fact that though 
he complained about having pain in 
his chest and expresspd inability to 
participate in cross country he was 
compelled to t:lke part and collapsed 
while running; 

(d) whether it is a fact that no 
medical treatment was given to him 
immed:ately after his collapse; 

( c I if so. the reasons therefor; 

(f) whethl'!r Government have made 
any inquiry about this incident; and 

( g) if so, the details thereof? 

The Minister of Defence (Shri 
Krishna Menon): (a) to (g). A state-
ment is laid on the Table of the 
House. [See Appendix I, annexure 
No. 40]. 

Sterling Balances of India 

f Shri p. G. Deb: 
.252 Dr. Ram Snbhag Singh: 

" Maharajkumar Vlja,.a 
L Ananda' 

Will the Minister of Finance be 
pleased to state: 

(a) whether the sterling balances 
of India have fallen down to its lowest 
level in the first week of July, 1961; 
and 

(b) if so, the action taken in the 
matter? 

The Deput,. Minister of Finance 
(Shrlmati Tarkeshwari SIDha): (a> 
The lowest level to which the foreign 
balances of the Reserve Bank of India 
had dropped was Rs. 98'04 crOTes on 

the 28th July, 1961. On the 7th July. 
1961 these balances amounted to 
Rs. 109.55 crores . 

(b) The matter has been receiving 
the continuous attention of Govern-
ment and among the measures taken 
are the following:-

(i) Further intensification of export 
drive. 

(ii) Restriction of imptJrts to the 
essential min;mum. 

(iii) Negotiation of external assi~­

tance from friendly foreign countr;es 
and international institutions. 

(iV) Purchase of foreign currencies 
fram the I.M.F. which has helped to 
raise the foreign balances to Rs. 152.67 
crores as on 4th August, 1961. 

Be-organisation of Oil Undertakinp 

.253 J Pandit D. N. Tiwari: 
. L 8hri P. C. Borooah: 

Will the Minister of Steel, Mines and 
Fuel be pleased to state: 

(a) whether there is a proposal for 
integration and reorganisation of oil 
undertakings in public sector; 

(b) if so, the nature of integration, 
reorganisation and co-ordination with 
details; 

(c) whether such a step will effect 
any economy; and 

(d) if so, to what extent? 

The Minister of Mines and Oil (Shrl 
K. D. Malavi,.a>: (a) There is no speci-
fic scheme or proposa) under consi-
deration of Government at present for 
integrating the State Undertakings 
concerned with oil. 

(b> to (c). Do not arise. 

Botaro Steel Plant 

r 8hri SUTendranath Dwlvedi: 
Shri P. C. Borooah: 

IShI'I Auroblndo Ghosal: 

\ 
Shri B. Das Gupta: 
Shrl Ajit Singh Sarhadi: 

*254. J Shrimati Da Palchondhurl: 
, Shri M. K. Kumaran: 
I Shri Hem Barna: i Shri Arjun Singh Bhadaurla: 
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I Shri p. G. Deb: 
Maharajkumar Vijaya 

L Ananda: 
Will the Minister of Steel, Mines 

and Fuel be pleased to state: 
(a) whether there is any proposal 

to consider the feasibility of associat-
ing the U.S.A. with the construction of 
Bokaro Steel Plant; and 

(b) whether the Government have 
approached the United States for the 
purpose or an offer has been made 
by that country? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Sinlih): (a) and 
(b). The U.S.A. have shown interest 
in the fourth steel plant at Bokaro 
and the question of their association 
has been generally discusseli with 
them. No concrete offer has, however, 
been received sO far. 

Drillinli in Assam after alireement 
with B.O.C. 

S Dr. Ram Subhag Sinlih: 
*255 Shri p. G. Deb: 

. ") Maharajkumar Vijaya 
L Ananda: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether any further drilling 
has been conducted for exploration of 
oil :n North-East Assam after the 

.agreement with Burmah Oil Company; 
and 

(b) if so, the details of the same? 

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) No, Sir. 

(b) Does not arise. 

Aircrash Dear LDdhiaDa 

r Shri Arjun Sinlih 
• j Bhadauria: 256., Maharajkumar Vijaya 

L Ananda: 
Will the Minister of Defence be 

pleased to state: 
(a) whether an I.A.F. plane crashed 

near Lohgarh village, Ludhiana in 
MaY,-196l; 

(b) if so, whether any enquiry has 
been made into the incident; and 

(c) the result of the enquiry? 

The Minister of Defence (Shri Krishna 
Menon): (a) and (b). Yes, S:r. 

(c) The Court of Inquiry has not 
yet completed its proceedings. 
Centenary of Madaa Mohan Malavlya 

*25'7. Shrl Balraj Madhok: Will the 
Minister of HOme Affairs be pleased 
to state: 

(a) whether any scheme has been 
formulated by the Gov .. rnment of 
India with a view to celebrate the 
centenary of Pandit Madan Mohan 
Malav:Ya .in a befitting manner; and 

(b) if so, the details thereof? 
The Minister Of HOiDe Affairs 

(Shri Lal Bahadur Shastri): (a) and 
(b). The celebration of birthday cen-
tenaries etc., of national leaders and 
other prominent persons is organised 
by comm:ttees specially set up by the 
public for this purpose. Government 
have not yet been approached by any 
Committee set up for celebrating the 
Centenary en Pandit Madan Mohan 
Malaviya. 

Baroda 011 B.eflnery r Shr~ M. B. Thakore: 
Shrl P. G. Deb: 

·251. ~ Dr. Ram Subkar: Sinlih; 
I Maharajkumar Vijaya 
L Ananda: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether any agreement has 
been signed witlt Gujerat Government 
regarding proposed Baroda Oil Refi-
nery; and 

(b) if so, the details of the same? 
The Minister of MiRes and Oil 

(Shri K. D. Malaviya): (a) No, Sir. 
b) Does not arise. 
Commonwealth Finance Ministers' 

Conference r Slari Tanpmani: 
*259 J Dr. Ram Subh8&" Sinlih: 

'lMaharajkUmar Vljaya 
Ananda: 

Will the Minister of Finance be 
pleased to state: 

(a) whether Commonwealth Fi-
nance Ministers' Conference will be 
held this year also; 
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(b) if SO, the date and venue; 

(c) whether our Government pro-
pose to send delegation led by our 
Finance Minister; and 

(d) if so, whether European Com-
mon Market issue will be discussed? 

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha): (a) 
Yes, Sir. 

(b) Between the 12th and 14th 
September, 1961, at Accra (Ghana). 

(c) Yes, Sir. 

(d) As the agenda for the Con-
ference is the concern of all Com-
monwealth Governments and not of 
the Government of India alone, 
details thereof, by convention, are 
not unilaterally divulged by member-
Governments. 

Gypsum Mines near Jodhpur 

*260. Shri Ramji Verma: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether it is a fact that several 
Gypsum mines at Kawas near Jodhpur 
have been rendered ineffective due 
to rains; 

(b) if so, how many workers have 
been thrown out of employment; and 

(c) whether any compensation has 
been paid to them? 

The Minister of Mines and Oil (Shri 
K. D. Malavlya): (a) The Gypsum 
mines at Kawas near Jodhpur are 
being worked by the Sindri Fertilizers 
& Chemicals Ltd. On 28-6-61, heavy 
rains flooded the mines and stopped 
working for two days. Partial work. 
ing was resumed thereafter and full 
capacity is expected to be restored by 
31-10-61. 350 to 400 tons are at pre-
sent being mined per day, against full 
capacity of 1000 tons per day. 

(b) and (e). Of the total labour 
force of 300 men, only 10 were laid 
off. As all these 10 men were tem-
porary hands who bad put in lesl 
than one year's service, the lessee haa 

reported that question of paying com-
pensa tion does not arise. 

Enquiry Committee on Survey of 
India 

·261. Shri Rajendra Singh: Will the-
Minister of Scientific Kesearcll .. Cul-
tural Affairs be pleased to state: 

(a) whether it is a fact that Gov-
ernment have appointed a Commit-
tee to enquire into the working of 
the Survey of India Office; 

(b) if so, who are the members at" 
the Committee and the terms of ret---
erence; 

(c) whether any time-limit has been 
placed on the completion of its work;-
and 

(d) what led Government to appoint 
this Committee? 

The Deputy Minister of Scientillc 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) No Sir, not yet. But 
pursuant to the recommendation of 
the Estimates Committee in their 
81s! Report for 1959-60, Government 
have decided to appoint the Commit. 
tee; the notification has not been 
issued, pending finalisation of the 
details including terms of reference-
etc. of the Committee. 

(b) and (c). Do not arise. 

(d) The Estimates Committee oC 
Parliament had recommended the 
appointment of the Committee and 
Government accepted it. 

Oil Exploration Acreement with_ 
B.O.C. 

r Shrimatl Da Palehoudhuri: 
Shri Nath Pai: 
Shri Ram Krishan GUPQ: 

I Shrl Harish Chandra Mathur:' I Shrl P. C. Borooah: 
Shri S. M. Banerjee: 

I Shri Ajit Siach Sarhadit 
·m.~ Shri Vajpayee: I Shri Narayanankutty Me40n: 
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Shri PUlIlloose: 
Shri Jlnachandran: 
Shrimati MaIda Ahmed: 
Shri B. Das Gupta: 

I Shri Aurobindo Ghosal: 
I Shri Bishwanath Roy: I Shrl Achar: 

Shri D. C. Sharma: 
I Shri Morarka: 
I Shri Bahadur Sinlrh: I· Shri Nek Ram iNelri: 

Shri Warior: 
I Shri Kodiyan: I, Dr. Ram Subhalr Singh: 

Shri P. G. Deb: il Maharajkumar Vijaya 
Ananda: 

I Shri Muhammed Elias: 
l Shri Hem Barna: 

Will the Minister of Steel, Mines 
'and Fuel be pleased to state: 

(a) whether it is a fact that Oil 
India Ltd. has been I:ranted a licence 
for exploration of oil in an additional 
area of about 1800 sq. miles in Assam; 

(b) if so, details of the terms on 
which the licence has been granted; 

(c) whether it is also a fact that an 
agreement with Burmh Oil Company 

"has also been concluded; and 

(d) if so, details thereof? 

The Minister of Mines and Oil (Sltri 
K. D. Malaviya): (a) to (d). As 
a result of negotiations with the 
Burmah Oil Company, a supplemen-
tal agreement was signed on the 27th 
July, 1961, modifying the existing 
O.I.L. agreement, the major modifica-
tions being (i) increase in Govern-
ment's equity share holding from 
33 1/3 per cent to 50 per cent; (ii) 
addition of 1886 sq. miles to the exist-
ing O.I.L. areas; (iii) equal distribu-
tion of profits between Government 
and B.O.C.; (iv) equality in manage-
ment and control; (v) provision of 
foreign exchange for development of 
aRY oil discovered by B.O.C.; rupee 
finance by Government; and (vi) a 
new price formu'a for crude oil. Oil 
India Limited will be granted, on ap-
plication, an exploration licence in the 
eddWonal area of 1886 sq. miles. 

Military TrainiDlr Sehoolll 

r Shri Goray: 
Shri Ram Krishan Gupta: 

I Shri Chuni Lal: 
I Shrl Indrajit Gupta: 
I Shrl Bhakt Darshan: 

J Shri Aehar: 
*263. Shri Ajit Singh Sarhadi: 1 Shri Sugandhi: 

Shri Agadi: 

I Shri Wodeyar: 
Sardar Iqbal Singh: 

I Shri Daljit Singh: 
Shri HeDl Barua: 

I Shri Bibhuti Mishra: 

Will the Minister of Defence be 
pleased to state: 

<a) how many military training 
schcols have been opened so far 
during 1961 a~d the bcation thereof; 
and 

(b) what is the total number of ad-
missions in these schools? 

The Minister of Defence (Shrl 
Krishna Menon): (a) It is presumed 
that reference is to Sainik Schools. 
Four Sainik Schools have been open-
ed SO far during the year 1961 at 
Satara in Maharashtra State, Jam-
nagar in Gujarat State and Kunjpura 
and Kapurthala in the Punjab State. 

One more School is to be shortly 
opened at Chittorgarh in Rajasthan 
State. 

(b) Admissions in each of the four 
Schools are not yet completed. Upto-
d&te figures are indieated below:-

Satara Sainik School 128 
Jamnagar Sainik School 7. 
Kunjpura Sainik School 174 
Kapurthala Sainik School 198 

Orlranisation for Steel 

{
Shri Ram Krlshan Gupta: 

*264. Shri Subblah Ambalam: 
Shri Bibhuti Mlshra: 

Will the Minister of Steel, Mines 
and Fuel be pleased to refer to th. 
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reply given to Starred Question No. 
J 225 on the 1st April, 1961 and state: 

(a) whether Government have since 
considered the question regarding type 
of organisation fOr stelll to be set up; 
and 

(b) if so, the result thereof? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) The 
matter is still under consideration. 

'265. 

Oil Industry in India 

r Shri Ajit Singh Sarhadi: I ShM Ram Krishan G1Ipta: 
Shrimati lIa Palchoudhuri: 

~ Shri P. C. BorCioaJl: 
I Shri Achar: 
\. Shri B. C. Mullick: 

W ill the Minister of Steel, Mines 
and Fuel be pleased to refer to the 
reply given to Starred Question No. 
323 on the 28th February, 1961 and 
state: 

(a) whether negotiations between 
India and Italy for the development 
of oil industry in India have been 
concluded; and 

(b) if so, with what result? 

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (a) No, Sir. 

(b) Does not arise. 

West German Investments in In.ia r Shri pangarkar: 
·2G8. ~ Shri Ram Krlshan Gupta: 

l Shri D. C. Sharma: 
Will the Minister of Finance bit 

pleased to refer to the reply given to 
Starred Question No. 354 on the 28th 
February, 1961 and state the progress 
made so far in the negotiations with 
the West German Government regard-
ing investment of their capital in 
India? 

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinba): Thert! 
has 'been no further progress in the 
negotiations. 
757 (Ai) LSD-4. 

Alloy Steel 

f Sbri Cbani Lal: 
L Shri Ram Krishall Gupta: 

Will the Minister of Steel, 
and Fuel be pleased to state: 

Miaes 

(a) whether Government have 
considered proposals received from 
private parties for manufacture of 
alloy steel; and 

(b) if so, the result thereof? 

The Minister' of Steel, Mines aa. 
Fuel (Sardar Swaran Singh): (a) Yes, 
Sir. 

(b) Government have recently 
approved the grant of licences t. 
fourteen private parties for the manu-
facture of tool, alloy and special steels 
for a total capacity of 246,600 tons per 
annum. 

Assessment of Oil in Cambay Re&"iDa 

Shri Kuoban: 
~ Sbri T. B. Vittal &ao: 
I Sbri D. C. Sharma: 

Will the Minister of Steel, Miaes 
and Fuel be pleased to refer to th~ 
reply given to Starred Question 
No. 479 on the 2nd March, 1961 and 
state: 

(a) the progress made so far in the 
assessment of the Oil available i!l 
Cambay region; and 

(b) the number of wells so far 
sunk? 

Tbe Minister of Mines and Oil (Silri 
K. D. Malaviya): (a) Several struc-
tures in Cambay region have been 
discovered by geophysical surveys. 
Test drilling is being carried out on 
three of these structures viz. Lunej, 
Ankleshwar and Kalol. Oil has been 
discovered in all these three areas. 
Drilling of more wells on these stru.::-
tures will ·be continued and the Hr'i1s 
will then be put for trial produclilln. 
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It will be possible to make an assess-
Dlent of available oil reserves on11 
wilen the results of the trial produc-
tion are obtained. The Ankleshwar 
field is expected to be under trial 
production early ·next year. 

(b) 17 wells in Lunej; 13 in 
Ankleshwar and one in Kalol. 

MaRBfaetu~ of Taaks 

f SIlri Rem Barn: 
Sbrimati na Falehoadllare 
I:JIlri S. M. Banerjee: 

I Shri Vidya Cb..... Shu"'" 
-2'!1. ~ SIlri DiDesh SiDrh 

/
' Sbri Ajit Singh Sarhad~ 

Shri Ram Krlshan Gupta: 
l SIlri Rarhunath Slnp: 

Will the Minister of Defence be 
pleased to refer to the reply Ci ven tu 
Starred Question No. 124 on the 17th 
February, 1961 and state: 

(a> whether the report submitted 
by the delegation which visited West 
Germany and U.K. has been finally 
considered; and 

(b) if so, whether all the pro 
posals have been accepted by the 
Government? 

The Minister of Defence (Shri 
KrishDa Menon): (a) Yes, Sir. 

(h) A delegation ·has 'since gone to 
the U.K. and will also visit West 
Germany to negotiate all outstandin. 
matters with manufacturers and 
where necessary Gover~nts. Since 
the earlier report, further disCUssions 
have also taken place with the parties 
concerned in Delhi and new material 
bas been considered. 

Commissions of lDquirJ liD AlI"aDl 
Riot. 

r Khri Shree Nara,.an Da,_ 
I IIhri Badha Raman: 

-271. ~ Shri Ram Krlshan Gupta: 
I Shri Sarju Pande,.: . 
l8hri Chani Lal: 

Will the Minister of Rome A.aln 
be pleased to state: 

(a) whether the Government of 
Assam has finally considered the re-

ports and findings of the two Commis-
sions of Inquiry which were apP!lint-
ed to report on the causes and extent 
of the dis\ urbance in Assam;-

(b) if so. the extent to whicll that 
r;overnment has accepted the ftntlings 
"r those Inquiry CommissIOns; 

r C) whether the judicial inquir~' re-
port into the police firing af Gauhati 
8n June 4, 1960 has been referre;i to 
toe Central Government by the State 
Government as that Government toas 
disagreed with the fir.dings; and 

(d) the reaction of t'l·' C~"tral 
Government in this regard? 

The Minister of Rome Allairs (Shrl 
Lal Bahadur Shastri): (a) Yes. 

(b> The State Government ha\'~ IA-
formed US that they have accepted all 
the findings regarding the disturb-
ances at Goreshwar. 

As regards Gauhati, the finding; re-
garding (1) causes and nature of dis-
turbances, (2) whether adequate mea-
sures were taken by local authorities, 
and (3) any circunlstances relevant 
to the matter, have been accepted. 
The findings of tfie Commissio"l. re-
garding the circumsta~ces under 
whIch firing was restored to and 
whether the firing and its extenl were 
justified, have been noted by the Slate 
Government. 

(c) No. 

(d) Does not arise. 

*,,,~. '"" II,,"~~ ~ : ~t 
II fait."'" ljlfi tt\f ",alit ~ ~ rn 
TIl; 

( ~) "ttT ~ 'liT 't;ft~T ~ if1lI" 
~ "lft ;;rrfi!q) iF iI11f q-~ ~ ~ ~; 

(~) llft~, ill ~ 'fllT '!lIT ~ ; 
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(11') ;pIT ~ ~ fl ~ ~ m 
mN ~ "" >If.l~ ~ ~ ~) 
if~~~? 

\fir(," ~r (1i\' PI' ~) : 
(~) ~ (_). ~ WW ~T 

,,~ "fT1ff ~ ~ sl:';~, ~ 
~,~,,,"",~I 

( 'i') "3'H:PRr .q ~ ~l 'nrifij '" 
f~ 1I"lf 'IlT ;iiif<r ~"i1f '" ~~ ~ 
flf.1:t' ~r.f ~ I ~ ~~l;II'f ~, <mtir 
~f<i~ii of; .. ,"if ~a"ll1 mTtf 'f~ ~ 
~ ~, ~"'fi >;jrfu1fi ~ ;ff ~~ ~;fi 
~if~~I~:'~~ 
if ~m "" ~ ~, illJVl' ~ 
;j'lT"fT ~ ~ ~ ~ ~ I 

~'f ~ ~) if lINifilf<41 if; 
f~~ it ~ ~ 'ltT t, ~ ~ 
,,"fm~'lWT~'RTm~ I 

I.A.S. and I.P.S. Olllcers 

*27!. Shri Harlsh Chandra Mathur: 

Will thQ Minister of Home Affairs 
be pleased to state: 

(a) what is the number of LA.S. 
and LP.S. officers selected from each 
of the variou,; States and how they 
nave been allotted to the different 
States during the last live years; and 

(b) what criterion is followed in 
putting the selected candidates to the 
cadre of different States? 

The Minister of Home Affalrs (Shri 
La! Bahadur Shastri): (a) Two state-
ments giving the requisite informa-
tion in respect of candidates selected 
on the basis of the annual Competi-
tive Examination are laid on the 
Table of the House. [Placed in 
Library. See No. LT-3030/6lj. 

(b) The policy of the Government 
is to allot to each State cadre of 
these two services, as far as practica-
ble, at least 50% candidates from 

outside the State. In making allot-
ment the rank of the candidates in 
the merit list and the preference> for 
the States indicated by them are 
,enerally taken into account. 

-213. 

Demand for Hill State 

r Shri P. C. Barooah: 
Shri Prakash Vtr Shasllri: 
Shri P. G. Deb: 
Shri S. A. Meluli: 
Shri Ram KrisIIaB Gupta: 

I Shri Chuni Lal: 
I Shri N. M. Deb: 

-< Shri M. K. Kamaran: 

\ 
Pandit D. N. Tiwari: 
Shri Hem Raj: I Shri Ajit Silll'h Sarhadi; 
Dr. Ram Subha, Sill(h: 

I Maharajkumar Vija,a 
I Ananda 
L Shri Hem Bar.a: 

Will the Minister of Home Allairs 
be pleased to state: 

(a) whether the leaders of the 
Assam Hill area visited New Delhi 
to have discussion in regard to their 
demand for a separate Hill State in 
May this year; 

(b) if so, whether a Scottish pat-
tern of autonomy was offered fol' 
the Hill State by Government; and 

(c) what was their reaction to thi,. 
offer? 

The Minister of Home Affairs (Shri 
Lal Bahadur Shastri): (a) A delega-
tion of the All Party Hill Leaders 
Conference met Prime Minister and 
Home MiIuster in Delhi on the 17th 
and 18th May 1961. 

(b) Arrangements somewhat on 
the lines of the Scottish Committee 
of the British House of Commons 
were discussed. 

(c) The All Party Hill Leaders 
Conference have not agreed to these 
arrangements; however, the Assam 
Hill Peoples' Convention organised 
by the Khasi Hill District Congress 
Committee has expressed itself in 
favour of their acceptance. 



795 Written Answers AUGUST 9, 1961 Written Answers 796 
Technicians for Steel Plants 

*Z74 {Shri Kodiyan: 
. Shri Hem Barna: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether exact requirements of 
technical personnel for the various 
steel projects under the Third Five 
Year Plan have been worked out; 

(b) if so, the details thereof; 

(c) whether the training facilities 
that exist at present are adequate to 
meet the entire requirements of 
technical personnel during the Third 
Plan period; and 

(d) if not, what further steps are 
contempJted by Government to in-
crease the exi,sting training facilities? 

The Minister of Steel, Mines and 
Fnel (Sarc1ar Swaran Sinch): (a) 
and (b). The exact requirements of 
the Third Five Year Plan have not 
been worked out. However, it is 
estimated that for the expansions of 
the Bhilai, Rourke!a and Durgapur, 
the Alloy and Special Steel Plant at 
Durgapur, Bokaro, and the Central 
Designs Organisation 1,626 engineers, 
2,075 operatives and 14,400 skilled 
workers will be required. 

(c) With the training institutes 
at Rourkela and Bhilai and the insti-
tute corning up at Durgapur, Hindus-
tan Steel hope to have adequate 
facilities to train the bulk of the 
personnel required for expansion 
themselves. 

(d) Does not arise. 

Petroleum Institute at Dehra Dun 

*275. r Sh,:, D. C. Sharma: 
'\. Shrl P. C. Borooah: 

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased 
to state: 

(a) whether the ,site for Petroleum 
Institute to be set up at Dehra Dun 
has been selected; 

(b) if not, the reasons for the 
delay; and 

(c) the steps taken to expedite the 
matter? 

The Minister of Scientific Researcll 
and Cultural Affairs (Sbri HumaylUl 
Kabir): (a) Yes, Sir. 

(b) and (c). Do not arise. 

Rourkela Steel Plants 

r Shri Assar: 

\ 
Sbri D. C Sharma: 
Sbri Narayanankutty 

Menon: I Shri Kbushwaqt Rai: 
Shri Ram KriSban Gupta: 

I Sbri S. M. Banerjee: 

I Shrimati IIa Palchoudburi: 
Shri Naval Prabhakar: 

*Z76'i Shri Arjun Singb Bbadauria: 
Shri Ajit Singb Sarbadi: I Shri Raghunatb Singb: 
Dr. Samantsinbar: 

I Sbri Supanr: I Shri Chlntamoni Panigrahi: 
Mabarajkumar Vijaya l Ananda: 
Shri P. G. Deb: 
Sbri K. B. Malvia: 

Will the Minister of Steel, MIa_ 
and Fnel be pleased to state: 

(a) whether it is a fact that bloom-
ing and slabbing mill of Rourkela 
Steel Plant went out of order due 
to an accident; 

0» whether the causes of the acci-
dent have been investigated; 

(L) if so, what are they and the 
steps taken to check such acccidents; 
and 

(u) the loss incurred due to the 
accident, in repair", and for the work 
being stopped separately? 

Tbe Mlaister of Steel, Mines aa. 
Fnel (Sardar Swaran Singh): (a) to 
(d). A statement is laid on the Table 
of the House. [See Appendix I, 
annexure No. 41]. 
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Consumption of Crude Oil 

• {Shri A~adi: 
277. Shri M. £ampure: 

Will the Minister of Steel, Mines 
au FRel be pleased to state the esti-
mated consumption of crude oil in the 
country by the end of Third Five 
Year Plan on the basis of estimates of 
the Oil Advisory Committee? 

The Minister of MiDes and Oil (Shri 
K. D. Malavtya): No estimates for 
consumption of crude oil have been 
prepared by the Oil Advisory Com-
mittee. But on the basis of the pro-
duct demands as estimated by that 
Committee, it is likely that the crude 
oil equivalent thereof by 1966 may be 
about 15 million tons per annum. 

University Registration Units, Delhi 

r Shri P. G. Deb: 
°271. i lIIaharajkumar Vijaya 

L Ananda: 

Will the Minister of Education be 
pleased to state: 

(a) how many students have been 
registered with the University Regis-
tration Units, Delhi; and 

(b) what arrangements have been 
made about their education? 

The Minister of Ednc&tion (Dr. K. 
L. ShrlmAli): (a) 2076. 

(b) 1308 additional seats have been 
provided by opening two new colle-
ges and by increasing the capacity of 
the existing college". It is also -pro-
posed to start Correspondence Courses 
under the University of Delhi, with 
effect from 1st January, 1962. 

Northern Zonal Council Meeting 

{ 
Pandit D. N. Tiwari: 
Shri Bam Krishan Gupta: 

*278. 8hri NaVal Prabhakar: 
Shri N. &. Maaiswamy: 
Shri Chani Lal: 

Will the Minister of Home Allairs 
be pleased to state: 

(a) the nature and details of mat-
ters discussed at Northern Zonal 

Council meeting held at Srinagal' in 
the second week of July, 1961; and 

(b) the decisions arrived at? 

Thc Minister of Home Affairs (Shri 
Lal Bahadur Shastri): (a) A lil<t ofthe 
items included in the agenda of the 
meeting of the Council is laid on the 
table of the Lok Sabha. [See Appen-
dix I, annexure No. 421. 

(b) Copies of the proceedings em-
bodying the decisions of the Council 
on the items discussed will be placed 
in the library of the Parliament as 
soon as they are finalised. 

Purchase of Aircrafts from Air-India 
International 

*280. 
r Shri Arjun Singh Bhadaarla: 

Shri P. G. Deb: 18hri Raghunath Singh: 
Maharajkumar Vijaya 
Ananda: 

Will the Minister of Defence be 
pleased to state: 

(a) whether there is any scheme 
to buy the surplus fleet of aircrafts 
from the Air-India International; and 

(b) if so, for what purpose? 

The Minister of Defence (Shri 
Krishna Menon): (a) Yes, Sir. It is 
proposed to negotiate for the purchase 
of Super-Constellations from the Air-
India International which may now be 
surplus to requirements. 

(b) To meet certain requirements of 
the Air Force. 

Admission in Polytechnics 

{
Dr. Ram Subba, SiDp: 

*281. Shri Hem Barua: 
Shri P. G. Deb: 

Will the Minister of Scientific Re-
search and Cultural AIIairsbe pleased 
to state: 

(a) whether it is a faCt that a coun-
try-wide survey of the pattern of 
admission in polytechnics was under~ 
taken recently; and 



799 Written Answers AUGUST 9, 1961 Written Answers 

(b) if so, what are the br.oad facts 
revealed by this survey in the mat-
ter? 

Tbe Minister of Seientific Research 
and Cnltural Allain (Sbri Hamayun 
Xabir): (a) and (b). A survey of the 
calibre of students admitted to poly-
technics in 1960-61 was carried out 
and revealed that all available places 
had not been utilised and some of the 
stUdents were not of adequate quality. 

Historical City Near Jammu 

r Mabarajkumar Vijaya 
*282. ~ Anaada: 

l Shri P. G. Deb: 

Will the Minister ~ of Scientific Re-
search and Cultural Affairs be pleased 
to state: 

(a) whether an historical city has 
newly been found ncar Jammu; and 

(b) if so, whether there is any pro-
posal to ~onduct research in the mat-
ter? 

The Deputy MiDister of Scientific 
B.esearcb and Cultural Affairs (Dr. M. 
M. Das): (a) Yes, Sir. 

(b) Yes, Sir. 

Arcident to an Army Truck 

'28S. Sbri Ba.aQi Verma: Will the 
Minister of DefeJlee be pleased to 
state: 

(a) whethel' it is .a fact that an 
Army truck plunged 40 feet into a 
ditch seven miles from Dehra Dun on 
1st July. 1961; 

(b) what is the total loss due to 
this accident and how many soldiers 
were killed; and 

(c) what action has been taken by 
Government to give compensation to 
the families of the dead? 

The Deputy Minister of Defence 
(Sardar Majithia): (a) Yes, Sir. 

(b) Total finandal loss will be 
known when the Cf)Urt of Inquiry 
wliic!h is in progress h~ given its 

findings. However, . one S-ton vehicle, 

I P rifles and I sten gun were damaged 
and five soldiers were killed. 

(c) Compensation'in the form of 
Special family pension is admissible, 
where death occurs on duty. Action 
for grant of this pension will be initia-
ted on receipt of the findings of the 
Court of Inquiry. In the meantime 
action to sanction Pending Enquiry 
Awards has been initiated. 

Archaeolopcal Excavations by 
Uuiversities 

'284. S~ri TanpmaDi: Will the 
Minister of Scientific Research aa" 
Cultural Affairs be pleased to refer to 
the reply given to Unstarred Question 
No. 615 on the 28th February, 1961 
and state: 

(a) whether the grants for archaeo-
logical excavations given to the. Uni-
versities of Banaras, Calcutta and 
Allahabad have been utilised; and 

(b) what are the considerations 
weighing with Government for giving 
the grants? 

The Deputy Minister of Scieatifie 
Research aDd Cultural Allairs (Or. M. 
M. Das): (a) Yes, Sir. 

(b) 0) The site should be of 
archaeological importance and its ex-
cavation should haVe the prior appro-
val of the Standing Committee of the 
Central Advisory Board of Archaeolo-
gy. 

(ii) The university should have ade-
quate trained personnel and equill-
ment. 

(iii) The university should incur 
50 per cent of the total expenditure 
On the excavation work from its own 
budget. 

Oil Near Shahjaha.pur <V.P.) 

*285. Shri Rajendra SIDlh: Will the 
Minister of Steel, MIDes and Fuel be 
pleased to state: 

(a) whether it is a fact that large-
scale leophysical methods of oil pros-
pectine . by the field olflcials ot the Oil 
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and Natural Gas Comrnissian in the 
GangE-tit' Valley have revealed a big 
structure, indicating oil-bearing sedi-
ment, near Shahjahanpur in U.P., 

(b) ;! so, what are the full details; 
and 

(c) what further action has been 
taken by Government for prospecting 
the oi 1 from these sources? 

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) to (c). The seis-
mic survey work carried out so far by 
the Oil and Natural Gas Commission in 
the Gangetic Valley has shown some 
indications of presence of a modest 
size structure in the Katragarra area 
located at about 14 miles from Shahja-
hanpur towards Bareily. The indica-
tions of the structure are yet to be 
confirmed by further seismic work. It 
is not known whether or not oil bear-
ing sediments occur at depth in this 
area. Some other indications of struc-
ture appearing similar to Katragarra 
structure have been obtained in the 
Badaun-Dataganjdhamora area located 
in the same region' on the other side of 
the Ramganga river. To obtain infor-
matioo about the nature of sedimuts 
and structure occurring in the area 
one structural well has been drilled o~ 
Ujhani structure near Badaun and 
drilling in another is in progress. Pre-
parations for drilling deep wells on this 
structure are also in progress. 

I.A.S. Personael for Third PIIUI 

344 f Shri Ram Krishan Gupta: . L Shri Chaai Lal: 

Will the Minister of HOme Mairs 
be pleased to state: 

Ca} whether Government have re-
ceived from State Governments their 
requirements for the Indian Adminis-
trative Service personnel in the Third 
Five y.,ar Plan period; and 

(b) ;f so, the .details thereof? 

The lIliaister of State in the Minis-
try of Home Mairs (Shri Datar): (a) 
Some of the State Governments fur-
nished their requirements of the Indian 

Administrative Service during the 
Third Five Year Pian at the time of 
the triennial review undertaken by -the 
Government of India in September, 
1959. Other State Governments ex-
pressed their inability to indicate their 
requirements as the Third Plan was 
then in a formative stage and the re-
lative priorities of its programmes 
were not known to them. The Govern-
ment of India have, however, now 
themselves taken up the matter with 
the State Governments. 

(b) Before the triennial review the 
strength of the Indian Administrative 
Service was 1862 and on the basis of 
the requirements indicated by the 
State Governments so far the strength 
of the Indian Adlninistrative Service 
has been raised to 2096. 

Oil India Limited 

rShri Bam I[rishan Gupta: 
345. ~ Shri ChDDi Lal: 

L Sardar Iqllal S'iD&'h: 

Will the Minister of Steel, Mines and 
Fuel be pleased to refer to the reply 
given to Starred Question No. 1917 on 
the 4th May, 1961 and state: 

(a) whether the scheme to float Rs. 
25 crores of debentures in the market 
by Oil India Limited, has been finalis-
ed; and 

(b) it so, the details thereof? 

The Minister of Mines &lid Oil (SJui 
1[. D. MaIa ... iya): (a) No, Sir. 

(b) Does not arise. 

Mis. SiaP-Teai Collieries 

3t6 {Shri Ram I[rishan Gupta: 
. Shri Chani Lal: 

Will the Minister of Steel, MiRes a •• 
Fael be pleased to refer to the rep1y 
given to Starred Question No. 2~ on' 
the 1st April, 1961 and state: 

(a) whether Government have con~' 
sidered the question of allocation at 
foreign exchange. for MIs Si.ngaren( 
Collieries for th~ year 1961-62; and 



Written Answers AUGUST 9, 1961 Written Answers 

(b) if so, the result thereof? 

The Minister of Steel, Mines and 
hel (Sardar Swaran Singh): (a) and 
(b). Foreign exchange allocations are 
made on a six monthly basis. During 
the current half year, April to Septem-
ber 1961, Singareni Collieries Co. Ltd. 
have been allocated Rs. 55.50 lakhs in 
rereirn exchange. 

347. 

Anklellhwar OiUleld 

J Shri Ram Krishan Gupta: 
Shri Chlllli Lal: 
Dr. Bam Sullbag Singh: l Shri p. G. Deb: 
Maharajkumar Vijaya 
Ananda 

Will the Minister of Steel, Mines and 
Fuel be pleased to refer to the reply 
given to Short Notice Question No. 12 
on the 1st April, 1961 and state: 

(a) whether Government have re-
ceived inquiry report regarding the 
crash of work ·over rig due to failure 
of hydraulic Jack in Ankleshwar area; 
and 

(Il) if so, the result thereof? 

The Minister of Mines and Oil (Shri 
K. D. Malavlya): (a) Yes, Sir. 

(b) The enquiry committee has come 
to the conclusion that the accident 
occurred due to some structural failure 
and not due to any negligence or mis-
handling on the part of the operators 
of the Rig. The committee is also of 
the opinion that the mast of the Rig 
is capable of being repaired, but the 
hydraulic jack would need major re-
pairs in the proper workshop. 

Promotion of Class n and m Officers 
to Class I 

{ Shri Ram Krishan Gupta: 
MS. Shrl Chunl La1; 
Will the Minister of Home Alrainl 

be pleased to refer to the reply given 
to Starred Question No. 1341 on the 5th 
April, 1961 and state at what stage is 
the scheme for holding a special exa-
mination with a view to give an addi-
tional opportunity to young officers in 

Class II and III grades for promotion 
to Class I g·rade? 

The Minister of State in the Minis-
try of Home Mairs (Shri Datar): The 
State Govemments have been con-
sulted regarding recrwtment to the 
LA.S. through a special competitive 
examination limited to class II officers 
of the Central and State services. The 
extension of the scheme to Central ser-
vices is to be considered in the Iigh t 
of experience gained with the special 
methOd of ·recruitment to the LA.S. 

""-litre bucket wheel Excavator 

349 J Shri Ram Krishan Gupta: 
. l Shri Chuni Lal: 

Will the Minister of Steel, Mines and 
Fuel be pleased to refer to the reply 
given to Starred Question No. 1349 on 
the 5th April, 1961 and state: 

(a) whether the trial working of the 
second 700-Iitre buket wheel exca-
vator has been started; and 

(b) if so, its performance? -. 
The Minister of Steel, Mines and 

Fuel (Sardar Swaran Singh): (a) Yes; 
this machine was commissioned for 
trial runs On the 7th April, 1961. 

(b) Two test runs conducted on the 
6th and the 11th May, 1961, showed an 
overall rate of excavation of 2,637 
cubic yards per hour and 2,557 cubic 
yards per hour respectively, against 
the rate of 2,400 cubic yards per hour 
mentioned in the speaftilcations. The 
Neyveli Lignite Corporation took over 
the machine on the 15th May, 1961. 
after testing the excavator for sus-
tained output over a period of time. 
Since then, the machine has been 
working satisfactorily. 

Ex-Servicemen in Industries 

{ Shri Bam Krishaa Gupta: 
350. Shri Chunl La): 

Will the Minister of Defgee be 
pleased to refer to the reply given to. 
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Unstarred Question No. 2784 on the 
5th April, 1961 and state: 

(a) whether Government have since 
considered all the recommendations of 
the study group regarding utilisation 
of the talent and experience of ex-
servicemen in the various industries; 
and 

(b) if so, the result thereof? 

The Minister of Defence (Shri Kri-
shna Melin): (a) The recommenda-
tions made by the Sub-committee of 
the study group are still under con-
sideration. 

(b) Does not arise. 

Ex-seryicemen of PlUljab 

351. Shri D. C. Sharma: Will the 
Minister of Defence be pleased to state: 

(a) the areas of land allotted to the 
Rarijan Ex-servicemen of Punjab 
curing the last three years so as to 
rehabilitate them and the names of 
places where allotment has been made; 

(b) whether they have also been 
asked to pay some amount for this pur-
pose; 

(e) if so, the amount so paid; 

(d) whether it is a fact that they 
have been given the amount on loan 
and the lease deed of the land has not 
been registered in their names; and 

(e) if so, what action Government 
propose to take in the matter? 

The MInister of Defeace (Shrl 
Krishna MeDOD): <a) During the last 
three years 40 acres of land in the 
AfzalB8I1l land Colony in district Bij-
nor, U.P. and 191 acres in Banur dis-
trict PatiaIa, have been allGtted' to 4 
and III Harijan Ex-servicemen of the 
Punjab respectively. 

(b) No, Sir. 

(c) Does not arise. 

(d) and (e). No loan was advanced 
to them by the Central Government. 
The lease deeds in respect of lands 
allotted to settlers in Afzalgarh colony 
for agricultural purpose have been 
~xecuted under the relevant provisions 
of law. Action to execute lease deeds 
in respect of ex-servicemen settlers in 
Eanur is being taken by the State Gov-
ernment. 

Archaeolopcal SUryey in Punjab 

352. Shri D. C. Sharma: WiIl the 
Minister of Scientific Be&earch -ad 
Cultural Allalrs be pleased to state: 

(a) whether any survey has been 
undertaken in Punjab State in retard 
to ancient temples and other historical 
monuments; 

(b) if so, the names of the places 
that have been surveyed and the 
detailed results thereof; and 

(C) the amount spent on the survey 
till the 31st March, 1961? 

The Deputy MiDlster of Scientifie 
Researeh aDd Cultural Mairs (Dr. 
M. M. Du): (a) A survey of anU-
quarian remains on a village to village 
basis is in progress. 

(b) Till May, 1961, 1488 viIlages of 
the District of Gurdaspur have been 
surveyed. A number of antiquarian re-
mains like tombs, mosques, graves, 
temples, Gurdawaras etc. were noticed. 

(c) Rs. 17,951f'27 nP. upto March, 
1961. 

Remonl .f Untouchatlility 

353, Shri D, C. Sharma: Will the-
Minister of Home Afl.us- be· pleased t.-
state: 

(a) the amount given 1:0 the various 
non-ofticiaI or,anisaUolIS of Punjabl 
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Statio for removal of untouchability 
and welfare of the Scheduled Castes 
and Tribes during the First and 
Second Five Year Plan period so far; 
yearwjfe; 

(b) whether the amount has spent 
for the 5ame purpose; 

(e) if flot, the reason therefor; and 

(d) what kind of check is imposed 
·on· the~" organisations for the amount 

Year 

1957-58 ., 

1959-6[; 

1960-<1 

Name of organisa.tion 

All India Backward Classes, 
Fed"ation, Ddhi . 

Punjab HaJijan Se"ak San@h, 
JuUunduJ 

Do. 

(b) Yes. 
(c) Does not arise. 
(d) The question does not arise as 

no grant was given to any non-official 
organisation of Punjab by the Gov-
ernment of India. A copy of the con-
dition on which grants are given 
generally by the Government of 
India to voluntary organisations is laid 
on ihe Tab!e. [See appendix I, 
annExure 43]. 

BaJJs -CtLm- Audi&Gria itt I'lUljab 
354. Shri D. C. SIaarDa: Will the 

Minister of EducatiOil be pleased to 
state: 

(a) the number of educational ins-
titution" which have applied for 
grant. ~.o construct halls-cum-audi-
toria in Punjab during 1960-61; and 

(b) !he names of institutions to 
which suCh grants have been given 
during the same peried (with amounts 
sanctioned) ? 

The Minister lit Eduation (Dr. I. L. 
Shri_Ji): (a) and (b). A statement 
is laid on the Table. [See Appendix I, 
. annexure No. 44]. 

S.T. Ar;rieulturists in Punjab 
355. S"ri D. C. Sharma: Will the 

Minister of H_ Atlain be pleased 
·to state: 

(a) 1he actual amount apent on 
Schellukd Tribe agriculturists in 
Punjab durin, 1960-61; and 

given to them by the Central GpverR-
ment? 

The Deputy Minister of Home Mairs 
(Shrimati Alva): (a) No grant-in-aill 
was given to any non-official orpni-
sation of Punjab by the Government 
of India in the First and Second Plan 
periods. The Punjab Government 
also did not give any grant to any 
non-official organisations of Punjab 
during the First Plan period. The 
amounts given during the Second 
Plan period were as follows:-

Amount 

(Rs.) 
2,000/-

4,000/-

-do-

Purpose 

For the welfare of Schedul.d Castes 
and Backward Cia ••••. 
For propaganda for the removal of 
untouchability. 

-do-

(b) the number of agriculturists 
benefited thereby? 

The Depilty Minister of Home 
Atrairs (Shrimati AlTa): (a) Rs. 0'78 
lakhs. 

(b) 813. 
Oil Deposits in Muradpur (Iashmir) 

35&. Shri D. C. Sharma: Will the 
Minister of Steel, MiD5 and Fllel be 
pleased to state the latest position in 
regard to the Survey of petroleum de-
posIts near Muradpur in Kashmir 
State? 

The Minister of Mines and Oil (Shrl 
I. D. Malaviya): No geological sur-
vey has recently been carried out by 
the Oil and Natural Gas Commission. 
An oil seepage was examined some 
time ago, but it was a very minor seep-
age oCICurring in rocks referable to 
Murree series. Tentatively, examina-
tion of a small area around Murad-
pur has been included in the pro-
gramme now under formulation for 
the 1961-62 field season. 

Ceatral IDSdWte ., Enr;lish • 
Hyderallad 

357. SIIrI. D. C. SIumBa: Will the 
Minister of Edaeation be pleased to 
state: 

(a) the actual amount spent by the 
Central Institute of :mn.lish. HyderR-
bad during the year 1960-61; R.nd 
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(b) ilo~ numb~r of seminars and 
conf~nnc~s held by the Institute dur-
ing the year 1960-61? 

Tbe Minister of Ildueation (Dr. I. L. 
ShrilDRli): (a) Rs. 4,16,036'46 nP. 

(b) N"one. (i) But a short term 
course for the _enefit of 60 Pre-Uni-
versi ty Course teacners in colJeees 
was conducted from the 5th to 25th 
April, 1960, in order to train them in 
the UH. of teaching materials prepar-
ed by the Institute as part of the Insti-
tute's research project. 

(ii) An experimental teaching course 
with the help of these materials was 
alw conducted from 20-4-1960 to 
3-6-1!H!0 at Hyderabad, with the co-
operation of the Director of Public 
Instruction, Andhra Pradesh. 240 
Post-Matric students were trained in 
this course. 

Sdlolarships for Studies Abroad 

3511. Silri Kunllan: Will the Minis-
ter of Education be pleased to state: 

(a) how many candidates have 
been ~elected for scholarships abroad 
amollg the Scheduled Castes, Sche-
duled Tribes and other Backward 
Classe~ during the period 1956-57 to 
1960-fil, year-wise; 

(b) what amount has been sanc-
tion£'d and how much has been actual-
l~' given; and 

(cj what is the total number of ap-
plications received during the same 
period, year-wise? 

The Miaister of Ed.uuon (Dr. K. L. 
Shrimali): (a) to (c). A statement 
is la;d on the Table of the House. [See 
Appendix I, annexure No. 45]. 

Ceaehin, Classes in Kerala for S.C. 
aDd S.T. Students 

35 •• Silri Kunho: Will the Minister 
of BCI_ Mairs be pleased to state: 

(a) whether the University of 
Kerala. has asked for grant from the 
Central Government for starting 
coachiAIl classes for student. belong-m, to Scheduled ~astes, Scheduled 

19 rifles and I sten gun were damaged 
and 

(b) if so, what amount has been 
sanctioned? 

Tbe Deputy Minister af B_ 
~in (Shrlmati AI .... ): (a) No, Sir. 

(b) Does not arise. 

TrailliD, Sehoals ill MiaiJIg 

311. Slui KUDhaD: Will the Minister 
of Steel, Mines and Fuel be pleased to 
state: 

(a) whether any reservation was 
made for the Scheduled Castes and 
Scheduled Tribes candidates for ad-
mission in the mining training schools 
at Kargali, Giridih, Kurasia and Tal-
cher; 

(b) if so, how many candidates 
have been selected; and 

(c) what is the methOd of selec-
tion? 

The Minister of Steel, MiIIes aad 
Fuel (Saniar Swaran Sin,h): (a) Yes. 

(bl 41 in 1960. 
15 in 1961. 

(c) The selections are made by· 
interviewing candidates who apply in 
response to advertisemects inserted in 
important newspapers. There is a 
Selection Committee for this purpose, 
with the Director of Training. Nation-
al Coal Develepoment Corporation, a~ 
Chairman, and a couple of senior 
engineers and a medical officer as· 
members. The Committee usually 
holds interviews at four centres, name-
ly, Delhi, Nagpur, Bangalore al\d 
Ranchi. 

Steam Coal for Maharaslltra 

381. Shri Panprkar: Will the Min-
ister of Steel, Mines and Fuel he 
pleased to state: 

(a) what is the quota of steam coal 
allotted for industries in Maharashtra 
during the year 1881-62 so far; and 
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(b) whether the supplies have been 
relUlarly maintained during the above 
period? 

The Minister of Steel, Mines and 
Fael (Santa.. Swaran Sinl'h): (a) and 
(b). There is no separate quota for 
steam coal only, for any State. The 
monthly quotas and the actual des-
patches of coal of all categories to 
Maharashtra during the last three 
months have been as under:-

month Quota Despatches 

(in wagons) 
April 1961 8233 6507 
May 1161 1233 7233 
June 1961 8233 6382 

Excise Dut,. on Tobacco 

HZ. Shri Pancarkar: Will the Min-
ister of FinaDce be pleased to state: 

(a) the total yearly production of 
tobacco in Maharashtra during the last 
two years; and 

(b) the total excise duty realised 
during the same period? 

The IIOaIster of Finance (Silri 
Moruii Desai): (a) and (b). A state-
ment showing the available informa-
tion is laid on the Table of the House. 
[See Appendix I, annexure No. 46]. 

SIIlUl'l'liDl' of Ganja 

3113. Shri PaDprkar: Will the Min-
ister of flDaDee be pleased to state: 

(a) the number ·of cases of 
smuggling detected in India 
February, 1961 to June, 1961; 

Ganja 
from 

(Ia) the number of persons arrested 
in this connection; and 

(c) whether the smugcled goods 
were confiscated? 

The MiDi8ter of FiDaRee (8hri 
MerarJi ~): (a) ta. 

(b) 53. 

(e) The slIluggled gau.ja is invari-
ably confiscated to the State by the 
tr7InC Court. 

Loans due from Mysore State 

:lit. Shri PaDl'arkar: Will the Min-
ister of Finance be pleased to state: 

(a) the total amount of Central 
loans which were due from Mysore 
State on the 31st March, 1961; and 

(b) the total amount of interest on 
Central loans which was due from 
Mysore State till 31st March, 1961? 

TIle Minister .f FInance (Shrl 
Morarji Desai): (a) Rs. 90'61 crores 
approximately. 

(b) Rs. 2'54 crores was due for the 
year 1960-61 which was paid by the 
State Government in the year itself. 

Bhilai Steel Plallt 

3iS. Shri Vidya Charan Shukla: 
Will the Minister of Steel, Mines and 
Fael be pleased to state: 

(a) how many selection commit-
tees, including standing ani special 
ad-hoc committees, were set-up for re-
cruitment purposes at the Bhilai Steel 
Plant; and 

(b) in how many of such commit-
tees the representatives of the State 
Government were duly included? 

The MbaiIIter of Steel, Mines and 
FRel (Sardar Swal"lUl. SiRch): (a) 245 
(from 1-4-1960 to 30-6-1961). 

(b) 26. The Deputy General Mana-
ger of the Project, who is borne on 
the cadre of the State Government 
was also Chairman/Member of 73 
selection committees. 

Re-rolliDl' Mills 

366. Shri Morarka: Will the Minis-
ter of Steel, Mines and. Fuel be pleas-
ed to state: 

(a) whether licences have been 
liven in 1961 for starting re-rolling 
mills for manufacturing quality good" 
from billets; and 

(b) if so, the number and' the areas' 
which they have to serve? 
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The Minister of Steel, Mines an. 
Fuel (Sardar Swaran Singh): (a) ana. 
(b). Limited as the scope is for new 
re-rolling mills, the Government of 
India have decided to permit one new 
re-rolling mill each of a capacity not 
exceeding 15,000 tons per annum in 
certain States which in their .opinion 
ate unserved or underserved. In pur-
suance of this, grant of a licence for 
one re-roUing mill each has been ap-
proved in the following States:-

State 
Assam 
Bihar 
Gujarat 
Keral. 
Madras 

Annual capacitu 
11,400 tons 
15,000 ton~ 
15,000 tons 
15,000 tons 
15,000 tons 

In respect of the other States, the ap-
plications are undH consideration, in 
consultation with the State Govern-
ment concerned. 

Smokeless CuI Plant 

367 .J Shri N. M. Deb: 
. l Shri Mllommeel Elias: 

Will the Minister of Steel, Mines 
and FIlel be pleased to state whether 
Goverllment 'have got any proposal to 
set up a Smckeless C:>al Plant in West 
Bengal during the Third Five Year 
Plan period? 

The Minister of Steel, Mines and 
Fllel (Sardar Swaran Slop): The 
Third Plan includes a proposal for the 
establishment of low temperature car-
bonisation plants for soft coke. But at 
present no resources are in sight for 
this propesals, like several other pro-
posals. Hence the question of the pro-
posal being related to any particular 
Stale, such as West Bengal, does not 
ari~e at this stage. 

Complaints against I.A.S. Oftlcers 

36B. Shri Kllnban: Will the Minis-
ler of Home Affairs be pleased to 
refe,. to the reply given to Unstarred 

Question No. 2818 on 5th April, 1961 
and state: 

(a) the steps taken by the State 
G:"lernment to investigate and en-
quil'~ :,'b the complaints again~t some 
I.A.S. Officers forwarded by the Min-
istry to the State Governments; 

(b) whether any legal proceedings 
are going on against any I.C.S. o/\'icer 
in the Punjab State; and 

(c) if so, the details thereof? 

The Minister of State in the Hi.m-
try of Home Affairs (Shri Datar): (a) 
Information is not readily available 
regarding the steps taken by the State 
Governments to investigate and en-
quire into complaints against parti-
cular I.A.S. officers forwarded by the 
Ministry to the State Governments. 
The steps to be taken in this regard 
are primarily the concern of the State 
Government. The State Governments 
do, depending upon the allegations 
made in the complaints, cause such en-
qui,.ies as th?y cons,der appropriate 
either through their State Anti-Cor-
ruption agency or other departmental 
agencies. If after such enquiries, su/ll-
cient evidence is available action i~ 
taken either to prosecute the concern-
ed ofticer or institute departmental dis-
ciplinary proceedings. Under Rule 4 
of the All India Services (Discipline 
& Appeal) Rules, disciplinary proceed-
ings against an LA.S. officer can be 
instituted only by the State Govern-
ment under whom such officer is serv-
ing at the time of the occurrence of 
the alleged misconduct and the Cen-
tral Government will come into the 
picture only in the event of it being 
considered necessary that the penalty 
of dismissal, removal or compul.ory 
retirement from service should be 
imposed on the o/\'icer. 

(b) Yes. 

(cl Five cases were investigated by 
the Stale Police against tht'! of!ict'!r and 
out of .these two cases have been put 
in court. In one of thest'! cases the 
offences alleced to haYe bt'!t'!n commit-
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teci are tho;e und!!1' sections 42j1l4il09j 
138-8 I.P.C. arisin, out of a transac-
tion of a sale of %,000 .sq. yards of land. 
In the· other case the o1fenres alleeed 
to have been committeed were under 
sections 409!120-B, I.P.C. reearding an 
aUe,ed misappropriation of Rs. 50001-
eut of the funds belongin, to a State 
Orphanace. The other three case.& are 
reported to be under examination. 

Harijan Welfare 

3il1. Shri K1UIhaR: Will the Minis-
ter of B_ AJrairs be pleased to refer 
to the reply given to the Unstarred 
Question No. 2793 on the 5th April, 
1961 and state: 

Ca> the number and detail. of re-
commendations of the Sub-Committee 
appointed by the Central Advisory 
Board tor Harijan Welfare implement-
ed in the Union Territory of Delhi: and 

(b) the steps suggested In the mat-
t .. ? 

The DePlIty MiIlister df Heme 
~rs (Shrimati Alva): (a> The in-
formation is being collected and will 
be laid on the Table of fhe House when 
it becomes available. 

(b) Will arise only when Govern-
ment is in possession of the above iJI-
formation. 

Shuleats Tollrs in Pun;a1l 

J Shri Daljit SiD&'It: 
37.. L Sarclar Iqbal SiII&'h: 

W ill the Minister of E'1Ication b. 
pleased to state: 

<a) the names of the institutions in 
Punjab State which were given finan-
cial aid for students tours with 
amounts to each during the year 1960-
61; and 

(b) the details of the tours conduct-
ed with the aid? 

The Minister of Ed1lcatlon (Dr. K. 
L. Shrimali): (a) and (b). A state-
rnent is laid on the Table of the 
House. [See Appendix I, annexure 
No. 47]. 

371. 

Scllolarships te Children e( 
Pelitieal Sd.nrs 

r Shri Datjit Sineh : 
\ Sardar 1q1lai Silleh: 
~ Sllri &am Krishan GlIJIla: 
l Silri Ciluni Lal: 

Will the Minister of Ed1lcati .. 
pleased to state: 

be 

(a) whether the Government of 
India have sanctioned any amount 
to the Punjab State Government for 
implementing the scheme· for the 
erant of educational stipends and 
scholarships to the children of politi-
cal sufferers in Punjab State during 
1960-61 and 1961-62; and 

(b) if so, how much? 

The Minister of Education <Dr. K. 
L. Shrimali): 

(a) and (b). The Government of 
Punjab have formulated their Scheme 
of educational facilities to the child-
ren of political sufferers in Punjab 
State and have forwarded it to this 
Ministry for the approval of the Gov-
ernmenet of India. The Government 
of India have accorded their approval 
to the Scheme in so far as it relates 
to the provision of free seats in hos-
tels attached to recognised schools 
and colleges to the children of eligi-
ble Political Sufferers. So far as the 
award of stipends and book ,rants 
under the scheme is concerned, the 
matter is at present under considera-
tion. 

Where the Government of India 
have already given their administra-
tive approval to the State Govern-
ments for the implementation of their 
schemes of educational concessions to 
the children of political sufferers in 
their respective territories, the Central 
grants are sanctioned in the subse-
quent year as soon as the State Gov-
ernments intimate the expenditure 
incurred during the preceding year. 
As the information for 1960-61 has 
not sO far been received from the 
Government of Punjab, no grant has 
yet been sanctioned. Similarly, the 



111'7 Written Answers SRAVANA 18, 1883 (SAKA) Written Answers 818 

Government of India's share for 1961-
112 will be sanctioned after the close 
of the year when the figures of ex-
penditure incurred during that year 
are received from the State Govern-
ment. 

Paajall Hip Coart 

372. {Shri Daljit SiDrh: 
Sardar Iqbal SiDrh: 

Will the Minister of Home Aftairs 
be pleased to state: 

(a) the number and the nature of 
the writ petitions disposed of in the 
High Court of Punjab from the 1st 
January to 31st July, 1961; and 

(b) the number of pending writ 
petitions at present? 

The Minister of State In tbe Minis-
try of Home Aftairs (Shri Datar): 

Ca) Number and nature of writ 
petitions disposed of by the High 
Court of Punjab from 1-1-61 to 
31-7-61. 

Cif.ilia,j Wr it ptlili",~ : 
I. Sel vice mitters .\ 
2. Iniu,1rial di.pute. 
3. R.hlbilitationmallelS . 
4· Consolidation of holdings 
5· Displaced PelSons Co",-

p:nsation etc. . 
6. Miscellaneous matters 

TOHL 

C,i.,.,inot Wrir p.rillo", : 

1107 

24 

(6) Number of writ Fctitions rending 
on 1-6·6r. 

C-i.il 
Criminal 

Cui for Punjab 

r Sui Daljit SiDp: 
373. ~ Sltri D. C. Shanaa: 

L Sanlar Iqbal SiDrh: 

2025 
5 

2030 

Will the Minister of Steel, MiDes 
ad Fuel be pleased to state: 

(a) the total quantity of coal des-
patched to Punjab durin, 1961 so far; 

(b) whether the entire quota allot-
ted to Punjab for this period has been 
iupplied; and 

(c) if not, the reason thereof? 

The MiDister .f Steel, Hiaes ... 
Fllel (Sanlar S.arall Smeh): (al and 
(b). As against the total quota of 
about 4·8,400 wagons for the State of 
Punjab for the period January 1961 
to June 1961, the total despatches 
have been about 28,290 wagons. 

(c) The reason for the shortfall in 
iupply is that the overall rcq uirements 
of coal for consumers in the above 
Mogbalsarai direction are in excess of 
the capacity of 1900 wagons in this 
direction that the railways were ask-
ed to plan at the end of the Second 
Plan. The position has. however, 
improved since July with the provision 
of increased capacity from 1!1OO wag-
ons per day to about 2100 wagons per 
day. Increased supplies are thus ex-
pected in the coming months. 

CeDIIIS 

374. Shri DaJjit SiDrh: Will the 
Minister of Home Aftain be pleased 
to state: 

. (a) the total amount spent as allow-
ance for the 1961 census enumera·· 
tors. Stat.,-wise; and 

(b) whether any extra enumerators 
were appointed on pay other than 
Government employees? 

The Depaty MiDister of H_e 
Aftairs (Shrimati Alva): (a) A state-
ment showing State-wise break up of 

. the expenditure is laid on the Table. 
[See Appendix I, annexure No. 481. 

(b) Yes. 

EducatioD DeyelopmeDt Schellle 
for Third PIn 

375. Shri Kumllhar: Will the Minis-
ter "f EducatloD be pleased to State: 

(a) the allotment made so rar by 
the Central Government ·for Orissa 
State in respect of various Education-
al Development Schemes for the Third 
Five Plan period; 
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(b) the amount allotted for the 
financial year 1961-62 on each scheme; 
and 

te) the amount given so far scheme-
wise? 

Tbe Minister of Education (Dr. J[. 
L. Sbrimali): (a) An outlay of 
Rs. 15'05 crores has been approved 
for general educational development 
schemes included in the Third Five 
Year Plan of Orissa State. The quan-
tum of Central assistance for the en-
tire. Plan period is not known as it is 
d~tcrmined on the basis of annual 
plans keeping in view the financial 
resources of the State and the Centre. 

(b) The outlays proposed by the 
State Government for various schemes 
included in the Plan for 1961-62 are 
given in the statement laid on the 
Table. [Placed in Library. See No. 
LT-3031/61]. As regards Central 
assistance, a lump sum allocation of 
Rs. 19 crores has lIeen made for all 
sectors of the Plan. Its break-up ac-
cording to development heads has not 
been worked out SO far. 

(c) Three-fourths of the Central 
'assistance allocated is being released 
in monthly instalments in the form 
11f Ways and Means Advances. Ad-
justment will be made at the time of 
issuing the final payment sanction 
towards the end of the financial year 
1961-62. 

.-\id to Educational Iastitutioll5 
in Orissa 

376. Sbri Kumbhar: Will the Minis-
ier of Education be pleased to state: 

(a) what amount of grant-in-aid 
has been given by the Central Gov-
·ernment to various Educational Insti-
·tutions separately in Orissa State 
year-wise during the Second Five 
Year Plan period and how much has 
been allotted for them for the finan-
·cial year 1961-62; and 

(b) the purpose of such grant-in-
'aid? 

~"'e Minister of Education (Dr. I. 
L. Shrimali): (a) and (b). A state-

ment is laid on the table of the House. 
[Placed in Library. See No. LT-3032/ 
61]. 
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1I08ses for MlIDiciJlllI Scanll,en 
ill Orissa 

3112. Shri ChlDtamoDi PaDirrahi: 
Will the Minister of Bome Mairs be 
pleased to state: 

(a) the number of houses construct-
ed for Scheduled Castes families eng-
aged in sweeping and scavenging' 
during the Second Five Year Plan in 
Orissa; and 

(b) the places where these houses 
have been constructed in Oris58? 

The Deputy MiDister of BODle 
Aftairs (Shrimati Alva): (a) and (b). 
The informa tion has been called for 
from the State Government and will 
be laid on the Table of the Housa 
when received. 

Open-Air Theatres in Orissa 

3113. Shri ChiDtamoni Panirralli: 
Will the Minister of Scientific Research 
and Cultural Mairs be pleased to 
state: 

(a) whether there was any proposal 
from the Orissa Government for 
having open-air theatres in rural areas 
in Orissa during 1959-60, 1960-61 and 
1961-62 SO far; 

(b) if so, in how many rural areas 
such open-air theatres have been set 
up in Orissa during the same period; 
and 

(c) the nature of assistance render-
ed by the Central Government? 

The Minister of Scientific Research 
and Cultnral Aftalrs (Shrl Bumayan 
KalJir): (a) Proposals for 1959-60 and 
1960-61 were received. Proposals for 
1961-62 are awaited. 

(b) and (c). Grants totalling 
Es. 15,000 (at the rate of R5. 1500 per 

theattre) were sanctioned to the Gov-
ernment of Orissa for the setting up 
of ten open-air theatres in rural 
areas, five each during 1959-60 and 
1960-S,. 

Be-Bollinr Industries in Orlua 

384. Shri ChintamoDi Panlcrahi: 
Will the Minister of Steel, Mines and 
Fuel be pleased to state: 

(a) the demand for billets by the 
small scale re-rolling industries in 
Orissa in 1960-61 and 1961-62 period; 

(b) the allocations of billets made 
to Orissa for 1961-62 period so far; 
and 

(c) whether the difficulties of the 
small scale re-rolling industries in 
respect of getting billets have been 
brought to the notice of Government? 

The Minister of Steel. Mines and 
Fuel (Sardar Swaran Singh): (a) to 
(c). Small scale re-rolling mills have 
been allowed to be set up on the 
condition that such units will use only 
local scrap. Accordingly, they are not 
entitled to allotment of either billets 
or scrap from controlled sources. 

During the year 1960-11 supplies 
of billets were more than what they 
were before and they would be in the-
next few years. This was because 
the finishing mills in the integrated 
steelworks in Bhilai and in Durgapur 
were not ready and could not use bil-
lets to the extent envisaged. As this 
relative plenty was a temporary phen-
nomenon, an ad hoc allotment of 
15,000 tons of billets was made to the 
Development Commissioner, Small 
Scale Industries for distribution to 
small re-rolling mills. It is under-
stool that of this, 603 tons were allot-
ted to small mills in Orissa. 

With the commissiOning of the fini-
shing mills in Bhilai and in Durgapur. 
supplies of billets to the re-rolling 
industry are coming down to the level 
envisaged in the Plan--about 60,000 
tons a month. There will therefore be 
no billets allotted hereafter to small 
re-rolling mills which were allowed 
to be put up on the speciftc condition 
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that they will use re-rollable scrap 
locally available nor indeed would 
billets be available to any at the bil-
ler re-rolling mills who had not exer-
cised the option for the use of billets. 

ScholarshiPII to CJd.ldreJl of 
Political Sufferers ill 0riIu 

315. Shri ChintamoDI PIIDi&Tahi: 
Will the Minister at Educati.. be 
pleased to state: 

(a) whether the Government of 
India have released any amount to 
the Orissa Government for imple-
menting its schemes at educational 
concessions to the children at political 
sufferers for the year 1960-61 and 

, 1961-62; 

(b) if so, what amount; 

(c) the number ot such children 
who are getting such educational con-
cessions in Orissa district-wise; and 

(d) the nature of concessions receiv-
ed? 

The Minister of Education (Dr. K. 
L. Shrimali): 

(a) and (b). The Government ot 
India have already given their ad-
ministrative approval to the Govern-
ment of Orissa for the implementation 
of their scheme of educational con-
cession to the children of political 
sufferers with effect from the year 
1959-60. The Government of India's 
share for 1960-61 will be released 
when the State Government has inti-
mated the exact expenditure incurred 
during 1960-61. Similarly, the Gov-
ernment of India's share for 1961-62 
will be sanctioned when the figures at 
expenditure incurred are received 
trom the State Government durin, 
1962-63. 

(c) and (d). Detailed information 
such as the number of children of 
political sufferers who are gettin, 
educational concessions in Orissa dis-
trict-wise is available with the Gov-
ernment of Orissa. It will be receiv-
ed by the Government of India onl1 
when the State Government approach 
them for financial contribution. 

Laha.1 and Spiti 

386. Shri HelD Raj: Will the Minis-
ter ot ROlDe Mairs be pleased to 
state: 

(a) whether it is a tact that the 
Kolis, Daggies, Hassis and Lohars 
who are Harijans and are the original 
inhab)tants at the Schoo.tled Areas of 
Lahaul and Spiti have not been includ-
ed in the list of Scheduled Tribes; 

(b) whether it is also a fact that 
they follow the same tribal customs 
and lead the same distinct way of 
life; and 

(C) if so, whether Government pro-
pose to included them in the list of 
Scheduled Tribes of Lahaul and Spiti 
in Punjab? 

The Deputy Minister of ROIDO 
Mairs (Shrlmati Alva): (a) to (c). 
None of the communities mentioned 
in the question is included in the list 
of Scheduled Tribes in the Punjab. 
Kolis and Daggies are at present in-
cluded in the list of Scheduled. Castes 
in the Punjab. Hassis and Lohars 
have not been included in the list of 
Scheduled Castes or Scheduled Tribes. 
It has not been represented to the 
Government of India that any of the 
communities mentioned in the question 
follows a distinctive tribal way ot 
life. The State Government have not 
recommended the inclusion ot any at 
these communities in the list of Sche-
duled Tribes. 

Zonal PoUce Force 

{
Shri P .. G. Deb: 

387. Maharajknmar Vijaya 
Ananda: 

Will the Minister of ROlDe Alrairs 
be pleased to state: 

(a) whether the scheme for having 
zonal police force has been approved; 
and 

(b) it so, when it is likely to be !lut 
in to operation? 

The Minister 01 Rome A.alrs (Sbrl 
Lal Bahadur Shastri): (a) and (b). 
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Schemes for the formation 'Of a Com-
mon Police Reserve Force for thE' 
Zone concerned have been approved 
by the Eastern, Northern ano. 
Southern Zonal Councils. 

The report of the Committee ap-
pointed by the Central Zonal Council 
was considered by the Council at its 
4th meeting and was referred back to 
the Commmittee for further examina-
tion. The Committee's report will be 
placed before the Council at its next 
meeting. 

The question of a common police 
reserve force for the western zone will 
come up before the Western ZC'lal 
Council at its next mel'ltine. 

ft-iT ii ; .... IWr 
~ a;. "" .0 "lio ~)q : ;p;ff 

1!~'.Pi Ji;ft ~ iI<'fA om ~ "'~ 
f'lr 

( if; ) ~ -.:rrt'ft ~'Il it iIl';;r"tlJ 
m:'IlTt ill' ~ ~ ~ ~ f,;r~~ 
lIR, Hq ~'l'il~it~it~ 
( il'tWt ) fulif.t OJ r if.<: Rit ~ ; 

(~) ~ 'filt <r~r. eft ~iIl' ;p;ff 

'lrf<1lr ~ ; ~ 

Ur) ~ ~ it ~ it 
w.qur ~ .rn ill' ~q ft:mit ;qro:"+1 

~ ill' fuu: ~ '!lIT qif \m-u.tT 
~ ? 

,!~·.ni 1i,.-r~q ii moq ~ (Ii\' 
ml'(): ('fi) ~ (if).~~it~ 
~T~~ ~;;ml~tJii ~~ 
,,;Ai' ~ <mvTllf om mm ~ 
;;rm om. ~ ~~m I 
V.claimed Prize. ., Prize BoIlu 
389. Shri Cllunl Lal: Will the Min-

ister of Fillallee be pleased to .tate 
how Government propOSe to make use 
af the prizes that remain unclaimed 
as a result of the periodical draws 'Of 
the sold prize bonds? 

The Minister of Finanee (Shri Mor-
arji Desai): As there is no time limit 
for claiming the prizes, the money has 
to be retained until it is ciaimed. It 
cannot therefore be Ntilised for any 
other purpose. 
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Admission ia Enrineerinr Colleres 

381. Shri ChUBI Lal: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state: 

(a) whether Government are a ..... are 
that a large number of students every 
year apply to dozens of Engineering 
and Technological institutions for ad-
mis3ion at one and the same time; and 

(b) if 10, whether Government have 
devised any scheme by whiCh one ap-
plication by one student should find 
him admission to one of the institu-
tions for which he is considered best 
fitted? 

Tile Minister of Sei .. tlIe IhHareJa 
&Bel Caltllral Aftalrs (Sllri Buma,. .. 
Kaltlr): (a) and (b). Government 
are aware that a laree number of 
students every year app,y to • nunlbf'r 
of engineerine and technololical ins-
titutions for admission at one and the 
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same time. Government are of tile 
view that it is not possible to devise 
a scheme such as the one suggested. 
Any such scheme will mean complete 
eentralization of admission;; and will 
be impracticable. 

On the recommendations of the All 
India Council for Technical Educa-
tion, it was suggested to the State 
Governments and other authorities 
oonnected with institutions some time 
ago that the students applying for 
admission to the various institutio',S 
.hould taken a common admission test 
organised on a regional basis and the 
performance of candidates at this t!'st 
lIlay be taken into account by the ins-
titutions in regulating their admj~­

.ions. This suggestion ha5 not yet 
bet'!n accepted by the State Govun-
lIlents and the various authoribps. 

For admission to the four HIgher 
Technological Institutions, a common 
admission examination wa. held this 
year. 

Bomes for West Pakistan Di9Placed 
Pe1'801lS 

39%. Shrl ChUllI LaI: Will the Minis-
't'!r of Edacation be pleased to atate: 

(a) what is the number of desti-
'ute, old and infirm displaced persona 
Irom West Pakistan who art'! .tlll 
being maintaint'!d in homes, infirma-
ries and outside the home and infir-
.aries; 

(b) how much money is bein, apent 
.yer them eyery year; and 

(c) how many ot the dependant. 
Ioave been rehabilitated (whost'! main-
tenance has ceased to be the respon-
sibility at the Government) and how 
they have bt'!en rehabilitated? 

Th. Miaialer.t Ed_Un (Dr. 
I. L. ShrlmaU): (a) Number of West 
Pakistan displaced persons bein, main-
tained in Homes/Infirmaries =1O,J47 

Number of outside dol_ = 2,717 

(b) Year 

'9'" S8 
19,1-59 
'9'9-60 

Amount (R •. ) 

6',4',5@0'c6 
55,74",6'72 
49,45,580'64 

(c) The information is being collec-
ted from the State Governments and 
will be laid on the Table of the 
Houst'! as soon as it is received. 

Manufacture of rails in Steel Ptants 

393. Shrj D. C. Sharma: Will the 
Minister of Steel, Mines and Fuel be 
pleased to .tae: 

(a) whether it is a fact that ori-
ginally all the rails were pxp!'cted to 
be produced in India by the end of 
the Second Five Year PIa" in the 
public sector steel pla'lts; .. nd 

(b) if so, the reasons for the fal! ure 
of the steel plant to supply the samE'? 

The Minister of Steel, Mines and 
Fuel (Sanlar Swaran Singh): (a) 
The entire required quantity of rails 
was not ex.pe<:ted to tfie prvduced in 
the Public Sector Steel Plants. 
Among the Public Sector Steel Plants 
only the Bhilai Steel Plant was 
designed to produce 110,000 tons of 
rails per annum. The balance of the 
estimated requirement was expected 
to be produced in the Private Sector 
Plants. However, the d€llland of rails 
by the Railways has gont'! up steeply. 

(b) The reasons for fle ;nability 
of the Steel Plants to achieye the 
targetted production of rails are initial 
'eethin, trouble in Bhilai and the 
shoritall in total producticn cf .'e"l 
in the priyate sector plan Is, which 
in lurn ha. affected the output of 
Rik. 

Contrabud GoIcI 

3M .. 8hrimati Da PaIehOtldh.rl: 
Will the liIinister of Finanee be 
pleast'!d to .tate: 

fa) lb.e total amount 01 cor,l.raband 
,old seized in the country dur'.ne the 
months of May, June and July 11161; 
and 

(b) the .ourCM from which it was 
•• ieed? 

TIle IIIblUter ., Pbwlee (Sian Mor-
ujl B_1): (a) Abo.t ~.:... af 
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,old valued at Rs. 27 lakhs approxi-
mately, suspected to be contraband, 
was seized by the Cust:>ms Land 
Customs and Central Excise autho-
rities during the period from the 5th 
May, 1961 to the 31st July, 1961; 

(b) The main sourcE'S from whirh 
the seizures were made were the 
following: 

(i) Passengers coming from 
foreign places including Hong 
Kong, Singapore, Goa, Pakis-
tan, the Persian Gulf, East 
Africa and Switzerland; 

(ii) Ships arrivL-\g from fore:gn 
places such as Rangoon and 
the Persian Gulf, and 

(iii) Persons and places within 
India. 

N.C.C. Camps 

395. Shrimati Da Palchoadhuri: Wiil 
the Minister of Defence be pleased to 
state: 

(a) whether GuvernmeT't'g atten-
tion has been drawn to the contents 
of a letter date:! tile 1st May, 1961 
published in The Statesman dated 
17th May, 1961 ""ritien by one Mrs. 
K. Saha of Birbhum in con.,el'tion 
with what happens at Social Service 
Camps organised by t~e N.C.C. es-
pecially so far as thE girl cadet& 1I1'E 

concerned; 

(b) if so, fun :t"taii! of the matter; 
and 

(c) steps taken or proposed to be 
taken in connection therewith? 

. The Minister of Defence (Shri 
Krishna Menon): (a) Yes. 

(b) NCC Girl Cadets camped in 
Ahmedpur District Birbhum from 16th 
December to 29th December 1960 for 
Social Service Work in the area. There 
was nO male officer in the girls camp 
premises. The Girl Cadets were taken 
to and from the place of social service 
work in nearby villages in Govern-
ment transport. No. NCe Cadet was 

allowed to go out of camp for walks 
at any time and none went. 

No complaint was received either 
by the Camp Commandant or any 
other higher NCC authorities regard-
ing any bad behaviour on the part of 
NCC cadets or any damage to crops 
or fruits. There was no Itanding crop 
at that time in that area. There were 
no fruit trees except some banana 
trees. On the 26th December 1960 
a party of 15 girls, not belonging to 
the NCC, under a lady professor from 
a Calcutta College came to Ahmedpur 
and requested the NCC authorities 
to let them stay in the camp for one 
night. This was allowed because 
there was no other suitable accom-
modation in the area for them. These 
girls who were NOT in the NCC and 
were merely allowed to stay the 
night of 28129th December in the 
camp Pi'emises, went out for sight see-
ing in he evening of the 28th, it is 
under-stood, with the permission of 
their lady professor. There was no 
NCC Officer with them. 

(c) Does not arise. 

Temporary PMtII in M.E.S. 

3!H1 {Shri Natb Pai: 
. Shri Balraj Madhok: 

Will the Minister of Defence be 
pleased to state: 

(a) whether it is a fact that Gov-
ernment have decided to convert 80 
per cent of the temporary posts into 
permanent ones; 

("b) if 10, since when Government 
have given effect to the abOve prin-
ciple; 

(c) whether it is a fact that Gov-
ernment have decided to confirm 
M.E.S. employees with effect from 1st 
April, 1959 instead of from 1st April, 
1956 with the result that those em-
ployees who held temporary posts for 
more than 7 to 8 years and who have 
retired from service just before 1st 
April, 1959 would be deprived of the 
full pensionary benefits; and 
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(d) how many 14.II.S. Civilian 
Officers and sub-ordinates have been 
made permanent since then? 

The Minister of Defence (Shri Kri-
shna Menon): (a) Yes, Sir. Orders 
have been issued that informations 
and other offices which are of a per-
manent character, 80 p.c. of the tem-
porary posts of various erades which 
are required for work of a perma-
nent nature and which have been in 
existence for 3 years continuously on 
1-4-1959 may be converted into perma-
nent ones. 

(b) 1st April, 1959. 
(c) Yes, Sir. It is proposed to con-

vert the temporary posts into perma-
nent ones w.e.t. 1-4-1959. 

(d) None SO far, Sanction for the 
creation of additional permanent posts 
in M.E.S. is however expected to be 
issued shortly. 

Territorial Army and Naval 
Reserves 

397. Shri Yadav Narayan ladb .... : 
Will the Minister or Defence be 
pleased to ltate: 

(a) whether it is a fact that appli-
cations for admission to the Territorial 
Army and Naval Reserves are not 
being acknowledged; end 

(b) if so, what are the reasons for 
not acknowledging these applications? 

The Minister of Defence (Shrl 
Irishna Menon): (a) and (b). Hither-
to applications for admission to the 
Territorial Army and Naval Reserves 
have not been acknowledged as iB 
most cases interviewl are arran,ed 
or other steps for the selection are 
taken soon after receipt of the ap-
plication.. Instructions have however 
now been issued to the effect that all 
such applications should be acknow-
ledged. 

Trip to Kashmir by Handicapped 
Students f Maharajknmar Vijaya 

An .... : 
31111. Shrl S. A. Mehdi: 

I Shri P. G. Deb: 
L Dr. Ram Subha, Singh: 

Will the Minister of Educatioa be 

pleased to Itate: 

(a) whether students and handi-
capped children were sent to kashmir 
in May 1961; and 

(-b) if so, the total amount spent 
and through whiCh agency? 

The Minister of Education (Dr. 
K. L. SharimaIi): (a) and (b). Yes 
Sir; the Occupational Therapy Ins-
titute, New Delhi, which is a private 
institution, sent a batch of 39 handi-
capped stUdents to Kashmir during 
this summer. The Central Social 
Welfare Board gave a grant_in-aid 
of Rs. 1,550/-to the Institute to meet 
the expenses of 15 children, 3 atten-
dants and 2 teachers for holding a 
holiday camp in Kashmir. The grant 
was released through the Indian 
Council for Child Welfare, New Delhi. 
The expenses of the remaining Child-
ren were met by their guardians. 

Life Sketches of Soldiers of 
Independence Struggle 

{ Shri Ram Krishan Gupta: 
399. Shri Bhakt Darshan: 

Will the Minister of Scieatific Re-
search and Cultural Affairs be pleas-
ed to refer to the reply given to Star-
red Question No. 1224 on 1st April, 
1961 and state the further progress 
made in States under the scheme of 
publication of brief life sketches of 
the soldiers of the struggle for Inde-
pendence of India? 

The Minister of Scientific Research 
And Cultural Aftairs (Shri Humayun 
Kablr): The State Governments are 
taking necessary action to compile the 
State lists. 

Enrolment Form of the Air Force 

400. Shri Ram Krishan Gupta: Will 
the Minister of Defence be pleased to 
refer to the reply given to Starred 
Question No. 1240 on the 1st April, 
1961 and state: 

(a) whether Government have since 
consid~red the proposal to amend the 
enrolment form In the Air Force ~n 
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consultation with the Law. Ministry; 
and 

( b) if so, the result thereof? 

The Minister of Defence (Shri 
Krishna Menon): (a) Yes, Sir. 

(b) Amendment of the enrolment 
form is linked up with the revision of 
Air Force Rules. Certain amend-
ments to the Air Force Act are pass-
ed by Parliament. 

Buildings for Delhi Schools 

401. Shri Ram Krishan Gupta: Will 
the Minister of Education be pleased 
to state: 

(a) whether it is a fact that the 
programme of the Education Director-
ate of the Delhi Administration to 
have its own school buildings is lag-
ging behind; 

(b) if so, the reasons therefor; and 

(c) the steps taken or proposed to 
be taken to expedite it? 

The Minister of Edncation (Dr. K. 
L. Shrimali): (a) Of 93 buildings to 
be constructed, 65 have been complet-
ed, 12 are nearing construction and 
16 are to be started, for which preli-
minary formalities have been com-
pleted. The programme is lagging 
somewhat behind in respect of these 
HI buildings only. 

(b) and (c). The difficulty arises be-
eause of non-availability of sites in 
ltuilt up areas, but the sites have now 
been secured and sanction for the 
construction of the buildings hal been 
iNued by the administration. 

Contraetor in Himachal Prad_ 

W. Shri Ram Krlshan Gupta: Wi11 
the Minister of Home Mairs be 
pleased to .tate: 

(a) whether it is a fact that a con-
tractor in Himachal Pradesh Rcured 
a 80ntract for carriage of stODell 
mUllt for road construction in the 
interior of Himachal Pradesh; 

(b) if 10, whether it is also a fact 
that thil contractor forged credit 

notes issued by P.W.D. officials and 
thus Wi',:ldrew about Rs. 2,50,000 in 
place of Rs. 17,000 from the authori-
ties; and 

(C) if so, the action taken or pro-
posed to be taken in this matter? 

The Minister of State in the Minil-
try of Home Affairs (Shri Datar): (a) 
to (c). Several contractors have 
undertaken contracts for supply of 
stones fOr road construction in Hima-
chal Pradesh. It is alleged that cer-
tain credit notes issued to a carriage 
contractor were forged and interpola-
tions made in others. The matter is 
under investigation. 

Infringement of Indian Copyrights 
in Pakistan 

4113. Shri Ram Krishan Gupta: WilI 
the Minister of Scieutific Research 

. and Cultural Affairs be pleased to 
refer to the reply given to Starred 
Question No. 320 on the 26th Febru-
ary, 1961 and state the result of nego-
tiations held with Pakistan regarding 
bilateral agreement for checking 
cases of infringements of copyrights 
of Indian nationals in Pakistan? 

The Minister of Scientific Researeh 
and Cultural Affairs (Shri Humayna 
Kabir): The reply of the Government 
of Pakistan to the proposed bilateral 
agreement is still awaited. 

Board of Control for Cricket In India 

404. Shri Ram Krishan Gupta: Will 
the Minister of Etlucation be pleased' 
to refer to the reply given to Starred 
Question No. 322 on the 28th Febru-
ary, 1961 and state: 

(a) whether Government have exa-
mined the recommendations regard-
ing Board of Control for Cricket in 
India; and 

(b) if so, the result thereof? 

The Mlnillter of Education (Or. 1[. 
L. ShrImaU): (a) Yes, Sir. 

(b) The Government have accepted 
_t ot the recommendations made by 
the Committee of the All India Coun-
cil of Sports in regard to the promo-
tion of cricket in the country alu' 
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have requested the State Govern-
ments, Universities etc. to implement 
these as far as possible. 

EveniDe Colleges 

405. {Shr~ Ram Krishan Gupta: 
Shrl D. C. Sharma: 

Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No. 329 on the 
28th February, 1961 and state: 

(a) whether the Committee appoint-
ed to examine the desirability of run-
ning evening colleges has submitted 
its report; 

(b) if so, the main recommendations 
made therein; and 

(c) the action taken thereon? 

The MiDister of Education <Dr. K. 
L. Shrimali): (a) Yes, Sir. 

(b) The Committee has expressed 
the view that it will be advisable to 
watch developments in the Govern-
ment's scheme to assist selected uni-
versities for starting Evening Col-
leges and Correspondence Courses 
under the Third Five-Year Plan. No 
recommendation has been made. 

(c) The University Grants Commis-
sion has accepted the views of the 
Committee and has resolved that it 
i. not now necessary for the Commit-
tee to continue its work. 

Kolar Gold Mia. 

{ Shri Bam Krishan Gupta: 
488. Pudlt D. N. Tiwari: 
Will the Minister of PiDaace be 

pleased to refer to the reply given to 
Starred Question No. 352 on the 28th 
February, 1981 and atate: 

(a) whether Government have .inee 
considered the proposal received from 
the Mysore Government for taking 
ever the Kolar Gold Minel; and 

(b l if so, the result thereof? 

The Mbd8&er of FiD.... (SIIri 
Menrji Desai): (al and (b). The 
lIl ... lion i. still under oonsideratio •. 

Hyderabad Mouey in a London Bank 

r Shri Ram Krisban Gupta: 
407_ -< Shrl Chuni Lal: 

L Shri Panrarkar: 

Will the Minister of Bome Affairs 
be pleased to refer to the reply given 
to Starred Question No. 246 on the 
22nd February, 1961 and state the 
latest position regarding the recovery 
of one million sterling lying in the 
West-minster Bank in London be-
longing to the erstwhile State of 
Hyderabad? 

The Minister of State iD the Minis-
try of Home Affairs (Shrl Datar): The 
pOSition is the same as when the reply 
to Starred Question No. 246 was given-
on 22nd February 1961. 

Janata Colleres Inquiry Committee 

I Shri Ram Krishan Gupta: 
408. l Shrj Chani La1: 

Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No. 248 on the 22nd 
February, 1961 and state: 

(a) whether the committee of ex--
perts to examine the working of the 
existing Janata Colleges has submit-
ted its report; and 

(b) if so, what are the main find-
ings? 

The Minister of Education (Dr. K. 
L. Shrimali): <a) No, Sir. The Com-
mittee is carrying out the work. 

(b) DOel not arise. 

Geological Survey of Mobinderearll 

{ 8hri Ram Krishau Gupta: 
489. Shri ChuDi La1: 

Will the Minister of Steel, Mines 
aud Fuel be pleased to .tate: 

(a) whether the Punjab Govern-
lI\ent have requested the Central Gov-
ernment to carry out a thorough 
Geological survey of Mohinder&arh 
District; and. 
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(b) if. so, action taken by Govern-
ment in this connection? 

'Hle Minister of Mines and on (Sbrl 
K. D. Malavtya): (a) No specific re-
.quest of this nature has been receiv-
ed by the Government of India. 

{bl Does not arise. 

Central Indian Medicinal Pluta 
Organisation 

410. Shri D. C. Sharma: Will the 
Minister of Scientific Research and 
Cultnral Affairs be pleased to state: 

(a) whether Council of Scientific 
and Industrial Research has sponsored 
a Central Indian Medicinal Plants 
Organisation; 

(b) if so, the aims and objects of 
the Organisation; and 

(c) the funds allotted for the pur-
pose? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Bumaynn 
Kabir): (a) Yes, Sir. 

(b) The aims and objects of the 
Organisation are broadly (il to co-
ordinate and channelise the activities 
of various organisations in india in 
the field of medicinal and aromatic 
plants; (ij) to develop the existing re-
sources of these plants in the coun-
try; (iii) to bring into large scale 
cultivation commercially important 
medicinal and aromatic plants; (iv) 
to introduce cultivation of exotic 
plants of high active principle content; 
and 

(v) to take all steps necessary to 
place this industry on scientific basis. 

(c) A sum of Rs. lO'U lakhs has 
been budgetted for 1961-62. 

Trained Technical Teachers 

411. Shri D. C. Sharma: Will the 
Minister of Scientific Research and 
Cultural Aftairs be pleased to state: 

(a) what steps Government propose 
to take to increase the number of 
trained technical teachers during the 
Third Five Year Plan; 

(b) whether it is possible to meet 
fully the requirements of trained 
technical teachers in the country by 
the end of the Third Five Year Plan 
period; and 

(cl what provision has been made 
for this in the Third Five Year Plan? 

'Hle Minister of Scientific Research 
and Cultural Affairs (Shri Humaynn 
Kabir): (a) (i) A Technical-Teachers' 
Training Programme to train bright 
young graduates for teaching positions 
in engineering Colleges has been im-
plemented. Under this programme, 
192 teacher-trainees are undergoing 
training at present. It is proposed to 
admit 800 additional candidates for 
the training programme, during the 
current plan period. 

(ii) With a view to attracting quali-
fied technical persons to the teaching 
profession, the Central Government 
has sanctioned a scheme for the im-
provement of the salary scales of tech-
nical teachers. 

(iii) A net-work of facilities is pro-
posed to be organised for the train-
ing of teachers for the Polytechnics. 
A detailed scheme for the purpose is 
being formulated. 

(iv) A number of teachers have 
been and are being trained abroad 
under various foreign Aid Programme 
and Scholarships Schemes. 

(b) It is hoped that the above mea-
sures will go a long way in meeting 
the requirements for teachers. 

(c) For the Central Technical-Tea-
chers Training Programme, a provi-
sion of Rs. 143 lakhs has been made 
in the Third Five Year Plan. 

A consolidated provIsion of 
Rs. 131'60 lakhs exists in the State 
plans also lor teachers' training pro-
grammes and for part time, short 
term and other special courses. 

Children'. Book Trust 

412. {::~ !::. ~. ~;~=i: 
Will the Minister of Education be 

pleased to refer to the reply given to 
Starred Question No. 504 on the 2nd 
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March, 1961 and state the further pro-
gress made in the construction of the 
otlice building and installation of the 
press by the Children's Book Trust? 

The Minister of Education (Dr. K. 
L. Shrimali): The work on the founda-
tion of the building has been started 
and is progressing satisfactorily. The 
installation of the press can be consi-
dered only after the building has come 
up to the second floor. 

Education of Handicapped Children 

'13. Shri D. C. Sharma: Will the 
Minister of Education be pleased to 
state: 

(a) what steps Government propose 
to take for expansion of education for 
the handicapped children during the 
Third Five Year Plan period; and 

(b) what provision has been made 
in the Third Five Year Plan for this 
purpose? 

The Minister of Education (Dr. K. 
L. Shrlmali): (a) and (b). A state-
ment giving the requisite information 
is laid on the Table of the House. 
[See Appendix I, annexure No. 50]. 

Communal and Linguistic Harmony .. 
india 

,U J Shri Rajendra Slnlrh: . L Shri Chunl Lal: 

Will the Minister of Home Alfain 
be pleased to state: 

(a) whether it is a fact that the 
Indian National Congress has adopted 
a resolution on national integration to 
deal specially with communal and 
linguistic harmonies; 

(b) whether Government have exa-
mined the said resolution; 

(c) to what extent Government have 
accepted the resolution; and 

(d) any steps and measures Gov-
~rnment intend to take to implement 
the accepted part of the resolution? 

The Minister of Home Affairs (Shri 
Lal Bahadur): (a) The Indian Nation-

al Congress adopted a Resolution on 
national integration at its 66th ses-
sion held at Bhavnagar in January 
1961. A National Integration Com-
mittee was appointed at the session 
and the report of this Committee was 
considered and adopted at the meet-
ing of the All-India Congress Com-
mittee in Durgapur in May 1961. 

(b) to (d). Government accept the 
basic approach of the National Inte-
gration Committee. The matter was 
considered at the last Conference of 
Chief Ministers and various sugges-
tions were made to the State Govern-
ments. The whole matter will be 
still further considered at the forth-
coming meetirlg of Chief Ministers. 

Among other measures, Government 
propose to introduce legislation to 
amend the Indian Penal Code and the 
Representation of the People Act 
more effectively to check communal 
and separatist tendencies whether bas-
ed on religion, caste, language, or 
community or on any other ground. 

Co1\ieries 

r Shri Knnhan: 
415. ~ Shri T. B. Vitial Rao: 

L Shri Morarka: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) the number of small collieries 
which have been amalgamated volun-
tarily durine 1961 to the end of July; 

(b) what is the total output of col-
lieries raising less than 10,000 tons a 
month; and 

(c) the number of collieries closed 
dqwn during the last six months? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) 
Seven. 

(b) Nearly 1'69 million metric ton~ 
per month. 

(el Nil. 
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Reservation for Students of H.P. ill 
other States 

416. Shri Hem Raj: Will the Minis-
ter of Home Affairs be p:e~sed to 
state: 

(a) the names of the States in 
which the students of Himachal Pra-
desh have been granted reservation 
for admission in medical, engineering, 
veterinary, agricultural, forest and 
other professional colleges; 

(b) whether the students are given 
some grace marks as a concession for 
admission; and 

(c) if so, how much? 

The Minister of State ill the Minis-
try of Home Affairs (Shri Datar): (a) 
The following States have granted 
reservation to the students of Hima-
chal Pradesh for admission to profes-
sional colleges:-

1. Medical - Punjab, Rajasthan, 
Jammu & Kashmir and Delhi. 

2. Engineering-Punjab, Maharash-
tra and Uttar Pradesh. 

3. Veterinary - Punjab, Aisam, 
Madras, Madhya Pradesh, Rajasthan 
and Orissa. 

4. Agricultural - Punjab and Raju-
than. 

5. Forest-Uttar Pradesh. 

II. Other Institutions-(1) The W"I-
fare Department, Himachal Pradesh 
arrange~ to send aandidates for train-
ing to:-

(i) Tata Institute of Social 
Sciences, Bombay (Maharashtra). 

(ti) All India Institute of Social 
Welfare and Buaine8& Manag,,-
ment, Calcutta (West Bengal). 

(iii) Delhi School of Social 
Work, Delhi. 

(2) Th" Education Departml!llt, 
Himachal Pradesh has got fiv" seats 
res"rved in the Training Colleg" for 
Women, Simla (Punjab), two Beats 
for Home Science in the Lady Irwin 
Cell.,,,, Delhi and two _k in 1Ih" 

Physical Training College, Patiala 
(Punjab). I per cent seats are reserv-
ed in the Northern Regional School 
of Printing Technology, Allahabad 
(Uttar Pradesh). 

(3) The Education Department, 
Himachal Pradesh Territorial Council 
arranges to send candidates for train-
ing to the following institutions:-

(i) Y.M.C.A. Madras (Madras). 

(ii) B.S.P. Amravati (Maharash-
tra). 

(iii) Government Arts School, 
Simla (Punjab). 

(iv) Industrial School for Girls, 
Simla (Punjab). 

(v) Nursery Training College, 
Phagwara (Punjab). 

(b) and (c). l. Medical-5 per cent 
grace marks in M.B.B.S. course have 
been given this year to those belong-
ing to Scheduled Castes, Scheduled 
Tribes and Other Backward classes. 

2. Engineering-Not known. 
3. Veterinary-No. 
4. Agricultural-No. 
5. Forest-No. 
II. Other Institutions-No. 

lUectiollll In Snow-bound Areas 

. U7. Shri Hem Raj: Will the Minis-
ter of Law be pleased to state the 
progr"ss made so far in exploring the 
possibility of holding the general elec-
tions in the ~now-bound ar"as of 
Punjab and Himachal Pradesh simul-
taneously with the rest of the coun-
try? 

The Depaty Minister of Law (Shrf 
HajarnaTis): The Election Commission 
has stated that it would not be prac-
ticable to hold general elections in the 
snow-bound areas of Punjab and 
Himachal Pradesh lIimultaneously 
with the rest of the country. The 
programme for the next general elec-
tions has yet to be finally aettled, but 
the Election Commission has com" to 
the p"'01Iiaional conclullion that the-
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most convenient period for polling 
would be the last week of February 
so far as the rest of the country is 
concerned. The Commission is trying 
to make special arrangements for con-
ducting the poll in the snow-bound 
areas some time in April. 

Residence Act, 1957 

418. Shri Hem Raj: Will the Minis· 
ter of Home Affairs be pleased to 
state: 

(a) the date and year in which 
Public Employment (Requirement as 
to Residence) Act, 1957 (Act 44 of 
1957) is going to lapse; 

(b) whether it is proposed to extend 
its operation after that date; and 

(c) if not, the reasons therefor? 

The Minister of state in the Minill-
try of Home Affairs (Shri Datar): (a) 
Section 3 Of the Public Employment 
(Requirement as to Residence) Act. 
1957, and the rules made thereunder 
are to cease to have effeet from the 
21st March, 1964. The other provi-
sions of the Act would continue to re-
main in force indefinitely. 

(b) and (c). Do not arise at this 
·stage. 

IIlflux of Beggars from Pakistaa 

419. Shri P. C. Borooah: Will th~ 

Minister of Home Affairs be pleased 
to state: 

(a) whether beggars in increasing 
numbers have of late been crossing 
the border from Pakistan in India, 
following Pakistan Government's ac-
tion, makilli begging a punishable 
offense; 

(b) if 80, how many have crossed 
the border so far; and 

(c) what action has heen taken t. 
check the influx? 

The MiDI8ter 01 State I.a the 1IlaJa-
tIT of Home Affairs (Shri Datar): Ca) 
According to the information avail-
able, there has been no increase iR 
the number of hegprs entering India 
from Pakistan. 

(b) and (c). Do not arise. 

Scholarships to Children of Political 
Sutrerers in H.P. 

420. Shrimati MaimOODa Sultan: 
Will the Minister of Educatioa be 
pleased to state: 

(a) whether scholarships are pro-
posed to be awarded to the children 
of political sufferers in Himachal Pra-
desh; and 

(b) if so, how many and of what 
total value? 

The Minister of Education (Dr. K. 
L. ShrimaliJ: (a) Yes, Sir. 

(b) 270 scholarships of the total 
value of Rs. ·24,600. 

Girls' Hostel in Poona 

'22. Shrimati Maimoona Saltan: 
Will the Minister of Education be 
pleased to state: 

(a) whether a Girls' Hostel to be 
named after Mrs. Kamla Nehru is 
being constructed at Poona; 

(b) if so, the cost of the scheme; and 
(c) the contribution, if any, to be 

made to the project by the Central 
Government? 

The Minister of Educatioa (Dr. K. 
L. ShrimaIi): (a) We have no infor-
mation about any such hostel being 
constructed at Paona. 

(b) and (c) Does not arise. 
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Recruitment of L.D.Cs. in A.F .H.Q. 

430. Shri S. M. Banerjee: Will the 
Minister of Defence be pleased to 
state: 

(a) whether there were fresh re-
cruitments of Lower Division Clerks 
from the open market, in Armed For-
ces Hq~s. during the years 1955-1959; 

(b) if so, whether these recruit-
ments were in addition to transfer of 
clerks from lower formation; and 

(c) if so, whether these recruitments 
were resorted to as sufficient number 
of clerks were not forthcoming under 
the adjustment of deficiency/surplUS' 
scheme? 
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The Minister of Defence (Shri 
Krishna Menon): (a) Such recruit-
ment was made during the period 
1955-58. There was no such recruit-
ment in 1959. 

(b) and (c). Yes, Sir. 

Rajhara Iron Ore Mine 

431. Shri S. M. Banerjee: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether it is a fact that most 
<If the workers in Rajhara--- Iron Ore 
Mine are living in huts; 

(b) whether the condition of their 
huts is extremely bad and unfit for 
habitation; and 

(c) if so, what steps have been taken 
-to build up houses for them? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) No, 
Sir. Only some of them are staying 
in huts. 

(-b) and (c). The condition of some 
of the huts may be bad, but these are 
not unsuitable for living. Most of 
the employees employed at Rajhara 
mines are temporary, and it was 
therefore not possible to provide per-
manent dwelling quarters to the large 
number of temporary staff which will 
taper off as soon as the mines change 
<lver from manual operation to mecha-
nisation. The Project has, however, 
planned to construct 750 permanent 
quarters for the permanent staff re-
quired after the mines are fully 
mechanised. 370 quarters have al-
ready been completed and occupied by 
the workers. The remaining quarters 
are under various stages of construc-
tion. Hutting materials have also 
been supplied to the contractors to 
erect hutments for workers employed 
by them. 

SUSpenUOIl Of Defelice Emplo:r_ 

432. Shri S. M. BaIlerjee: Will the 
Minister of Defeaee be pleased to 
iltate: 

(a) how many civilian defence em-
,JIloyees were suspended from service 

on the charge of taking part in the 
strike of 1960; 

(b) what were the specific charges 
against them; and 

(c) how many of these have been 
taken back on duty and how many 
of these have been dismissed/remov-
ed /discharged from service? 

The Minister of Defence (Shri 
Krishna Menon): (a) 712. 

(b) Generally, the charges against 
the suspended employees were, parti-
cipation in the strike which had been 
declared illegal and remaining absent 
from duty, indulging in acts of viol-
ence, intimidation or other gross mis-
behaviour. 

(c) 667 have been taken back to 
duty and 45 discharged from service. 
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Plan Allocations lor Coral Islands 

436 {Shri S. C. Samanta: 
, 8hri 8ubodh Hansda: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) how much sum has been allotted 
for the overall improvement of the 
group of Coral Islands of Laccadive, 
Minicoy and Amindivi during the 
Third Five Year Plan; 

(b) how this sum compares with the 
amount sBI'ctioned during First and 
Second Five Year Plans; and 

(c) whether any special amount has 
been sanctioned for the development 
of fisheries and deep sea fishing'! 

The MbUster of State ill the MInIs-
try of Home Affairs (Shri Datar): 
(a) The draft Third Five Year Plan 
for these islands makes a provision of 
Rs. 97.960 lakhs. 

(b) There was no First Five Year 
Plan of these Islands. They became 
an Union Territory in 1956. A sum of 
Rs. 73.850 lakhs was provided in the 
Second Five Year Plan of the Islands. 

(c) A sum of Rs. 18.000 lakhs has 
been allotted for Fisheries Scheme in 
the draft Third Plan Of these Islands. 
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Prosecution Against Pel'SOllS Jeopar-
disin&' the Security of the Border 

«0. Shri Ajit Singh Sarhadi: Will 
the Minister of Home Alrairs be 
pleased to state: 

(a) whether any prosecutions have 
been launched for acts jeopardising 
the security of the border of' India, 
declared offence under the Criminal 
Law Amendment Act, 1961; and 

(b) if so. the number of such pro-
secutions and the places and the result 
thereof? 

The Minister 01 State In the Minis-
try 01 Home AJrairs (Shrt Datu): (a) 

No prosecution has been launched as 
yet under the Criminal Law Amend-
ment Act, 1961. 

(b) Does not arise. 

Gassy Mines Near Gokharo 

441. Shri Pangarkar: Will the 
Ministel' of Steel, Mines and Fuel be 
pleased to state; 

(a) whether it is a fact that the 
British National Coal Board is willing 
to take over the group of three gassy 
mines at Jharaudi near Bokharo; and 

(b) if so, the details thereof'1 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) and 
(b) The mine referred to is probably 
JARANGDIH, There is no proposal 
that the National Coal Board, U.K. 
will "take over" this mine. What Gov-
ernment has planned is that experts 
of the National Coal Board, U.K, will 
examine the mine, which was 
abandoned several years ago, prepar~ 
a project report for opening it up and 
developing it. The National Coal 
Development Corporation wilI then 
consider the project report, 

Oil Deposits in Maharashtra 

442. Shri Pangarkar: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether any survey has been 
made regarding oil deposits in the 
Marathwada region of Maharashtra; 

(b) if so, the details thereof; and 

(c) if the answer to (a) is in the 
negative, the reasons therefor? 

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (a) No, Sir. 

(b) Does not arise, 

(c) The geological conditions in the 
area are not considered suitable for the 

occurrence of oil deposits. 
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Cyclone in Thoubal Tehsil in Mani~llr 

443. Shri L. Acbaw Singh: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether it is a fact that a 
cyclonic storm ravaged the Thoubal 
Tehsil in Manipur on the 20th May 
1961; and 

(b) if so, the extent of damage and 
the amount given as relief to the peo-
ple of the affected area? 

The MiDister of State in the MiDis-
try of Home Atrairs (Shri 0. .... ): Ca) 
Yes. 

(b) The damage caused is estimated 
to be approximately Rs. 67,455/-. The 
gratuitous relief sanctioned is Rs. 
11,815/-. 

Primary Sehools in MaDipur 

444. Shri L. Amaw SiDi'b: Will the 
Minister of Education be pleased to 
state: 

(a) whether it is a fact that a com-
mittee was set up in Manipur to en-
quire whether mushroom growth of 
primary schools in Manipur serves the 
real interests of education and caters 
to the genuine needs of the people; 
and 

(b) if so, whether any findings of 
the Committee were reported to Gov-
ernment? 

The Minister of Education (Dr. 
K. L. Shrimali): (a) Yes, Sir. 

(b) The report of the committee is 
stil) awaited. 

Intome Tax and Central Excise 

445. Shri Damml: Will the Minister 
of Finance be pleased to state: 

(a) whether it is a fact that the 
Comptroller and Auditor General has 
commenced the -audit Of Income Tax 
and Central Excise for 1960-61; 

(b) whether a special branch to take 
up this new audit has been created; 
and 

(c) what time is likely to be 
involved in such an audit? '"' 

The Minister of FiDanee (Shri 
Morarji Desai): (a) Yes, Sir. The 
audit of Income Tax and Central 
Excise receipts and refunds has been 
taken up by the Comptroller and 
Auditor General on a regular basis 
from 1961-62. In 1960-61 audit on an 
experimental basis was conducted in 
respect of the offices of a few Commis-
sioners of Income Tax and Collectors 
of Central Excise. 

(b) No separate organisation has 
been formed. For the present, the 
work has been entrusted to the 
Accountants General within whose 
audit jurisdiction the respective Com-
missioners of Income Tax and Collec-
tors of Central Excise fall. 

(c) The audit of receipts and 
refunds of these two departments has 
been taken up on a regular basis. The 
audit will thus be a continuous process 
and in respect of bigger offices of the 
Commissioners of Income Tax and 
Collectors of Central Excise, the audit 
will continue throughout the year. The 
time taken to audit transactions of 
specific offices under each Commis-
sioner /Collector will depend upon the 
volume of transaction in such offices. 

Control on the Issue of Capital 

446. Shri Damani: Will the Minister 
of Finance be pleased to state: 

(a) whether it is a fact that the 
Advisory Committee on Capital Issue 
at its recent meeting had, after some 
discussions, suggested some modifica-
tions in the matter Of control on the 
issue of capital; and 

(b) if so, the details thereof? 

The MlnJster 01 ~ (Shri 
Morarji Desai): (a) No, Sir. 

(b) Does not ari8e. 
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hdamansJslaDds 

It",. Shri JlDach8DdrlUl: Will the 
Minister of R_e Hairs be pleased 
to state: 

(a) how many families have been 
settled so far in the Andamans with 
details as to from which States in 
India they have been selected; 

(b) whether any quota has been 
fixed for each State for this purpose 
and if so, what are the details; and 

(c) what sort of help is given to 
each of the settlers by Government 
and whether there is uniformity in the 
distribution of this help? 

The Minister of State in the MiDU-
try of R_e Mairs (Shri Datar): (a) 
to (c). The required information is 
given in the statement laid on the 
Table of the House. [See Appendix I, 
annexure No. 51]. 

Bbarat PeDSiOllen' Samaj 

S Shri Vitlya Charan Shukla: 
Shri Bhakt DarsIwl: 

m. 1 Sardar Iqbal SiJJch: 
Shri A. M. Tariq: 

Will the Minister of Rome Hairs 
be pleased to refer to the reply given 
to Unstarred Question No. 3268 on the 
13th April, 1961 al1d state: 

(a) whether examination of the 
points mentioned in the memorandum 
submitted by Bharat Pensioners' 
Samaj has been completed; and 

(b) if so, what are Government's 
decisions thereon? 

The MiDister of State in the Minis-
try of Rome Aftairs (Shri Datar): (a) 
Yes. 

(b) The Services of pensioners can 
be utilised in suitable cases. It is not 
possible to accept the other proposals 
of the Samaj. 

Third Finance Commission 

4411. Shri N. R. M1IJIJswamy: Will 
the Minister of Finance be pleased to 
state: 

(a) what are the States SO far visit-
ed by the Third Finance Commission 

and whether any new suggestion was 
made to the Commission as to the 
divisible pool of income tax and Estate 
duty to be distributed amongst States 
and the Centre; and 

(b) if so, the nature thereof and the 
reaction of the Commission? 

The Minister of I"Inance (Shri 
Morarji Desai): (a) and (b)_ The 
Commission is reported to have 
already visited Assam, West Bengal, 
Orissa, Madhya Pradesh, Jammu & 
Kas'hmir, Mysore, Bihar and Punjab. 
As an independent body the Commis-
sion is not expected to disclose, in 
advance of its report, the suggestions 
made to the Commission and its re-
actions thereon. 

Selznre of Gold 

r Shri N. R. Muniswamy: 
450. ~ Shri Daljlt SiDI'h: • 

L Shri D. C. Sharma: 

Will the Minister of FinlUlCC be 
pleased to state: 

(a) what is the value of gold seized 
from January, 1961 to end of June, 
1961 by Customs Authorities; 

(b) how many of the smugglers 
have been convicted so far; and 

(c) to what nationalities these 
smugglers belong? 

The Mln1ster of Finance (Shrl 
Morarjl Desai): (a) Gold valued at 
about Rs. 1,54,73,000/_ was seized by 
the Customs, Land Customs and 
Central Excise authorities during the 
six months January to June, 1961. 

(b) 16 persons; 

(c) 6 Indians, 4 British subjects, 2 
Filipinos, 1 Goan, 1 Pakistani, 1 Dubai 
and 1 Kuwaiti. 

Excavations at Kansambi 

451. Shri D. C. SbarqIa: Will the 
Minister of Scientific RMearch and 
Cultural Aftairs be pleased to state: 

(a) whether it is a fact that excava-
tions at Kausambi, conducted by the 
University of Allahabad, have led to 



863 Written Answers AUGUST 9, 1961 Written Answers 864 

the discovery of a stone palace belong- ~(I', lIrA !!fR" iliA ~ift (~ 
ing to tile early kings of Kausambi; 

(b) it so, the details of the excava-
tions; and 

(c) how far history has benefited 
from it? 

The Minister of Seientule ReseUeh 
aDd Cultural AJrairs (Shl'i lIu~)'ii1i 
Kabir): (a). Yes, Sir. 

(b) The excavations led to the dis-
covery, in 1960-61, of an early stone 
fortress-palace of the early kings of 
Kausambi. Situated on the Januna in 
the south-western corner of the 
ancient city wall, this palace occupied 
an area of 1015 ft x 500 ft. The stone 
wan and the ancillary structures had 
ten building periods ranging in date 
from Circa 700 B. C. to 1st Century 
A. D. 

(c) The discovery has strengthened 
the presumption that masonry archi-
tecture in India evolved independent-
ly, without the influence of" either the 
Persians or the Indo-Greeks. 
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Visit of Union Ministers to Orissa 

453. Shri Chlntamoni Paaip-ahi: 
Will the Minister of Home Affairs 
be pleased to state: 

(a) the names of the various Union 
Ministers who visited Orissa between 
May and June, 1961; 

(b) the amount ot T. A. and D.A. 
which they have drawn respectively 
,·.ilr:ng this period; and 

(r) the amount of money spent for 
m~king security arrangements for 
hem during this period? 

The MJnister of State in the Minis-
try of Home Affairs (Shri Datar): 
(a) to (c). A Statefent is laid on 

(a) to (c). A Statement is lai·d on 
the table of the House. [See Appen-
dix I annexure No. 52]. 

Primary School Teachers ia Orissa 

454. Shrl Chlntamoni PaJlIcrahi: 
Will the Minister of Education be 
pleased to state: 

(a) whether the pay-scales of the 
primary school teachers in Orissa 
have been increased in 1961; 

(b) if so, whether the Government 
of India haVe advanced any amount to 
the Orissa Government for this pur-
pose during 1961-62; and 

(c) since when the pay-scales have 
been enhanced? 

The MInister of Education (Dr. K. 
L. Shrimali): (a) and (c). The pay 
scales of the primary school teachers 
in Government schools have been 
revised with effect from 1-3-61. They 

will draw their pay in the revised 
scales after fixation of their pay in 
these scales. As regards the pay 
scales of techers of non-Government 
prrmary schools, the recommenda-
tions of the Pay Commission are 
under examination of the State Gov-
ernment. 

(.b) A lumpsum allocation of Cen-
tral assistance for all Sectors of the 
State plan has been made by the 
Ministry of Financl'. 

lavalid Votes in Mid-term Elections 
in Orissa 

455. Shri Chlntamoni Panirrahi: 
Will the Minister of Law be please;i 
to state: 

(a) the total number of voters who 
cast their votes in Orissa in the 
recent mid-term elections; _ 

(b) the number of votes 
became invalid district-wise; 

which 
and 

(c) the areas where the 
was the highest? 

poJ.li.ng 

The Deputy Minister of Law (Shrl 
Hajamavis): (a) The total number 
of voters who cast their votes in 
Orissa in the recent mid-term elec-
tions is approximately 31, 26, 245. 

(b) The number of invalid votes 
district-wise is as folows:_ 

Koraput 12,870 
Ganjam 23,093 
Phulbani 2,845 
Kalahandi 17,056 
Bolangir 14,168 
Sambalpur 16,305 
Sundergarh 10,795 
Koenjhar 5,208 
Dhenkanal 11,135 
Puri 17,779 
Cuttack 36,045 
Balasore 13,311 
Mayurbhanj 13,350 
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(c) Polling was the highest 
(62'15%) in Baramba const.ituency in 
Cuttack district. 

Third FiDallce Commission 

456. Shri ChintaJnoni Panicrahi: 
Will the Minister of Finance be 
pleased to state: 

(a) whether the Third Finance 
Commission visited Orissa; 

(b) if so, whether It has received 
any representation from the Orissa 
Government; and 

(c) whether Commission will visit 
Orissa again after the termination of 
the Presdent's Rule over Orissa? 

The Minister of Finance (Shri 
Morarji Desai): (a) Yes, sir. 

(b) and (c). The Commission is 
an independent body and is not re· 
quired to inform the Government of 
India of the representations received 
from the State Governments and its 
programme of visiting the States. 

'Smuggling of Gold' 

{ Shri Assar: 
457. Shri Chuni Lal: 

Will the Minister of Finance be 
pleased to state: 

(a) whether it is a fact that the 
customs officers have captured a big 
haUl of smggled gold at Devogad Port 
in Ratnagiri District Maharashtra re-
cently; 

(b) if so, the details thereof; and 

(c) whether any action was taken 
by Government against those respon-
sible? 

The Minister of Finance (Shrl 
Morarji Desai): (a) and (b). Yes, 
sir. On 24th April, 1961 foreign mark-
ed gold weighing about 49,990 tolas 
(5,83,073.16 grams) approximately val-
ued at Rs. 71,94,250.00 was seized from 
a local mechanised vessel by customs 
authorities at Deogad Port. 

(c) 9 (Nine) persons were arrested 
in connection with this offience who 
were later released on bail. Further 
investigations are in progress and steps 
are being taken to adjudicate the 
case departmentally as also to pro-
secute the offenders in a Court of 
Law. 

Life Insurance Business 

458. Shri Achar: Will the Minister 
of Finance be pleased to state: 

(a) whether the field officers of the 
Life Insurance Corporation carried out 
a house to hoUSe contact drive in 
Bombay to collect data on the adequ-
acy of life insUil'ance; 

(b) if so, the conclusions drawn from 
the statistics collected; and 

(c) whether Corporation proposes to 
carry out such drive in rural areas? 

The Minister of Finance (Shrl 
Morarji Desai): (a) Yes, Sir. 

(b> No conclusions have been drawn 
as sufficient data could not be collect-
ed. 

(C) Not at present, but such a drive 
may be conducted later on in selected 
rural and urban areas where suitable 
field force may be available and the 
cost may not be high. 

Katigorah Bye-election 

{ Shri Auroblndo Gh_l: 
459. Shrl B. Das Gupta: 

Will the Minister of Law be pleased 
to state: 

(a> whether the bye.election of 
Katigorah constituency of Assam was 
fixed up in July, 1961; 

(b> if so, whether election has been 
postponed; and 

(c> the reasons therefor? 

The Deputy Minister of Law (Shrt 
R. M. Hajarnavls): (a) to (c). The 
Chief Electoral Officer, Assam, had 
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proposed to the Election Commission, 
in the nonnal course, a progromme for 
conducting a bye-election in the Kati-
gorah assembly constitueney with poll 
on the 2nd July 1961. Soon after this 
propoaal was received, four Members 
of the Legislative Assembly from 
Cachar district represented to the Elec-
tion Commission that, in view of the 
monsoon and agricultural operations, 
it would be extremely inconvenient 
and difficult to hold the bye-election 
at this time, and also that in view of 
the nearness of the next 'general elec-
tions, the newely elected member 
would have a very short tenn. The 
Elction CAmmission, agreeing with the 
cogency of both these arguments, de-
cided that no bye-election need be 
held to fill the vacancy caused by the 
death of Shri Hem Chandra 
Chakavarty. 

Coal to be carried by Sea 

460. Shri Auroblndo Ghosal: Will 
the Minister of Steel, MInes aDd Fuel 
be pleased to stat.: 

(a) whether the industrialists of 
Gujerat have opposed the scheme of 
carrying coal by sea; and 

(b) if so, reasons therefor? 

The MInIs&er of Steel, MInes an' 
Fuel (Sl\rdar Swann Slnch): (a) 
Yes, many of the industrial consu-
mers to whom coal was proposed to 
be moved by sea opposed the scheme. 

(b) The opposition was mainly due 
to an apprehension that the landed 
cost of coal moving by the rail-cum-
sea route would be more than if it 
moves by the all-rail route. How-
ever, this apprehension need not be 
there as Government has introduced a 
scheme whereby the difference 
between the actual freight by the 
rail-cum-sea route and the freight by 
the all-rail route will be made good 
to the consumer in the fann of a 
subsidy. 

Grant to Calcutta UaiversitT 

"1. Shri Auroblndo Ghosal: Will 
the Minister of Educatiou be pleased 
to state: 

(al whether the U.G.C's grant to 
the Calcutta University has been stop-
ped; and 

(b) if so, the reasons therefor? 

The Minister of Education (Dr. K. 
L. Shrimali): (a) and (b). No, 
Sir. The CAmmission gave financial 
assistanee to the Calcutta University, 
inter-alia, for upgrading salaries of 
University teachers under the Second 
Five-Year Plan. This assistance was 
due to cease on 28th February, 1961. 
With effect from the commencement of 
the Third Five-Year Plan, the Univer-
sity has agreed further to upgrade the 
salaries of its teachers on the pattern 
of scales of pay adopted by the Com-
mission for teachers of the Central 
Universities of Delhi, Aligarh and 
Banaras. The CAmmission hl!S agreed 
to provide financial assistance to the 
University to meet 80% of the addi-
tional expenditure involved, subject to 
the conditiOn that the balance of zoe;, 
is borne by the University or the State 
Government of West Bengal. 

Suspeasioa of Officers in the Depart. 
meut of Mines aDd Fuel 

46:& .r Shri S. A. Apdi: . L Shri M. S. Sagandhi: 
Will the Minister of Steel, Mines 

and Fuel be pleased to refer to the 
reply given to Unstarred Question 
No. 4599 on the 4th May, 1961 and 
state: 

(a) whether the case of accepting 
illegal gratification by an officer of 
the Department of Mines & Fuel has 
since been enquired into; and 

(b) if so, the action taken in this 
connection? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) 
Yes, Sir; 

(b) The employee concerned was 
served with a show-cause notice as 
to why he should not be dismissed 
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from service. The case has been 
referred to the Union Public Service 
Commission for advir-e. Final orders 
will be passed by Government on 
receipt of the advice of the Union 
Public Service Commission. 

Warrant of Precedence 

463. Shri Mabanty: Will the Minis-
ter of Home Mairs be pleased to 
state: 

(a) whether in the revised Warrant 
of Precedence, the Cabinet Secretary 
of the Government of India gets pre-
cedence over the C3binet Ministers of 
the States aIld the Chiefs of Staffs; and 

(b) if so, the reasons therefor? 

The Minister of Bome Mairs (Sbri 
Lal Bahadnr Shastri): Cal Yes. 

(b) The Cabinet Secre.ary occupies 
a very important position in the admi-
nistrative set up of the Government of 
India and it was accordingly consider-
ed that he should be placed in the 
same Article in the Warrant of Prece-
dence as the Secretary-General and 
above all other officials. 

Police Constables in Delhi 

464. Shri B. K. Gaikwad: Will the 
Minister of Home Mairs be pleased 
to state: 

(a) the number of Pollee Constables 
and Head. Constables in the Delhi 
Administration; and 

(b) the number of Scheduled Castes 
.and Scheduled Tribes out of them? 

The Minister of state in the MInIs-
try of Home Atrail's (Shrl Datar): 
(a) and (b). A Statement containing 
the infonnation is placed on the Table 
of the House. [See Appendix I, 
nexure No. 53]. 

POliCe Constables, in the Himachal 
Pradesh Administration 

465. Shri B. K. Gaikwad: Will the 
Minister of Home Affairs be pleasE'd 
to state: 

(a) the number of Police Constables 
and Head Constables in the Himachal 
Pradesh Administration; and 

(b) the number of Scheduled Castes 
and Scheduled Tribes out of them? 

The Minister of State In the MinIs-
try of Home Mairs (Shrl Datar): (a) 
and (b). A Statement containing the 
inronnatian is placed On the Table of 
the House. [See Appendix I, an-
nexure No. 54]. 

Police Constables in Manipur 

466. Shrj B. K. Gaikwad: Will the 
Minister of Home Mairs be pleased 
to state: 

(a) the number of Police Constables 
and Head Constables in the Manipur 
Administration; and 

(b) the number of Scheduled Castes 
and Scheduled Tribes out of them? 

The Minister of State in the Minis-
try of Bome Mairs (Sbri Datar): 
(a) and (b). A Statement containing 
the infonnation is placed on the Table 
of the House. [See Appendix I, 
annexure No. 55]. 

General BlectiODll, 1962 

461. Shri S. M. Banerjee: Will the 
Minister of Law be pleased to state: 

(a) whether Government propose to 
hold the next general elections on Sun-
days to enable all working people to 
vote; 

(b) if not, whether polling days are 
likely to be declared as paid holidays; 
and 

(c) if not, what other steps are be-
ing taken to afford proper facilities to 
such voters? 

The Deputy Minister of Law (Sbri 
Bajamavls): (a) Polling during the 
next General Elections will be spread 
over a week. It cannot be held on a 
single day. 

(b) and (c). As at the first two 
General Elections, the State Govern-
ments will be requested to declare the 
days of poll (other than a Sunday) as 
local holidays in the relevant polling 
areas, and also to ask the local bodies 
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to do likewise. Industrial and com-
mercial establishments will be request-
ed to allow their employees to have 
sufficient time for recording their votes 
even if they are unable to close the-
esta blishmen t on the polling day. 

Revision of Pay ·Seales of Employees 
of Tripara Administration 

468. {Shr~ DasIU"atha Deb: 
Sbn Banpbi Thakur: 

Will the Minister of Home Affaln 
be pleased to stete: 

(a) whether the pay scale of the 
Government employees of Tripura has 
recently been revised; 

(b) whether any representation has 
been made to the Government by the 
Employees' Association; and 

(c) what steps have been taken to 
meet the points raised in that represen-
tation? 

Tbe Minister of State in the MlnIs-
try of Home Affairs (Shrl Datar): 
(a) Yes. 

(b) Yes. 

(c) The Tripura Employees Asso-
ciation (which is an unrecognised 
body have protested that the recent 
revisiOn mainly -benefits the higher 
paid gazetted officers. The position 
however, is that the scales of pay of 
the employees of Tripura Administra-
tion were -revised in accordance with 
the Pay Commis~on's recommend-
ations, to confonn to, as far as possi-
ble, those of the West Bengal Gov-
ernment for equated posts. This 
principle was applied to all the cate-
gories of posts including Class III and 
Class IV employees under the Tripura 
Administration. The position was ex-
plained to the employees at meetings 
of the Staff Committees set up in each 
department. They were informed that 
revision of pay scales in Tripura will 
be further considered when the COln-
templated revisiOn of pay scales in 
West Bengal takes place. 

Gale in Tripara 

r Shri Dasaratha Deb: 
469. -<; Shri P. C. aor-h: 

l Shri Bangshi Thakur: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) the number of huts damaged 
during the recent gale in Tripura; 

(b) the number of Government 
constructions and constructions be-
longing to Tripura Territorial Council 
damaged; 

(c) the total approximate loss 
suffered; and 

(d) the relief measures adopted? 

Tbe MInister 01 State in the MiDis-
try of Home Affairs (Shrl Datar): (a) 
46,097. 

(b) 597 and 215 respectively. 

(c) Rs. 93,01,027 j-. 

(d) A statement is attached. [See 
Appendix I, annexure No. 56]. 

Rudrasagar Oil 

478. Shri D. C. Sharma: Will the 
Minister of Steel, Mines and FRel be 
pleased to state: 

(a) whether repairs to well No. 1 
of Rudrasagar in Assam have been 
carried out; and 

(b) if so, the estimated oil potential 
of Rudrasagar? 

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (a) There 
were some technical problems asso-
ciated with the testing of this well 
owing to the inftux of water with 
some percentage of sand. The leak 
in the cement plug which was respon-
sible for this inftux has yet to be set 
right. 

(b) It is too early to estimate the 
potential of the Rudrasagar Field. 
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Sunday and other RoHda)'S for ClYi-
lian Staff 

''11. Shri Ram Garib: Will the 
Minister of Defence be pleased to 
state: 

(a) whether the civilian staff of the 
Rails Head Group Supply Depot and 
No. 1 Ordnance Rail Head Group at 
Pathankot are entitled to avail them-
selves of SU"~~y -2'1d oth~r Holidays 
like other civilian staff of Defence 
establishments; and 

(b) if not, the reasons therefor? 

The Minister of Defence (Shri 
Krishna Menon): (a) Yes, Sir, except 
in an emergency when they are 
called upon to work On a Sunday or 
a holiday. In such an event they are 
given compensatory holidays. 

(b) Does not arise. 

Counterfeit Coins in Circulation 

'1!. Shri Yadav Narayan Jacl1Iav: 
Will the Minister of FiDanee be 
pleased to state: 

(a) wbether it is a fact that there 
are a number of counterfeit eight 
anna coins in circulation; 

(b) what efforts have been made to 
trace the source of circulation of these 
coins; and 

(e) what is the number of such 
coins which have been confiscated? 

The Minister of FIIIance (Shri 
Morarji Desai): (a) It is impossible 
to say how many counterfeit l'ight 
anna coins are in circulation at any 
given time as counterfeit coins come 
to light as and when they are detected. 
The number of such coins detected 
constitute a very negligible propor-
tion of the number of genuine eight-
anna coins in circulation. 

(b) Counterfeiting is a cognisable 
otrence and action to trace and punish 

offenders is taken by the State Police 
concerned in terms of the provision of 
the Indian Penal Code. 

(c) The number of counterfeit eight 
anna coins detected and cut at trea-
suries, railway stations etc. during 
the year 1959..60 w.as 17787, forming 
.005% of the eight anna coins in cir-
culation in that year. 
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Tripara Land Revenue and Land 
Reforms Act 

475. Shri Dasaratba Deb: Will the 
Minister of Rome Allalrs be pleased 
to state: 

(a) whether the section 187 of the 
Tripura Land Revenue and Land Re-
forms Act, 1960 regarding the safe-
guard of the Scheduled Tribes on 
lands has been enforced throughout 
Tripura State; and 

(b) if not, the special reasons for 
non-enforcement so far? 

The Minister of state in the Minis-
try of Home Allain (Shrl Datar): (a) 
Yes. 

(b) Does not arise. 

U.N. Research Projecto; S('bem"l!5 for 
india 

<176. Sardar Iqbal Singh: Will the 
Minister of Finance be pleased to 
atate: 

(a) whetlher Government Council of 
the U.N. Special Funds has approved 
two Training Survey and Research 
Projects Schemes for India; 

(b) if so, details of this scheme; and 
(c) the nature of assistance to be 

given by the United Nations? 

'!'be MiDister of FiDanee (Shri 
Morarji n.ai): (a) and (b). So far 
15 Indian projects have been accepted. 
by the Governing Council of the Unit-
ed Nations Special Fund. Details of 
these projects are indicated in the 
statement laid on the Table of the 
House. [See Appendix I, annexure No. 
57), 

(c) Equipment, Experts and Fellow-
ships. 

Indian Citizenship of Prof. Haldane 

<117. Sardar Iqbal Sinl'h: Will the 
Minister of Home Allalrs be pleased 
to refer to the reply given to Unstar-
red Question No. 1180 on the 8th 
March, 1961 and state: 

(a) whether Prof. Haldane has been 
given Indian Citizenship; and 

(b) if so, when was the citizenship 
granted? 

The Minister of State in the Minis_ 
try of Home AIIairs (Shri Datar): (a) 
Yes. 

(b) 11th May, 1961. 

Arrest of Foreicners 
<178. Shri Subiman Ghose: Will the 

Minister of Dome Affairs be pleased 
to state: 

(a) whether some foreigners were 
arrested by Naihati Station Railway 
Police Sealdah Section, Eastern Rail-
'WIly t~WRms the laft,,!" !'Art of A!\ril, 
1981; 

(b) if so, the number of such 
foreigners and the country to which 
they belong and whether they had 
pIISSIpM'ts with them; 
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(c) what they were doing there at 
the time of arrest; and 

(d) what steps Government have 
taken in the matter? 

The Minister of Rome Atrairs (Shri 
Lal Bahadur Shastri): (a) and (b). 
Yes, five Japanese nationals were 
arrested. They were in possession of 
passports. 

(c) They were taking snaps of the 
railway track and the station premises, 
Kanchrapara, without prior permission 
of the Railway authorities. 

(d) The foreigners after being 
arrested were enlarged on bail the 
same evening as it was found that 
they were staff members of a Japa-
nese firm which had submitted a ten-
der for electrification of the Sealdah~ 
Ranaghat Section. They were taking 
snaps of the railway tracks and the 
station premiees, Kanchrapara, with a 
view to making closer study of the 
same and as such aPP:eared to have 
been acting in good faith. Their 
cameras and the exposed films were, 
however, seized. 

Barauni Rdinery 

"9. Shri P. C. Borooab: Will the 
Minister of Steel, Mines aDd Fuel be 
pleased to state: 

(a) whether the General Manager 
of Indian Refineries paid a visit to 
Moscow recently to discuss certain 
issues connected with the Barauni re-
finery; 

(b) if so, what were the points dis-
cussed; and 

(c) with what result? 

The MinIster of Mines and on 
(Shri K. D. Malaviya): (a) Yes, Sir. 

(b) The points discussed were: 

(i) Revision of the pattern of 
production, particularly to eli-
minate Jute Batching Oil and 
indusion of LublicaLing Oil. 

(ii) The delivery schedule for the 
equipment/materials to be 
supplied by the Russian orga-
nisation; and 

(iii) Revision in the foreign ex-
change cost. 

(c) The Soviet authorities have 
qreed to these changes. 

Be8Dinr and Marketinr of 011 
4.80. Shri P. C. Borcoah: Will the 

Minister of Steel, Mines and Fuel be 
pleased to state: 

(a> whether Government have de-
cided to consider the grant of refini~ 
and marketing rights to a company in 
addition to producing of oil, if the 
foreign collaboration agreed to accept 
a minority share in the new venture~ 

(b) it so, how many requests for 
grant of these rights on the aforesaid 
terms have been received; and 

(c) from which companies? 

The M'mister of Mines and Oil (Shrl 
K. D. Malaviya): (a) No, Sir. 

(b) and (c) do not arise. 

Achievinr Economic Growth 

4.81. Shri P. C. Borooah: Will the 
Minister of Finance be pleased to 
state: 

(a) whether the National Develop-
ment Council has decided that the 
country's economic growth mwt be 
achieved without accelerating tendEn~ 
cies for wide income disparities Dnd 
concentration of wealth and power; 
and 

(b) i:f so, whether the State-owned 
industrial credit and financial institu-
tions have been asked to leview thdr 
investment policies in view of this 
decision, and if so, with what l·::S-
panse? 

The Minister of Finance (Shri 
Morarji Desai): (a) The objecth·c 
that economic growth should be 
achieved without accelerating tender.-
cies for wide income disparities and 
concentration of wealth and power 
has ~" ein:i111.d.iized by the National 
DevelOpment Council and the Plan-
ning Commission. 

(b) To start with, a revIew of the 
investment poli.cy of the Industrial 
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Finance CorporatiOn has been under-
taken and is in progress. 

T.A. and D.A. Rales for Ministers 

,a. Shrl BamaD: Will the Minis-
ter of R_ Affairs be pleased to 
state: 

(a) whether thers is any proposal 
under consideration to change the 
D.A. '" T.A. rules for the Ministers 
when they go to their "'mstit~"ncies 
for electiOn compaign on the eve of 
General Election; and 

(b) it so, the details thereof? 

The Minister of State in the Mim-
try 01 Rome Affairs (Sbri Datar): (a) 
Under the existing instructions. no 
travelling Or daily allowances etc. 
are admissible to Ministers for jour-
neys performed by them in connection 
with electiOn campaign. It is not pro-
posed to make any change in these 
instructions. 

(b) Does not arise. 

PlaYCJ'OUIlds in Schools and ceDeres 
of PuDjab 

183 {Shrl Daljit Sin&"h: 
• Sardar Iqbal Sin&"h: 

Will the Minister of Education be 
pleased. to state: 

(a) whether any amount has been 
sanctioned by the Central Govern-
ment to Punjab State for providing 
Playgrounds in the schools and col-
leges during 1961-62 so far; and 

(b) if so, names of schools and col-
leges benefited by it? 

'file Minister 01 Education (Dr. It. 
L. ShrimaIi): (a) No, Sir. The 
scheme of providing playfi.elds in edu-
cational institutions has been transfer-
red to the State Sector in the Third 
Five Year Plan. 

(b) Does not arise. 

S.C. '" S.T. in Government Service 

tM, Shri Daljlt Sin&"h: Will the 
Minister of Dome Affairs be pleased 

to state the percentage of Scheduled 
Castes and Scheduled Tribes in Cen-
tral Government services in our 
country? 

The Minister of State in the Minis-
try 01 Dome Hairs (Shri Datar): The 
percentage of Scheduled Castes and 
Scheduled Tribes in Central Govern-
ment Serviceil 115 On January 1, 1960 
was as fonows: 

Scheduled Castes 
Scheduled Tribes 

Monumeats in Punjab 

485. f Shri Daljit Singh: 
L Sardar Iqbal Singh: 

12.13% 
1.94% 

Will the Minister of Sclentilc Re_ 
search and Cultural Affairs be pleased 
to stare: 

(a) whether the total amount allot-
ted for the maintenance and repairs 
of centrally protected monuments in 
Punjab State for 1960-61 has been uti-
lised; and 

(b) the amount allotted for 1961-62 
for the same? 

The Deputy Minister of Scirntiftc 
Research and Caltural Affairs (Dr. 
M. M. Bas): (a). Most of it was uti-
lised. 

(b) RB. 58,844/-. 

Legal Aid to Darijllllll 

486. Shri Daljit Singh: Will the 
Minister of Dome Affairs be pleased 
10 state: 

(a) the amount earmarked for giv-
ing legal assistance to Harijans in 
1960-61 and 1961-62 by the Harija:J. 
Welfare Board in Delhi; and 

(b) the items On which amount has 
been spent? 

The Deputy Minister of Rome 
Affairs (Shrlmati Alva): 

(a) 1960-61 
1961-62 

Rs. 5,000 
Rs. Nil 

(b) A part of pleaders' fees. 
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Ex-Servicemen in Punjab 

41rt Sbri Daljit Sinch: Will the 
Minister 'Of Defence be pleased t'O 
state: 

(a) the number 'Of ex-servicemen 
in Hoshiarpur and Kangra districts 'Of 
Punjab separately t'O wh'Om land has 
been all'Otted s'O far f'Or cultivati'On; 
and 

(b) the natures 'Of other financial 
assistance given t'O them S'O far? 

The Minister of Defence (Shri 
KrishDa Menon): (a) The required 
informati'On is given below:-

H'Oshiarpur 166 
Kangra 9 

(b) Financial assistance which 
varies acc'Ording t'O climatic conditi.ons, 
nature of the soil, extent 'Of land and 
the type of settlers, has been given 
t'O the settlers in the f'Orm of pr'Ovisi'On 
of tract'Ors, bullocks, implements, 
wells tube wells, houses and for the 
general development 'Of the colony. 

plISt-Matric SchOlarships to Backwanl 

488. 

Classes 

r Shri Daljit SinCh: 
I Shri Kumbhar: 
~ Shri B. C. Mullick: 
I Shri Chintamoni Panigraht: l Shri Tanpmani 

Wi\) the Minister of EducAtiOn be 
pJeased t'O state: 

(a) the all'Ocati'On 'Of m'Oney State-
wif;c f'Or award 'Of sch'Olarships to 
students bel'Onging t'O Scheduled 
Castes, Scheduled Tribes and other 
Backward Classes f'Or the P'Ost-Matric 
studies f'Or 1961-62; and 

(b) the am'Ount given S'O far (State-
wise) ? 

The MiDister of Ed1aeation (Dr. 
K. L. SbrimaU): (a) and (.b). A 
statement is laid on the Table of the 
H'Ouse. [See Appendix I, annexure 
N'O. 58]. 

Murders In Himachal PradesJl 

489. Shri Daljit SiBch:. Will the 
Minister 'Of Home AfraM be pleased 
t'O state: 

(a) the number 'Of murders com-
mitted in Himachal Pradesh during 
1961 so far; 

(b) the number of cases which have 
been challanned; and 

(c) the number of those which have 
been convicted? 

The Minister of State in the MiDlB-
try of Heme Affairs (Shri Datar): 
(a) to (c). 14 cases of murder were 
reported in 1961 (Upto 30th June 
1961) of which 7 have been chaIJan-
ned and are pending in C'Ourts. 6 are 
pending investigation and 1 has been 
cancelled. 

Advocates Act, 1961 

490. Shri KaIJka SlDch: Will the 
Minister 'Of Law be pleased t'O state: 

<a) the steps taken to implement 
the provisions of the Advocates Act, 
1961; 

(b) the steps taken to have uniform 
scale of stamp duty for enrolment as 
Advocates in all States; 

(C) the present stamp duty in 
difl'erent States payable on enrolment 
as advocates; and 

(d) the steps taken to complete 
the elections envisaged in the Act! 

The Deputy MlaIster of Law (Shrl 
Jlajarnavls): <a) A n'Otificati'On bring-
ing Chapters I,ll, and VII of the Ad-
v'Ocates Act, 1961 into force with effect 
fr'Om the 16th August, 1961 was issued 
on the 7th AugUlt, 1961. Steps are 
being taken to constitute the State 
Bar Councils and the Bar Council of 
India Wider the Act. For this pur-
pose, it ia necessary for the High 
C'Ourts to frame rules under section 
57 of the Act for electi'Ons to the State 
Bar Councils and f'Or the Supreme 
Court to frame rules under that Sec-
tion f'Or elections to the Bar Council 
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of India. Som,e High Courts are ready 
with their rules which will be pro-
mulgated as soon as Chapter VII of 
tile Act in which section 57 occurs, 
_s into force on the 16th August, 
1161. Other 'High Courts are prepar-
ing rules under that section, and they 
have been pequested to frame the 
niles as early as posSible. The Sup-
ft!IIIe Court is also preparing rules 
1IIlCIer section 57 of the Act for elec-
ticms to the Bar Council of India. 

'(b) This matter was discussed at 
ibe Law Ministers' Conference held 
at Srinagar in June, 1960 and the Con-
rereuce recommeniled that the total 
fee payable by aD advocate on el1-
:roJment should not, inclusive of 
tile Advocates 'Bill <now the Advocate 
Act, 1861) exceed Rs. 5001-. The 
State Governments have been request-
oed tID take necessary steps for im-
plementing the decision reached at the 
1ast Law Ministers' Conference. 

(e) The 'necessary ',information is 
-available at page 573 of the Four-
'teenth Report of the Law Commission 
_ the Refomn of Judicial Administra-
tion which has already been laid on 
the Table of the House and which was 
-distributed amon, 'all the'Members of 
Parliament, The relevant extract 
from the Report is laid on the Table 
of the House. [See Appendix I, 
annexure No. 58l. The latest infor-
mation was called for from the State 
Governments. Replies have been re-
i:eived from a few State Governments 
only. The 'Governments of Punjab 
and Uttar Pradesh have intimated 
'that they are charging a stamp duty 
,of Rs, 7501-. The Government of 
Orissa has stated that they charge a 
stamp duty of Rs, 2501- in respect of 
persons having more than 10 years 
practice and Rs, 6251- in respect of 
'other persons. 

(d) The necessary steps to com-
'plete the elections will be taken by 
"the High Courts and the Supreme 
'Court after the rules for elections to 
"the Bar CoulVlils are promulgated by 
'757 (Ai) LSD-7. ' 

the High Courts and the Supreme 
Court under section 57 of the Act. 

CommODwealth Deleuce CoDfereace 
on ClotIliDg and General Stores 

MI. Sbri Kalika Smrh: Will the 
Minister of Defence be pleased to 
state: 

(a) whether Seventh Common-
wealth Defence Conference on Cloth-
ing and General Stores was opened 
at the Royal Commonwealth Society 
in U.K. and held its deliberations 
from June 23 to July 12, 1961; 

(b) how the delegate from India 
was selected and what contribution 
was made by him in the deliberations; 
and 

(C) the necessity of attending such 
conference particularly under the 
aegis of a Royal Society? 

The Mials&er 01 Defence (Sbrl 
KrisIma MenOD): (a) Yes Sir. 

(b) A Senior Defence Scientist who 
was the Head of a major Defence Re-
search Laboratory was selected as a 
delegate from India. He presented 
a number of technical papers contri-
buted by the various Defence Re-
search and Development establish-
ments. 

(c) The Conference is held in rota-
tion every two Or three years in one 
of the Commonwealth countries. Apart 
from being concerned with important 
subjects of Defence interest, the Con-
ference provides a valuable opportu-
nity for discussion w:th leading Scien-
tists of other Commonwealth coun-
tries. The Conference was not held 
under the aegis of a Royal Society but 
under the Commonwealth Joint Ser-
vices Committee on Clothing and 
General Stores, of which India is a 
member. 

Children's Act, 11180 

492. Shri Kalika Singh: Will the 
Minister of Education be pleased to 
state: 

(a) the progress mad!' ~ far In 
Implementing the provisions of the-
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Children Act, 1960 in Union Terri-
tories; 

(b) which of the States in India 
have their own laws similar to the 
Children Act passed by the parlia-
ment; 

(c) the names and provisions in 
brief of the particular State Acts and 
achievements so far in those States; 
Bnd 

(d) the steps takE'n by Centre to 
have a uniform law for the children 
In the whole of India? 

The Minister of EducatiOn (Dr. 
K. L. Shrimali): (a) The Administra-
tions of the Union Territories concern-
ed are framing necessary rules in 
consultation with the Government of 
India; 

(b) and (c). The requis:te infor-
mation, which is still being gathered, 
will be laid on the table of the Sabha 
as soon _as possible. 

(d) This aspect of the matter was 
examined but it was found neither 
-practicable nor possible to have a 
uniform law for the purpose, in view 
Of the relevant provisions of the Cons-
titution of India and the diverse needs 
of the States. 

Bhilai Steel Plant 

493. Shri Khtai:ra: Will the Millili-
ter of Steel, Min.. and Fuel be 
pleased to state; 

(a) whether final payments have 
been made to the contractors of Bhilai 
Steel Plant; 

(b) if not, the reasons for the delay; 
and 

(c) what is the total amount due 
for payment? 

The Minister of Steel, Mines and 
Fuel (Samar Swann SiIIgh): (a) 
Final payments have been made to 
those contractors who haVe completed 
the works entrusted to them in terms 
01. contracts entered into with them 
and whose accounts have been 
JinaUsed. 

(b) There is no delay in paymeId 
to the contractors. 

(c) Does not arise. 

494. 

FlOOd Victims in Tripura 

.J Shrimati lIa Palchoudhali: 
l Shri Banrshi Thaklll': 

Will the Minister of Ho~ Atramr 
be pleaSed to state; 

(a) the e;timated loss of lives and 
property during the flOOds in Tripura 
in June, 1961; 

(b) the relief given; 

(c) Whether it is a fact that the 
Tripura Administration have asked for 
suhstantial financial assistance for re-
llef of victims of recen t floods; 

(d) if so, the details thereof; 

(e) whether the Government of 
India haVe taken any steps to save 
the Union Territory of Tripura from 
the recurrent floods; and 

(f) if so, the detai s thereof? 

The Mildster at State in ... 
Ministry of Home Afrairs (SlId 
Datar): (a) to (f). The material _ 
lind,," collection and will be laid OIl. 
the Tahle of the Houe. 

Oil iD Gandhinarar 

495. f Shri Hem Raj: 
l Shri Rajeshwar Patel: 

Win the Minister of Steel; ~ 
and Fuel be pleased to state; 

(a) whether the drilling operation 
in well No. 1 of the Gandhinagar-
Gujerat has been stopped; and 

(b) if so, the reason therefor? 

The Minister of Mines ... on 
(8hri K. D. Malaviya): (a) Yes, Sir. 

(b) When drilling in this weD had 
progressed down to 1405 metres, in-
dications of oil and gas were noticed 
in the drilling mUd. Further below 
at about 1500 metters depth, the, 
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quantity of oil and gas in the mud 
increased to such an extent that it 
became difficult to control the well 
and continue drilling. After reach-
ing depth of 1587 metres the condi-
tions 'became very difficult and it was 
decided to stop further drilling. 

Damage to Central Goverament 
Property in Assam 

496. Sllri Hem Raj: Will the Minis-
ter of Home Affairs be pleased to 
state the amount of loss suffered by 
the damage to Central Government 
property including railways during 
the recent disturbances on language in 
Assam? 

Tile Minister of State in tbe Minis-
try of Home Affairs (Sbri Datar): 
The information is being collected and 
will be laid on the Table of the House 
as soon as available. 

Extension of Madras Dramatic Perfor-
mance Act to Delhi 

497. Sbri Ram Krisban Gupta: Will 
the Minister of Home Affairs be pleas-
ed to state: 

(a) whether it is a fact tbat Gov-
ernment have decided to extend the 
Madras Dramatic Performance Act of 
1954 to Delhi; and 

(b) if so, from when? 

The Minister of State in the MiUiIi-
try of Home Affairs (Sbrl Dawl: (a) 
A proposal to repeal the Dramatic Per-
formances Act, 1876, as in force in the 
Union territory of Delhi and to extend 
in its place the Madras Dramatic Per-
formances Act, 1954, was approved by 
the Delhi Advisory Committee at its 
meeting held on the 26th June, 1961, 
but no final decision has been taken 
in the matter so far. 

(b) Does not arise. 
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ChaDce of Capital of Assam 

506 {Shrl Sugaadhi: 
. Shri Agadl: 

Will the Minister of Home Mairs 
be pleased to state: 

(a) whether it is a fact that the Sta\9 
Government of Assam have propgsed 
changing the Capital from Shillone tit 
Gaubati; 

(b) whether any financial aid erant 
from the Union Government is provid-
ed for the proposed change of Capital; 
and 

(c) if so, the amount provided? 

The Minister of State in the MiDIstr1 
of Home Mairs (Shri Datar): (a> No, 

(b) and (c). Do not arise. 

T.A. aDd D.A. to Mi~ 

507 {Shrl Suplldhi: 
'. Shri Sarju l'lIIuley:, 

Will the Minister of a- Mairs 
be pleased to refer to the reply given 
to Starred Question No. 4550 on the 
4tb May, 1961 and state: 

(a) the amounts of allowances and 
compensatory allowances with parti-
culars, paid to the Cabinet Ministen 
including the Prime Minister, Ministers 
of State, Deputy Ministers and Par-
liamentary Secretaries, in addition to 
their salaries during the year 1960-61 
in details; and 

(b) the amounts drawn towards D.A, 
and T.A. by the Prime Minister, eacb 
of the Ministers of State, Deputy 
Ministers and Parliamentary Secreta· 
ries during 1960-61? 

The MID.lster of State in the Minis. 
try of Home Aftalrs (Shrl Datar): 
(a) and (b). The information is being 
collected and will be laid on the Table 
of the House. 
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Dividend Declared by H.A.L. 

50s. Shri Jhulan Sinha: Will the 
Minister of Defence be pleased to state 
the amount of dividend declared by 
the Hindustan Aircraft Ltd., Bangalore 
even s: .~, i:.; incorporation as also the 
amount of reserves built during the 
same period? 

The Minister of Defence (Sui 
ltrishna Menon): The company declar-
e:(! a dividend of 3 per cent on paid-up 
share capital during 1949-50. The 
amount of dividend aggregating to Rs. 
5,25,000 was however not paid in cash 
but utilised for issuing additional 
shares to the two participating Gov-
ernment shareholders. 

The company has built up a total 
reserVe of Rs. 2,45,89,750 upto the year 
1959-60. 
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Afthaeological Excavations by Al'aha-
bad University 

512. Shri Raghunath Singh: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state: 

(a) whether it is a fact that a stone 
fortress, palace of the early kings of 
Kaushambi and an ancient walled city 
situated on the bank of the river 
Jamuna 60 miles away from Allaha-
bad has been discovered by the exca-
vation conducted by the University of 
Allahabad; and 

(b) jf so, what light is thrown on 
lndian History. 

The Deputy Minister of Scientific 
Re';earch and Cultural Affairs (Dr. 
M. M. Das): (a) Yes, Sir. 

(b) The discovery has proved con-
clusively that masonry architecture in 
India evolved independently without 

, u,,, influance of either the Persians or 
the Indo'Greeks. 

Production of Pipes in Rourkela Pipe 

513. 

Plant 

S Shri Arjun Singh 
Bhadauria: 

I Maharajkumar Vijaya 
l Ananda: 

Will the Minister of Steel, Mines and 
Fuel be pleased to state: 

(a) what was the production (}f big 
diameter pipes in Rol.lrkela P'r-e plant 
In July, 1961; and 

(b) whether this production has ex-
eeeded the production of June, 1961? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) 487 
Nos. weighing about 366 tons. 

(b) No Sir. 

Oil From Russia r Shrl Arjun Singh 

J Bhadaarla: 
Dr. Ram Subhag Singh: 

514. 1 M:aharajkumar Vijaya 
Ananda: 

l Shri Tangamani: 
Will the Minister of Steel,Mines and 

he! be pleased to state: 
(al whether any shipment of oil 

from Russia 'was received by the 

Indian Oil Company since May, 1961; 
and 

(b) it so, how it is being disposed of? 

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) and (b). Accord-
ing to the information furnished by 
Mis. Indian OU Company Ltd., five 
shipments of 14222 metric tons of High 
Speed Diesel Oil and 40272 tons of 
Kerosene Oil have been received by 
them from May, 1961 to 31s! July, 
1961. These products are being and 
\Vii! be sold through normal marketing 
channels of the Indian Oil Company 
Ltd., viz. Co-operative Societies, in-
dividual dealers and supplies to Gov-
Pl'nment indentors. 

Fine for violation of Foreign Exchange 

515. 

Rules 

f Shri Arjun Singh 
Bhadau.ria: 

"1 Maharajkumar. Vijaya 
l Ananda: 

Will the Miniser of Finance be 
pleased to state: 

(a) whether the appeal of Mr. 
B. A. Dange for reduction of fine im-
posed upon him for breach of foreign 
exchange rules has been decided; and 

(h) if so, the details of the same? 

The Minister of Finance (Shri Mor-
arjl Desai): (a) No, Sir. 

(b) Does not arise. 

Gadget for Reduction in Petrol 

516. 

Consnmption 

r Shri Arjun Singh 
J Bhadanrla: 1 Maharajknmar Vijaya 

Ananda: 

Will the Minister of Scientific Re-
search and Cultural Mairs be pleased 
to state: 

(a) whether a new Gadget has been 
invented which can reduce petrol 
consumption, ~tc.; and 

(b) if so, whether it has been 
tested by Defence and Horne Mini!-
tries? 
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The MiDlster of Scienti8.c a-areh 
8Ild Cultural Affairs (Shri Bamayma 
Kabir): Ca) Government is not aware 
of the invention of any new gadget 
which can reduce petrol consumption. 

(b) Does not arise. 

LoaDS for Refugees in Tripura 

517. Shri Banphi Thakur: Will 
the Minister of Bome Affairs be 
pleased to state: 

(a) whether it is a fact that Tri-
pura Administration has submitted a 
proposal for sanctioning 25 lakhs 
rupees for giving loan to the eligible 
refugee loanees of Tripura and that 
proposal is long pending with the 
Ministry of Home Affairs of the Gov-
ernment of India: and 

. Cb) if so, how long it will take to 
sanction the amount asked for? 

The Minister of State in the Minis-
try of Rome Affairs (Shri Datar): Ca) 
and Cb). It was represented to the 
Ministry that discontinuance of assist-
ance to a large number of refugees 
left over who were eligible for such 
assistance was causing dissatisfaction 
and that these loans should be con-
tinued for some time. The Chief 
Commissioner, Tripura, was asked to 
report facts and he has done so. The 
proposals of the Chief Commissioner 
are under examination. 

JDquiry into the Conduct 01 Assam 
Oftlcials 

518. Shri P. C. Borooah: Will the 
Minister of Rome Affairs be pleased 
to state: 

(a) whether the Assam Government 
had recently approached the Central 
Government to lend the services of 
some senior officers to conduct an 
inquiry into the alleged partial be-· 
haviour of the officers in thp. Cachar 
District of Assam during the disturb-
ances there; 

(b) if so, whether Government 
complied with the State Government's 
request: and 

Cc) the number of officers whose 
services were lent? 

The MlDister of State in the Mi .... 
try 01 Rome Affairs (Shri Datu):. 
(a) to (c). Tlie Government of AssaID 
had requested the Central Govern-
ment for the return of two Indiaa 
Administrative Service officers belong-
ing to their cadre for work in con-
nection with the emergency in the 
State. Subsequently, they have with-
drawn their request in respect of ODe 
of these officers and the case of the 
second officer is under the considera-
tion of the Central Government. 

Payment to Palai Bank Depositom 

519. Shri Braj· Raj S"mgh: Will the 
Minister of Finanee be pleased to 
state: 

(a) whether the Official Liquidator 
of the Palai Central Bank has startell 
making preferential payments to 
Fixed Deposit Account Holders; 

Cb) if 
a large 
Account 
received 

so, whether it is a fact that 
number of Fixed Deposits 
Holders have not so far 

this payment; 

(c) the reasons therefor: and 

(d) by what time the Official Liqui-
dator is expected to make this ~­
ment to such Account Holders? 

The Minister of Finance (SImI 
Morarji Desai): (a) Yes. 

(b) The Official Liquidator is 
making preferential payments to aD 
the depositors including those whD 
had fixed deposit accounts with tDe 
"'nk. Out of a total of 76,686 deposi-
tors, notices for payment have ~ 
issued upto July 24, 1961 to 70,23% 
depositors. 

(c) Does not arise. 

(d) The High Court has granted 
t:me till October 15, 1961 for making 
preferential payments to the deposi-
tors, including fixed deposit account 
holders. 
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Pa7JDeBt by Palal Central BaDk 
AplDst Each AeeolUlt 

5ZO. Shri Braj Raj SiDc"h: Will the 
Minister of Finance be pleased to 
state: 

(a) whether the persons having 
both the Savings Bank and Fixed De-
posit Accounts with the Palai Central 
Bank haVe been paid a sum of Rs. 
2liOj-against each account; 

(b) if not, the reasons therefor; 
and 

(c) by what time, the Official Liqui-
dator is expected to make payments 
to persons having both the Accounts? 

The Minister of Finance (Shri 
Morarji Desai): (a) to (c). The Official 
Liquidator has been making preferen-
tial payments to all the depositors of 
the bank. subject to the maximum 
amount of Rs.250j-for payments to 
anyone depositor in respect Of the 
accounts in his individual capacity. 
The Court has extended till the 15th 
October, 1961 the period within which 
these paymeats are to be made, and 
it is expected that except for the 
accounts in respect of which a set-off 
has been claimed or in respect of 
which the addressees cannot be traced, 
the preferential payments will be 
completed by that date. 

Lady Chatterley's Lover 

521. Shri Hem Barua: Will the 
Minister of Home Mairs be pleased 
to state: 

(a) whether D. H. Lawrence's book 
'Lady Chatterley's Lover' is prohibihi-
ted from circulation for the whole of 
India or certain States are selected for 
the purpose; and 

(b) what are the basic reasons for 
putting a ban on the circulation of this 
book either for the whole country or 
certain parts of it? 

The Minister of State in the Minis-
try of Home Affairs (Shrl Datar): (a) 
and (b). The Government of India are 
of the view that the unexpurgated 

edition of the book "Lady Chatterley's-
Lover" attracts the provisions of sec-
tion 18(c) of the Sea Customs Act, 
1878, which prohibits the bringing into 
the country of any obscene book. The. 
entry of the book into any part of the 
country is prohibited. 

Manafaetllre of GIlDS 

5ZZ. Shri Daljit Singh: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) the number and type of guns 
manufactured in the factories of 
Himachal Pradesh during 1960-61 ;';0 

far; and 

(b) the number of these guns dis-
posed of during the same period? 

The Minister of State in the MIDis-
try of Home Affairs (Shrl Datar): (a) 

Breech-loading guns 1744 
Muzzle-loading guns 37. 

(b) Breech-loading guns 1605 
Muzzle-loading guns 17. 

Collections Under Small Savines 
Scheme 

523. Shri Daljit Smgh: Will the 
Minister of Finance be pleased to 
state: 

(a) the total amount collected under 
Small Savings Scheme during 1960-61 
in Punjab; and 

(b) what amount has been paid to 
the agents as commission during the 
same period? 

The Minister of Finance (Shrl 
Morarji Desai): (a) Rs. 6.10 crores 
approximately. 

(b) Rs. 4.55 lakhs approximately. 

Gift of Printing Press from West 
Germany 

524. Dr. Samantsinhar: Will the 
Minister of Education be pleased to 
state: 

(a) whether the Government have 
prepared the list of places to be \'i,ii-
ed by the West German Technical 
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Mission to select the site for location 
of the Printing Press gifted by West 
Germany to print childrens' books; 

(b) the names of places listed; and 
(c) what are the particular require-

ments of the Press and conveniences 
of a place that favour the location of 
the Press? 

The Minister of Edllcation (Dr. 
K. L Shrimali): (a) No, Sir. 

(b) Does not arise. 
(c) These will need to be settled in 

consultation with the proposed dele-
gation Of German experts. 

Food Shortage in Dhannanagar 

525. Shri Bangshl Thakllr: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether it is a fact that there 
is a serious food shortage at Kanchan-
pur, Pecharthal of Dharntanagar; and 

(b) if so, the steps taken by Gov-
ernment in this matter? 

The Minister of State in the Minis-
try of Home Affairs (S11rl Datar): (a) 

_No. 

(b) Does not arise. 

Barallni Reflnel'7 

fShri Hem Bana: 
526. l Shrl Kalika Singh~ 

Will the Minister of Steel, Min. 
and Fuel be pleased to state: 

(a) whether it is a fact fact that 
contract for setting up the Public 
Sector Refinery at Barauni in Bihar 
was recently finalised between Indian 
Refineries Ltd. and the Soviet Oreani-
sation, Tjazpromeksport; and 

(b) if so, the details Of this all'lIe-
ment? 

The -Millister of Ubaes aDd 011 
(Shri K. D. Malnl),a): (a) Yes, Sir. 

(b) The broad details of the con-
:tract concluded are as follows: 

1. Equipment-The Russian organi-
sation will supply 38075 metric tons of 
equipment and spare parts at a total 
cost of 25,515,000 Roubles (twenty-five 
million five hllndred and fifteen 
thousand Roubles) C.I.F. Calcutta 
port. The equipment/materials will 
be shipped in both Russian and Indian 
ships in the ratio 50: 50. The F.O.B. 
cost in the case of equipment carried 
by Indian ships shall be n per cent. 
le.s than the C.I.F. cost. These costs 
will, however, be proportionately re-
duced to th~ extent in.:r genous equip-
ments and materials are available. 

2. Delivery Schedule-The equIp-
ment for the first phase Of the rertnery 
to a processing capacity of 1 million 
tons of oil per year comprising an 
atmospheric and vacuum unit, a cok-
ing unit and first stage of thermal 
power station shall be supplied before 
December, 1961. The equipment for 
the second phase of the refinery to a 
processing capacity of 1 million tons of 
oil per year comprising atmospheric 
unit and vacuum unit, Bitumen unit 
and the second stage of the thermal 
power station will be supplied by June 
1962. The el!,uipment for the third 
stage i.e_, Kerosene treating unit and 
units for the production of base lubri-
cating oils will be supplied. between 
July 1963 and October 1963. 

3. Technical Assistance-The Soviet 
specialists and interpreters will be 
deputed in adequate numbers for 
rendering technical assistance in the 
construction, erection and operation of 
the refinery. 

4_ Training of Indian Technicians-
Adequate number Of Indian trainees 
will be given Indllstrial/Technical 
training in the U.S.S.R. in the con-
struction, operation and maintenance 
of the oil refinery. 

5. Terms of payment-Payment for 
equipment to be supplied under the 
contract and deputation of Soviet 
specialists and Interpreters shall be 
met out of the credit provided by the 
Government of U.S.s.R. to the Gov-
ernment of India. 



Written Answers SRAVANA 18, 1883 (SAKA) Written Answers 

Oil Exploration in Gangetic Regions 
527. Shrl Hem Barua: Will the 

Minister of Steel, Mines and Fnel be 
pleased state: 

(a) whether it is a fact that the 
West Bengal Government have asked 
the Union Government to undertake 
0;1 exploration in the Gangetic regions 
of the State through the Oil and 
Natural Gas Commission; and 

(b) if so, what is the reaction of 
Government to this proposal? 

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) Yes, Sir. 

(b) Geological and geophysical sur-
vey parties of the Oil and Natural Gas 
Commission have already conducted 
surveys in parts of West Bengal viz. 
Burdwan, Jalpaiguri and Cooch-Behar. 
The pi'Ogramme of further exploration 
work will be considered after the data 
collected sO far are carefully analysed 
and interpreted. 
Merit Scholarships to Children of 

SchOOl Teachers of Orissa 
528. Shri B. C. Mullick: Will the 

Minister ot Education tie picaSI'd to 
state: 

la) whether it is a fact that tile 
Government of India have recently 
decided to award sixteen merit schol-
arships every year to the children ot 
prImary and Secondary School 
Teachers of Orissa during the Third 
Five Year Plan period; and 

(b) if so, whether any amount ot 
money has already been sanctionecl 
for the current year. 

The Minister of Educatlou (Dr. K. 
L. SbrimaU): (a) Yes, Sir. 

(b) The scholarship amounts will 
be disbursed when selections havt" 
been finalised. 

General Elections for OrisSa 
529. Shrl B. C. MullIck: Will the 

Minister of Law be pleased to state: 
(a) when the Third General Elec· 

tlon to Lok Sabha from Orissa will be 
held; and . 

(b) whether the entire expenditure 
in connection therewtth will be borne 
by the Central Government? 

The Deputy Minister of Law (Shri 
HajamaVis): (a) The General Elec-
tion to Lok Sabha in Orissa will be 
held early in 1962 along with the 
General Elections in other States. The 
exact rlates for the Generai Electlons 
have not yet been finalIy decided but 
the Election Commission has come to 
a provisional conclus:on that the last 
week of February 1962 would be t~ 
best period for the poll. 

(b) The question is under consi.:lera-
t.lon. 

BF-Zt 

530. Shri Hem Baroa: Will the M:nis-
ter of Defence be pleased to state: 

tal whether it is a fact that rewarc!a 
have been announced to wGl'kers con-
nected with the successful completion 
of the HF-24 project, and also others 
of the Hindustan Aircraft Factory; 
anll 

(b) if so, what is the total number 
of workers that these rewards have 
coverea, category-wise and whether 
this cash reward is pam at uniform 
rates to workers of whatever category-
it might be? 

The Minister of Defence (Shrl 
Krishna Menon): (a) Yes, Sir. 

(b) A lump sum award of Rs. 50 
e&.ch is payable to all employees more 
directly connected with the construc-
tion of tile HF -24 "nd a lump sum of 
Rs. 20 each to other employees. The 
awards are payable only to those em-
pioyees whose basic salary is Rs. SOO 
and below per month. 16,983 workers 
benefited by the awards, and their 
break-up category-wise is as follows:-

supervisory staff 1,716 . 
non-supervisory staff 

(a) fictorY Departments 9,753 
(b) administrative De-

partments 5,St-. 
TOTAL 16,983 

Economic Growth 

531. Shri Hem Barua: Will the 
Minister of Finallce be pleuecl to 
state: 

(a) whether the attention of Gov-
ernment is drawn to the fIIurea cited 
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by the U.N. world economic survey 
for 1960 to the e1fect that India's rate 
of economlc growth during the last 
ten years has been lower than that of 
most under-developed countries; "and 

(b) if so, whether Government have 
enquired into this aspect of our econo-
mic growth, and taken steps to im-
prove the situatlon? 

The Minister of Finance (Shri 
Morarji Desai): (a) In the World 
Economic Survey 1960 published by 
the United Nations, the ratest year 
covered, in the case of India, in 1957-
58. In that year national income de-
clined by about 1 per cent as comPared 
to the preceding year, on account at. a 
sharp fall in agricultural output caUl-
ed by a widespread drought. Accord-
ing to estimates made by the Plann" 
Commission the country'S national ilI-
come (at 1960-61 prices) increaaed 
from Rs. 102.4 abjas in 1950-51 W 
Rs. 145 abjas in 1960-61 show1ng • 
rise of 41.6 per" ·cent over the decade 
or an average annual increase of 4·16 
per cent. 

Secondly, figures of national income 
given in the World Economic Survey 
1960 purport generally to represent 
changes in the Gross Domestic Pro-
duct, while in the case of India they 
are on a net basis, i.e. excluding de-
preciation. 

(b) Government, however, are 
aware of the need to step up the rate 
of economic growth. One of the prin-
cipal aims of the Third Five Year 
Plan is to secure an increase in natio-
nal income of over 5 per cent per 
annum, the pattern of investment be-
ing designed also to sustain this rate 
of growth during subsequent plan 
periods. 

Godown Keepers in Ordnance 
Factories 

533. Shri S" M. Banerjee: Will the 
Minister of Defence be pleased to 
state· 

(a) whether it is a fact that the 
godown keepers in Ordnance Factories 

are eligible for promotion to super-
visor 'B' grade; 

(b) if not, the reason therefor; 

(c) the number of godown keepers 
promoted as supervisor during the 
period from April 1950 to April 
1961; and 

(d) what are other channels c.f 
promotion for godown-keepers? 

The Minister of Defence (Shrl 
Krishna Menon): (a) Yes, Sir. 

(b) Does not arise. 

(c) 69. 

(d) The other channel of promotioln 
of Godown keepers is to the grade of 
Junior Gate keepers. 

Foreicn Exchange for Students 

534. Shri Bem Barua: Will the 
Minister of Finance be pleased '.0 
state: 

(a) whether it is a fact that the 
grant of foreign exchange, to students 
going abroad for higher studies ;3 
further tightened during recent 
months; and 

(b) if so, the nature thereof? 

The Minister of Finance (Shri 
Morarji Desai): (a) and (b). Owing 
to deterioration in the Iforeign ex-
change position, some further restric-
tions on release of exchange for indi_ 
vidual visits had to be introduced. To 
Ilhe extent feasible every attempt i'J 
made to accommodate requests for 
remittances for educational purpo,es. 
There has been some tightening with 
regard to non-technical subjects and 
foreign exchange is now released far 
post-Graduate studies in arts and 
science subjects, provided the appli-
cant has obtained a first class Bache-
lor's Degree or holds at Master's 
Degree in India. A few other subject3 
like Accountancy, General Nursinl 
and Cinematography, for which in-
creasing facilities are now available 
in India have been put on the banned 
list. H~wever, where admissions 
were secured prior to 31st Mar.~h, 
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1961 and where exchange would hav.! 
been allowed but for these restrictions. 
foreign exchange will be released for 
courses commencing in 1961. 

Loan and Grant to Utkal University 

535. Slari Chintamoni Panigrahl: 
Will" the Minister of Education be 
pleased to state: 

(a) the total amount of loan or 
grant paid to the Utkal University 
during Second Five Year Plan period; 

(b) whether any loan or grant 
has been paid to the Utkal University 
during the Second Five Year Plan 
period for construction of hostels; 
and 

(C) if so. how much? 

The Minister of Edacation (Dr. K. 
L Shrimall): (a) (i) Grant 
Rs. 36,85,045'24. 

(ii) Loan Rs. 7,50,000.00 

(b) Yes, Sir. 

(c) Rs. 7,50,000 (Loan). 

()eDSas ill Seralkella and Kharswan 
(BIhar) 

536. Shri Chintamonl Panigrahi: 
Will the Minister of Rome Allairs 
be pleased to state the total number 
of Oriya-speaking people as recorded 
in the census of 1961 Seraikella and 
Kharswan in Bihar? 

The Drputy Minister of Rome 
Affairs (Shrimati Alva): The infor-
mation will be available by 1963 
when the enumeration schedules are 
expected to be finalised. 

CeDtral Secretarial 

537. Shri N. R. Maniswamy: Will 
the Minister of Rome Mairs be 
pleased to state: 

(a) whether it is a fact 1hat ban on 
fresh recruitment to Central Secre-
taroat is to be extended as a 'measure 
of economy; 

(b) if so, to what categories 
posts; 

of 

(c) whether direct recruitment to 
lAS. and I.P.S. is to be affected; 

(d) if not. the reasons therefor; and 

(e) Whether Government received 
any representation from association!J 
as to this decision by Government? 

The Minister of Slate in the Minis-
try of Rome Mairs (Shri Datar): la) 
The reference is presumably to th~ 
ban on recruitment imposed last year 
initially for a period of one year. 
A COPy of the instruCti~n5 issued by 
Government on 1Ib.e subject was plac-
ed on the Table of the House on 19th 
February, 1960, in reply to Starred 
Question No. 242. The ban has been 
extended upto the end of 1961. 

(b) The ban applies to posts of all 
categories other than thOSe required 
for Plan schemes and security pur-
poses but administrative, executive 
or ministerial posts in a Ministry or 
iD an attached Qr subordinate office 
are not being treated as posts in con-
nection with Plan schemes. 

(c) No. 

(d) The ban does not apply to !lor-
mal recruitment by competitive ex-
aminations for maintaining the 
strength of cadres of various organis-
ed Services e.g., the All India Ser-
vices. 

(e) No. 

Casual Laboar 

538. Shri Taagamani: Will the 
Minister of Rome Mairs be pleased 
to refer to para. 4 of the Ministry of 
Finance O.M. No. F. 8(2)-Est. (Spl)./ 
60, dated 24th January, 1961 and to 
state: 

(a) whether detailed instructions 
have been issued regarding selections 
for appointment to regular establish-
ments from casual labour; and 

(b) if 50, the details of such !O-

structions? 

The Minister of Slate iD the Mi.llis-
try of Rome Allails (Sbri Datar): 
(a) Yes. 
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(b) A c(>py ot the instructions issu_ 
ed (Ministry of Home Affairs O.1!. 
No. 6/52/60-Ests.(A), 'iated the 16th 
February, 1961) is laid on the Table 
of the House. [Sec Appendix I, 
annexure No. 61]. 

~ R ';-i flf!fit fl:rq: ~ r!fa' ~T 
lIi! <rnR >tt !o'IT 'f.ti;- f.l; 

('fo) 'flIT ~ n ~ f.l; ~ ito'T 
~~.'i lI'r, ~tf,~ if~{'f.T!II'~ 
~f<m~; ~ , 

(111') m ~, 'i'T ~ 'f.T 'Ifro'f lift 
~ ft:t:.f<r G<:: ifl:IT >1+1", 'f~T ? 

r~i'I li1fT (~"r(f~T <imt) 
('fi') 'f.'fm t mr>: ;f.'r Rf'f'l1f-~ 
em;i 'Ii fu1l ~ 'for ~n: -;: ~ 'll,'T, 
~ t 'i, ~ ~ 'fi'iIT6T f<rt' 'fIl"li f.m- ~ ~;if 'f.T 
~)1r 'fo'{ ~l' ~ I 

( iii) +I TVI' 'liT mnlf ff'!if'i' If'{ 

'fi"fT:T if; 'Sfl'I"7: 'Ii ~'.f1!"lf'f (ifirf~~) 
'fi'T f<Ti llT'f.""" mn: ~ ij''RTT~, ~Tf'!; 
~ if'fT m.-r <rTf,'{ ~ P,'tTTlfT ;;rnrr ~ ~ 'f.T 

<'fif+l'~ ~ m~<r~~~~Tumn 
~ m f,;r<r;:rr ilT<'f +I'mi' ~ ~ omrr ~ 
~ 'f.T ~~ ~ m<rmf tT 'f.'fm ;;rnrr 
t I '>T~ Ffi!; ~ ~-ri 'f.T ~ ~, 
~ ~ +I'R:<:r m;f 'I'1<'iT ~ ~~T 
~T Im~~~fq~~~t 
11'<'1' m ilTT'>T mR ;f; ~ if <r.:r "'i ~ 

~ I ~if;;:r 'Ifro'f ~ ~ 1f-.rr ~ 
iff'IT m.-r if.-rrn t Sffi.} if !u ~ 
q~ ~'RTT ~ I 

Loss of Government Securities 

r Shri Ram Krishan Gupta: 
540.~ Shti Nagi Reddy: 

l Shri Bachuuath SiDgh: 
Will the Minister of FiDaIule be 

pleased to state: 

(a) whether it is a f~ct that a 
packet containing Government securi-
ties worth about 56 la~hs dispatched 
by the agent of the State Bank, 
Dhanbad to the Reserve Bank, Cal-
cutta disappeared; 

(b) if so. whether t!le matter h~s 
been invest'gatcd; and 

(C) if so, the result le.creor? 

The Minister of FiDance (Shri 
Morarji Desai): (a) to (('). A p:l~kc; 

containing the lower halves of Gov-
ernment promissory notes of the 
aggregate face value of Rs. 56 lakhs 
which was despatched on 20th May, 
1961 under registered and insu!"~r1 
post from the Dhanbad Branch of the 
State Bank of India t~ the Bank's 
Local Head Office at Calcutta is re-
ported to have tcen lost in transit 
The matter is under investigation by 
the postal authorities. The upper 
halves of the notes despatched ill 
April, 1961 were, however, receivd 
intact, and as duplicates of the re-
lative notes are being obtained by the 
Stat<: Bank of India, thO!re has b'~'?n 
no loss to the bank. 

~~RRf~~ 

.f>i; ~(;r ~1f'~ '/ffi(1f : 

~"'~'\ -n "0'11' ~1If 1J"" : 
'flIT srfimn oj'lil lfir ;reR "til' 'f.'fT 

~ f'!'i': 

('fi') ~ lfir n ~ f.l; ~ 1f{, H q 
-;f.'t ~T fcn:n';f ;;r"tm1Jo t RIfiC fu>:r 1fT 

~ if ~'% ~+it om ~ lIT ~; 

(l/f) lff<r~, ciT ~ ~ " ~ f'fi' 
fcn:n';f Jro '!ff( it ~:c m 'f.<'f ~ 

lilT ~ ~; 'II'\<: 

(~) 'flIT ~ <'I1tff 1IiT ~ t ft;nf 
~;f'fi'''ti:~~~? 

Sff«1:11r. "i .. (~i i"IIf ir.f;:r) : ('fi') 
.~ (tT). fifII'R it ~cm:: t ~T if ~. 
~ iI1f ~ ~ ~ "IT I ~ ;m: 3!'lfcm 
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~ 'fR"T 'f.T ~rl: "'" fum" lfIfT~. ~~, 
~ ;r. f"-I{ finn;; iml ~ ~ 
flfTT'f 'f.[ ~'f."!T ~ I 

flf~fulif If.1 i!rh:~t t<-m 

X ¥ ~. ~:fi uq- ~lf1I1 ;m1f : 'flIT 

ay~~ l'i'lfT lIi': ~ If.f iO'lT rn 
f.ti: 

( If. ) 'flIT oi-~ ;-r<T srmfuif el'5fT if 
Ofllf f~~ 'liT ~ ifil ireR t ft;nf 
~ 'f.T If.Jt ;;fr.r;rr ~; 'q"tt 

( ~ ) m F.t. ::rT ~i': ~:jv,;rr 'flIT ~ 
m. PI" ~ <'!'fi <wr\f.qff fif;1rr ;;"fTlfm ? 

1J~~I'li ti rr.-'1"<l" ~ ·{l .. "o;;-;ft ( m 
tTm:): ('f.) m.: (~): 'rn~Tf 
~ 'liT l'fflrr.-ll ;ftfu ~';T"?, -;t-fr if 
n l'li. nx,:, If.hr·!";f <1'F<!C1l ii l'f~ iii; 
~~;r,>"G'[~ l~qmfl'fiieWfif 

l1T ~;;""tfu-lf;~ 'f.ni ~ ~ ~ 
i51"~ an flfli'l" f~:-.ar..·!f1 ~: 

<l<:-f<'I'lfa-

X¥¥. ~i' ~ f~~ ~ : 'flIT 

f~1RT ~f III ~ .tT FlT 'f.~lT f.ti : 
(If.) mr IfR qq'f ;:r .,.~~­

m~ m.: l'I"€lf lof~ it ;ph if; 
~ fq~"f"~1"4 if ~ ~-~ 
;{ 'f.n:r fif;1rr; ~l: 

(~) ~ it il" f~ \;'f-~ 
~ t m'f m'f ~ ~T q;{T ITl: 

'f.n:r ~ vi ? 
f~ ~til' (_'0 lIlT 0 ,,",0 qi"ll1!fi): 

(If.) m.:(~), ~VfT ~ 'liT urr ~r t 
~ ~H!lflH''llT qr.r ITl: ~ ~ ..,.iftfT I 

Pay Scales of otIIr.ers 

SU. Shri Balraj Madhok: Will th:? 
Minister of Defence be pleased to 
state: 

(a) whether it is a faet that the 
revised pay scales for th" commis_ 

sioned officers of Indian Army were 
to be applicable from 1st April. 1960 
while the revised pay scales fOl' 
J.e.Os, are applicable from 1st July. 
1959; 

(b) what is the reason for thi, 
difference; -

(c) whether it is a fact that com-
missicmed officers have r.ot been 
given revised pay scales even from 
1st April. 1960; and 

(d) whether Govemme'lt wili ex-
ped'te implementation of its decision 
in this regard? 

The Minister of Defence (Shri 
Krishna l\I~non): (a) Ye~, 

(b) Sub.tantial impro :ements have 
been effected in the pay scales of 
officers.' The decisions "ad necessarily 
to be of an ad hoc character having 
regard to the finances involved. 

(e) and (d). Government orden re-
garding revised pay scales of Service 
officers (except for certain categor:e3) 
were issued On the 12th June. 1961, 
and the accounts authorities are tak-
ing action to refix the pay of thece 
officers with effect from the 1,! 
April. 1960 and to pay the arrears of 
pay to these officers, It is expec\ed 
that thp payment of arrears of pay 
will be completed in the near futurE. 
Orders regarding revised pay sca:p'l 
for categaries of officers not covered 
by the above orders will be issued a'; 
SOOn as possible. 

Smuccling by a Swiss National 

546, Shri Rqhunatb SInCh: WiU 
the Minister of Finance b~ pleaseu t::. 
state: 

(a) whether a Swiss National has 
been hauled up by Bombay Customs 
for smuggling of, gold bullIon and 
Indian currency on the 16th JU):I. 
1981; and 

(b) if so, the details thereof? 

The Minister of FinsDce (S}\li 
MorarJI o-i): (a) and (b). One 
Roger Antoine Gentina who holds a 
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Swiss Passport, arrived at Sama 
-Cruz Arrport on the Idth July, i Dul 
by an International flight from 
Geneva. On a search (.):f his p .... rson 
by the Bombay Customs officiais, he 
wa~ found to be wearin" a spec:a 1\y 
made jacket under his shirt into 
whiclr were sewn 45 slal-s of gold 
bullien Weighting about 1~'750 Kg,. 
and valued at Rs. 1,89,000 appro-
"xirnately. He was also found to be 
in possession of Indian currency notes 
of total value of &S. 500. He was 
an l'Sted and produced before the 
Chief Presidency Magistcate Born·· 
bay, who ordered him to be'released 
1ln a bail of &s. one lakh. Inve~ti_ 
-gatians are in progress. 

Sale 01 GOVerDment SPe1lrities 

M'7. Sbri M. B. Thakore: Will t}>e 
Mbister of FiDaDce be pleased te 
~tate: 

(a) whether it is a fact that Gov-
-ernment securities were not soid 
acc<lrding to the target In the Second 
Fj'11? Year Plan; and 

(b) if so, the reasons therefor~ 

The Minister of Finance (Sh rI 
Morarji Desai): (a) No, Sir. Thl" 
ne' market borrowings by the Centre 
'Rnd States during the Second Plan 
period were of the order (,f lb. 753 
crores and exceeded the Plan target 
by &S. 53 crores. 

(b) Does not ari>;e. 

Government L.l8'lS 

548. 8hri M. B. Thakf)~~: Will tho. 
Minister of Finance be 1'1, ased to 
E:tatl:!: 

(n whether it is a Iact that GO\' 
",-nment loans do not altract the 
"pur-Hc because of their n0t fetc~lil'? 

re,] price of it in futurp; and 

(b) if so, what steps aT~ being taken 
1;'1 the Government to attract tD~ 
pubhc by keeping and g;ving p.;ro5 
of loan worth of it in futu'c('? 

TIt,- Minister of 
141'1 arj i Desai): 

Finance 
(a) :"lo, Sir. 

(S!l~i 

Cov-

erll'ment loans are usually over-sub-
>l'ribed 

(b) Does not arise. 

FN'fl CompnlsOry EducatiOiJ. In Union 
Territories 

!;4'. Shrl M. B. Thako~: Will he 
Minister of Education be please:, to 
st:ote: 

(a) whether it is a fact that in 
Union Territories and some of the 
Stat~ Free Compulsory Primary Edu· 
~ation up to the age of 11 has been 
introduced; and 

(b) if so, the details thcsreof~ 

Thf' MInIster of Education (Dr. It. 
L. Shrimati): (a) and (b). A state-
men~ is laid on the Tahle of the 
House. [Placed in Libr4T1/. See 
No. LT-3033/61l. 

PriDting of Fake Dollar Note.i 

600 {Shri 1\1. B. Thakore: 
. Shri D. C. Sharma: 

Will the Minister of Home ~ftairs 
be pleased to state: 

(:;) whether it is a fact that some 
pers< ",. have been arreste::l in the 
Capita: for alleged printing of hke 
do'lar notes; and 

(b) if so, the details thereof~ 

The Minister of state in the Minis-
h" of Home Affairs (Shri Datar): 
«:) and (b). Three persons were lir-

reated i" Delhi on the 20th and 'i.1s1 
July, 1961, by the Bombay Police. 
Th" Delhi Police assisted the Bo,,,bay 
P()J'ce in searching some ::>laces in 
Delhi. The searoh resul'."d in tho 
recovery of a treadle machine. a pro-
ces" cemera, printing ink and blocks 
and certain documents pertalning to 
the manufacture of dollar j,;l!s. Fur-
e,e,' investigation is being wnductcd 
"y the Bombay Police. 
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Bonses for Flood Victims at Poona 

551. Sh1'l M. B. Thakore: Will the 
Minister of Defence be pleased to 
state: 

(a) whether it is a fact that Gov-
ernment of India have decided to 
send army personnel to help the State 
Government for the construction of 
homes for the flood victims at Poona; 

(b) if so, the total number of troops 
that will be employed and expenses 
incurred by the Government; and 

(c) whether any army 
have been sent either in 
Kerala? 

personnel 
Bihar or 

The Minister of Defence (Shri 
Krishna Menon): (a) At the request 
of the civil authorities, 100 nissen huts 
are being constructed by the Army 
at Poona for the flood victims. 

(b) The number of troops employed 
varies from day to day. On an average 
about 450 Army personnel have been 
employed daily. As regards the ex-
penditure incurred by Government, 
the cost of the nissen huts and other 
construction material is about Rupees 
three lakhs. This cost plus the addi-
tional expenditure incurred by troops 
(which does not include their normal 
pay and allowances), will be recover-
ed from the State Government. 

(c) No, Sir. Request for military 
assistance for such tasks has not been 
received from either of these States. 

Iron and C.I. Sheets for Gujar!lt 

1:52. Shrl M. B. Thakore: Will th" 
Mini~ter of Steel, Mines and FUj!i »e 
pleased to state: 

(a) whether it is a fact that re-
quired material for building constn.c-
tion i.e., iron and corrugated sheets 
is ,,"01 available in the market in 
Gujarat State and many other places 
in lndil< On reasonable prices; 

(b) if so, the reasons ther.:!for; ~nd 

(c) what are the pric~~ on which 
the said materials are sold openly? 

757(ai)L.S.D-8. 

The Minister of Steel, Mines and 
File] ISaniar Swaran ~Ch): (a) to 
("). With increased av.'!;labilitv of 
ircn and steel in the eounlr;l. • the 
SUPPly positiOn of steel required for 
construction of bUildings has become 
e:lsier, altho~h there is ~till a ShOl t-
a/!e in respect of corrugated. sheets. 
It is not unlikely that in some places 
some unscrupulous persons sell thest!O 
malHi&I, at more than the controlled 
rr!te~. 

Uaauthorlsed Cultivation ,1f Tobacco 
553. Silri Ram Garib: Will the Min-

i~ier of Finance be plea~ed to state: 

(~) whether any fresh cases of un-
B.uthcrised cultivation of tobacco have 
been detected in Kangra, Gtlrdacpur 
al"d Rohtak districts of Punjab au,'-
ing the last 6 months; and 

(b) if so. how many and v.'hethE'r 
there are any habitual offenders 
among them who have been l'lned or 
brought to book more tha;1 once and 
what action has been taken against 
them'( 

The Minister of Finance (Sln1 
Morarji Desai): (a) and (b). No cas. 
of unauthOO'ised cultivation of tobacr·o 
in contravention of rule 15 0! \h~ 

Cent=a\ Excise Rules, 19M, w/>'s re-
gi,tered in the districts of '-(anga 
a"d Rohtak during Januarv teo June, 
1961. However, five such ~a,*,!l wue 
registered in the district of Gurd3S-
plir during the said periOd and are 
under departmental action. 'Ihere is 
no Iwbitual offender among them. 

Late Duty Allowance 
5M. Shri Ram Garib: Will th" Min_ 

ister of Finance be pleased to statl': 
(a) whether it is a fact that late 

duty allowance was paId to Govern-
ment staff on hourly basis for attend-
ing office early, i.e., before the normal 
oifice hours of 10 O'clock but ulldeor 
the- recent orders made applicable 
from June 1, 1961, this conO~S~lOn has 
been stopped: 

(I:» if so, the reasons therefor; and 
(c) whether Government pro PO'" 

to amend the existing orders lind it 
so, when? 
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Tile Minister .f F"Jllallce (SiMi 
Merayji Desai): (a) Government Sf'T-
vants performing overtime work 
prior to the corrunencement of the 
prescribed hours of work in additi<ln 
to putting in work during their 
pres~Tibed hours were entitled tot 
draw late duty allowance in lenr.s 
of the earlier orders and are still u· 
titled to draw overtime allowaTlce in 
terms of the recent orders. 

(b) and (c). Do not arise. 

Af,Ticulture De.elop_t FiJU.llc. 
Corporatioa 

555. Shri M. B. Tlaakore: Will the 
Mimster of FinaJlce be pleutld to 
at&te' 

(a) whether it is a fact that the 
Government of India witR the con-
sultation of Reserve Bank propose to 
set up Agriculture Development 
Finance CorporatiOn in near futuTl!; 
and 

(b) if so, what are its functioM, 
personnel and sources of income etc.? 

Tbe Minister of FlDan(,-t! (Silri 
Morarji DesaO: (a) and. Cb). Th. 
proposal is under consideratien an. 
nt" final decision has been taken. 

II"f" .q;nar ~ 
rllft;fQ ~: j 11ft .no _0 ~ : 

~~~. I!lfh"fuR: : 
11ft IliWAr.l' : 
L"'l.~f : 

;m IJ'!-llifli ;f;!T lI't!: <mR ~ !i1IT 
~A;: 

(iii) mwt it ":( ~ ~ iii) IfI!l'Il 
it ;;j1 ;:nq ~ ~ '" ~ it ~.., 
~R~vfWit;~itffi<;ft 

srnm;r~;m~~t; 
(l!\') WiFf ;m rm:umr ~m ~; 

"IR 
(if) ~ it; IIiIW ;m lr ? 
~-llifli ~"f (15f') "''''. W "'"',) : 

(iii) ~ (if); m<'ft it;~~ii 

~lfi<r~~~mit;fri 
~~~I!1t~1Rf 
( depute) fil;l:rr t 1 ~ iFf 'Imf 'fliT 
~t.tgm~~~it;'fU~it 
~~"'itm I 

Holiday Trip for Delhi St1ldellts 
557. Mabarajk1Ullar Vijaya AnalHfa: 

Wiil the Minister of Ec1DcatiMl b. 
pl~a~ed to state: 

(a) whether holiday trips were 
arranged for poor children in Delhi 
this summer; and 

(b) if so, the details of the same? 

The MilUster of Education (Dr .... 
L. Shrimali): Ca) No, Sir. 

(b) Does not arise. 

Dead Body of a Girl in Delhi DraiDs 

558. Shri Ramji Verma: Will the 
Minister of Home Aftairs be pleased 
to state: 

(a) whether it is a fact that a body 
of a girl was found dead in dry drain 
near Nizamuddin area in New Delhi 
on the lst July, 1961; 

(b) whether it is also a fact that 
the police have not been able to trace 
the culprits; and 

(c) if so, what action Government 
propose to take to find out the cul-
prits? 

TIle MiJdster 01 State iD the MiDIs-
try of Home Allail·. (Shri Datar): <a> 
Yes. 

Cb) and (c). The case has been work. 
ed out. One of the two \>p.l'sons sus-
pected in the case has confessed his 
crime. 

Strike in Rourkela Steel Pla1lt 

559. Shri B. C. Mullick: Will the 
Minister of Steel, MlDes aDd Fuel be 
pleased to state: 

(a) whether it is a fact that 1000 
employees in the 'Rourke!a St~el Plant 
had been on strike from June 13, 
1961; 

(b) what were the grievance. of 
the striking employees; and 
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(c) what steps have been toIken to 
meet the demands of the striking em-
ployees'! 

The Minister of Steel, Mines ad 
Fuel (Sardar Swaran Singh): (a) and 
(b). About 186 workers of Q ciVIl 
engineering contractor went on 'trike 
on the 13th June 1961 as Q p;otest 
against the retrenchment of two 
workers by the contractor. 

(c) A settlement was reached bet-
ween the civil engineerin~ cOl'tractor 
and the workers' union On the 18th 
June 1961 under which the contractor 
agreed to withdraw the retrenchment 
notice served on the two · .... ·ork~rs. 

Purchase of Arms from U.S.A .. 

560. Shri B. C. Mullick: W'll the 
Minister of Defence be pleaaed to 
stat.: 

(a) whether it is a fact that Gov-
ernment have entered int~ an agree-
ment with the- Government of United 
States for the purchase or arms; and 

(b) if so, what are the details of 
the deal and what kind of weapons 
have been agreed to by fne U.S. Gov-
ernment for supply to India? 

The Minister of Defence (Shrl 
Krishna Menon): (a) No, Sir. 

(b) Does not arise. 

Examination for Selection of Section 
Oftlcers in Ceatral Secretariat 

561. Shri Balraj Madhok: Will the 
Minister of Home Mairs be pleased 
to state: 

(a) when the result of the Competi-
tive Examination held by the Union 
Public Service Commission in Jun. 
1960 for Selection of Assistants of the 
Central Secretariat Service for promo-
tion to the Regular Temporary Etab-
lishment of Section Officers was de-
clared; 

(b) how many pef30ns have been 
declared successful <lnd recommend-
ed by the Union Public Service Com-
mission for appointment as Section 
Officers; 

Ie) whether the appointment orden 
have been issued in re:spect of perSOllS 
declared successful and recommended 
by the U.P.S.C.; and 

I d) if not, the reason~ for dela,. and 
the date by whiCh necessary orders 
will be issued? 

The Minister 01 State ia the lIIiDis-
try of Heme Atrail'll (SJari Datar): (a) 
On the 24th April 1961. 

(b) Forty-four. 

Ie) Yes. 

(d) Does not arise. 

Oil in Ankleshwar 

56Z. Shri RajeDdra Sin&"h: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether it is a fact that oil na. 
been struck in Ankleshwar at well 
No. 14 on the 20th July, 1961; 

(b) if so, what are the estimated 
reserves of oil in this well; and 

(c) what are the total estimated 
re~erves of oil in these several wells 
worked in this area at Ankleshwar 
since the beginning of thi3 year? 

The Minister of Mines and Oil (Shrl 
K. D. Malaviya): (a) Yes, Sir. 

(b) The reserves ot oil are not 
estimated tor individual wells. 

(c) It will be possible to make an 
assessment of available oil reserves In 
Ankleshwar area only after the wells 
have been put under proJuction for 
some time during trial production. 

563. 

Students in Polytecbnics 

S Maharajkumar Vljaya 
Ananda: 

I Sbrl p, G, Deb: 
L Dr, Ram Subhq- Sin&'h: 

Will the Minister of Scientiftc .. -
_reh and CalturaI Hairs be pleased 
to state: 

(a) whether it is a fact that the 
students in Government-sponsored 
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PolyteChnics could 110t secure 50 per 
cent marks in the qualltying exami-
nation; and 

(b) if so, the cause of this poor 
result? 

The Minister of Scieutific Research 
and Cultural Allain (Shri Hamayua 
Kabir): (a) According to the survey 
carried out in 1960-61, a large propor-
tion of student. admitted to poly-
technics had secured less than 50 p~r 
cent marks in the qualifying exam'rlll-
tion. 

(b) The various causes have yet to 
be investigated in detail. 

12 hI'!I. 

PAPERS LAID ON THI!: TABLE 

NOTIFICATIONS UNDER INSURANCE ACT 

The Minister of Finance (Shri 
Morarji . Desai) : I beg to lay on the 
Table. 

(i) a COPy each of the following 
Rules under sub-section (3) 
section 114 of the Insurance 
Act, 1938:-

(a) The Insurance (Amend-
ment) Rules 1961 publish-
ed in N~tification No. 
G.S.R. 681 dated the 10th 
May, 1961. [Placed in Lib· 
Tarll, See No. LT-3029/61.] 

(b) The Insurance (Second 
Amendment) Rules, 1961 
published in Notification 
No G.S.R. 867 dated the 

8th july, 1961. [Placed in Li-
brary, Se~ No. LT-3029/61.] 

(ii) a copy of Notification No. 
S.O. 1206 dated the 24th May, 
1961 under sub-section (6) of 
section lOlA of the Insurance 
Act, 1938. [Placed in Lib·· 
Tary, See No. LT-3034/61.] 

NOTIFICATIONS UNDER COAL MINEs 
(CONSERVATION AND SAFETY) ACT AND 
ESSENTIAL COMMODITIES ACT 

The Minister of Steel, Mines and 
Fael (Sardar Swaran Sin~h): I beg 

to lay on the Table a copy each of the 
following Notifications: 

(i) The Coal Mines (Conserva-
tion and Safety) Amendment 
Rules, 1961, published in No-
tification No. G.S.R. 800 dated 
the 17th June, 1961, under 
sub-section (4) of section 17 
of the Coal Mines (Conser-
vation and Safety) Act, 1952. 
[Placed in LibTaTJI. See No. 
LT-3035/61.] 

(ii) Notification No. G.S.R. 801 
dated the 17th June, 196; 
making certain further 
amendment to the Colliery 
Control Order, 1945, under 
sub-section (6) of section 3 
of the Essential CommOdities 
Act, 1955. [Placed in Library, 
See No LT-3036/61.] 

(iii) Notification No. S.O. 1299 
dated the 3rd June, 1961 fix-
ing revised rates of duty of 
excise on coal and coke, under 
sub-section (3) of section 8 
of the Coal Mines (Conserva-
tion and Safety) Act, 1952. 
[Placed in Library. See No. 
LT-S037/61.] 

EIGHTEENTH REPORT OF THE LAW COM-
MISSION 

The Minister of Law (Shri A. K. 
Sen): I beg to lay on the Table a 
copy of the Eighteenth Report of the 
Law Commission on the Converts' 
Marriage Dissolution Act, 1886. 
[Placed in Librarll, See No. LT-3038/ 
61.] 
ANNUAL REPORT AND ACCOUNTS OF THE 

ALL-INDIA INSTTIUTES OF MEDICAL 
ScIENCIlS 

The Minister of Health (Shri Kar-
markar): I beg to lay on the Table 
a copy each of the following papers: 

(i) Annual Report of the AII-
India Institute of Medical 
Sciences, New Delhi, for the 
year 1960-61, under sec;tion 
19 of the All India InstItute 
of Medical Scie1'lces Act, 1956. 
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(ll) Annual Accounts of the All-
India Institute of Medical 
Sciences. New Delhi. for the 
year 1958-59 along wi-th the 
Audit Report thereon under 
sub-section (4) of se~tion 18 
of the All India Institute of 
Medical Sciences Act 1958. 
[Placed in Libra1'1l, See No. 
LT-3039/61.] 

MINING LEASES (MODIFICATION OF 
TERMs) AMENDMENT RULES ETC. 

The ParliameDtary Secretary to ;the 
Minister of Steel, Mines and Fuel 
(Shri GajeDdra Prasad) : '1 beg 

(i) to re-lay on the Table a copy 
of the Mining Leases (Modi-
fication of Tenns) Amend-
ment Rules, 1961 published in 
Notification No. G.S.R. 4511 
dated the l~ April, 1961 
under sub-section (1) of sec-
tion 28 of the Mines and 
Minerals (Regulation and 
Development) Act, 1957. 
[Placed in Libra", See No. 
LT-2829/6l.] , 

(ii) to lay on the Table a copy 
each of the following N otmca-
tions under sub-section (1) of 
section 28 of the Mines and 
Minerals (Regulation and 
Development) Act, 1957: 

(a) Th" Minerals Conservation 
and Dev"lopment (First 
Aml!Ddment) Rules, 1961 
published in Notification 
No. G.S.R. 8111 dated th" 
6th May, 1981. 

(b) ThO! Minerals ConaervatiOll 
and Developml!Dt (Second 
Amendment) Rules, 1981 
published in Noti1Ication 
No. G.S.R. 9111 dated the 
22nd July, 1961. 

(e) Noti1Ication No. G.S.R. 880 
dated the It.h July, 11111. 
[PJaeed ill LiIlnlTtl, S.e No. 
LT-I04O/tlJ 

(iii) to lay on the Table a copy 
each of the following papers: 

<a) Annual Report of the Na-
tional Mineral Development 
Corporation Limited, New 
Delhi, for the year 1959-60 
along with the Audited Ac-
counts and the Comments 
of the Comptroller and 
Auditor-General thereon, 
under sub-section (1 ) of 
section 639 of the Compa-
nies Act, 1956. 

(b) Review by the Govem-
meat of the working of the 
above Corporation. [Placed 
in Libra"" See No. LT-
3041/61.] 

AMIINDMENT TO INDIAN ADMINISTRA-
TIVB SERVICE (PAY) RuLES ETC. 

The Minister 01 State in the Mlnis-
try of Bome Mairs (Shri Datu): I 
beg: 

(i) to relay on the Table a copy 
of Notification No. G.S.R. 418 
dated the 1st April, 1961 
making certain amendments 
to Schedule III to the Indian 
Administrative ServiCe (Pay) 
Rull!S, 1954. under sub-section 
(2) of section 3 of the All-
India Services Act 1951. 
[Placed in Libra"" See No. 
LT-2896/61.] 

(ii) to lay on the Table a copy 
of the following Rules under 
sub-section (2) of section II 
of the All India Services Act, 
1951: 

Ca) The All India Services 
(Discipline and Appeal) 
Amendml!Dt Rules, 1961 
published in N otitication 
No. G.S.R. 60. dated the 
29th April, 1961. 

(b) ThO! All India Servicell 
(Conditions of 8erYi~Re­
siduary J4a~) Amend-
Dlent Rule.. lDeI published 
in Notillcation No. G.S.R. 
861 dated the 20th Kay, 
1181. [PlaCed in Libra",. 
~_ 1(.. LT-I043/11.J 
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CENTRAL EXCISa (AMSNDMENT) RULBII 
tic. 

The Deputy Minister of Finance 
(Shri B. R. Bhagat): I beg to lay on 
the Table: 

r 
," ,. 
~ 
r 

(i) a copy each of the following 
Rul~ under section 38 of the 
Central Excise and Salt Act, 
1944:-

(a) The Central Excise 
(Seventh Amendment) 
Rules, 1961, published in 
Notification No. G.S.R 613 
dated the 29th April, '1961. 

(b) The Central Excise (No. II 
Amendment) Rules, 1961 
published in Notification 
No. G.S.R. 628 dated the 
27th April, 1961. 

(c) The Central Excise (Ninth 
Amendment) Rules, 1961 
published in Notification 
No. G.S.R. 858 datpd the 
1st July, 1961. [Placed in 
LibraTJ/, See No. LT-3043/ 
«11.] 

(ii) a COPy each of the following 
N atifications making certain 
further amendments to the 
Custom and Central Excise 
Dutiee J:xpori Drawback 
(General) Rules, 19«10, under 
sub-section (4) of lledion 4lIB 
of the Sea Customs Act, 18711 
and .action 38 at the Central 
Exci_ and Salt Act, 1944:-

(a) G.S.R. No. «109 deted tile 
29th April, 1961. 

(b) G.S.R. No. 1110 .. ted the 
29th April, 1961. 

(c) G.S.R. No. 1112 dated the 
29th Apri~ 11161. 

(d) G.S.R. No. II4lI deted the 
&Ilb. Kay, 1l1li1. 

(e) G.S.R. No. &44 deted tile 
8th Kay, 19111. 

(1) G.S.R. No. 1171 d.ted the 
lSth Kay, 11181. 

(g) G.S.R. No. 672 dated the 
13th May, 1961. 

(h) G.S.R. No. 692 dated the 
20th May, 1961. 

(i) G.S.H. No. 693 dated the 
20th May, 1961. 

(j) G.S.R. No. 694 dated the 
20th May, 1961. 

(k) G.S.R. No. 695 dated the 
20th May, 1961. 

(1) G.s.R. No. 738 dated the 
3rd June, 1961. 

(m) G.S.R. No. 756 dated the 
1st June, 1961. [Placed in 

Library, See No. LT-3044j 
61.] 

(iii) a coy of Notification No. 
G.S.H. 697 dated the 20th 
May, 1961 containing Corri-
eenduro to Notification No. 
G.S.R. 188 dated the 18th 
February, 1961, under sub-
section (4) of section 43B of 
the Sea Customs Act 1878 and 
.ection 38 of the Ce~tral Ex-
cise. and Salt Act, 1944. 
[Placed in LibraTJ/, See No. 
LT-3045/61.] 

(iy) a copy each of the followin, 
Notifications under sub-sec-
tion 43B of the Sea Customs 
Act, 1878:-

(a) G.S.R. No. 673 dated tke 
13th IIIay, 1961. 

(b) G.S.1!-. No. 1190 dated the 
20th May, 1961. 

(c) G.S.R. No. 7311 dated the 
3rd June, 111111. [Placed in 
Librcr'U, See No. LT-I0411/ 
'1.] 

(.) a coPy of the Medicinal and 
Toilet PreparatioN (Excise 
Duties) Second, Amendmen$ 
I'lul~ 19«11 published in Noti-
ftcatiOn No. G.S.R. No. «1011 
dated, the 2,9th April, 1161, 
under aub-ectiOn (4) of aec-
tlon II at the Medicinal and 
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Toilet Preparations (Excise 
Duties) Act, 1955. 

(vi) a copy of Notification No. 
G.S.R. 755 dated the 1st June, 
1961, issued under the Medi-
cinal and Toilet Preparations 
(Excise Duties) Amendment 

Act, 1961. [Placed in Library, 
See No. LT-3047/61]. 

(vii) a copy of Notification No. 
F.3 (31) 158-Fin (E) published 
in the Delhi Gazette dated 
the 13th July, 1961 making 
certain further amendments 
to the Delhi Sales Tax Rules, 
1951, under sub-section (4) 
of section 26 of the Bengal 
Finance (Sales Tax) Act, 
1941, as extended to Delhi. 
[Placed in Library, See No. 
LT-3048/61.] 

(viii) a coPy each of the following 
Notifications under sub-sec-
tion (2) of section 13 of the 
Central Sales Tax Act, 1956, 
making certain further 
amendments to the Central 
Sales Tax (Registration and 
Turnover) Rules, 1957:-

(a) G .S.R. No. 769 dated the 
10th June, 1961. 

(b) G.S.R. No. 770 dated the 
10th June, 1961. [Placed in 
Library, See No. LT-30491 
111.] 

(ix) a copy each of the follow-inC 
schemes under sub-section 
(11) of section 411 of the 
Banking Companies Act, 
19411:-

(a) Scheme for the reconstruc-
tion ot the Kottayam Orient 
Bank Limited and its amaI-
pmation with. the State 
Bank of Travancore pub-
lished in Notification No. 
SA 1102 dated tha Il1th 
May, 19151. [Placed in Lib-
rary, See No. LT-3050/61]. 

(b) Scheme for the nconatruc-
tiOn of tha Bank of New 
India Limtied and it. amal-

gamation with the State 
Bank of Travancore publish-
ed in Notification No. S.O. 
1103 dated the 16th May, 
1961. [Placed in Librarv, 
See No. LT-3051/61.] 

(c) Scheme for the reconstruc-
tion of the Seasia Midland 
Bank Limited and its amal-
gamation with the Canara 
Bank Limited published in 
Notification No. S.O. 1104 
dated the 16th May, 1961. 
[Placed in Library. See No. 
LT-3052/61]. 

(d) Scheme for the reconstrlic-
tion of the Venadu Bank 
Limited and its amalgama-
tion with the South Indian 
Bank Limited published in 
Notification No. S.O. 1105 
dated the 16th May, 11161. 
[Placed in Library, See No. 
LT-3053/61.] 

(e) Scheme for the reconstruc-
tion of the Bank of Poona 
Limited and its amalgama-
tion with the Sangli Bank 
Limited published in Noti-
ficatiOn No. S.O. 1203 
dated the 23rd May, 1961. 
[Placed in Library, See No. 
LT-3054 I 61.) 

(f) Scheme for the reconstruc-
tion of the Bharat Indus-
trial Bank Limited and its 
amalgamation with the 
Bank of Maharashtra Limit-
ed pubUshed in Notification 
No. S.O 1291 dated the 
31st May, 1961. [Placed in 
Librarv, See No. LT-I061i1 
61.) 

(,) Scheme for the reconltruc-
tioa ot the Poon. InYestora 
Bank Limited and ita ameI-
,amation with Bangn Bank 
LimIted published in Nou-
leation No. S.O. 1292 
dated tha Slat May, 1961. 
[Placed in Libr,,1'tI Set No. 
LT-'9!!8/111.] " 

(h) Scheme tGr the reconttruc-
. iiOR of the 'Bank dfX~ku 
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Limited and its amalgama-
tiOn with the Bank of Ma-
harashtra Limited published 
in Notification No S.O. 
1293 dated the 31st May, 
1961. [Placed in LibraTl/, 
See No. LT-3057/61.] 

(i) Scheme for the reconstruc-
tiOn of the Wankaner Bank 
Limited and its amalgama-
tion with the Devkaran 
Nanjee Banking Company 
Limited published in Noti-
cation No. S.O. 1360 dated 
the 12th June, 1961. [Plac-
ed in LibraTl/ See No LT-
3058/61.]' . 

12.03 hrs. 

NOTE ON SUGAR POSITION AND 
EXPORTS 

The Deputy Minister of FoOli and 
Agriculture (Shri A. M. Thomas): I 
beg to lay on the Table a note on 
sugar position and exports. 

Shri Khushwaqt Raj (Kheri): You 
had directed the Minister to supply 
all the information that was asked for 
in the supplementaries. All that in-
formation has not been suppFed. Only 
the informatiOn that was g:ven in 
answer to the questions h33 been sup-
plied. 

There are four aS1)ects which are 
to be considered: p~uction distribu-
tion... ..... ' 

Mr. Speaker: The hon. Member is 
arguing. Does he want to put off his 
discussion today? 

Shri Khushwaqt Ba1: No, Sir. 

Shri S. L. Sabella (Maharajganj): 
lIore ~ime mould· be Jiven. 

Shri Khushwaqt Rat: I want the 
time to be utended. 

111". 8p8aker: If he is not satiafted 
iJIU all the information that he wantl 

has been given, does he want this dis-
cussion to be put off? 

Shri Khuhwaqt Rat: I do not want 
it to be put off. I only wanted to 
point out that all the information waa 
not given. 

Mr. Speaker: There is no purpose_ 
Let him say all that in the discussion. 

Shri A. M. Thomas: All the rele-
vant information has been given ex-
cept the points raised by Dr. Ram 
Subhag Singh with regard to cost of 
production in other countries. We 
have not got the factual data. How 
can We give it? 

Shri S. L. Saksena: This is a very 
important question affecting millions 
of cane-growers. Will you extend the 
time for discussion? 

Mr. Speaker, Let me ,see. If the 
House is willmg to sit, I am always 
willing. Does the hon. Member 
guarantee quorum? As soon as he 
speaks, he goes away. 

Shri S. L. Saksena: It may be taken 
up at 4 0' Clock. 

Mr. Speaker: I am aware this is a 
matter on which a number of hon. 
Members would like to speak. We 
will have one hour today, and, to 
avoid our adjourning for want of 
quorum, we shall have one hour more 
on another day. 

Shri S. M. Banerjee (Ka!l.pur): It 
may be tomorrow; otherwise we will 
lose the trend. 

Mr. Speaker: It can be today and 
tomorrow, an hour each. 

12'05 bra, 

COMMI'l"I'EE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

EIGHTY -1'D'rII RBPORT 

5ardar Rukam SiDIh (Bhatinda): 1 
be, to present the Eighty-fifth Report 
of the Committee on Prlvat. Kember'. 
lIilll and RemlutiOlUl. 
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STATEMENT ON FOREIGN EX-
CHANGE POSITION AND 

COMMUNIQUE ON FOREIGN 
AID 

.. The Minister of FinDaIlce (Shri 
Morarji Desai): The statement is 3t 
.paees. May I lay it on the Table? 

Mr. Speaker: Yes. 

Shri Morarji Desai: I beg to lay 
on the Table a statement on the 
foreign exchange position and also a 
COPy of the communique On the finan-
cial aid to India issued by the Consor-
tium of Governments and Institutions 
interested in development aid to India, 
at the conclusion of the meeting in 
May-June, 1961. [See Appendix I, 
Annexure No. 62]. 

CORRECTION OF ANSWERS TO 
STARRED QUESTION NO. 1578 

The Minister of Education (Dr. K. L. 
Shrimall): In a supplementary ques-
tion arising from Starred Question No. 
1578 answered on the 18th April, 
1961, Shri V. P. Nayar wanted to 
know which members of the Commit-
tee o~ Physical Education, Recreation 
and Youth Welfare represented Physi-
cal Education, which of them repre-
.ented Recreation and which of them 
t"epresented Youth Welfare. 

In reply I had stated "There is no 
!eparate representation as such. The 
Committee consists of some Hon'ble 
Members of Parliament. They are 
'3hri Mahavir Tyagi, :;Ohri Asoka Mehta, 
Pandit H. N. Kunzru, Shrimati Ammu 
Swaminadhan. These are some of the 
M.P.'s. Then there are Shri G. D. 
Sondhi Shri P. M. Joseph and Shri 
lI'yzee ~nd othen." 

The position, however. is that Shri-
mati Ammu Swaminadhan is not a 
member of Parliament now and that 
Shri Fyzee has since resigned the 
membership of the Committee and 
has been replaced by Shri R. K. 
!Capur, Joint Educational Adviser in 
Ule Mini~try of EducatiOll.. 

12.07 II1'II. 
ELECTION TO CO~TTEES 

CENTRAL ADVISORY COMMITTEE FOR l'I{g 

NATIONAL CADET CORPS 

The Deputy Minister of Defence 
(Sardar Majithia): On behalf of the 
Minister of Defence, I beg to move: 

"That in pursuance of clause 
(i) of the sub-section (1) of Sec-
tion 12 of the National Cadet 
Corps Act, 1948, as amended by 
the National Cadet Corps 
(Amendment) Act, 1952, the 
members of the Lok Sabha do 
proceed to elect, in such manner 
as the Speaker may direct, two 
members from amongst them-
selves to serve as members of the 
Central Advisory Committee for 
the National Cadet Gorps for the 
next term, subject to the other 
provisions of the said Act and 
of the National Cadet Corps 
Rules, 1948." 

Mr. Speaker: The question is: 
"That in pursuance of clause 

0) of the sub-section 0) of 
Section 12 Of the National Cadet 
Corps Act, 1948, as amended by 
the National Cadet Corps 
(Amendment) Act, 1952, the 
members of the Lok Sabha do 
proceed to elect, in such manner 
as the Speaker may direct, two 
members from amongst themselve" 
to serve as members of the Central 
Advisory Committee tor thE' 
National Cadet Corps for the 
next term, subject to the other 
provisiON of the said Act and of 
the National Cadet Corps Rules, 
1~48." 

The motion was adopted 

CBNTRAL ADVISORY BOARD OF 
ARCHABOLOGY 

The Minister of ScielltiJie R.esearch 
IUld Cultural Affairs (Shri Hamayua 
Kabir): I bee to move: 

''That in punuance of para-
~.ph 1 (h) of the Ministry of 
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Scientific Research and Cultural 
Affairs Resolution No. F. 11-7 j60. 
e.!., dated the 30th March, 1961, 
the members of Lok Sabha do 
proceed to elect, in such manner 
as the Speaker may direct, two 
members from amona themselves 
to serve as members of the Cen-
tral Advisory Board Of Archaeo-
logy for the next term, subject 
to the other provisions of the SaId 
Resolution." 

Mr. Speaker: The question is: 

"That in pursuance of para-
graph 1 (h) of the Ministry of 
Scientific Research and Cultural 
Affairs Resolution No. F. U-7 j60. 
C.!., dated the 30th March, 1961, 
the members of Lok Sabha do 
proceed to elect, in such manner 
as the Speaker may direct, two 
members from amongst themselves 
to serve as members of the Cen-
tral Advisory Board of Archaeo-
logy for the next term, subject to 
the other provisions of the said 
Resolution." 

The motion was adopted. 

12.89 1m. 
:MOTION RE. REPORT OF COMMIS-
SIONER FOR SCHEDULED CASTES 
AND SCHEDULED TRIBES-contd. 

Mr. Speaker: The House will now 
take up further discussion of the fol-
lowing motion moved by Shrimati 
Violet Alva on thl! 8th Aueust, 1961, 
Jlamely: 

"Tha1 this Houe takes note of 
the Report of the Commissioner 
for Scheduled Castes and Schedul-
ed Tribes for the year 1959-60, 
laid on the Table of the House on 
the 24th April, 1961." 

1lhri Thimmaiah was in pOHession of 
-the House. 

Time allotted is 6 hours; time taken 
5 hours; balance I hour. How long 
does the hon. Minister propose taking? 

The Deputy Minister of Home 
Affairs (Shrimati Alva): About half 
an hour. 

Mr. Speaker: Very well. Shri 
Thimmaiah may continue his speech. 

Shri Thimmaiah (Kolar-Reserv-
ed-Sch. Castes): Sir, I was saying 
yesterday that the report of the Com-
missioner fOr Scheduled Castes and 
Tribes gives out a true picture of theSe 
people in so far as the social and 
economic conditioll.l of these people 
are concerned. Many efforts have 
been made by the Government and 
by the non-official agencies to re-
move untouchability in this country. 
But inspite of their best efforts, to a 
very large extent, untouchability per-
sists in all the villages. It is very 
unfortunate that the Commissioner 
does not say anything in his report 
about the villages where untoucha-
bility does not exist. He says that 
the State Governments prepare a 
list of the villages where untoucha-
bility still exists. It is a well known 
fact that untouchability exists in al-
most every villase. Why should we 
not insist upon the State Govern-
ments to submit a list of villages 
where it does not exist. In the next 
report, I hope the Commissioner 
would try to include this information. 
If he wants to apply the test, he can 
ask the State Governments to fur-
nish a list of villages where the wells 
are commonly used by Harijans, 
Scheduled Caste people and other 
caste Hindu people. If he ahows such 
Yillages, we can NY that untoucha-
bility is abolished in those villages. 
l know untouchability cannot be 
abolished within II! few years; it takes 
a lot of time. All the economic deve-
lopment and educational advance-
ment proceed, I think untouchability 
will vanish. But I do not wish the 
efforts of the Government or the 
non -otftcia 1 allenci9 should cease. I 
think the People who are assigned 
this work lack trainin, and they do 
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not have any bacJtiround. So, these 
workers who tackle the problem of 
untouchability and who make pro-
paganda for its abolition must be 
lI:iven a sort of trainine. A lot of 
workers haVe been appointed in the 
community development projects--
level workers and gram sevikas. They 
can easily and effectively tackle the 
problem but they are not given pro-
per training. Of course they are given 
training in economic and other mat-
ters for community development but 
these workers under the social wel-
fare board and the block development 
officers are not trained to do this 
work for th" removal of untouchabi-
lity. The non-ofllcial al/encies paid 
by the Government should submit a 
list of workers who are engaged in 
this propaganda and they should open 
certain centre. fOr their training. 

As far as economic development is 
concerned, we know that the r.ountry 
has developed to a certain extent but 
the Schedl:iled Caste people are not 
getting any benefits from the general 
schemes, i.e., schemes which are not 
exclUSively meant fOr them. I have 
uid lIeveral times that tlie benefits 
Of the general schemes should go to 
the Scheduled Calte people in pro-
portion to their population. FOr ins-
tance the Community Development 
Ministry earmarked a certain amount 
of money for each development block 
to spend for the benefit of the Sche-
duled Caste people. Why not the 
Government insist that in the general 
scheme, wherever it is poeible, a 
certain amount mould be spetit for 
the benefit of these people? I can 
give conerste elUl1ll.ples. For the de-
velopment of all'iculture, lar,e sums 
of money are allotted but hoy muck 
is pen as loan or aubsidy to the 
Scheduled Caste people for qricul-
tural purposes? I put this question. 
Why nGt uk the Stat. Governments 
as to how much is spent out of the 
pneral acheme fol' the development 
of qriculture as far as the SchedulE'd 
Cutes are concerned. Why not ask 
• limilar question •• far as the cot-
tage industries and small scale IndUl-
triee .re concerned? Why not the 

and Scheduled Tribes 
State Governments allot some money 
for these people to start small scale 
and cottage industries. They will not 
do it as they think in a narrow circle: 
some limiUed money is al1iO<ttad tp 
them and they can take advantage of 
that facility aDd not be given money 
out of the &eneral funds. The Gov-
ernment should insist upon the States 
to see that some money is eannarked 
from the general schemes fOr the in-
dustrial and agricultural develop-
ment of these people. 

Land reforms are comine into exis-
tence. I do not know how many 
State Governments are taking interest 
to see tha t the lands go also to these 
people. In my State there is a rule 
that a certain percentage of the culti-
vable waste land should be given to 
the Scheduled Caste people wherever 
available; a certain percentage is to 
be reserved for them. 

Now-a-days, we are speaking of 
panchayat raj and panchayats are 
coming into exiatence. Being inno-
cent people the Scheduled Castes 
people may not have an effective 
voice in them. In Mysore they have 
given instructions-they haVe made it 
a rule-that each panchayat should 
sPend a certain amount of money 
among the Scheduled Caste people in 
proportion to their population in that 
area. I hope the Central Govern-
ment would see that in the panch;ayat 
areas, these people are not met with 
any injustice and that a certain 
amount is earned tor their uplift. 
These are an 8uRestions for the im-
plementation of ;the S~ Govern-
ments and the Central Government 
lIhould iDsiit that the State Go-vern-
menta follow all these suggestions, so 
that these people may benefit from 
the deyelopment yorks that go on 
throughout this countl'y. 

Noy, I will come to the lervicel. 
Government i. sayina thaf"llie number 
of Scheduled Caste people in the ser-
nt"cs is increasinc e-very year. It ill 
a good thin, that the number of tnese 
people is increasing. But you Yin 
have to see the number of jobs Cl'eat-
ad and the number of recruits that 
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have come in every year. Then you 
will find how small is the number of 
these people who have been appoint-
ed. They say that the number of lAS 
officers is alSo increasing. Maybe, in 
the past 4-5 years about 3-4 officers 
must have been added. But the num-
ber of lAS officers that hllld been re-
cruited is quite large. The Central 
Government say: let the State Gov-
ernment recommend Sdiedulea Caste 
officers and we are prepared tu ap-
point them. But when it is done so. 
We have seen instances where thes~ 
recommendations have been complete-
ly rejected by the Central Govern-
ment. Do you call it sympathy of the 
Central Government? If they are re-
commended by the respective State 
Governments, is it justice on the part 
of the Central Government to reject 
that list? Therefore, I submit to the 
hOn. Home M;nister to look into this 
injustice and see that the Scheduled 
Caste officers who find a place in the 
Jist are not rejected. 

Re~tly, the Supreme Court has 
given a judgement that there should 
be reservation for the Scheduled 
Castes and Scheduled Tribes in selec-
tion posts also. The Constitution pro-
vides that if a certain section is not 
adequately represented in the Gov-
ernment service, it should be given a 
certain reservation. The Constitution 
Is there and the provisions Of thl'! 
Constitution are also there. Though 
the intention of the Constitution-
makers was very goOd and thouJ!(h the 
intention of the .leaders of this coun-
try is also very sincere, iIi the course 
of the implementation, we meet with 
all sOrts of impediments, and all .arts 
of difficulties are met with in gettinJ!( 
our proper repreaentation in the Gov-
ernment service. 

The diftlculty in the main i. this. I 
. 40 not rather suspect the intentions of 
'·Gle Government or the intentions of 

".' the leadera of· this country. But I IWI-

peet the millchie"oua tendenciea of 

some of the oftI.cers who are in the 
Government service and who try to 
fiou t the purposes and provisions of 
the Constitution. The judgement of 
the Supreme Court has stated that re-
servation is not ultTa vires of the 
Constitution as far as selection posts 
are concerned. This judgment was 
delivered about two to three months 
back and the Home Ministry is still 
examining how to fulftl the idea con-
tained in the judgment and how to 
make provisions for reservation in 
selection posts. Of course, the Rail-
way Ministry is going ahead with the 
implementation of the reservation. 
Even in the railways, where they are 
sincerely trying to implement this, 
you know the mischief that they He 
playing in the process of implemenh-
tion. First of all, when they want to 
give reservation in the selection posts, 
the first mischief that they play is, 
they try to minimise the number of 
selection posts to as much as possible. 
They want to put the number as less 
as possible. The second mischief that 
they try to play is, without the notice 
of the higher authorities, they make 
ad hoc promotions and thus see that 
the Scheduled Caste people never get 
their quota at all in the selection 
posts. The third mischief that they 
play is-this is especially in the Rail-
way Ministry of which we have 
knowledge--that when they call for 
the intervili.w of the Scheduled Caste 
candidates according to the reservation 
order of the Railway Board, they try 
to select as far as possible the junior-
most man from among the Scheduled 
Castes. Formerly, when there was no 
reservation, they used to say that for 
the IJelectiOn posts, the . senicrmost 
man should be selected and the junior 
man ahould not be ael)ected.. NoW', 
what .they say ii, the junior man will 
be selected on the ground that he is 
more intelligent tilan the .anior mu . 
Do you know the purpose In appoInt-tn, the Junior man? If the tenlor 
aJll i& Ielected and C_ v.p to the 
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next cadre for reservation he will go 
up still further and higher. There-
fore, they do not want the senior 
man; they want the junior man to be 
appointed, who can be stopped or de-
dayed from going up for some more 
years, and not the senior man. If such 
a mischief is played, can we expect 
any justice from' this sort of officers 
who are serving in the Government 
deparements? It is all right that the 
Constitution is there and the inten-
tion Of the Government is there. But 
during the implementation, these 
officers, in spite of their high quali-
fication, lack culture and broadmind-
edness. I am sorry to state that this 
is n serious state of aft'airs in this 
country. 

We speak very well of the oneness 
of this country, the unity of this 
country and the integrity of this 
country, as if we are not part of this 
country at all 'and as if the Scheduled 
Caste people are not part of the 
.ociety at aU'. After all, we are not 
requesting you to give us more. We 
are only praying that you must give 
what is due to us as your own 
brothers. We for ourselves in fact 
never want this provision to remain 
in the statute-book for ever and be 
branded as Scheduled Castes or Sche-
duled Tribes or other backward 
classes. But the Indian society is 
such that you cannot be responsible 
or I cannot be responsible for that. 
The fact is there, namely, there is a 
set of backward and depressed people. 
11 you want to see India strong, if 
you want to see the soci<!ty strong, 
every part of it should be strong. 
Therefore, you must naturally give 
nourishment to the part which is 
weak. And this is the nourishment 
which we want you to give, namely, 
the reservation, etc., to which I have 
~eferred. You are not giving us any-
':hing extra. It is not therefore 
injustice if we ask for our dues. You 
give us justice, according to what is 
written in the Constiluti0:1, so that 
we can come to your level. It is not-
selfishness or communal mindedness 
if We demand ollr dues according to 

. Commissioner for 
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the Constitution. We are not request-
ing anything more. We are now 
subject to inj ustice and communalism. 
A country which suffered subjugation, 
whiCh suffered under alien rule, 
today says to the world that "we 
oppose in any part of the country any 
subj'ugation." Likewise, a suffering 
class will always demand justice and 
they will always fight for justice. 
After they come to the level of their 
brothers, there will not be any need 
to say "Do justice to us." Some 
people imagine in the air that "if 
these people are led to that sort of 
development, they will become highly 
communal" and all that. But I may 
say that there is no example in 
history to show that the Scheduled 
Caste people proved communal or 
proved dangerous to this country and 
to the interests of the nation. 

Therefore, I would submit to the 
House and to the Government to take 
things realistically aDd face them. 
Do not give us anything extra. Do 
not give us anything which is out of 
the rules. But do justice according 
to wh3t is provided in the Constitu-
tion. That is my humble submission. 

With theSe words, I end. 

Shri Basumatari (Goalpara-Re-
served-Sch. Tribes): Nobody as from 
Assam has spoken. 

An HOD. Member: Nobody from 
Rajasthan also. 

Mr. Speaker: I think nobody has 
spoken from among those represent-
ing Assam. I think a representative 
from Delhi has spoken. Shri Basu-
matari. 

Shri Basumatari: I am thankful to 
you, Sir, for having given me an 
opportunity to speak on this subject. 
I have listened carefully to the 
speeches made by some hon. Mem-
bers yesterday and today. I find 
that some of the Members have not 
orefully observed what is actually 
"ontained in the report and what is 
the actual meaning of the report. This 
report of the Commissioner for Sche-
duled Castes and Scheduled Tribes 
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reveals how the question of the 
Scheduled Castes and Scheduled Tri-
bes has not been adequately consider-
ed by the State and how the repre-
sentation of these classes in the ser-
vices has not been considered. The 
report also reveals that in the matter 
of developmental activities too, much 
attention has not b~en paid to the 
Scheduled Castes and Scheduled Tri-
bes. Th~refore, I am sorry to find some 
Members saying that "why the Sche-
duled Cas~es and Scheduled Tribes 
Tribes are displeased." It is not a 
question of displeasure. It is a ques-
tion of fact. We know how the tribals 
have advanced in the matter of edu-
cation and how far they have come 
up economically. We know every-
thing about these things. If we com-
par~ the whole picture of society and 
whole picture of India to what they 
were formerly, the picture has quite 
changed. But the lot of Scheduled 
Castes and Scheduled Tribes has not 
changed. Therefore, I do not under-
stand why some hon. Member. say 
that we are not pleased at all. 
~ 

I cannot -but refer to one hon. 
Member, Shri C. K. Bhattacharya, 
who was making some observlltions 
abGut enumeration in the census. 
You know that in a democratic coun-
try population is the main factor and 
everything is done on the basis of 
population. If money is allotted, it 
is allotted on the basis of population. 
So, we wanted that the Scheduled 
Caste and Scheduled Tribes psople 
must be enumerated community-wise 
and that was kindly accepted by the 
Home Ministry. Therefore, I am 
sorry to note Shri C. K. Bhattacharya 
saying that these communities need 
not be enumerated community-wise; 
he said that doing sO would lead to 
some apprehension and to communa-
lism, etc. I want i ust to remove th~ 
idea that that will lead to commu-
nalism. It wilJ nm and does not lead 
toco.nnunalism. As one of the lead-
ing Members, I request him to accept 
this problem of Scheduled Castes and 
SclleduJed Tribes as a national prob-

C01Tu:'it-si01W;- fOT 
Scheduled Castes 
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tem. If you take it as a national 
problem, only then can the develop-
ment of the tribal people take place 
easily. 

Just now, my hon. friend Shri 
Thimmaiah pointed out how justice 
was not done to the Scheduled Castes 
and Scheduled Tribes in regard to the 
services and also in regard to th~ 

developmental activities. So, I do not 
want to repeat what he has said. 
Ali that I want to POint out to the 
hon. Minister is that when some 
money is allotted, that money does 
not go to the developmental activity 
for the Scheduled Castes and Schedul-
ed Tribes. I have had occasion to 
visit almost all tribal areas many times 
in every State. I regr~t to say what 
I have found there. I must say with 
regret that though the intention of 
the Government of India is all right 
and is wise, the Stale Governments 
have not implemented the proposals 
and intentions. Even though there is 
a Constitutional provision in the 
matter of appointments, we have 
found the Minist~rs themselves saying 
somewhere that the Government 
cannot consider the case of Scheduled 
Castes and Scheduled Tribes in the 
matter of appoin tmellts even though 
there are constitutional proVISIOns. 
They say suitable candidates are not 
available. What is the meaning of a 
suitable candidate? It is a matter of 
opinion. You may think one man is 
su'tabte and another man may think 
he is not suitable. Our lot is decided 
by this word 'suitable'. If you go to 
areas which are more advanced or 
developed, such as South India and 
West Bengal, you will find that there 
the condition of the tribals is the 
most miserable. 

We have found that in some States 
80 per cent of the tribals ar~ landless. 
If yOU go into that history, you will 
find that the land ha. been taken away 
by the non-tribals. They lend money 
to the tribals and the Scheduled Caste 
people, who have to pay interest at 

the rate of 90 per cent or 80 per cent 
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After t .... o years, they squeeze out 
their lands and take them. The 
question is h3w to develop them eco-
nomically. If yOU .... ant to develop 
them economically, you must provide 
them land, because they are the agri-
culturists. 

We have found that in some places 
tribals who are called hill tribes are 
not hill tribes at all. They have been 
pushed up the hills by the non-tribals 
by squeezing their land. Unless you 
makes some law to prohibit the trans-
fer of land to non-tribals the lot of 
the tribals cannot improve. The tri-
bals have to take shelter on the road-
side and on river banks, but when 
objection comes from some other 
quarters and they have to shift from 
those places also. 

Yesterday some hon. Member men-
tioned that these tribal people are 
not happy and we do not think about 
them. We have found that many 
industries have been established and 
the victims have always been the tri-
bals. They are displaced from their 
lands. We are not SO mean as to object 
to the starting of industries by the 
Government for the development of 
the country, but we want that the 
tribals who are displaced should be 
rehabilitated somewhere nicely with 
all the provisions that they need. 

Yesterday my hon. friend, Shri 
Hansda, referred to some tribals in 
Assam. He said, they are tribals in 
the other States, but as soon as they 
enter the tea gardens in Assam, they 
are not recognised as tribals. I dO not 
deny it. I want to add to it rather. 
In some other States, specially Madhya 
Pradesh, even in their own State, they 
are not recognised as tribals, not to 
speak of them entering into another 
State. Some Of the areas have been 
declared as tribal areas. Inside the 
tribal areas they are recognised as 
tribals, but outsid" the declared areas, 
they are not recognised as tribals, they 
are classified as backward classes. 
As a result, there are 12 lakhs of left-
out tribals in MadhYa Pradesh, 6 lakhs 
in Orissa and 21 lakhs due to the 

COnlni;ssWncr for 
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reconstitution of the State of Andhra. 
Some communities are taken as tribals 
in Telangana area, but not in Hydera-
bad area. Due to these irregularities,. 
about a crore of tribals have been 
denied the facilities given to them by 
the Government under. the Constitu-
tion. Therefore, I urge upon the Gov-
ernment to remove these irregularities· 
and allow those tribal people to enjoy 
the same facilities with their other 
brethren. 

Another POint is about the scheduled 
areas. What was the purpose of dec-
laring a particular area as scheduled 
area under the Constitution? The 
purpose was to give protection from 
exploitation, from land alienation and 
to give them all facilities free of ex-
ploitation. But it is not done. The 
question is .... hy the tribal people have 
not been brought to the same level 119 
other people. It is not a question of 
our displeasure. It is a question of 
sentiment. Unless you remove these 
irregularities, this feeling cannot be 
removed. I would request hon. Mem-
bers to consider .... hy the scheduled 
tribes are not happy. The Minister of 
Home Affairs is holding the portfolio 
of the development of scheduled castes 
and scheduled tribes. But the Minis-
try of Home Affairs has to look to 
other things like law and order. Law 
and order problem is SO acute that 
they have little time left to look to the 
development of scheduled castes and 
scheduled tribes. Therefore, I would 
request the Minister to create a sepa-
rate department in the Ministry to 
concentrate its whole attention on the 
development of the tribal people and 
scheduled castes and tribes. 

About education, at the time of in-
dependence, the percentage of literacy 
for the whole of India was only 5 per 
cent; now according to the 1961 
census, it has gone up to 46 per cent. 
But if you l()()k at the percentage of' 
literacy of the scheduled castes and 
scheduled tribes, it is only 2 or 3 per 
cent. We are blamed that 1he sche-
duled castes and tribes are not happy 
even though they get all the facilities 
like scholarships, etc. I am a member' 
of the IOverning body of some co!.leges 
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in Assam and I have found that almOSt 
non-tribal students are getting scllo-
larships. I haVe no objection to other 
-enjoying the facilities, but they should 
not question the scheduled tribes gett-
ing all facilities. Of course, I canot 
blame the Government. They have 
esta'blished so many multipurpose and 
tribal blocks in many areas. The 
-area has been developed, -but the tri-
bal has not developed. By the cons-
truction of road, there is facility and 
-convenience for the money-lenders to 
have easy access and exploit the tri-
bals. Out of the money given for the 
development of tribal areas, only 10 
per cent goes to the tribals and the 
rest goes to the non-tribals. We do 
not grudge that; let them enjoy, but 
the question is, why shauld they blame 
the scheduled caste. and scheduled 
tribes that they are enjoying all the 
facilities and still they are not happy? 
It is a very had allegation. 

When the Constitution was framed, 
you were also there, Sir. We discus-
sed the matter and provided for a re-
servation period of ten years. 
When this question was discussed in 
the Constitueni Assembly, it was poin-
ted out that ten years are not adequate. 
The Prime Minister then made an ob-
servation that all the leaders of the 
coun try put their heads together to 
develop the under-developed people; 
this provision of 10 years is not ade-
.quate. We now find-it is clear from 
the speeches made-that they have 
'not put their heads together to 
develop the tribal people and the 
-Scheduled Castes. 

With these few words, Sir, I request 
'that the leader! of the country should 
put their heads together as desired by 
the Prime Minisler and bring up the 
tribal people and the Scheduled Cas-
tes people. 
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Mr. Speaker: Before I call upon 
lUIy hon. Member, I want to know how 

many hon. Members want to parti-
cipate in this discussion. I will try to 
note down their names here. I will 
begin from one end. The names are: 
Shri Ganpati Ram from Uttar Pradesh., 
Shri Lachi Ram from Himachal Pra-
desh, Shrimati Ila Palchoudhuri from 
West Bengal, Shri Sadhu Ram from 
Punjab, 8hri Padam Dev from Hima-
chal Pradesh, 8hri Paika Murmu from 
Bihar, Shri Mohan Nayak from Orissa. 
Shri Siddiah from Mysore, Shri K. C. 
Jena from Orissa, 8hri Ignace Beck 
from Bihar, Shri B. C. Mullick from 
Orissa, Shri Bal Raj Madhok from 
New Delhi, Shri B. C. Kamble and a 
number of others. I shall give oppor-
tunities for hon. Members from those 
areas which have not been given an 
opportunity and, if there is any time 
left, I will give it to other hon. Mem-
bers. I propose to extend the time by 
one hour. I will call the hon. Minister 
at 2 O'clock. So, we will have one· 
full hour. Every hon. Member wiII 
take not more than ten minutes. In 
that way, we an accommodate six 
members. I shall distribute them 
according to the areas. In any case, 
Shri Padam Dev does not belong to 
Scheduled Castes. I have IIOW called 
Shri Eacharan from Kerala. 

Shri V. Eacharan (Palghat): We 
are discussing the report of the Com-
missioner for Scheduled Castes and 
SchedUled Tribes for the year 1959-60. 
which is the ninth one. The Commis-
sioner used to make very gOOd sug-
gestions in all these reports. But it 
is not known how far they have been 
implemented in the spirit and in the 
light in which he made them in his. 
reports. It is true that the State Gov-
ernments are the agencies to imple-
ment the schemes for the welfare of 
Scheduled Castes and Scheduled Tri-
bes. All the same, the Centre can 
obtain progress reports from the 
States and watch their progreso. 

Here 1 want to point out that though 
large sums of money were allotted In 
the Second Plan to the various States· 
for the welfare of Scheduled Castes 
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and Scheduled Tribes, those amounts 
have not been fully spent. This may 
be due to some peculier difficulties 
laced by the State Governments. The 
Central Government should look into 
their difficUlties aDd try to remedy 
them so that in the Third Plan at 
least the States could utilize the 
amount allotted to them fully. 

Though the size of thte Third Plan 
is two and a half times bigger than 
the Second Plan, the amount allotted 
for the welfare of harijans in the 
Third Plan is negligible; only Rs. 40 
crores. In the Second Plan the corres-
ponding amount was Rs. 27.66 crores. 
Therefore, though the size of the Third 
Plan has increased by two and a half 
times, the amount allotted for the 
welfare of harijans has not ·been in-
creased to that extent. Kerala was 
allotted Rs. 87 crores in the second 
Plan; the amount provided in the 
third Plan is Rs. 170. Out 
of this the ;,mount set apart for the 
welfare of the Scheduled Castes and 
Scheduled Tribes is only Rs. 3.4 
1!rores. This is only about 25 or 30 
per cent. more than what was provid-
ed in the Second Plan. 

13 Ius. 

Sir, there is an argument which is 
very often put forward that the 
amount spent 00 schemes under the 
Plans benefit the Scheduled Tribes. 
But to a large extent this is not so. 
For example, the schemes launched 
by the Social Welfare Board are not 
at all beneficial to the Scheduled 
Castes. There are so many organisa-
tions under the Social Welfare Board. 
But they cover only people who are 
not Scheduled Castes. When the 
Scheduled Castes ask for the benefit. 
or any help from the Social Welfare 
Board they are told that the Home 
Ministry have separate funds and they 
are doing everything for the Schedul-
ed Castes and Scheduled Tribes. 
Funds available under the general 
schemes are not given to the Schedul-
ed Castes and Scheduled Tribes on 
the plea that they have got a separate 

Commissioner for 
t.chedu!ed Castes 

and Scheduled Tribes 
fund. In the same way, agricultural 
loans and other belleftts provided 
under agricultural schemes are not 
available to the Scheduled Castes due 
to various difficulties. To get assis-
tance for the Government under these 
schemes they have to give cash secu-
rity or personal security. It is not 
possible for the Scheduled Castes and 
Scheduled Tribes to satisfy this condi-
tion and get the benefit. So, there 
must be some provision muler Harijan 
Welfare schemes for agricultural 
assistance to Scheduled Castes. 

In regard to education, there is no 
doubt that more children are going to 
schools after the country attained in-
dependence. So every year larger 
number of students are comittg for-
ward to seek educational assistance. 
If you restrict that assistance, or put 
a limit on the educational facilities, 
that will be harmful to the com-
munity. Through education alone can 
the community come up and attain a 
status to occuPy their place in the 
social structure of the country. So, 
though there may be restrictions on 
expenses under other heads, the sche-
duled classes should be provided the 
fullest facilities for educatioo. 

In regard to scholarships, under the 
Merit Scholarship scheme, there is 
17{ per cent reservation for the Sche-
duled Castes, but it is not known how 
many students haVe benefited under 
this reservation. I hope the Commis-
sioner will examine this matter and 
suggest some effective methods for 
the award of these scholarships. 
Under the present scheme, scheduled 
caste candidates do not get many of 
these scholarships. It is not possible 
tor an ordinary Scheduled Caste man, 
even a Member of Parliament as an 
hon. Member just now mentioned, to 
send his children to a public school. 
Not that I mean to say that the 
quality of education there is very 
high. But this will provide opportu-
nities for Scheduled Caste children to 
compete 00 equal terms with the 
children of members of other com-
munities. 
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The other thing which I want to 

bring to the notice of the House is 
.that there are many educated un-
employed among • the Harijans. This 
is mainly due to the fact that many 
of them could not come out successful 
in the public examinations, like 
matriculation and similar examina-
tions. I suggest that they must be 
given technical education, so that they 
could be absorbed in anyone of the 
schemes which are being implemented 
under the Plan. 

The question of reservation has 
been dealt with by many hon. Mem-
bers. I have, however, to observe 
that it is not implemented in the 
spirit in which it has to be. Though 
the Scheduled Caste candidates are 
to be given preference in the initial 
recruitment, many difficulties are 
created. Sometimes they say that 
suitable, or properly qualified candi-
dates are not available. This is not 
always the case. Very often there are 
candidates who are qualified for class 
IV posts. The minimum qualification 
fixed is onlY literacy. Scheduled caste 
candidates who have passed the 6th 
or 8th staL'ldard appear for these 
SE'lections. But they are not consider-
ed. I do not know what difficulty 
there could be for considering these 
people for class IV posts. The orders 
governing reservation should be im-
plemented in the spirit in which they 
are passed. Recently the Supreme 
Court has given a decision as to how 
it should be done . I hope that the 
Home Ministry will take it more 
seriously and try to recruit as many 
Scheduled Caste people as possible. 

As regards giving financial assist-
anCe to Scheduled Castes for improv-
ing their condition, they must be 
given all assistance to start some in-
dustries. At present though there are 
many facilities provided, it is not 
possible for the community to take 
advantage of them because of their 
igtlorance. 

Sir, there is a tendency among cer-
tain backward and some other com-

munities to come in the category of' 
Scheduled Castes. :t may be desira-
ble from their point of view. But if 
you include more and more communI-
ties in the category of Scheduled 
Castes and Scheduled Tribes, how 
are you going to tackle this problem 
and how long are you going to extend 
the special treatment? Those who. 
are deserving must be given all faci-
lities and as soon as possible they 
must be brought to the level of other 
communities. The problem will not 
be solved by adding more communi-
ties. Those who are not really Sche-
duled Castes, or have not suffered in 
the past should not be taken moo this 
category. 

For instance, in my constituency 
there is a community known as 
Thandan community. They were not 
at all Scheduled Castes. They have 
not suffered any stigma as Scheduled 
Castes. But some how Or other they 
have now come under the cateeory of 
Scheduled Castes. I have represent-
ed to the Home Ministry to examine 
this matter. Even in the Census 
they were not included as a backward 
class. None of the books written by 
many eminent authorities has men-
tioned the name of this community. 
They are an advanced community and 
they have occupied a status along with 
other communities. When the list is 
revised this fact must be borne in 
mind and proper steps taken. 
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Motion re: SRAVANAI8, 1883 (SAKA) Report of 

~~~if~~~, 
~~~.,- if~~~ I w;;r 
~ writ if mm ~ fit; ~ (f'I> ~~ 
~ it; ,.;rag-ge- <tI" .,-rr:". ~ ltT~ 
~ ~ 'if'l'l; q~ q;(i 'f<mr mar ~ ~ 
(f'I> m ~~ &qfW Rlfl ~ ~, ~ 
~~~r~1fl<'l1'I~~~fit;~~~~ 
~ 'liT ~ ~~ ~ ~~ ifm ~­
m if ~ ~ ~ fi;rif ;;ffir ~, 

~ ~ ~ WT1: ;;JT"-~ ~ flr<;f m 
m.: :a'ij"'IiT ~~ ~r ~ m ;ncr ~ 
~ I WT1: ~ ~ <tI" iITff m~ ~ 
it;~~friorrnif~m~ 
l;1:t'ifT ;;rr;t"f ~li fit; 'flIT ~ ~ it; fi;rli 
~~Ill"W~";~~ 
~ fit; WT1: ~ ~'Ift ~~ it; ~ 
~~ at ~ ~Jfft m.: 'm'ii; fi;rli ¢ 
l;I'CROITi' ~");;r ~ I ~ m.: 'm'i 
~ it; ~ ;wrm; ~r ~ ~ 
m:;r ~ it; WlrrU ~ f", ~ mor 
w.n m ~ 'l;~r ~ ~ if; fi;rli, 
~ WT1: 'm'i ~ ~ ~ m.: 
m>smnr'RI'T ~ iJt \.W1 'li1!iT ~ ~ 
m ~ t <r~ m 'l'&l if <r~ om 
~I ~~m~~f<fi';;rt~ 

qffi~~cr~~~~ 
'IiT~~~ I WT1:~~~ 
'1ft 1Wr m ~ m ~ ~ ;;mIT ~ fit; 
~ ~ 'f>1'I!,'Wo ~ I WT1: ~ 
~ ~r ~ om ~"r mcft ~ at 1{ 
~ar ~ fit; ~ ~ ~ l[J;ft 
lfI~~m.:~7 ~~ 
~ ~tfr m.: ~"r f~ 'm'i 
~ t 3m: mlitfr I ~ if; f;rI:iRP: 
'!l1Tfu> <ft ~~, f~ m:<fin: 

<tI" ~ ~ ~ 'I1'h: 'm'1'IiT ~ 
~ f'" ~ <n:if f~ f~ ~ if 
~ gm q~ m.: '1'~~ 
l;f<I{ ~ I 

flit '10 ~~'\' (~-umr­
,,~ ;;rrfcm) ; ~ ~, 

COlnn"i.~siouer fOT 

Scheduled Castes 
and Scheduled Tribes 

1{ 'm'i'IiT m..m ~ fit; ~ ~ ~~. 
~ m.: ~~!{~ ~ t ~\1:rOR 
~r fu1t '1'l; ~ ~ ,.;r wpmr ~ 
~ I 

w;;r ~r~;;r if ifg'a ~ 'it« ;;fttr m 
;;ffir ~ f,;r;r 'fiT m-~ ~ ~ 
~t I ~r l'fT;ff if m~ m if ~ 
~ ~: m;:~ m.: ~ I m;:~ 
if ~,;i,,-p-Tr, ~r mR 'ita\' 
~ ~ ~ ~ ~r f.s'i'lfe'6lt;s 
~;;r it fmotr fu:m qm i "i ~ ~~r-tT 
i ~ ~;r-m ~.. ~tiiQf 
~ 1ffiT ;;JTar, ~ <l~ 

'fflT~ if ~r f1RT tj1ff ~ I ~ ~ ~~ 
m<: "ffq <rr ~ ~ ml~ 

~ if flfm ~ tj1ff ~ ~t • 
~ <tm ~; 'iN ~ 'f>W ;;mIT tn' I 

~;rlf ~ 1TtTOfr, ;;rr;;rrn, 'T1.. mR 
~ if;;;fT<.=Wr~~ ;;rrm~ 

~ ~ <r"r l<fm ~ ofrm ~r ~ ~ 
~~,~,~mR 
~ ;;mIT ~ m<: ~ <W~ it ~~ 
it ~ f'I;ln' ;;mIT ~ I 1{ ~ ~ fit; 
~ ;;rrfcrif ~ ~~ if 'llT rSillfe'6I'H 
~ if mfi:r.r 'IiVlT ~ ~ I ;;f<f 

roi\' ~ fllf.!m: ~ ~ mli 
ilml!~~~~if~ .we 

. 'liT lli'IiT fl'fm tn' I ~ ~ <'IW 
<tI" l;fuq ~ ~TT ~ m m<: ~ 
"4t llW ~ !fT fit; ~ mm 'lit f~­
~ ~ if mfi:r.r 'IiVlT ~ ~ 
itm ~ ~m ~ fifi mo'~ 5I~ if 
~ ~ ~ if; ~ it; m <{t'l;f<'llf-

m'I'T ftm;~. ~T I 

w.n ~r ~, ~) <ft ~ 
if;~it"4t ~~<tI"~~ 
~l~~lt~l<fT<'ftm~ 
'1<' c ~ c ;it mcft ~ ;;f<f f~ mo'Of it 
<.Xc ~o ~'f;~;;rffiil, Xoo ~o 
m.r if; ~ it ~ ;;rffi il I m<: ~ 
~ <.Xo ~o ;fin um '1f m<: 
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[~2;o~] 

. ~ ~,o 0 0 ~ 0 if; 1f'Iir.f ;r;if.t 'lit 
-W<m tt ;;rnit ~ I ~~ if ~ ~ 

. ~ tit I ;;iT ~ W.0l if <it ;;rnit t 
~~if~T~.1 

lf1R Wf, H.~I3-~c; ~ ~~~c;-X~ 

it ;;it ~ ~~ it ~ 
~ fu"ii ~ iI~o ~o ~ ~ I 

W ~~o ~o it ~ 1f'Iir.f ~ 'I1'f m 
if ~ ~ ~ 1f'Iir.f ~ ~ iJ ;f.t 

~~~~~~~ fif;«t 

-aft~~~I~~~~ 

;;r.rrR~pm'fl~iJ ~~~ 

;;r.rr ~ ~ ;;iT ~ ;;r.rr 'fl ~ 'lfT 
-fir(if <'\'1lT I 

~ if; fu"ii ~ .m~­
fuit;;r ~ iJ -aft 'fill" ~'PT~ ~ I um'~ 
~ t ~ ;q-'R W.0l <r.f.r t ~ 
~ ~ ~ fit;-~ ~;;ft1if 'l>"t f'lif",fiuq:e 
~f1:r<;fflti'~ffim~ 

f1:r<;ffl~~~~~"" 
m~ I ~m;;r~~'IiT~ 
~~<w~fit;-'tfi!i~~~ 
W'I',,"f.,ifll\;6 ~ <f.T ~ 
~ f.i<t;r<;r ron- ;p;rr wtT ~ iJ ~ 

m ~ 'f'mr it ~ mr ~ lIT 'fill" rr+<n: 
mil I WR ~ ;;ft1if <f.T ~ ~ 
~ <it :;mIT m- i~ ~ I 'tfit;-
~lf«~~m'~<f~ 

'f'mr it ~ I ~ ~ t ~1,Pn: 

<rl'RT ~ ron- ;p;rr I ~ it ~ 
~ 1~ ~ ~ f.;mij- <1'M <fiT ~ 
~~it~~~ IwtTi.mim 
mq<f.T ~ lfiVft ~ I ~ 
~ 'l'ffifCf it ~ m- 'fi<:ID ~ ~ 
~~~fit;-~llT'ifit~~ 

'3'i'f<1'M<fifi"~<W~lIT~ I ~ 
q't;Of~iI'~~~~;; 

~~ ~~~~ 

tm"f ~ ~ I ~ ~ 'Ii lf1lr~ tf~ 
tm: fG!m ~ it ;;rffl' ~, ~ 

for Scheduled Castes 
and Scheduled Tribe. 

~it;;rffl'~~~miJ 

itiJ ~ ~ ;:;ft ~ ~ 'Ii lf1lr"Il ~ 
~~? 'Ii.~~fl!;~~ 

fl!;;:;ft~~~~~~if 

tor~,if~ ~~ ~ ~ 

'liqn~ ~)i; ~~ 

~~~~~ 

if~~~~m;p,~~fit;-,q 

~ 'I>'t tR'fi 00 <rJ'li ~ ~­

~ 'l>"t ~ f.!;Irr ~ I m;;r-aft 
~ ~ if ~ ~ 'I>'t 1iTfu'iT 
~~m-~~~~I ~a"ti 
fl!; ;;it fuiT;;r 'Ii 'ffif 'I>'t ~ ~ ~ 
m~~~ I ~4<:mii''''''lf' 
;ff.f m ~ ~ :ai;ft onfcr 'Ii <1l'lf' ~ 

4<:m~I~~~~1 

lfi<i'f it ~ 'Ii ~ ~ 
~ ;;r.rr "" <M 'Ii <Wft <fiT ~ ~ 
if@'~ I ;;rif~;f;iT;;iT~~~ 

~ m- If,f ~ m<mrr 'fl fit;- ~~ 
'l>"t tfA 'Ii 'l'Fft 'I>'t fit;-crft ~ ~ I 
if ~ ~ 'Ii <ff.t <fiT 'l'Fft ~ ~ 
offlf ~ I ~ ~ ;ft~ 'Ii@ ~ if@' 
~'limr~~<w ~ I ~4<: 
;;ft1if 'l>"t <M <fiT <Wft ~ ~ I ~ ,fr'Of 
~~m-'limr~ ~T~ I 

~~~~ I ~i'f'l>"tf.,.~er 

~~~~~~a"tirr@' 

~~I 
~~<fiT~~R'lfl:r 

~ 1'ftl:~~'l>"t~~i:ifT1f 
'Ii m 4<: fi:r.fr g{ tit ~ 4<: ~ ~ 

~~I~qp~l!TI~ 

<f.T~T~~'l>'tOffi\" ~ "" 
~ ~ ~ ~ m m' mq;:e'( <1'M 
it~~'!i<.T~ 1~~W'fm 

if;rr ~ ~o <t<W: ~ 'fiT ~ 

~ <fiTlRT t I ~ f;rf ~ <1'M 
'fir mr Wf(iJ t mr ~ ~ ~'f.t 
~ ~ <fiT'!l'r ;;rift;; wr.r 'fr+r 'fiW 
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oft' ~ I f;r.r <'Iltff iii mr m-m ~ 
;;pft;r ~ ~ <'Iltff ~ w ;;pft;r 'R ~iOIT 
~ ft;m ~ I mr ~ iii mr flI;€t 
~ lIit ~ ;;pft;r ~ ~ I ~~;;r '1ft 
~ ~ if~ 'IlTtJlIr it~ 'lIT;;r<r(l1l1 

~ ~ ~ ;;pft;r ~~ 'lit if~ <fi 
~1fT a<r (1111 ~ ~ it ~ ~ 
~~I ~W~"lF!rit~ me 
;;pft;; ;;rm- iii ~ ~ 'I>T f.rlfIf 'lIT 

~ ~ ~ ~ m;;pft;; mr <'Iltff 
~;;rW~1 ll~~~wrn 
W'Rm<rl~~l'f~~tffif~ 
"flf\;; <IT ~ iii ~ ~ I 

<igif m <;fifFr f~ ~ llBf 
'filW ~ ~ 'fQ ii;<r<'f 'fPf if, ftom; 
'filW ~ I ~if; ~'n: \'f[q~;rr "~T 
rn ~ o;f'\<: ~'" llT"{o:f;f'!'T rn ~ m 
~ 'Iir~17f ~ ~ ~-~ ffitr ~ 
~~<1~~I~m:~~I'l 
~ 'liT ~ <fi ~ <IT '3"ffi ~ 
~~~~WRiT~ I ~~'IiT 
~ ;;p:fr;; 'lit ~ if ~d't ~ 
;m~~~fft~~~~ I 

~ ;;;r<Iif ~m '1ft" ~ "lJf ~ i[rfft 
~m~ii;~o;r;rr;;rm <Rr~ 

~ I ;pn: ~ ~ ,,;ffi ~ m 
<ITifFf fu'lfT ;;mIT ~ I 1:1;'fi"-~~­
me ~ ~-~ ~-~ mr &'-;im 
d'IT ffiC!'R fu'lfT "IT ';'fi"T ~ ;pn: ~:j; 
'fPf 'IF ~ ~ffiT I ~ it ~fut~ 
m ~ "flf\;; 'R ~ ~ ~ ~ o;f'\<: 
,,"I"if; 'fPf .q W ~ mr ;;mIT ~ I W 
ft;rf ;;r<r (1111 'lJ:fu ~ ~ ~ '1ft" 
~ a<r (1111 ~r 'I>T ~;m ~ ;0 
mr I lfl+r rnlfCf ,,"~ ~C:<:"e 
'1ft ~ ~fft I ~ ~ 'l<r 
~if'lft"~'fOf ~<iti'lr~ 
m:~ ~~'IiT~~<;fr~ 
~~ I ~~~~~q'fl1ffi' 
~imi"IT~~l~~<'flli'IT 

and Scheduled Tribes 

~~~ ~'fOf<;fr~~~' 
W ~ "f<'ff "IT ~f ~ ~frf f'fO motro 
flr.r.r if, 'l'i["f ~T I m~ ~T 

~ ~if,~ it'fOI{~~' 
~ I ;;r)~~~~T f\'flf1li<:~' "tf 'R ~<:![>r 'I>T j~ m"if.T~ ~ 
'fOr 'l:T;;r 'ifTfQli mr ".f~i ~;rr ~ 
f'fO f~.m lfi'[ <q"l'lT 'ifTf~ ~ 
'T~.'iIT ~i ~ I ;;r~ 'lit ~ij" ''IT;;r 
'fOr f5"B"'Ilij" 'fOW "fTfll:if I q~ "'I" +iT 
Re it qq-;fT ~~ It~fA1.T ~ ~ 
f", <;fr ~q <rl fit; f;;rif~ fu<i ~r 
~T ~ ~ ~) fl1<'ffT ~ <IT ~ I o;rm: 
"m ~ q-~fft ~ al" ~ ~ 
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Shrim/lti Da Palchoudhuri (Nabad-

wip): Sir, I am very grateful to yOU 
tor having allowed me to participate 
in this debate. I corne from a part of 
Bengal where the tradition of un-
touchability in the early days was 
really done aWay with by Shri Chai-
tanya. He embraced everybody with 
love, and he did succeed in breaking 
all barriers of caste and untouchabil-
ity. Hence r feel very proud that in 
West Bengal at least we have been 
able to go a little away towards the 
psychological change which my hon. 
friend Shrimati Uma Nehru has just 
mentiooed. 

As you will find from this report, 
in West Bengal, we have taken spe-
cial measures on the Bombay pattern 
during the past year. You will find 
also that West Bengal Government 
have issued instructions to their dis-
trict officers for "intensification of 
efforts so that the whole problem may 
be totally ended by the end of the 
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Second Five Year Plan." Actually, 
We do have some plan for ending this 
problem in West Bengal. I do grant 
that it is not so acute as in some other 
parts of India. But there are some 
things that are rather disconcertini 
in this report. 

In the first plaee, I think that the 
heart of the problem lies in our 
scavenging sel16ices. When we have 
been able to tackle that. We shall have 
tackled much of this problem. When 
Mahaimaji started thinking on this 
line, the very first thing that he did 
was to do the work of the scavenger 
himself to show to India that there 
was no degradation in this. And why 
did he do it himself? Just doing it 
once would not resolve the position 
as it then obtained, but he really 
wanted to show that this was the 
heart af the problem, and that was 
why he did it himself. So, we must 
focus all ou ~ efforts an getting dd of 
this problem where all kinds of 
nightsoil are carried an the head of 
the person. This has to be looked 
into. 

In this connection, I feel that there 
are some practical suggestians which 
I would like to place before the Min-
istry for their cQlnsideration. My first 
suggestion would be that hand-carts 
cauld be made available in greater 
numbers to the municipalities, if they 
were of a standard size and their 
production level was economic. 

13.48 brs. 

[MR. DEPUTY-SPEAKER in the Chair] 

1 feel that the Ministry of Home 
Affairs may take up this matter with 
the State Governments so that they 
may place, by and large. orders for 
the standard-sized hand-carts. You 
will find that that will actually help 
in easing the .ituatian more than 
most other things. 

Of course, a psychological change is 
required. But no laws can change a 
person's mind or psychology. It is 

tram the heart that the change must 
take place. So, all our efforts and 
laws have to be on the practical field. 
Therefore, I think that standard-sized 
hand-carts which the municipalities 
can buy at a cheap rate should be 
made absolutely the order of the day. 
by the Home Ministry. 

Secondly, I would like to point out 
that it is only the Punjab Govern-
ment which has constituted a com-
mittee called 'The Scavengers Living 
Conditions Enquiry Committee'. I 
hope that all the States will be asked 
to constitute such committees, becaUSe 
it is only if a committee like this goes 
into the whOle question that a ca-
ordinated picture can be had of the 
problem. If such a committee goes 
into the whole problem. you will find 
the horrible condition in which the 
scavengers live in many towns in 
:ndia; it is really a shame. I can 
speak of my awn constituency in this 
regard, becaUSe I have intimate 
knawledge of it, but I suppose the 
position is the same in many other 
places. Of course, the prograIIlTlJ'e for 
slum clearance is there for big cities 
like Calcutta, Bombay and Madras. 
Slums have to be cleared; I grant that. 
But what about the small district 
towns that do not have money of their 
own? The State Government tells 
them, "This is a matter of local self-
government, and, therefore. we cannot 
do anything." The Centre does not 
help them, because they have no 
money to provide for the matching 
grants. If you see the sweepers' 
calonies in Nabadwip, Shantipur and 
KrishnlVlagar, yau wauld really weep. 
I have been to them and I know that 
unless we r~" do at least something 
about the colonies and bring up their 
standard by providing some sort af 
amenities to them, it is useless talking 
In Parliament about a big Report that 
we discuss every year. 

There are some discrepancies in 
this Report. In one place, it says that 
State Governments are authorised to 
make improvema,ts in the slums it 
they so wish, even if they cannot 
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actually eradicate the slums. State 
Governments were 'always authorised 
to do so. They can always make im-
provements. It is no good telling 
them that they are authorised when 
1IIllalI district towns cannot have any 
money of their own to do this work. 
So if small municipalities through 
their State GQvemments appeal to the 
Centre, I, hope the Centre will consi-
der givililg them some ad hoc grants 
for this very purpose, to look after 
sweepers' colonies in those places. 

Secondly, : would like to ,bring to 
the notice of the House another aspect. 
When we talk of tribals, we should 
remember that the tribals are a part 
of the picturesqueness of India. 
Wherever we want to do something 
for them, let it be done i<1 such a way 
aE not to interfere with' their way of 
life· Let their conditions be brought 
up to a certain standard where they 
do not have to change their religion 
.. n~ mode of life, just because they 
can get something more by doing so. 
I think· it is the duty of the Home 
:Ministry to see that We do not lose all 
colour in our Indian landscape by 
their being deprived of many cus-
toms, beautiful dances and all ' sorts 
of picturesqueness that we 
are ,proud of. I think 
Utir Prime Minister himself feels very 
strongly about it, that anything foisted 
Qn them should be done very gently so 
that they are not deprived of their 
beautiful customs, and that by putting 
iln a certain mundane kind of dres~ 
-or decor they do not come to think that 
they have to give up their 'customs; 

'particularly when they come in con-
tact with civilisation for the first time 
there is a great deal of danger so far 
as this is concerned. In Datrda-
karanya particularly, I would 
..ay that we have to be very careful of 
this. Truck drivers, contractors and so 
forth go there; I hope Government will 
tree that each case is very carefully 
a:rutinised and that no harm comes 
to the tribals of Dandakaranya, Our 
Chief Minister in West Bengal has 
readily agreed that" all amenities acc-
ruing to the West Bengal refugees who 
may go to Dandakaranya will be 

--'l57(ai) LSD-IO. 

Cor.llnissioner for 
Schc(htled Castes 

and Scheduled Tribes 
equally shared by the tribal people of 
those areas. 

Thirdly, I would like to point out one 
thing. After ali, the problem of slum 
1!1earanCe and of scavengers is a very 
burning problem. There is one thing 
more we can do about it. Vast sums 
Of money are going to be available 
particularly to West Bengal to deve-
lop greater Calcutta. This money is 
coming to the State through the Cent--
ral Government. Could not a part of 
this foreign aid, which is very big, be 
diverted to the small district towns 
to ameliorate the condition of the 
scav 2-ngers' and sweepers' colonies? 
In many places, the congestion is un-
thinkable. I hope the hon. Minister-
w ill consider this and also ask for the 
discussion of this Report in State 
Assemblies, becaUSe once it is discus-
sed in the State Assmlblies the local 
problems are focussed. 

Lastly, 1 would like to say only this 
After all, there were many speeches 
saying that students of· the Scheduled 
Castes do not get admission, there are 
so many applications and only a few 
of them get admitted and so on. This 
problem is an a,ll-India problem and 
many students of other castes also do 
not get admission if they do not 
obtain sufficient number of marks. 
So I do not think that should be 
an issue to feel sore about, that 
it is so because they belong 
to the Scheduled Castes and 
Scheduled Tribes. But every op-
portunity must be given to the 
students belonging to the Scheduled 
Castes and Scheduled Tribes SO that 
they can compete effectively. In may 
cas:s, they do; I know that they make 
very good students, and we are proud 
of them. 

We have started this machinery and 
it is useless to say that we have achi-
"ved nothing. But much remains to 
be done and the process of achievement 
must go hand in hand with the process 
of a change of heart. Social workers. 
the Bharat Sevak Samai and all other 
voluntary organisation that want to 
do work in this line must get ad hoc 
help from the Centre and the Stlltes 
after their plans have been thoroughly 



Motion re: AUGUST 9, 1961 Repo,"t of Commissioner 
fOT Scheduled Castes 

[Shrimati TIa Palchoudhuri} 
scrutinised and it has ben found that 
they are doing good work. There IS 
an old Sanskrit saying: 

1:19: 1WTT ClITlifu 
~ qr;n <Rfu 
~<Rfu~ifi1t1ITl~ 
~;:r~~~~ .. mt , ' 

I think we have started thinking about 
it and talking about it. When we have 
talked about it, we start working 
about it. 
If we do work on it, we shall become 
a strong State. It will be a glory to 
India and there will be n'O such thing 
as a backward class or sweepers or 
any degradati<Jn in doing the service 
that the sweepers do, because all 
leaders of thought have seen tha t 
there is no human barrier separating 
them. But the practical suggestions to 
bring this about must b.. taken in 
band by Government; only talk on 
these line3 or the good thought of 
leaders will n'ot effect it. A chang!! 
of heart has to come and with the 
pa.sage of time it will come. It is for 
'all Members of Parl'ament who are 
leaders of opinion in their areas to 
lead the opinion in this respect and 
also work in a practical way in this 
sphere. 

Shri lpaee Beck (Lohardaga-lb 
served-Sch. Tribes): Within these five 
years that I have been in th's hon, 
House, I have seen h:ow we have been 
discussing the Commissioner's Report 
and hearing the Government's reply. 
It seems to me that right 
through these five years the perform-
ance that is going on is of the same 
standard and nature. The Commis-
sioner's Report, as it is, is beautiful. 
During the d'scussion, Members get 
excited. Every time excitement has 
been as high as this time, and the 
G~errunent's reply is the same. The 
machinery is there where it was and 
the achievement is there as it was. 
Nothing is moving. That is how we 
gauge the temper "of the success or 
otherwise of the schemes by the 
temper of this House. 

and Scheduled Tribes 

Let us see what is wrong? How is; 
it not moving? The Government are, 
not moving fa"St Or ahead at alL FrOIn 
all corners all the while we are 
shouting-the Scheduled Castes, Sche-,' 
duled Tribes and otber friends also. 
The State machinery seems to be 
exactly in the same posif'On as it 
was fiVe Or even ten years ago. Now, 
is the constitutional provision wrong? 
Is the machinery wrong? Or are we 
wrong? Or are the Government 
wrong? What is wrong? Somethin& 
must be wrong? We must find it out_ 
Otherwise, we are wasting our time. 
the Commissi'Oner is wasting his time 
and the whole thing is a waste of 
time, money and everything else. 

The .Government are the main exe-
cutive authority. Let the Govern-
ments at the Centre and in the States 
examine this matter thoroughly and 
let Us have something to begin afre3h. 
My conviction is that the constitu-
tional provision is as gOOd as any pro-
vision that could be had for effective-
ly achieving the welfare of the back-
ward section. We have now appoin-
ted a'lother commission, after ten 
years, That commission will again 
present beautiful report, but is that 
going fu achieve the object by itselfT 
I do not think so. So, the whole 
machinery, whether at the State or the 
Centre, must be examined, overhauled: 
and made to work. I think Members, 
have done their duty in telling the 
Government what to do, and where 
the lacuna is. Now it is for the Gov-
ernment, the execut;ve, to see that this 
machinery works effectively and is 
made c'Ompetent. 

14 brs~ 

Certainly in the last ten years the 
country bas moved. Certainly this-
has created a certain psychology in the 
minds of the people, whether they are 
the tribals or Scheduled Castes, to 
move forward, at least to clamour for 
their constitutional rights. That bas 
been created, and "SQ, something bas 
been done certainly, but that can be 
done by the ordinary adininistrative 
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machinery. Taking into consideration 
the Constitutioaal provision and the 
impartance of the problem, I think 
what has been achieved is not pro-
portionate. 

So, the reason is not the lack of a 
Constitutional provision, or lack of 
our doing our duty in pointing out 
theSe things to the Government, but 
it i'S the lack of the right person at 
the right place in Government machi-
nery. No right person is coming for-
ward to work this machinery. The 
machine is getting rusty. The Com-
missioner's Report will not achieve 
much unless the States move, unle$ 
the Centre moves. But as it is we 
find that the Centre is blaming the 
States and vice versa. So, something 
must be done about it. 

Yesterday we heard from Shri C. K. 
Bhattacharya that the amount spent 
on the imp"ovement of the Adivasis 
or backward classes should be the 
yardstick. .He says it is an impressive 
figUTe. We do believe certain things 
have been done, but only money 
sh'ould never be the standard or 
yardstick with which to measure our 
progress, and that is where we go 
wrong. Money is being spent in my 
name, but who is benefiting by it, 
where is it going, that is the question. 
The amount of money spent is not 
,oing to improve their condition. So, 
that sh'ould be examined too. 

About representation in the ser-
vices, there are many complaints even 
after all these years. It is where it 
was. Again. I say that a certain psy-
chological effect has been created in 
the machinery, the executive, the 
appointing authorities etc., but by nOW 
the appointing authorities have got 
accm;tomed not at all to mind what-
ever we say Or point out, because the 
Government machinery is not proper-
ly checking it up. 

Yesterday' We heard the hon. Deputy 
Minister telling us that some criteria 
have to be fixed in giving scholarships, 
that we cannot give it to everybody. 

Cornr;,,,sioner feJl' 
Schtlduled Castes 

and Scheduled Tribes 
wonder how that idea has come 

about. Adivasi); have to be educafo-
nally raised. Unless they are raised 
educationally, they cannot advance, 
they cannot understand the progress 
of the country or national integra-
tion. Whether they beco]Jle engi-
neers or not, let them advance. Why 
put these little restrictions in their 
way? At least till now we were 
grateful that if there was anything 
beng done, it was by the Central 
Government through scholarships in 
the matter of education. 

I do n)t kn'vw what made them give 
the distribution of the scholarships to 
the States. Perhaps it was with a 
view to facilitate the backward 
classes making better use if it and 
getting the scholarship in time, but I 
am sorry to say it has not had the 
desired result. For months together 
they do not receive the scholarships in 
time. In certain places up till now 
they have not receiVed. That sh'ould 
be 'looked into. We discuss big pro-
blems, but even such minor details as 
these are not looked into. 

Very many people have the idea 
that for tribes and Scheduled Castes, 
basic education is the proper thing. I 
do not know if basic educatiOn is un-
dersto'od properly by everybody. I 
Would like Ministers to send 
their children to these basic 
schools. Why do they not send? 
They send their children to the 
.arne public and much condemned 
missionary schools whom they accuse 
of receiving foreign aid. anti-national 
etc. I know about Bihar, I do not 
know about here. 

An Bon. Member: Same thing hal'. 

Shri Ignace Beck: Let us send all 
children to the basic schools. Why 
particularly these backward classes? 
00 you want to keep them back? I 
would say it should be the reverse. 
Send your children to the basic schOOl, 
and send our children to the univer-
sity. 
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[Shri Ignace Beck] 
Certainly we would not admit if you 

say that they are unfit. They have 
passed examinations on an equal basis 
with the others. They have attended 
the same colleges and passed from the 
same university, but when the time for 
appointment comes, they are unfit. 
This is the way things are going on. 

For the tribals, the economic pro-
blem is the !nost important. The ques-
tion of agriculture should be taken up 
very carefully, in a well-planned 
manner and not haphazardly" 

With these words, I thank you. 

Mr. Deputy-Speaker: Now I shou;d 
call the hon. Minister. If some Mem-
ber can condense his remarks in five 
minutes, I will give him an oppor-
tunity. 

q'hn~'~ (~-mm-~f;r<l" 
;;n1i;"Irt) : ;;qJ'6lIlfl" ~, ~T~l!"~ ~ 
~~~;f,Tfu'Ii'R;;it~~ 
~~~'R~~~"ST"'<:rn 
~ ~ ~'r 'R .q ~ ~ 'f>-.:m 

. ~ I ~~~ m~ if ~T ~ f7:q'ji ,,~qfu 

;;ft" "'T <:T ~, ~ifOI; ft;ro, -q ~r ill ~ 
~ ~ I ~ll fui1i if ~ ~~ ~ 
mm- t I ;rq,fitc 'r liT ;;;'1" ~ ~fC 
~ ~i~·1 .. t ~ ~ ;;ittil "'T ~ 
!lI"q;-~ ~T t ¢R ~~ wmr'l<: ~;;it ifiT1f 
~ ~, ~ fur!; -q' ~ +rr ~ 
m~ I 

~T ~T -;;;T ;;n;f,T ~ fq~:jT 
~ :;nfuli'i ;f,T ~ ~ 'ij I~d ii, ~ ~T 
~"i:lT, ~~;Namr.n~ *~~r 
~ iP", ~ ~~ 'fg'\' lfflT ~ I ~"I'IiT 
om-"T ~ ~ tw.rf m ~ fop ~ 
.~ it ~ ~ * m.r !lI"'f>m: 'It.'I' 
~;;iT Pf i'midl"A h~ I ~iI" if 1:1;i!i" 

~ ~ f.li ~ ~ * q"rtf ~, ~~ 
~ ~~ ~ ~ I ~ 00 ;ft\ilT 
'liT ;;iT 1Rr"IT t ~ !lI"R ~ 1ft i!<'I" ~ 

jor Scheduled Castes 
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Il:T qm ~ I «iI" ~ ~ ~ 00 <mil it 
mT ~ "IT ~r t ~ ~ ~ ~ 
"l'!~ ~T ~ I ~ ij; ft;ro, fIiI" ~ ~ 
~;;r ~ mt it ~ fm "llr ~ 'i:t 
~ i!<'I" ~ 'ti>:: m!. ~ I ~ lfiTlf ihrnl" 
~ ~ ~ ~ f1r.T 'ITt ~ I !i«'IiT 

m"r~~f.li~"'~T~"'~'i!i 
~ ~ m- ;f.t {{ fil;trr 'lim "!Tf~ I 

~ "'T ~ ~ lIToi<mr o:r:ro 
'r fn f.lilff ~ I l~ '1ft if 'Of) ~rn 

fil;trr ;rlIT ~ q~ ~ ... ~ g I ~i~'i"6 
~ m>:: ~.~ <r'!i""~ * ~<t>T;f.t;;it 
~I" <f41q ~ ~, OR "" ~ ",rn ~~ * t!l1I ~ ~"« * ~ it '!"IT ;rlIT ~, 
~«'IiT ~Tl! ~ ~Uif iIT lp;f ~ I 
~'FoI" ~ m<'r 'Of) ~r'f.Tlffl ~ 

it ~. ~ * arre- ~T traifij! ~ ~~ =?if.!; 
~\II"!lf 'It.f f.F;m" ~ ~ iIF." ~T 'f1"f.rlIT-
~ ~ m ~ if.rm:T m, ';~'g" 
~~ ij; ~ ~~ ~ ,i~ fit; ~;~ 
'fiT ~ 'f~Q ~m- ~ ;rlIT ~ ~ if 
of;r. <1'''<1" ~ ~ ~ 1fT 9>: ~T Ili.re I 

~R~it·'Iii!"IT~f.li~~;f.t~ 
m~~lf~?:r IlI'I~ ~ ~ ~r~ <fif; 

~« iI"T<f ;f,T f;!T>:: <1fTif;riff ~qf I 

~,,;j'; .. ~ l'IIif'T;ft"T l(<<m ~r:rl ~ I 
~;fi iIfiT.;;iT lIm'I"i ~ *u:;;g 'f.".~~ 
~'h: ~H~~~ if; <'f:tr; ilir q'~ ~ . 
iI"~~~ I ~*f"l"ii" .rr<:'f;1:f~IiI't 
;oJTift ~ <I' (~ iPg"; ~r~ ~ I ~ir;fi "1'"~T 
l:'Ii"lI" ~ <i'f * lffiI\" ... iI"it at ... ~~i ~ 
;a.; i!>l ;;;~ ~ t ~i q;~T.:{i ~~ 

~ I ~.q .;~' ~~ fit; H * 11or1f <i'f 

i!>l '1l"G Oi~ f~;ft ..-r.* I ~ it~ 
~riT~~~m~T~f.liif~>;if;1f;;~ 
flf<'l"ift~ I..,~g~* i'I"~">:: 'R 
mrif't ~ 1fT If.i * i'l"ft 'R mrm ~ ifF 
~,it~iF~if;;i!.'T~1 ~~ ~ 
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~ f<fi 'l'l',ff" flf~iim ~ ,,-ff if; f"l'if f'f.' 
f.,-., if; 'fiEf '{~'t if; f" 1 l.'l"f.'1'i{ ;;~f ~ 

-:0'1' m ~ .. ' ~, f3f,;' if 'li1i 'l>f"~ if f"fir 
~.:r~"·~1~ 'ii"'IiT ~~~o;rl<:f,;ri,.ij;'1'i-.r 
'{)t\' l<ff.t '\II ?;i'z1'irilf <iQ:) ~ -:O~" 'fiT «~ 
'{tif ~~ ~T ~'CI'->lI+{ <rt I o;rrr<: ~ 
~i!Tjf!i","{ 'f.'i "jT{'f "f·lf) ~, ~)m,,~ 
qd o;ri'fi '1'm;~tf 'lit rrro "1''11% ~ 

aT "r "fi'l ~if"if Il'!; rr1';,1 f ... ~q f~.qT 'fiT 
~M 't f.;rit ~3f'i rr ~ I ~' <ft ~qi1f'IT ~ 
f'fi 1n.;s ~If!d q'R ~T:r~ ef?;~ 

o;rR ~~~ ''IT TfU~ ,'r'N ~ '3''f' ~'11 i f"if 
Q,:'f> o;r"'T f.wi~r 'l>Rq ~ "fTfWf.· 
lJ\Or QT 'ill: tr~ if QT o;r1<: ~e if ~ I 
~:.'t;;ftflfr'1"'~'1TQ.;rF(~ • .,.t~.q~f~­
if~i 'lit 'if<1f!r~. '3" t '1'ffI' ~crilT ~tfif 
<i 1l:1 ~crf f'li ;f ?;'f 'f.'Tif 'fit ~ ~u; e'lFf 
~ '1'fi I ~f.;r 'f,<1'1i if ofrifi '!iT ~(f ~ 
f~m ~r;; '{QI~. 'litr~i 'fiT ,mTG' it 
m.,- "ff'f tr ~ ~, :a<r 'lfr iF:'Ii '.:!iT"t. 't' ~rrl 
'l'I'rik ~I';:r~ <f~f ;;;+r.;r~'(T ~ Ill\\ 'Iii{ 
~ ':TT <fgif <f~T +rff"i iff ~ i{<fl' fmr 'liT 

Ii ~l1ifm ~ f~ ~~ lit"'R! ~.;r it o;r~ 
;;ft ~;;rr ~ q(! .,.ifr.r ij; iifCq"R '!iT ~ I 
~ ~~ if moo m't if; ~ ~'1' 1!i."'Ii' 
it~.t ~ "fflfT 'liT ~0 lfT ~c; 110 ~ 
'Wi'f"f f'q-(;re-f ~ eft 1i& 'f.'frr ~T iiI"9li ~T 
<mr t. f'li 'liQI mif fif; ~q it Il'~ 'fi<: RlfT, 
.~ rf ,(~ 'fi<: f<{lTT ? fua-.t ~T ~l; q;;nf 
-ril', f'li\l;ft ~T 5ff;f~' ~If 'if"fT ~ ~, 
;lrf'liij:;r., <:f',p:r sil'.r'fil '-il·~ <f'1ll1 gq'i 
'liT iRrif ~.T 'Ii"f ~~ m ;;W f.1<l;;;rr I 
;jij' if"f. IlI'f.t iI; f",if Tr<:fofIDlfr 'liT ;o;mri 
'WiT3\' <i fq" iii/;. 'C,j .... if; q0~ iI; florif 
'imIT ~'l'~ "I' f+f<1 ri, '{~ if; Rif 
~ ~ if flr"f ~,fi, a<r <rfi' fif;ffi 'liT 
'if"h.r 'f.'T ~ 'Ii~T if~1 ~ I ~ fu<l 
lI"~pr~,u ~ f'!; 1l'lf\;; ~T ~fif>1ir ~ I 
iifr ,-;"f'" <i 'l'gy ~;:n ·f<; i;~"i ;r<;.f<T?: 

CornrnissioneT fOT 
Scheduled Castes 

and Scheduled Tribes 

~h ~!:~ 'l'J.tqc .,.If\;; ~r awrm 'flit 
OJ fi """,a.''j- ~ I lI"~ 'R ~ ~ . 
~, ~';;fm mlf',: 'liT i:inJR if@ 
~r m,ft I f'f.';f'l.''t <imT<: liW 'R il:Ta-r ~ 
'ii.J if; f<fj/<f ~ lfQt 'R ~r.r <(Ti';r "'I1GT ~ 
i!R lI"i[f <iJf~ ~ fif; 'WfT'lr ~f 'lfFf'f 
~5T 'JfT;iT ~ I 'iiif'l'< 'f'1' <f:' .• , "i:1';:T:' -
f'f.'':1T 'JfT'lT ~ ? lfQt 'R ~t .;: {"S 'f;'1~'; ;,;' 

li~"'T.r,'Tt. <iI1<fi if;~ ~, nr~ 
'if'hr ~t ~..rd ~ -n <'-, .:1m: if~ ~ffiT ~ 

<fT 4' ;:r~ffT ~ fif;.,..,. ~ fit;ln ~l ~T ~ 
<,~ '"if if",~ ~ l;;ft m 'fTf<'lm~ if; 1l+<P: 
~, .,.) l'!lliff m.rf if; ci'rif ~ ~of 'f'<: ~ 
~, 'ifl~ if o;rqr.frn"l if; t. l1'T ij'q.t~ 

m 'R ~o~ <nzt ~, if Q,:~ ;;r.rlrf ~ 

~~~. f'li':m ~ {lj<j{i~)~l ~ 1l1<'m 
Q~5Jl lI"i[ ~0r ~ fif;'~ Il'~ m. ~ 
~iT \lrf.!;"1 ~~ ~{lj ;;~ ~Rrr I ~. 'f.'T 
mf"fif 'f!ll ~ ( ? itt ~ if ~ 
~T<fCifTT"",~~h-r""~I .. hiT~rf,;m 
'!:'Ii~ '1ft 'li ~ "c(;j-qc if; orfuf, :m'if; 
~, .,.) 'lir ~"'ifr.r ~ ~ 
~ 'liT ~ ~ ~;;ft on-.;f~ *~~ 
~ o;r1<: *g'!.~ ~<rf if; .rtlf ~ 
~. if ifk: RifT m.;r. I <'11' if; q~ 
"ftlfT ~; ~ if; fu<l ~I-;fi 'f.'T ~;;rr~ 

~ ~. m<fur 'liT ~ ~ 
q;r ~t';T "'m~ I Il'~ mU ;ftif ~ ~/ 
if@ ~ o;r1<: fi'f,jife ~ "'~ fif; q~ ~ 
'1'<: "1:fTif ~ I ~. it ~ ~ fif; <l1j'T<f if on-
'li'f '!im~..., it .~ ~ '~ m 
"fTlfT if; 'ffif "<:~ if; f~ ~ <j'@ ~ 
<.."t' if; R~ 'l\'!ft%~~ if ~ ~ ;;@ 

. ~Tfr.,.n.f.~ I ~'3':j;o;r"fT~'~R'1Tf"'tt.T'1 
~ f<:'f!!,.rt mii' ft. ~rf fuqfw. if; '1'rn' 
~ if; f<'f~ n-;p."· ?,'f:' ~ o;r'\<: 'f~ f~ 
'fi<:~ ~ 'l'J.t~ ~ f~ &~_ ~ lWA' ,{T I 

~"t·~e.~f~"3'ii''f.'T~ 
m ;;@ ~ m<: :a<r if; ffiq :m if 'fI~ 
1l'lf\;; ;;@ ~ I I'MT ~ ifif ~ t .~­
f.:;?:~ F+rf.,'''fr 'if I 4' if 'Iii' ~ ~ 
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f<f;lfT fiI; q'0fTii it <!gil" ~~T ~"fil" ~T ~;{T 
~ iIf)<:: fu!f.;;rT;;flIT "I"Hf ~ ~ I ~ fg<~­
~1;r it ~~ if; fu~ ilfT ~it '1;l'T mit '""" 
irn *.rrf~~~, <it"Of if;f;;rTf~~Hlii it 
~;l if; f;;rT 11if;1'1' 'frff i'J@ fl1"f l'Tif;f I 
mfm '1;'I if; l1a';;r~ <n',' ~Tf ~ ? 

1{ 'f.,;r,:rT ~ fiI; h~f<rf;;r~ ;r;" f,'f'1"~f 
iIf'h:trTl1 fl1f~'~f fl1<'1' ~ r;:"i <niff 'P:: 
f<i'-q-R ~ fiI; ;;01 <fr~; iff ~~.r if; f~ 
l1if;I'1' ~.,'I ~ lIT if@ I ilflT~ 'iQ:T ~';;T ~ 

eft ~ ~ ~1<ft<Ftitif~ 'f:rT 'fTi ~t 
'R :a-;; <Ft ~~ if; f"fit +rif;!';;' l1T;;,ft ;'11"f 
'fif;f I Hf"fq. ;;rl'ff;; iff ('f'fl'T1'l1 ll:Tlt 
~it iIf'h: ~Q'" it f;;rit +fif,"" i[t:f "ITf¢ I 

,f' '1',ft if<fiJlI'fi' ilfreT fui lif~if; fl ifT 
l1'fTif ~, f;R it 'Tffi l1'fT"i' ij'JT ~, 'Oif 
'1''1' it l1if;,'if a' I 

iIfOT li' ~ Wtr m ~ ~ ~ ~ 
~~ l,",,"mitm'T~"T~~ 
"flW'IT ~ $ ~ f1:IT~f ~ '1ft wfu;r 
~ "flW'IT ~ fif CfQ ~ifr iff ~ 
~! ~ m it ft;r>i ~ lffiT ;;r~ 
f.!<t;-,i I iIfTQf 1f"f iff ~ 'fT ~ 
%m~itq-6T~~I '3'fiff 
'S[¢;q 'fi't f~~ m it fuit q-~ 

'it lIT ~-a ~ it 'lit'{ 'Ii'tfmr ~ 
~ I Il' <l'1HI'ffi ~ fiI; ~ ~ <1'[ 'f1l1 
~ I ~ it 'f1l1 it, ~ if; 'f1l1 it, 
~ <Ft '3'f ;;fl<IT if! :;ft .;:nrm # ;:nrm 

l'T~it;f 'fT ~ ~ ~ ~ ~ 
~ I~T~~lf~if; 'Iftm: 
~'q'I<:~~<Ft~ ~ ~ 

'fl~, ''-IT%:<i" ffi'if;~~lIT~ 
if; ~ ~T, '3'f <Ft ~ 'fijf'f ~T ijff'!f I 

~ ~ t:J;if 'rr~'Ii:"'lf<Ji~ ~ '~m 
fiI; ~ <'TTlf ~q'c~; 'f1l1 ifT oT<f <nQ ~ 

~ I iIf~~mml1"«f~efti'tu 
~~fiI;~<Ft ~~'Ol:JTif 
~.m~ $~<Ftmr~ ~~ 

fOT Scheduled Castes 
and Scheduled Tr;/)es 

<Ii Mij~m <Ft g'fl1 G"Tr ~ fiI; ~ f.!;m 
'1ft f.mrr. 'R ;;rnl' ~T ~ ~ it 
ijf'f ~ ~ ffifif '3"'T if) ~ <mr 'fT ~ 
~ fif ~ lfi"'"f;;ft if; ~ if; ~ 'f<'T ~ 
~ I iIf~ ~ ~~'Ol:JTif ~ ~eft~' 
<I'+Mm ~fif; '3"'T'fT~i'JT~~ I 
~ CfQ l1T 'q'lf;;ft ~ 'lfr ~ ~ 'f1l1 
~ ~ ~T ire ~ ~ fiI; 'fi'tt 
~rn:~'f<'T ~ ~ t$rr I $ 
'T'fu' ~ <!gif ;:nrm ~ ~) ~ I 

;;~~~.~~~T~q-, 
;:nrm ~ ~m I ~ ~ CJQt 
~ eft '3"'T if) 1llRT flilm'i'JT 'f~m I 

I5IT '"'! '<:T'f. 1llRT f~ it if) ~q 
li!m Q1'tt ~ I '3"'T 'liT <rc; ~ crt ~tlft fif 
'3"'T ifT ilfif<:~<ffi iF ll:T WT ~ I 

,f ~ ~ ttrt 'IT fif ~ ~ it 
~ "fn'Ol:JTiff~ijff'!f $n'l itfuit 
n;if ~ fl1fif~T ~ iff ~~ I ,f 
~~f<f'~~iff~~ 
~~~'Ol:JTif~I 

I5IT ~~" m~ (mm UiWf~' 
r;rrfu<rt) : "fifR rotT ~ ~, 
li mq- 'fT ~ ~ f", '~Ilf;f ~ 1ll'fT 
f~ I Il fui n;if <mr ~ ~ liiRl1 ~ 
~m m CfQ ~ ~ f", <I'~ if; m it 
~'fT<I'"!~n,,it~~ 
R'f<'TT 'iT, ~ it ~ ~ if;;;ft<fi 
if;f<'T~~if;<I'~itt~ 

'f'llf<'lN>if;~Io:a ~ ~ ¥ft, '3"'T it ~ 
'M[T ~ '1l T fif; ;;ftm fu<i'tur if 'ffl'i; it 
"f~ if; ~ ~ ifW ~f;::;;rif ilfof'f ~ 
'liT<: '3"'f if) i!\t,q <lsf~'1 if mift ~T, 
eft .,f ~ if! ~ if; fuit -jlijf'f 
Uf'nl' I ~F'fif iIfTQf 'f<'T ~ ifW ~ 
~ ~ifur it "fffiT ~ 0) '3"'T <Ft 
ift 'fili f~ urrnT ~ :;ft fif i!1"H,,,,fc l , 
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~~ 1~~~~~ifiT 
"Y.::fiti~~I" ~ w ~ ~ ~ '1'@ 
~)W~~GT§<f~~ ~ 
7JiT, ~ f~ ll'tiq(I'tif<!11 '1'@ ~ ~, 
~ ~ ~ It; ft;nJ '1'@ ~r ;;rr 
~ ~ I 

~(t·amr If\! ~ f~ ~ ~ d'R:r(t 
is m.: ~.U ~ "ffiI'1Prlrt ~ fu;r;i 
~f 111ft & \1<f ~ f.rli qq~ if ;j-;r OfllT 
<:lir ~, J;!"lf\' \1<f ~ '1'@ f.rlfr ;;rr "(\!f ~ I 
~lPITU~~~~ I W~ 
m m~~~I~~mro 
~ ~ n ~f GI'~ fu;r;i ~ \1<f If"{ 

~ .wrr ~) f.rlfr ",'Rr ~~ I ~ ~) 

<rr~ ~ ~ '!>(Off ~ 'IT I ~ ~ ~ 
f~ ~ .r~ r;.r <f(q; ~ ~ r..; 
<ft;; '<IT( ~ it ¥~ 0 ~ d'R:r(t 
.~ ;;ftt,'\" n it <'IT ;;rr ~ ~ ~ ~ 
~ ;;nq- if f.:rifiTOfr ~ W If"{ ~ 
f'f;!rr Gl'i1f ~) ~ ~ ~ ~ 
~ ~ qtAT ~R:r fm;r ~ I 
~i'r'f it ~ ~ ~~ ~;m;ff 
~ '1i1fi '1'@ ~ I ~ ~ ll'tiq(l!,f'::l, 
~ ~ if",f."f\r;~~iOf ~ tflff 
. ~ 

~qt\1I~ ~T~lt : If\! ;ft;;r i\i't .rlffi 
if ;r~ maT r..; If\! ~ t.t .r-mrr ~ r..; 
~~mfu:a"l'ItlTm~ 
~~~OfTi!OT'ti'f;;rr;r;f ;m;ff~~~, 

~mr~~ ~f ~ 
~iil ~~GI'o) ~ ~ ~ 
~ ~ 'lhTtrr I 

.n- ~f_ fir~ : w if If\! mf t r..; 
;if) ~ l''tiq (''tif'::l, ;r ;;rr;rn iP' 
~ If\!f ~ ~ r..; ~., ~ if 
e''tiq(l!;f'::l, ~ ~ I \PI' w ~ ft;nJ 
{flfn: ~ I 

Sbrlmati Alva: Mr. Deputy-Speaker, 
Sir, the ·.debate was to last for six 

and Scheduled Tribes 
hours but it has overstepped its 
bounds. However, I am very grate-
ful to the Members who have partici-
pated in this debate for the valuable 
suggestions, the restraint with which 
they have expressed their grievances 
and the indulgence they have shown 
at our shortcomings. 

To begin with, it was pointed out 
that there is always a great delay in 
discussing the report of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes, As I had stated, this is 
the ninth report and over the years, 
with OUr experience, we have improv-
ed and 1 hope that next time at least 
we shall be able to follow the sugges-
tion made by the hon. Speaker 
that within a period of a fortn'ght 
the report should be discussed. But 
1 do not exactly know how it can 
be restricted to the time-limit of a 
fortnight, because We have also accep-
ted the hon. Speaker's suggestion that 
we would have the informal com-
mittee to discuss the pros and cons of 
what is stated in the report so that 
the debate here c'Ould be more con-
centrated. In any case this t'me, as 1 
said yesterday, we had those meet-
ings and all the points that most of 
the hon. Members haVe put here were 
put there at the informal committee . 
Those points have been examined and 
some of the suggestions that the Mem-
bers wanted us to carry to the States 
have been carried. The remaining, of 
course, are being examined by' us and 
from time to time our suggestions go 
to the States in respect of all that 
happens here in Delhi, whether it be 
by way of Advisory Board or the 
Consultative Committee or the debates 
in this and the other House . 

This is a huge problem and I do 
not want to minimise it by saying that 
we have achieved very much. Espe-
cially when 1 heard Shrimati Uma 
Nehru, I agreed with her in every-
thmg she stated. She belongs to the 
old school; she has known how 
Gandhiji undertook this great task and 
how it was by his example more than 
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precept he achieved SO much without 
money. Now, for 12 years, we have 
undertaken this huge task. It is a 
load of sins of centuries on our heild; 
only every individual Member and not 
the Govcrnment alone can remove it. 
You must understand that the 
method of Governmental action is 
quite different from the manner in 
which you and I.carry out thing3 by 
our example. Therefore, for those of 
us who -believe in this great task and 
the eradication of untouchability, the 
-eradication of the present methOd of 
scavenging and the lifting up of the 
tribals and the rest of the people, I 
think very much has to be done by us, 
individuals. 

It is true that there are spots in 
India which are bad and even so, so 
much work has been done in these 
past 12 yearll. I do not want to mini-
mise it by saying that We have been 
able to achieve a substantial amount 
of success by the implementation of 
the schemes. I do not think any han. 
:Member would say that - we have 
done nothing. We have gone wrong 
bere and there. We have come across 
'Obstacles which we have not been 
able to get over. Nevertheless, as 
Shrimati Uma Nehru stated, it is the 
mind; it is the -psychology of th_e mind; 
it is the psychology of the people. 
Have we trainetiour masses to th'nk, 
and why do we always concentrate on 
a change of thought in the Scheduled 
Castes and Scheduled - Tribes? Why 
not We propagate by a .two-way 
traffic? It is aIm a question for the 
orthodox elements, because sins also 
die hard and it is the diehards also 
who have to change their psychology. 
-So, today, it is for you and us to 
appeal to the people and say that it 
is the orthodox elements als'o who 
must change their hearts and come 
forward, 'as well as the Scheduled 
Ca-st',,, and Scheduled Tribes who have 
als:) grown 'n a new psychology now. 

May I say we have created a psy-
chology of complaints as well, while 
ih"re were not sO many complaints 

and Scheduled TTibes 

12 years ago? The WOrk is progresl;-
ing, though not alwaY'S as we would 
like it to be. We have created a 
psychology by which the dumb of 
yesterday have learnt to speak. I 
have mY3elf gone to the tribal areas. 
and from my own experience I can 
sa} this: I found that tribal women 
who would never open their mouth. 
yeliterday c'omplain today. That it-
self is progress. They have become 
vocal. I consider it a progress when 
a woman is able to tell another woman 
about the limitation of the schemes 
and about the implementation. 
Therefore, we have -proeressed to that 
extent. 

Again, I do not Willh to minimise: 
there are heart-rending spots in the 
whole of India, when We look at 
some of the places as Shrimati Uma 
Nehru has sa'd. I have gone round 
and vi3ited many- places. It is heart-
rending. But, nevertheless, .the 
greater the challenge, the greater 
llhould be our purpose and determina-
tion to meet it. Let us meet it in the 
proper way. 

It is said that confidelll!e has to be 
created. There is a IUTking fear in 
the minds Of many of the hon. Mem--
bers especially when we come to the 
services, to the effect, that the best 
among these communities are not 
taken for one reason or the other. But 
if any of the hon. Members has got 
any particular or individual case in 
which discrimination has been seen. 
we welcome him to bring to nur 
notice such a case and we are- pre--
pared to look into such casell, because 
this welfare work is not 1'./Le any 
other programme of the Gove~inent. 
There is no hard and fast. rule. Wel-
fare is a thing which entails mutual 
apprer.iation and we are - prepared ta 
change. We do change our schemes 
from vear to ~'-ear and from month ta 
month. Once again I want to empha-
sise that the discussion of this report 
should be taken up in the State legis-
latures. We have suggested it to the 
State legislatures. We should wel-
come also the hon. Members here tD 
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bring some kind of weight on the 
State legislatures because most of the 
scheme. are to be implemented by the 
States, whether it be distribution of 
land, cottage industries, housing or, 
education, etc. It has to be done on 
the spot where these difficulties arise 
or stand and stare at us. Therefore, 
once again, I would suggest that eacl. 
hon. Member, w:th an the vehemence, 
mmt go .back and see that the State 
legislatures undertake that appro-
priate portion which deals with the 
State concerned and is fully discussed 
there, because the members of tl1e 
Assembl~'- come from the different 
regions and districts of the State and 
they will be able to achieve much 
more than even we do here, so far 
away, from year to year. 

We talk of eradication of untoucha-
bility. Where does it begin and how 
is it to end? It is one of the most 
challenging problems, It has gone on 
for centurJ.es'past. We have had great 
teachers, some of whcm haVe been 
cited today-. No one was so great as 
.Gandhiji, and yet, we who profess to 
follow him sometimes fall short in 
our example. Therefore, when Shri-
mati Shah gald that improved methods 
of scavenging should ,be introduced, 
I agree with her; but you and I 
~hould begin, as we used to do in the 
ashram once up"n a time. Show it by 
doing it and the rest will follow. 
The work will be slow, but it is 
bound to gather momentum. 

About the Malkani Committee report 
on scavenging, which is getting ready, 
we are making arrangements for 
the translation of the reports in the 
regional .languages, so that it will 
reach not only you, but the other 
States also. We have not waited for 
the' publication of this report. Wher-
ever we hav'e found the recommen-
qations practicable, we have issued 
instructions that they should pe put 
into use. 

Talking about scavenging wh'ch is 
really. the burning problem, 50 per 
cenl to 70 per cent grant is made 
available from the Centre. It is the 

Commissioner for 
Scheduled Castes 

and Scheduled Tribes 
responsibility of the municipalities:. 
and local boards; again it goes back.. 
to the States from where the legis-
lat01.1; are elected to Assemb!ies. It :s. 
for them to bring pressure on local. 
board; and legislatures to make full. 
use not only of the grants, but of all 
the contrivances which the Malkani 
Committee has suggested in many of: 
its recommendations. 

There was a point made that. 
Punjl1lb has constituted a committee. 
We_are ver~ happy that Punjab has. ' 
taken the lead in constituting it Sl). 
th'at scaveng ng could beeome more 
tiignified. I do not think the other' 
States will be lagging behind; 'it is 
a matter of. priority. It will go from 
State to State. 

An Hon. Member: Punjab always 
leads. 

Silrlmati Alva: I do not know whe-
ther Punjab always leads or not,.. 
but it has taken the lead in this most 
Important task that looks so small, 
but is very important to be done . 

There was suggestion made by Shri 
Krishna that the Defence Ministry 
should be advised to take up the-
matter and gloves, overalls and other' 
taeilitie. should be given to the sca-
vengers in the Cantonment area, which 
is under the Defence Ministry's 
care. That 'Suggestion will be made" 
to the Defence Ministry. I think it is 
a good suggestion. If it is taken uP. 
r am sure the good practice will 
spread all round. 

I do not think most of us would' 
disagree with Shri Bhattacharya's 
remarks when he said that the sche-· 
duled castes list should shrink from 
ye/lr to year and not increase. There 
was a time when scheduled castes did 
not want to get into the list of sche-
duled castes, but when a provision was' 
introduced in the Constitution, since 
then the l13t of scheduled castes is· 
ever enlarging. "1 think at some time 
We must stop the list and begin de-
duction , ear after year, Therefore, I 
geri'Onally, feel that it is Ii very 
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.. healtny suggestion and the danger 
oCf separatism will also shrink in like 
;flleasure. 

He al'so said that the word 'Hari-
.. jan' should not be used. It was, of 
_course, coined by' Gandhiji and there 
is n'othing wrong about the word, 
but it is good to drop it now since we 
want to have a composite society in 
India.. No longer do we belong to the 
centuries of the past; we belong to 
today and we look to the future. In 
the space age, as Shrimati Shah said, 

.. we want to belong to the future. 
Therefore, we must think ahead of 
time. Therefore, I think 'scheduled 
castes and scheduled tribes' as laid 

.down in the Constitution should be 
. enough. 

.shri Bajumatari. of course, has 
... spoken with great vehemence and 
brC!ught out some very sound sugges-
tions. Shri Basumatari . has been a 

.. member of the Tribal Commission; he 
;'s a member of the Cenlral Advisory 

-Tribal Board.. He is a member of the 
Consultative Committee lor toe Tri-
bal,.. So, his suggestions and .advice 
are always welcome to us.. I am 
sure he must have done valuable 

-work in the Tribal Commission whc'se 
. reporl is ready and will be before the 
House in the very near futurE' .. 

"Shri Barupal talked about int~r­

marriages.. Nobody can prevent 
i·lter-marriages.. But who will en-
courage inter-marriages? That is the 
pc in t. I am speaking mainly from 
memory_I think it was the erstwhile 
Bombay State Or Maharashtra which 
:I,d something to\"lards this to en-
courage inter-marriage between sche· 
duled castes and ncn-scheduled 
castes. 

Shri Gaikwad talked about cottage 
industries; again you go back to tho) 
St~tes.. Co-operative eftort in the 
fie 16 of cottage industries is welcome 
and is encouraged. If there is any 

. difficulty, then agalD you may sIt 
" down and see how this ·ciifficulty can 

and Scheduled Tribes 

be removed. He mentioned the 
middleman's profit.. The middleman 
is there, but I think the middleman 
has lost one leg with our 'Five Year 
Plans.. (lnteTTuption). Our idealism 
is there; our Plan is there.. We have 
put the principles and policies on 
paper; it is for you and us to act and 
see that the middleman gradually 
vanjshes, unless, of course, you want 
to keep him, to speak about him 
every year. The co-operative effort 
will help not only the scheduled 
castes and tribes, but also the rest of 
the country .. 

Shri Uikey brought in the argument 
about the Dandakarayna project to -
show how the tribals are suffering. He 
talked of the harassment he saw on 
some road when he was passing.. But 
all that falls w:thin the jurisdiction 
of th" State. One would like to know 
wnat the hon. Members do with the 
St.ate Governments when they come 
across such scenes. Orthodoxies die 
hard and sometimes michief is deii-
berately made. These things are 
before us.. Nevertheless, when police 
firings occur, it is a matter basically 
for the State Government.. When this 
report is discussed in the State Legis-
lature, wh'chever portions concerT> 
that particular State, that can be 
highlighted and some remedy could 
be found out.. About the Dandakar-
anya proj ect, it has really brought a 
measure of prosperity to the tribals 
in that area.. I will give some figure;;. 
About one-fourth of the reclaimed 
land has been given to the tribals .. 
Each tribal family is given the equi-
valent of Rs.. 1300 for assistance in 
various ways.. New communications 
are being built by the DDA and they 
are also doing anti-malaria work. In 
these and in a dozen other ways are 
the tribals benefiting from :he 
Dandakaranya scheme. This project 
will bring about permanent improve-
ment of that area and would benefit 
the tribals as well as the other people 
who are there. 

But when the han.. Member talks 
about forests, I must remind him that 
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the forests themselves badly need 
protection. Not that the tribals have 
to be neglected, but the care of the 
forests and tribals must go hand in 
hand. After all, they are tt,e children 
of the forests. 

Shri Ganpati Ram: On a po:nt of 
Order·1'f1'iI'frzr lj'ft "I'r 'MI ~r ~ f", f~>m, 
",fif ~ <1T Ui' mi<:, il' ~ if f if'<rzr ~h 

.r~H~ ij; ~~ it ~ I fora-of ~ 
~ ;;rrm if <:@ ~ ~ orr ~t ~ 
~ if <I'm{ ~, \R ij; m it iflIT ~ 
;r1litik m l'[<f;lit~ If' ~ ~ :mr 
<J~f"'~~~"'rorm ? 

The States are autonomous and the 
hon Member should know exactly 
the' functions of the State and those 
of the Centre. 

It was Shri Balmiki who referred 
to some particular case. I do not 
want to go into that case, becausl! that 
has to be very carefully examined 
before anything could be commented 
on it. He sa'd that lists of villages 
whl!re there is no untouchability 
should be prepared. I do not think it 
is feasible to do it. If it is feasible, 
the States can go anead or even the 
MPs can do it. I think each MP 
represents about a thousand villages 
and it is easy to keep an account ... 

Shri Thimmaiah: If it is feasible 
to prepare a list of villages where 
untouchability exists, is it not feasi-
ble to prepare a list of the villages 
where it does. not exist? I want this 
clarification. 

'lhrimatl Alva: I am not saying 
am against the list being prepared ... 

Mr. Deputy-Speaker: Why should 
so many clarifications be sought? 
Does it mean we have created only 
confusion so far? Let us hear the 
hon. Deputy Minister now. 

Com1T~issi(mer for 
Scheduled C'!.~tes 

and Scheduled Tribes 
Shrimati Alva: It is a good idea 

that we recognise the village where' 
the practice of untouchability does 
not ex;st. If such villages exist, as 
I believe they do, then it is better 
that we take note of that, but some-
body has to call our attention to it. 

Now, Sir, I come to the comments 
made by Shri Prakash Vir Shastri. 

~r. Deputy-Speaker: Those han. 
Members were not anxious to have 
any reply; they are not present. 

Shrimati Alva: Anyway, his was 
an issue that needed a reply, because 
he talked of conversion. On the 
point of conversion we have to be 
very dispass:onate. The days of mass 
conversion are over. But the Consti-
tution guarantees the practice and 
profession of one's religion and even 
the change of religion. Therefore, it 
would have been better if Shri 
Shastri had given Us some indication 
of the number of convers'ons there so 
that we could really get the whole 
thing examined. It is very wrong for 
religious leaders, be they Christians. 
Muslims or Buddhists, to take ad-
vantage of one's poverty and naked-
ness and use it for conversion or for 
their own growing in numerical 
strength, because by faith very few 
change in that manner. Therefore, 
everyone must be v'gilant to see that 
there is no coercion, direct or indirect, 
in the matter of conversion and that 
no anti-national. tendencies are al-
lowed to take root in the country. 
On the other hand, prejudice has to 
be avoided. OUr Constitut'on guar-
antees freedom of faith and freedom 
of worship. The hon. Member him-
self had raised a half-an-hour discus-
sion in this House in the last session 
to which a ful! reply was given. 
That does 'not matter. He is we!eome 
to raise it again and ag!l;n. But the 
point was fully dealt with at that 
time. Anyway, I am giving him a 
reply once again. 

He also talked of the sphere of 
work of the Assistant Commissioners. 
The State Sovernments haVe full 
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. au1hority in their respective spheres. 
The· Assistant Comm'ssioner can 
undertake special studies and act as 
liaison officers, but they can never 
be slloel'visory officers. Therefore, it 
does .• .lppen that it is a kind of mutual 
exchange of views and work.' Some-
times an Assistant Commissioner is 
able to do very good work, and some-
times an Assistant Comm;ssioner with 
all his genuine effort is not able to 
aet as much as he would be able to 
do or his work is not as effective as 
it should be But this again is a 
hwnan probl~m. Nevertheless, I have 
told yOU the limitations of the AllliI-
tant Commissioners. 

The last point which he mentioned 
was-that also is a very important 
point-about some institution. He 
named an institution which did . not 
get aid either from the Centre or 
from the State. I am giving him a 
full reply to it. There are certain 
institutions and organisations that get 
grant directly from the Ministry of 
Home Affalrs. But they have to be 
of . an all-India character. I am not 
able to recollect the name he mention-
ed, but, anyway, I do not think that 
name is within the list of the institu-
tions that fall within the all-India 
character However, the spheres of 
activity ~f the Centre and the States 
are demarcated, and this has to be 
understood very well before such 
issues are placed before us. 

Then we come to the other back-
ward classes. I said yesterday also 
that the Government of India would 
like everyone to go by the economic 
criteria, and I think sooner or' later 
it will be the e.conomic criteria that 
will decide the point of backwardness 
of any individual or a group of indi-
viduais. . 

We can only, at the same time, per-
l!iiade the States; we cannot dictate to 
the States. We have left it to the 
State; to make their own decisions. to 
lay down their own criteria of b3ck-
wardness and carry on the work with-
in their own field of a~tivity. 

and Scheduled TTibes 

Then there is the question of hous-
ing. I think the last few" speakers 
talked about the scarcity and the pro-
blem that exists in ihe field of hous-· 
ing for Scheduled Castes and Schedul-
ed Tribes. Of course, whatever scale 
of assistance We may give will always 
be limited, it can never come to what 
the individual wants. Therefore, it 
would be. difficult. Even if We increase 
the rate of assistance, we will not be 
able to give it to so many and the 
number will be limited more and 
more. Therefore, the best thing is 
for us to build up a spirit of self-reli-
ance and independence even in that 
field even when they are economical-
1y down and out. 

I think it was Shri Dasaratha Deb 
who referred to Tripura. He referred 
to the problems that exist amongst 
the tribals there. We have admit-
ted th'at our w!lrk in the field of tribal 
welfare has not been as we would 
haVe liked it to be, or it has not been 
even to the extent that we have been 
able to show in the field of welfare 
for the Scheduled Castes. Therefore. 
when he talked of Tripura, I must 
say that we have done everything at 
the governmental level. There is an 
advisory committee, there is' the In-
formal Consultative Committee and 
there is the Central Board for Harijan 
Welfare and Tribal Welfare where 
hon. Members of this House and the 
other House are members. Their 
suggestions come in twice a year to 
us. We accept their suggestions, exa-
mine them and forward them to the 
States. From our level we. implement 
whatever we can and wherever it is 
possible. 

Then I como to the question of edu-
cation. Somehow the means and merit 
tests get confused, but if we want to 
increase the . nwnber of Scheduled 
Castes that is coming in fOr eciucation, 
there will come a time when the Gov-
ernment. will not be able to carry the 
load of scholarship's that we give to 
the Scheduled Castes and Scheduled 
Tribes students, because the number 
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wilJ be progressively inq-easing from 
year to year whereas the funds may 
not multiply on the same level from 
year to year. Therefore, there is 
nothing wrong in having tM means 
test. It may be that Shri Gaikwad 
feels or others feel, and rightly so, 
that there is a barrier created again 
for their progress. But when you ac-
tually analyse, how many will be 
benefited by this means test; It will 
be a negligible number to begin with 
where parents Or guardians earn 
enough to educate the'r sons and 
daughters. But, nevertheless, sooner 
or later the means test is going to 
.,ome in. Sooner or later free educa-
tion will a 150 come in, if not in the 
next Plan in the Plan that is coming 
after it. Therefore. we are progre-
ssing gradually but steadily and one 
should not have those fears and one 
must begin to face things in the pro-
per manner. 

He asked, who will g've the income 
.,ertificates? I do not th'nk there will 
be such a lot of trouble, because the 
income certificate as well as the aca-
demic certificate will be placed toge-
ther, and when they are pinned up 
together I do not think the delay that 
he envisages would actually occur. 

The han. Member says that the de-
lays are already there, even though 
we have passed· on the burden to the 
Ministry of Education and from there 
to the States the delays are there. In 
huge schemes like this there will al-
ways be an element of compla;nt, an 
-element of delay, but the position has 
improved now than in the past years. 

There was also a suggestion that 
loans should be given for building 
houses. I think that was answered in 
the past also. Eve.n now the loans 
Bre not a feasible proposition at all. 
We cannot go on giving loans. There 
will be no end to it. We will bave to 
"pend the whole allotment of the Five 
Year Plan only in giving loans for 
bu ilding houses. .That will not be 
1:easible therefore, what is not feasible 
1S not acceptable and it cannot be 
done. 

Commissioner fOT 
Scheduled Castes 

and Scheduled Tribes 
With regard to services, yesterday 

said that everything possible is being 
done. Lowered standard of suitabi-
lity, lowered standard of marks, one-
fourth fees of the total amount pres-
<'ribed for competitive examinations 
and other trungs are done. Even then 
we are not able to satisfy hon. Mem-
b2rs here or a sect:on of the people 
;n the country because they want to go 
ga!loping along. That gallop also will 
come if we have patience and if we 
can think rightly and guide the people 
correctly. 

In the selections made at the. com-
petitive examinations and appoint-
ments made in the LA.S. cadre dur-
ing the last three years, recruitment 
of Scheduled Castes candidates has 
been 2, 2 and 9 respectively out of ~ 
total of 54, 73 and 87 in the years 
1959. 1960 and 1961. The number has 
gone up, but not as much as I would 
like it te be. Therefore, We shall 
have to see that the boys who come 
irem Scheduled Castes and Scheduled 
Tribes are fit enough to get througll 
all . the hurdles of an examination, 
because there are many hurdles-
there is a written paper, there is the 
interview, physical test and so on. 
It has got to be examined very care-
fulIy and in detail. I want to remove 
the fear from the minds of the han. 
Members that this is a way in which 
they are kept out. I do not subscribe 
to that view. There will come 't 
time, and very shortly too, when 
they will be taken n1)t only to fill the 
percentage, but, even more so, by the 
open competition without having to 
take cover under the appellation of 
Scheduled Caste or Scheduled Tribe. 

An h~ Member: What about the 
percentages? 

Shrimati Alva: I gave the percen-
tages yesterday. In 1961 out of 9 
cand'dates two were i~ the I.P .S. ami 
7 in the other Central services. Re-
garding coaching in universities. that 
is a difficult proposition. We began 
in Allahabad, there was trouble and 
that was discussed here in the question 
hour. As I said, after all, it is a ques-
tion ot hum,an element. How can we 
correct it? ~ot by laws, but by the 
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change of psychology of one's thought 
and change of one's heart. There-
fore, this is a story of the past and 
I do not think that exists today. I 
do not agree with the han. Members 
who say that even today the students 
are suffering. No. They have their 
own institution and the;" own build-
ing. Even the students that could be 
accommodated there do not come in; 
the full quota of students does' not 
come in for some reason, may be due 
to their own personnel Or :ndividual 
difficulties. 

Then, the han. Speaker wanted to 
know whether the children of the de-
not1ied classes are also being looked. 
after. They are being looked after. 
In the Second Plan the amount allot-
ted in the Central and State sectors 
was Rs. 83 lakhs. Just like the other 
students, they also get all the faciIi-
ties. The children of the de-not:lied 
classes get facilities like scholarship, 
m'dday meals, book grants. The 
Vimukta Jati, the ex-criminal tribes, 
as they were known once upon' a 
time, are a peculiar sort of people., 
They take a long time to come out, 
because they have been living for 
ages past in a par.ticular surrounding. 
Therefore, those children have to be 
weaned away gradually. Not only 
the children, but even the parents of 
the de-not'fied tribe children are 
making fairly good progress in the 
different par,ts of India. Maharashtra 
and Uttar Pradesh have made somt 
provision specially for the de-notified 
tribes and, I am sure, other States 
must also have made it. 

I think I have covered the whole 
ground, except the technological field. 
The public sector undertakings have 
been advised to follow the instruc-
tions for special representation to 
Scheduled Castes and Scheduled 
Tribes in services, consistent with the 
requirements of efficiency. But if the 
undertakin,gs are following the com-
pany or corporation form of adminis-
tration it is doubtful whether Gov-
ernment can issue categorical direc-
tions. I think everywhere there is an 

for Scheduled Castes 
and Scheduled Tr'bcs 

awakening to take these people. Even 
in technOlOgy, it may be that we ha va 
too many weavers and too few fitters. 
'l'heIl ther. 1rill be unemplo;yment in 
the weaving section whereas in the 
other section all will be employed. 
Therefore, if you look into the Report. 
it is all given there and I will not go 
into it. I will just refer to page 36-
and the two pages following it, which 
deals with the reservation of seats in 
technical and educational institutions 
which gives not only the percentage 
but all the other details that hOIl-
Members would like to' have. 

As the hon. Members say, the 
report recurs every year, comes 
before Us every year and is debatecl 
every year. But the assessment of 
work and the success of our plans 
will depend on us. H~re I may 
humbly say that we are working for 
human beings. Here, my colleague, 
Shri Manubhai Shah, is working at 
machines; we are working with 
human beings. Therefore, in this 
human plan, nothing is worth the 
~aking that does not make the man. 
Let us mould the man. 

.. 1 ~ 
~ ...mnrr) 

( l'ir.rT-uWf-~~m 
~ ~Rtf, 

~o;rrq~m'OIT~ ~~~~ 
t I !f><'r ~ ;f ~.~ mil if; m 'it 
~ccrm:~'lIT I ~~~'lITfit; 
'lit ~ gm ~ iitmf, ~!lT, 11'1;!f m 
$ ~.,. ~ if; iff", 'a~ 'it ~ 
fu1rr i!m ~ fit; ~ ~lq')"''if.,p_ 

~~~mr~tTT 
~ ~ >iT m if; fuit 1IW it 
~ it Of, ~fcr;;; .,~ q't 

~ ~1R<: OR' ~ ~ '1ft 'T'11 'lIT I <ri;i:' 
~ ft:oqfu ~ of ~ ~ if; m;m: '" 
.qrn-~~~~~Rf.t;: 
~wn:If,v;XI,)'i)"~lf"fa ~c:{l'T '1l!T. 
~ $ \Uf<lqlfMl if; oft..- it ~­
f.i<t; ~ ~ wn: iJ;T1I' mr omrr ill 
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~ lI& 'fil'If"U~1T 1ft Of gm ~ .m: 
~~ ~1ftOfm~~1 
m~i!>1i~Of~~~if;~ 
l.fT .m: f.!;ffi ~ ~ ~, ;m: 
m<"l" ~ ~ ifil ~ oi'F:f ;;rr~ if; m' 
1ft ~ 'flIT tt>.(jet''l ... '1f''lfl ~ f~ 
~ l.fT ~ f.!r!IT ~ ? 

Some hon. Members rOBe-

~~ q~ : 'flIT~1 'fit fu't ~ 
mfm:~ ? 
Shri Subodh IIaosda (Midnapur-

Reserved-Sch. Tribes): On a point of 
clarification. The hon. Deputy Minis-
ter has not replied as to the reac-
tion of the Government to the work 
of preparation of a consolidated list 
of Scheduled Casts and Scheduled 
Tribes. Secondly, I raised the point of 
services. The hon. Minister has 
stated that no qualified candidate was 
available for appointment. I would 
like to say that in the year 1960 in 
the month of June .... 

Mr. Deputy-Speaker: 
not allow a fresh speech. 

would 

Shri Subodh Haosda: I am not going 
to make a speech. 

Mr. Deputy-Speaker: Then what 
is this? 

Shrl Subodh Hanslia: I am giving a 
concrete example. 

Mr. Deputy-Speaker: That also the 
hon. Member is pointing out by 3 
speech. He can put a question to the 
hoo. Minister. I w:i1l request her to 
send the answer individually to the 
hoo. Member. 

Shrl SlIbodh HaDSda: I will finish 
soon. 

Mr. Deputy~Speaker: Not now. 
The question is: 

"That this House takes note oJf 
the Report of the Commissioner 

Btll 
fol' Scheduled Casts and Scheduled" 
Tribes for the year 1959-60, laid 
on the Table of the House On the 
24th April, 1961." 

The motion wa.~ ndopted. 

H.o8 hr!. 

KHADI AND VILLAGE INDUSTRIES: 
COMMISSION (AMENDMENT) BILL 

The Minister of IDdllStry (Shri. 
MaDubbai Shah): Sir, I beg to move:. 

"That the Bill further to amend 
the Kbadi and Village Industries 
Commis.qion Act, 1956, be taken 
into consideration." 

S:3rl Vajpayee (Balrampur): Sir, 
on a point of order. I want to submit 
someth'ng on the admissib:Jity of thi~. 
motion. 

Mr. DepUty-Speaker: Which motion?' 

ShriVajpayee: The motion that. 
this Bill should be taken into consi-
deration. 

Mr. Deputy-Speaker: Unless that. 
is moved, how can he question it? 

Shri Manubhai Shah: I feel happy 
and proud for the opportunity given 
to me to place the working of thls. 
Commission before this august House .. 
Even thougp normally I am supposed. 
to be associated with many heavy 
industries, many large-scale ,indus-· 
tries, where mechanisation and huge.· 
investments are the order of the day, 
1 must certainly confess before the· 
House that nothing giveE me greater 
pleasure than my work of looking' 
after the growth and development of' 
cottage and village industries. It IS' 
not in any fanatic or dogmatic sense· 
of the word that I am sayin, this,. 
because, as we all know, during the-· 
struggle for freedom, launched by 
MahatIna Gandhi over 8 lon, period 
of time which was the memorable 
past, in the history of freedom of' 
people throughout the country, khadi 
had become the livery of Indian free-· 
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<dam and it had become a symbol of 
,h.. siruggle of the Ind;an people 
against the bonds of slavery. It is not 
because of that that we have under-
~aken to develop khadi. 

15.011 hrs. 

There were many more reasons even 
·though the first is far more weighty 
than the one that I am trying to place 
before the House. In khadi and village 
industries, klutdi is the solar system 
round which all the rest of the village 
industries revolve as satellites. As 
:Bapu used to say, kh!ldi embodies the 
'social insurance of the dynamic plan-
ning of India and the industrial de-
mocracy that we want to build in this 

·country. 

But I must say here that it is ol}e of 
the most difficult industries to orga-
nise. It is difficult to organise these 

'small, scattered, thousands and thou-
sands of khadi and village industries 
in the hearths and homes of the mil-
lions of people of this country in the 

·villages. I know it is far easier to 01'-
gan:se a machine tool factory or a steel 
plant a heavy electrical plant or a 
drug; or pharmaceutical corporation 
·than to look after these millions of 
-people bhind the charkha, the kolhu, 
the oil ghani and various other handi-

·crafts and vinage industries. 
There is much criticism of the work-

'ing of this Commission and of the 
·development of khadi and village in-
-dustries in our country. I would like 
·to join issue with them and ask them 
to show me a parallel in other parts 
of the world where such a decentra-
lised industry, sc widely spread over 
the whole continent of India, could 

'have been run as this valuable Com-
mission of ours has done in the last 
five or six years since its inception 
'and by the previous Board. 

There is also a feeling that much 
'of the money that is being spent on 
thf'se industries is not well utilised. 
Firstly, I know how much money we 
are investing in other ec~momic enter-
;priseo, social en terprises and various 

Industl'ies Commissitla 
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other types of institutional expendi-
ture. Here is a drop in the ocean which 
the Indian people owe to the poorer 
and weaker sections of the community 
who run into 90 to 95 per cent of the 
people of this country. Yet, sometimes 
it pains one's heart to see that this 
sort of small offering of social insu-
rance in dribblets, if I may say so, that 
this country is offering to those who 
are not fully employed, who are under-
employed or who have not yet 
received gainful employment inspite 
of successive planning in this country, 
is criticised by people sometimes. I 
know practically all the members of 
the Khadi Board and the Khadi Com-
mission having ·been associated with 
khadi activity over decades and having 
also sold hnndis in my young age 
when I was a student as also later on. 
How dear this activity is to all of uS 
in this part of the world. The com-
position of the Board could never have 
been better than what it is today. The 
most devoted men working in the 
rural area, who have spent a life time 
in klutdi work and have made and 
spread a real economic and social 
philosophy out of this support to the 
weakest sector of the lndian com-
munity are the people who spend 
every pie with the greatest care which 
no banker, accountant or financier in 
this countrv can ever do. I know them 
personally "and we all know them per-
sonally. They are devoted men at 
whose feet we haVe worked for years. 
They are masters of simplicity and of 
the understanding of the basie issues 
of these problems who would not like 
to spend one rupee. Many times I have 
rather been finding fault with them by 
saying, "When a scheme is good, why 
do you worry so much about public 
wastage and eJqlenditure far in ad-
vance of the results that come out of 
this e~diture?" I have fOlUld them 
to be very cautious, very careful and 
very thrifty ~riends Who have been 
working in the field of this particular 
activity. Therefore I would beseeCh 
the forgiveness of the House if I say 
that in spite of what all we might say 
here and outside and there may also 
be some weaknesses here and there 
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and at many places in these organisa-
tions throughout the country, but it 
needs the enonnous support and bles-
~ of this House and more and more 
constructive suggestions to rectify the 
weaknesses, if there .are any-I know 
there are many-and at the same time 
to give the most powerful support of 
the 440 million people of this country 
10 this work. 

The Third Plan, as 1 have often 
.said, is a heavy industries based plan. 
The future of India is to be decided in 
.the Third Plan as 1ar as the industria-
lisation of this country is concerned. 
Therefore it is all the more necessary 
for US to be cautious in seeing that 
the dice is not heavily loaded against 
the rural aren, by neglecting the very 
sinews of nutrition which is provided 
10 the millions through these crafts, 
these industries and this khadi work. 
'Therefore with a.ll the emphasis that I 
can command I can say that in the 
"l'bird Five-Year Plan rural industria-
lisation and khadi work ..... ill have to 
be the llagstaff of the economic deve-
lopment of this country. If we neglect 
these areas and only run after the 
gipntic plants that we are erecting 
and which are undoubtedly the monu-
mellts of Indis's adventure and endea-
vour, if we neglect this which really 
cives nutrition, life and light to the 
millions of our countrymen, we would 
bave wastea all our efforts, if I may 
'my so, and we would have also neg-
lected the great revolution that India 
is passing througlltodlly. 

Without going into very great de-
tail_I have plenty of figures to show 
what work this Commission has done-
I may say that it has provided gainful 
employment to more than l' 3 million 
people, as far as direct full and part 
anployment is concerned. The Ambar 
lICtivity has given employment to more 
1han 3. lakhs of people. The number 
of people who are partly employed, 
semi partly emp10yed and employed 
'for ~eason runs mto legion. I cannot 
give the number because it is rather 
difficult to ca1culate that. But we can 
SOl}' that what'we could not accomplish 
in .the time of our 'grat Father of the 

','115,7 CAi) 'L'SI:> , r 

Nation in spite of all his dynamic lea-
dership, becaUSe the circumstances 
were against us then as we were not 
the masters of our own destiny; since 
independenCe came we, the inheritors 
of inspiration of freedom from him, 
the Khadi Commission, this august 
House and the hundreds and thou-
sands of workers in the villages have 
been able to achieve now. We have 
been able to produce almost 12 to 15 
times more khadi than at any time 
during the freedom struggle. 

In the case of the Ambar Charkha, 
the technological advancement and 
productivity have also been of very 
considerable value. Those who have 
dealt with these two types and the 
various types which are comin, up 
could see the difference in producti-
vity per man-hour and rupee invl!Iit-
ment between traditional khadi and 
Ambar khadi. 

In the vjlJage industries field also 
they haVe tried to contribute a great 
deaL Yet, when I say this I must 
humbly say to this House that I am 
not at all satisfied with the quantUDI, 
and magnitude of the spread of the 
work as it should be in this great 
country of ours. It is not all dUe to 
the fault of the Commission. The Com-
mission is only an instrument and a 
handiwork of the great masses of this 
COWltry. To the extent that this work 
could be multiplied in the Third Plan 
by providing not only more funds but 
more volunteers, more manpower, 
more trained personnel and more skil-
led workers in the countryside, we 
would have given something of a last-
ing benefit to those people who still 
have not got two square meals a day, 
who do not have real gainful employ-
ment and who do not get a living 
wage. 

Therefore in that spirit, in the 
spirit of humility for the enormous 
task still lying before this Commis-
sion and in the spirit of some sense of 
fulfilment of what was inherited from 
the great Father of the Nation not 
only as a mere political dogma but as 
a 1 ealy soc:a.l, economic, free ,and effec-
tive life, and in the spirit that this is 
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a matter of social insurance for these 
mililons, I mOVe this Bill for conside-
ration. The amendments proposed are 
not of very major value. They are 
{Jlliy formel in the sense that we are 
amending the definition so that we 
can define and entrust to this Com-
mission any village industry Or handi-
CI"llft not only on a global or conti-
nental basis but even on a regional 
basis. We are also taking power to 
omit such industries which in the opi-
nion of the Commission and the Gov-
ernment have reached a stage of frui-
tion ·and where no more work of real 
'development is called for. Therefore 
that is more of a notional amendment. 

The other power that we are taking 
is of creating the post of a Vice-Chair-
1I1an with certain executive function. 
That is because we' want to enlarge 
the work of the leather industry par-
ticularly for the community of cham-
liTO, for Harijan friends and for friends 
belonging to the Scheduled Castes 
and Scheduled Tribes who are doing 

·the work of tanning and other village 
,industries work so that some more of 
lluthorised execu~ives· are provided 
to this Commission who can look 
after this work more actively. It 
i's our intention to make structural 
changes in the CorrJJTIission as we go 

.' along' the line in order to take the 
. maximum benefit from the amount of 
. money that the House votes from year 
to year for the work of khadi and 
village' industries. These are very no-
minal, technical and formal amend-
ments which have all been clarified 
in the 'notes on clauses in the Bill it-
self. 

With this spirit of humility and in 
. the spirit that this House will bless 
the work of this Commission, I beg to 
move this Bill for consideration. 

Mr: Deputy-Speaker: Motion mov-
ed: 

"That the Bill further to amend 
the Khadi and Village Industries 
Commission Act, 1956, be taken 
Into considera tlan." 

Riil 

Shri Vajpayee: According to Item 52 
of the Union List, Parliament· can 
frame law in regard to those. iadus-
tries only the control of which by the 
Union is declared by Parliament by 
law to be expedient in the public in-
terest. I am not aware· of any such 
law having been passed by this Par-
liament whiCh has declared the con-
trol of khadi and village industries tG 
be expedient in the llub>1ir in~est. 
Hence I maintain that this House,caR-
not proc"eCd with this Bill, as it will 
amount to encroachment on the p<JWers 
and rights of the State. 

Mr. Deputy-Speaker. But the Act 
is already there. It is only gsing to 
be amended. 

Shri Vajpayee: I do not understand 
if any illegality has been committed, 
that it should continue. 

Mr. Deputy-Speaker: 1 am not say-
ing that. 

Shri Vajpayee: I was not here in 
1956. Today I am raising the PGint of 
order. 

Mr. Deputy-Speaker: Has the hon.. 
Minister anything to say on thi-s? 

Shri Manubhai Shah:: As you have 
rightly pointed out, the Act has al-
ready been Passed by this Parliament. 
This is only an amending Bill. When 
the Act is itself intra vires- of the Con-
stitution, this point perhaps cannot be 
raised at this stage. 

Mr. Deputy-Speaker: Which is the 
Entry he refers t07 

Shri Vajpayee: Item 52 of th" Union 
List according to which Parli_t 
can frame laws only in regard tG "in-
dustries, the control of which by the 
Union is declared by Parliament by 
Jaw to be expedient in the public iate-
rest." All other industries come ullder" 
the State List. 

Shri Manubhai Shah: Concul:rent 
List also. 
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Mr. Deputy-Speaker: My only diffi-
culty is that this is an amendment of 
an alreadT existing Act. 

Shri A. C. Gaha (Barasat): I learn 
that in 1956 this point was raised and 
the Speak,,~ ruled that the Bill was in 
~rder. 

Mr. Deputy-Speaker: I will get that 
inf.:r.mati;", a.';V. I will have it looked 

'i:ll.). P-.lt prima facie I think that 
-b 'O""F~ t~1 0 Act is already there the 
presumption should be that everything 
was legal. That is the presumption 
always. I will have it looked into. In 
the mean time we can proceed with 
the discussion. 

Sbri Tangamani (Madurai): I was 
rather surprised that the hon. Minis-
ter did not refer to the 'Various clau-

- ses which seek to amend the original 
Act. According to me some of these 
amendments are of a material nature. 
As the hon. Minister thought it fit to 
refer mainly to the report of the Com-
mission, I would suggest that it will 
be proper if this Khadi and Village 
Industries Commission's report, 
which is being submitted to us year 
after year, is discussed in this House 

. threadbare. I would only say, with-
out any disparagement to the Mem-
be7s -of the Commission. that it would 
be better if this matter is gone into 
in great detail at least by Committee 
of the Parliament. I do not know whe-
ther the Estimates Committee is going 
into th .. working of this. 

I can only say this from the expe-
ri"nce whi"h we have -gained in that 
part of the country from which I 
come. One suggestion which has al-
ways been made by those who are ac-
tually working in this particular in-
dustry is -that there has been a lot of 
duplication. I will give one instance. 
It was felt in one of the blocks that 
the extension officer for village indus-
tries was not necessary and it would 
be enough if one extension officer was 
appointed for two or three blocks. Ul-

. tirnately the particular State Govern-
ment decided that unless they had a 
S?e::ial extension officer for that parti-

Industries Commission 
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cular ,block, the subsidy or :help -being 
extended to them under the various 
provisions of this Ad would not- be 
available to them. In other words, 
even where there is no need fOl' one 
extension officer for khadi, an exten-
sion officer is appointed. This is from 
a State where, according to the report 
also, the production of khadi is the 
maximum. 

That will strengthen my point tnat 
in the whole structure of this Khadi 
CommiSSion, whether it is in the mat-
ter of production or in the matter of 
distribution, it has been over-staffed. 
We can really serve some of the pat-
riots better by giving them other 
avenues of remuneration, but We need 
not set up a Commission in the na-
ture of looking after a business con-
cern and not running it in a business-
like manner. That will be my -bdef 
comment so far as this particular as-
pect is concerned. 

Again. in the original Act there is a 
schedule which gives a list of ~early 
ten industries as village industries. It 
runs from bee-keeping, cottage match 
industry, pottery, flaying to ghani oil 
etc. Originally there were ten such 
industries, and I believe now it has 
been ex' ended to twelve. From page 13 
of the Annual Report for 1959-60 of 
the Commission I find that out of Rs. 
14.80'''es spent for the twelVe in-
dustri~. the bulk ~f it is for process-
ing of cereals and pulses and village 
oil. 

We have also got experience of hOW' 
this is done. I believe that the proces-
sing of cereals and pulses includes 
also the help extended for encouraginc 
handpoUnded rice. This also shows 
a certain subsidy which is being given 
to a type of industry for which the,e 
is not much encouragement and it has 
got to be encouraged by this kind pf 
subsidy only. 

Another point I would mention. 
without giving any figures, is that on 
page 3 I find that for khadi there is 
rebate. I mention only these two ins-
tances to show that there are several 
industries whicJ:> have been tabulated. 
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A number of them will tJjlve to go. 
Unless We -say that SO many industries 
are kept and we are encouraging them, 
there is no point in having this pro-
ce,ssing and the other type of indus-
tries which are tabulated in this. 

'Shri MaDubhai Shah: I do not want 
to interrupt the hon. Member, but 
about hand-pounding of rice there 
seems to be some misunderstanding. 
Forty million tons of paddy is grown 
in ·the country of which more than 
siXty per cent is hand-pounded. There-
fore the assistance is not superf\ous. 

S;"ri TaDlamaDi: Coming to the next 
point about the purposes-wise disbur-
sement of funds--that is Table I-we 
find that out of Rs. 25' 38 crores dis-
bursed over a particular period, Rs. 
i4' 03 crores is paid by way of rebates 
and ·subsidies. In other words, 55'27 
per cent. of the entire grant is spent 
for rebates and subsidies. That will 
also show that in the market we are 
not in a position to compete and that 
it is. only by the subsidies and rebates 
that they are' able to be maintained. 
So these are the' two lacunae which 
exist when we' are trying to help an 
industry which has got to compete 
with other industries also. 

-I would. only like to draw a paral-
lel with the hand-loom industry. If the 
same encouragement is given to the 
hamiloom industry, I dare say there 
would· have been not only greater pro-
duction but the industry would be 
able to complete even today the target 

. of 250 crore yards, or even more. So 
the same encouragement which is be-
ing given to khadi should also be ex-
tended to the handloom. I do see the 
difference that in the case of Khadi it 
is the hand-spun yam. But in spite 
of tha~l am only speaking about the 
people from the south-the tendency 
among the ·people is that those who 
wer.e regularly wearing khadi, most 
of them, are going in for handloom 
15.20 hrs. 

[Smu JAGANATHA RAO in the Chair] 
clGth. It may be 01 interest to the hon. 
Minister that at least more than 90 to 
95 per cent of womenfolk in the South 

BiU 

will not go in for sarees produced in 
the mills. Most 01 the sarees are 
handloom sarees. There is protection to 
the handloom industry from women. 
Persons who were in .the forefront in 
the national movement, who were in 
the habit of wearing khadi are ,cine 
in for handloom. In other words, Ute 
subsidy and rebate which is now beine 
extended to khadi must be on the same 
lines as the subsidy and rebate wbiC!Il 
is extended to the handloom. I do not 
want to strain or develop his particu-
lar point. 

Another point that I would like to 
mention is this, The Commission has 
and, 01 course, will have to have cent-
res throughout the country. There is 
also the sales section which is the em-
poruim. I want to know from the hon. 
Minister whether the terms and 'condi-
tions of service of those people wh. 
are employed under the Commissioa 
and the terms and conditions of service 
of those people who are employed in 
the various emporia or Bhavans are the 
same. If they are nGt the same, there 
is something radically wrong· in out-
look itsel~. In other words, those who 
are directly employed in the Com-
mission, as I have already pointed out, 
will be over-staffed and the others who 
are in the emporia or Bhavans are he-
ing over-worked. Because, where there 
is only eight hour work in the case of 
those under the Commission-the 
effective work may be even two 
hours--here, it is more than 8 hours, 
and effective work will be man! than 
8 hours. Anyone who goes into 
a busy emporium like the once 
in Delhi or Calcutta or:Madras will 
agree with me that there is some kind 
of injustice done to those who are em-
ployed in these emporia. This ill also 
a matter which ought to be looked 
into. 

Because the scope of the Bill . is 
limited, I do not want to deve!.cillt 
general points about the Commissioa 
itself. I dare I dare say many bon. 
Members will make reference to the 
various points, We are told that a 
Vice-Chairman is go:ing to be appoint-
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ed in addition to the Chairman of the 
IOtadi and Villae Industries Commis-
sion. Sectitm '(2) of the original Act 
says: 

"The Commission shall consist 
of not less than three and not 
.. ore than five members ap-
poointed by the Central Govern-
ment, one of them bein& nomi-
nated by Ithe Central Govern-
ment to be the Chairman there-
of .... " • II 
The maximum is five. Out of the 

five, we have got a Chairman. Sec-
Kon 5 says that a member other than 
the Chairman will be appointed as 
the Secretary. We are coming for-
ward with an amendment saying 
that out of the other three we will 
have a Vice-Chairman. Probably we 
will have a treasurer and' probably one 
member will be on the board. That 
seems to be a very unusual state of 
affairs, Maybe the Minister was 
anticipating ine and hence in the 
defensive. He said the Vice-jChair-
man will be doing executive work, 
he will be looking after the Schedul-
ed Castes. Now I am a bit nervous. 
Can you not entrust the same thing 
to a member? Why do you want to 
call him Vice-Chairman? unless there 
is rivalry among the Members of the 
Commission and they feel that if 
they are made Vice-Chairman there 
is status attached. If it is a question 
of really executive functions being 
extended to them, it can be certainly 
extended to a member. It is already 
provided in the Act itself. He has not 
&ivenany cogent ,reason why in 
addition to the Chairman, amongst 
the fiVe members which is the maxi-
mum num'ber, a Vice-Chairman ~ 
being appointed. That would be my 
first point. Regarding the second 
point, that is also a subject matter of 
amendment. Clause 8 says: 

"In section 15 of the principal 
in sub-section (2) in clause (c) 
after the wards "village indus-
tries" the rwords "or handicraftll" 
shall be inserted and shall be 
deemed always to have been fA-
sprted." ' :1 .;,,",' ~'T:'"~ 

Industries Commission 
(Amendment) Bi!! 

The purpVSe of this is to enable the 
Commission to undertake marketing 
or sale of products of handicrafts in 
its emporia. That, I think, is a good-
amendment. When we find big em-
poria are set up in different parts of 
the country, we are happy to have 
these handicrafts exhibited. If it is 
a question of providing employment 
for some educated unemployed, I 
have no grievance against that. But, 
what I find is,-whether it is meant 
for sales or exhibition, whether we 
are only exhibiting handicrafts or 
exhibiting other things also, I do not 
know -- it could come under the aus-
terity which is attached to the Khadi 
Commission. If that is the purpose, it 
is welcome. Let there be a control on 
the sales and a control On the emporia 
also. I am going to say something 
which may not be quite palatable to 
the Madras Government. The Madras 
Government has got a huge buildinl( 
for the emporium and can pay Rs. 
2400 a month, For saving so, they 
may accuse me. I find there is, so 
much of luxury. Unnecessarily 
money is being spent in the name of 
handicrafts. Handicraft which is a 
purest thing and whiCh we want to 
exhibit in the most simple manner, 
simplicity personified, we are exhibi-
ting in a manner which has nothing 
to do with simplicity at all. If that 
is the purpose which is sought to be 
served by clause 8, I have certainly 
no objection to this. 

My next point is about the amend-
ment sought to be brought in on the 
question of the two funds which have 
been set apart. I find going through 
the various reports that the bulk of 
the amount is ,being spent on khadi 
only. I find in one year, that is, 1959-
60, the disbursement for khadi pro-
gramme was Rs. 14.83 crores out of 
Rs. 18.98 crores. In other words, the 
bulk of it has been consumed by khadi 
and only a very small portion by 
village industries. If there is diffi-
cult:\" in transferring one amount 
to the other, probably, an amend-
ment is necessary. I want to 

-'" know from the hon. )finister wheth!C 
durin!!! a parti,-u!>lr period the am01n'>.. 
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that has been set apart in one fund 
has lapsed or whether the particular 
head Village industries was not in a 
position to spend all the amount that 
has been set apart. If the money 
that is going to be set apart is in 
excess in the khadi fund and if that 
is going to be spent en village indus-
trie~, probably, I will have no ob-
jection to that. I am still not very clear 
even reading the notes on clauses or 
the objects for which the amendment 
has been brought as to why this 
particular amenrlment has been 
brought about. Because, I find, in the 
original Act itself it is said: 

"For the purpose of assisting 
the Commission in the discharge 
of its functions under this Act, 
the then Commission shall have 
two separate funds to be called 
the khadi fund aOO the village 
industries fund and all grants 
advances made to the funds, 
from time to time, by the Central 
Government for the purposes of 
the development of khadi or the 
development of village industries 
and all receipts of the Commis-
sion in respect of khadi or village 
indu~tries shall be credited to the 
khadi fund or village industries 
fund, as tlle case may be, and all 
payments by the Commission for 
or in respect of khadi or village 
industries shall 'be made from the 
appropriate fund." 

The present amendment seeks to add 
that j:f the amount available in eith-
er of the two funds is in eXcess of the 
rcqujrements -of that fund and the 
amount available in the qther fund 
is in~ufficient to meet the require-
ments of that fund, the Commission 
may, with the previous approval of 
the Central Government, transfer 
from the first mentioned fund the ex-
cess amount or such part thereof a~ 
may be necessary to the other fund. 
Here again, I wculd like to get 
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fuller details as to which fund was in 
exces, and whkh fund was not in 
excess. 

My last point is in reference to 
claUSe 13. I am glad that claUse 13 
has come in for amending section 26. 

This rela tes to the rule-mume 
\Xlwers of the commission. I do not 
know whether thosp rules will govern 
the working of the commission as 
we;) as the working of the board: I 
do not know also how far the terms 
and conditions of service of the stair 
would be covered by these rules. The 
provision that is now being made in 
this behalf reads th us: 

"Every rule made under this 
section shall be laid, as soon as 
may be after it is made. before 
each House of Parliament while 
it is in session for a total period of 
thirty days which may be com-
prised in one session Or in two 
successive session . 

In other words. the rules are ~oin~ 

to -be laid on the Table of the Hous~. 
which is a very salutory thing. I 
would suggest that the rules must be 
framed in such a way that they will 
be exhaustive and they would cover 
most of the points which I have raised 
in the course of this brief discussion. 

I would like to know from the hon. 
Minister in brief the purpose for 
wh ich the various sections are beine 
amended. I would also like him to 
reply to some of the queries which 
I have raised. I should say also that 
it is quite misleading that the hon. 
Minister comes forward with breif 
introductory remarks about the Com-
mission only instead of going into the 
Whole working of the commission. I 
hope that the House will get an 
opportunity to discuss in full the 
working of this commiSllion when it 
discusses the ann~al report 'of the 
commission for the y~a;r 1939-60. I 
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Jlope also that some committee of 
I'IIrJiament like the Estimates Com-
nr.ttee will go into this matter. 

Mr. Chairmaa: Now, Swami Rama-
nanda Tirtha. There are as many as 
10 hon. Members wishing to speall:. 
'lbe time allotted for this Bill is only 
1 hour. May I suggest that a time-
liait of ten minutes may be fixed 
for each hon. Member? 

SlRi Tanga_ani: The time may be 
e::dMdeci. 

Mr. Cllairman: We can carry on 
with this up to 5 p.m. 

Dr. M. S. Alley (Nagpur): A tech-
niral objection has been raised right 
at lhe very beginning. Unless you 
give a ruling on that; is it right for 
us to proceed further with this Bill? 

Mr. Chairman: I understand that the 
matter whicil has been raised is being 
considered. That is what the Deputy-
Speaker has said. 

Swami Ramanancla Tirtha (Auran-
gabad):: The hon. Minister has civen 
us a brief idea of why these amend-
ments are being brought forward 
before this House. He has also sta~ 
some of the methods and processes of 
tbe functioning and working ot the 
Kbadi and Village Industries Com-
mission. 

I am very 'intimately associated with 
this work, and in my own humble way 
I have been doing a bit of service. I 
have been associated with this activity 
for a number of yeal"S. and I can say 
with gl'eat confidence that the khadi 
and village inc!ustries activity has 
genl'nllly come up to our expectations, 

You must remember that this is the 
tnOISt scattered industry. It touehes 
every household. It is not a centra-
lised industry. Therefore, those who 
are l'HPOftSiblefor lts conduct have to 
visit wery village and nery WOl"er 
and have to auament iUs ilkill and 
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efficiency, both with a view' ,to con-
ductingthis industry well and also for 
maintaining ,the eftIci.ency and the 
standard, because unless the products 
of this industry come up to the stan. 
dard there will be no market. 

Therefore, looking to all these parP 
ticular and peculiar features of this 
industry, we have to take into consi-
deration the other aspect, namely the 
personnel aspect. My hon. friend 
Shri Tangamani has just said some-
thing about the staff. U there isexeess 
of staff anywhere, of course, it has to 
be removed. But please do not com-
pare the personnel of the khadi and 
village industries with th" personnel 
that are required for other industries, 
because here every small process has 
to be scrutinised and well cared for. 
Therefore. you have to see this indus-
try with a new outlook because this 
industry is based on quite a different 
footing as compared with the other 
industries. 

One of the importsnt prOV1SlOIW 
made in this amending Bill is in 
regard to the creation of the post of 
a vice-chairman. I entirely aaree 
with this suggestion, because the vice-
chairman will act as the chairman in 
cases where the chairman wants to 
delegate his powers, Unless the deno-
mination or the designation as vice-
chairman is there, he cannot function 
Or carry on the activities as chairman. 
An ordinary member cannot be en-
trusted with the responsibility which 
devolves upon the chairman. There-
fore, the post of a vice--chairman i8 
being created. 

The present chairman, Shri Vaikunt 
Lal Mehta, has applied himself to this 
great task with the utmost devotioo. 
in spite of his failing health, because 
of the insistence of all the workers in 
the khadi field. It would not be an 
exa,ggeration on my part to say that 
it will be difficult, nay, impossible, to 
get a persOn of that high stature,~ 
;ntellity and eftlciency lilte Sbri 
Vaikont Lal Mehta to take Clll'l! IiIi 
this most difll!=ult jn!lustry. If I do 
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not divulce a confidential matter, it 
was on the insistence of the then 
Minister of Commerce and Industry, 
and on our insistence that he was 
persuaded to withdraw his resigna-
tion which he had offered because of 
Ria failing health. We want his wise 
counsels and his wise experience to 
continue for the benefit of this indus-
try. Therefore, to minimise his hard-
ships and also to take care of the 
various increasing and developing 
processes that are coming up in this 
industry, the post of a vice-chairman 
i5being created, and it is a welcome 
amendment. 

Shri Tangamani made some com-
parison between the khadi and village 
industries and the handloom industry. 
In my humble opinion, such a com-
parison should not be made. Both 
groups of industry have their own 
values, and both have their own legi-
timate spheres in the economy of this 
country. They have got immense 
employment potentials. The quantum 
of income in the handloom industry 
may be greater, but the expanse or the 
width Or the range of employment 
potential in khadi is greater. 

Look to the figures and remember 
well that khadi is a sort of social 
insurance, as the hon. Minister has 
called it. Do not look at it from the 
paint of view of indudstry only. How-
soever little the amount may be, it 
does give something to that person 
who has nothing, who is practically 
on a starvation level; it may be two 
annas, or only tWO pice, but this 
amount is necessary for him if he is 
to survive. So th lS has to be looked at 
from the point of view of the survival 
of a certain section of people, After 
all, what is the amount of the subsidy 
and the rebate? They are pleading 
with Government that when khadi has 
to face competition from textile mills 
or automatic pow'erlooms, if, in order 
to give employment to the poorest 
section of society, something has to be 
given by way of help to sustain the 
industry, it should be given. Let us 

Bill 

not grudge it. If the handloom indus-
try needs anything more, that shO'Uld. 
be given. I do not stand in the way. 
But do not put the handloom industry 
and the khadi industry in the same 
category. That would be wrong" 
because we have to look to the figures. 
to the categories and the strata from 
which those working in the khadi 
industry and those who are working 
in the handloom industry come. In 
the handloom industry, it is the urban 
weavers who are employed while in 
the khadi industry, it is, by and large. 
the rural sector that i& employed. 
This may not be absolutely true, but 
this is, by and large, the nature of ~be 
work that is being carried on. There-
fore, I support this Bill. 

There is one thing more. There are 
two Standing Finance Committee< 
suggested in this Bill. In my view, 
this seems to be necessary, because 
though today the bulk of the amount 
is spent over khadi and there is very 
little spent so far as village industries 
are concerned, the amount is going to 
be augmented. If at all there is some-
thing which is not spent from a parti-
cular fund, it should be interchange-
able. That is all that is suggested here. 
Instead of coming to Parliament 
again and getting the grant augmen~­
ed, freedom is sought to be given to 
the Commission to adjust the amounts 
one against the other. That is al1 that 
is being sought and it is a very good. 
suggestion. 

Clause 14 gives some power tit 
summon meetinl(s of the Standing 
Finance Committee~ and also deals 
with the fees chargeable in reSpect 
thereof. This is also necessary. 
because we have to maintain the 
genuineness of khadi. Just a few-
minutes one hon. friend here was sug-
gesting to me. 'Why not allow both 
hand-spun and mill yam to be wovea 
together so that the cost may be-
reduced?' It is not so much a q\lea-
tion of cost beini reduced 1n thi& 
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IWrreptitious way. The cost has to b6 
reduced by increasing efficiency and 
adding to the technical Improvement 
of the charkha, not by the spurious 
_thod of importing or utilismg 
machine-made yarn. After all, we 
must know that in this country the 
economy as it should be developed for 
the benefit Of the poorer sections wIll 
not have that mechanised aspect of 
industrialisation as it has developed In 
other countries, but it will have to fit 
in with the rural pattern of this great 
nation.. Ultimately, big machinery is 
not gOIng to be the panacea. Electric 
power will have to be decentralised to 
cover the villages and I can say with 
rull confidence that even in khadi and 
village industries, electricity will have 
to play a very great part. With these 
words, I support the Bill. 
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Mr. Chairman: Shri Vajpayee raised 
a peint of order that khadi and village 
industries come ito the State list. The 
same point was raised in 1956 whm the 
original Act was passed. This objection 
was taken by Shri Sree Narayan Das 
then. I would point out that Parliament 
enacted the Industries (Development 
and Regulation) Act in 1951, and item 
No. 23 in the schedule of that Act re-
fers 10 textiles. The Deputy-Speaker 
ruled out the point or order, and obser-
\'ed lhus. 

"Objection has been taken by 
Shr; Das that it is not within the 
legislation in regard to these indus-
trie. because of Entry 24 in the 
State List. He says that, unless a 
d€cJaration is made under Entry 
No. 5.2 of the Union List that these 
industries are of national 
importance whose control 
should be regulated by 
the Union, Parliament has no 
competence to deal with them. The 
hoon. Minister has said that some of 
the industries covered under this 
Bill have already been declared to 
be of such importance under the 
Industries (Development and Re-
gulation) Act. So far as Khadi is 
concerned, that might be covered 
by textiles." 

So, there is no point in the point of 
order :-aised by the hon. Member· 

Shri A. C. Guha: While considering 
this mil. several points have been 
raised both by the Minister J:iimself 
and other Members of the House about 
the working of the Khadi and Village 
Indwtries Commission. 

Khadi stands 8S a symbol for most 
Members of this House. It inspired the 
freedem fighters for 25 years, from 

Bm 
19:!1 to 1946. Some Members might 
haVe left the fold of the Congress, but 
I think for most of them the charm. of 
Khadi has not yet gone. Shri S. L. 
Saksena and Shri Ranga, for instanee, 
have left the Congress. but still th~y 
stick to the cult of Khad;. The ideology 
which mspired the freedom lighten 
and which is the ideolgy of the party 
in pewe,., should have some respect 
and regard from this House and also 
from the Government. Khadi is the 
symbol of that ideology. 

For the promotion of Khadi and 
village industries, I think the Govern-
ment has a moral and also a pelitical 
obligation. In the course of the pr0.-
gramme, it may be that the money 
may not be used quite economically, 
there might have been better use of 
the same amount for other purposes, 
but still, as a symbol of our freedom 
fight, I think it will not be quite inap-
propcriate ro; this House to sanetion 
the small amount of Rs. 15 or Rs. 20 
crores annually. I think the annual 
budget is not more than Rs. 20 crores. 
I cannot say that all of it is wasted. 
The major portion of it is used in a 
proper manner and for the economic 
rehabilitation of our countryside. 

EightyJive. per cent of our people 
live in the villages, and they have only 
one occupation, namely agriculture. 
The peT capit« land availability in 
India is very low, and it is not pos-
sible for this huge mass of people to 
manta;n themselves properly, to main-
tain a standard of living befitting a 
coun try like India, only with the help 
of agriculture. So, village industries 
have to be encouraged. As far as I 
know, even in industrially advanced 
countries like the USA, village indus-
tries and handicrafts are subsidised. 
Everywhere these things are subsidis-
ed at the cost of the public exchequer. 

Yesterday, on the question of sugar 
export, it was stated that every coun-
try exporting sugar had to subsidise 
it. SirnilRly, it is in the pattel'fl &f 
things that village industries have to 
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be subsidised, and so I see no wrong.jf 
a portion of this Rs. 15 or Rs. 20 crores 
allotted to the Khadi and Village indus-
tries Commission cannot be properly 
accounted for from the strict econo-
mic or audit point Of view. Khadi and 
village industries have got their eco-
nomies. But khadi and village indus-
tries have been providing employment 
to lakhs of people. The figure has been 
given by the han. Minister; I do not 
want to quote it again; quite a large 
number of under-emploYed persons in 
rural areas, particularly women get 
some part-time employment through 
Ihese industries. So this Commission 
has been doing very useful work, help-
ing the poorer sections of the people 
to alleviate their conditions of living 
and raise their standard of living. Yet, 
I must also say that even within all 
its limitations, the Commission should 
work properly and there· may not be 
any avoidable faults or defects in the 
working of the Commission. 

1& hrs. 

Before I say a few words by way 
of criticism of the working of the 
Commission, I should say that it is 
constituted with persons of the highest 
integrity. I may not know all of them 
personally. The Chairman is a person 
of whom any public body can be 
proud of. As far as I know the mem-
bers are working as honorary mem-
bers; three of them may get some 
allowance of Rs. 500 or SO and two 
others do not Ilet anything as they 
are not wholetime members. The 
commission is working in a spirit of 
service and helping the poorer sections 
of the people. 

About the ambar charkha, I think 
my han. friend Shri Tyagi is ready 
with some figures-I wish to say that 
the whole programme requires some 
re-thinking. In the initial stages, I 
was not very enthusiastic about it but 
then I found that it was doing some 
useful work in the rural areas. But 
there is scope for improvement. The 
Commission must see that the ambar 

charkha given to the people may be 
properly utilised. My experience is 
that in the training period, the train-
ees, especially the women trainees 
work properly. Even with three 
months' training they can earn about 
Rs. 30-40 monthly. But after the 
training period, when they take their 
charkha to their houses, they 
do not work property;. 
sometimes they work two or three 
hours for a day or even less. It is a 
complicated machinery and women 
cannot handle them easily in the initial 
stages and the charkha gets out of 
order. The repair of the charkha was 
a great difficulty with the village 
people. I think the commission have 
now made some arrangements for 
repairs. Still I think the repair work 
should be properly attended to so 
that as soon as the charkha has gone 
out of order it may be repaired and 
the spinners may get the help of 
some trainers or some experts in the 
process of working it. There should 
be a sort of a follow-up scheme of 
the commission in the regions where 
they have distributed them. I cannot 
say that the organisations set up in the 
rural areas work quite properly; .they 
work fairly well but they can do still 
better and people should put more 
enthusiasm in their work. The vil-
lage level workers and the commission 
should attend to the difficulties of the 
spinners when they take ambar 
charkha to their own houses. 

The commission is expected to work 
more eXlpeditiously and more infor-
mally than a department. 

Mr. Chairman: The han. 
Member's time is up. We have to 
finish the whole thing by 5 P.M .. 

Shri A. C. Guha: I shall take a 
few more minutes. The work is 
entrusted to a commission and not to 
a department because the Commission 
is expected to work more expeditious-
ly and more intonnally. But I would 
like to put before the han. Minister 
one experience of my own and I think 
he would hear me at least on this 
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point. In a village an ambar charkha 
training centre was set up and about 
8-9 trainees were there in December. 
1 went there and I found them sleeping 
On the floor. There were no wooden 
cots Or anything of that sort. It was 
cold in December and January and I 
felt they should get some wooden cots. 
I took up the matter and spoke to the 
Calcutta head office and I also wrote 
to Shri V. L. Mehta. Eight or nine 
cots would cost them not more than 
lis. 125 or Rs. 150 at the most. I was 
even ready to pay half the cost my-
self. But still they say that it is not 
p08Sible or it is not allowed. The 
worst part of it is this. I was told 
that about 16 miles from that place 
there were some wooden cots in 
another centre which were not ·being 
utilised and these costs were rottine 
there. Even then they could not be 
remOVed to this centre. A Commis-
sion should not be run in such a 
rig;d manner. There should be some 
flexibility and they should look after 
their own t~ainers and workers who 
have been sent to distant places. 

I think that they should pay some 
more attention to the village indus-
trie.. I do not mean to say greater 
attention than to khadi. Khadi is the 
main thing, I know. But I feel that 
the village industries should get better 
attention from them. They should try 
to utilise the available local raw 
material. They generally confine 
themselves to the ten or 12 industries 
mentioned in the schedule. I am glad 
that this amending Bill is changing 
that, making it somewhat flexible, so 
that they can add Or delete from the 
schl'dule. While taking up some 
village industries, the Commission 
should see that the locally available 
raw materials are utilised and they 
should set up such industries which 
could utilise them and not stick to 
any schedule in the list or framed by 
the head office at Bombay. Even in 
the community development schemes 
I lind they have such a schedule and 
they cannot set up industries accord-
ing to the suitability of an industry to 
a particular village, They stick to 
th rir list; and that is bad thing for a 

IndustmB Commission 
(Amendment) Bil! 

department and worse for a commis-
sion. They should adjust their sche-
mes to utilise local raw materials and 
local markets maybe created. 

In the amending Bill I find some-
thing about handicrafts in clause I. 
There is some overlapping, Under the 
S1m o Ministry we have probably the 
handloom board, the silk board, the 
handicrafts board and also the handi-
crafts maketing corporation. 'l'hia 
corporation is running at a loss; ita 
loss in the lirst year was over Rs. 3 
lakhs and in the second year, about 
Rs. 2: 50 lakhs. Now again marketing 
of handicrafts is entrusted to the 
Khadi and Village Industries Com-
mission. It is a clear case of overlap-
ping and I would ask the hon. Minister 
to examine whether some of these 
boards can be eliminated or ama1ea-
mated. 

The Silk Board, for instance, can 
surely come within this scheme. The 
Silk Board does not deal with arti-
licial silk or art silk. It only deals 
with natural silk. So, it can clearly 
come under the purview of the Khadi 
and Village Industries Act, Then the 
Ha'1d1o'lm Bo,rd also can come under 
this Act, because that would help the 
encouragement and fostering of vill-
age industries. 

There is one more thing whi<!h I 
would like to point out. Even 
Gandhiji was not as such opposed to 
machinery. He has clearly said that 
"I am not opposed to machinery 
but I am opposed to machinery 
making slaves of workers". That 
should be the criterion or the standard 
of the Khadi and Village Industries 
Commission. The Government should 
not proceed on too doctrinarie and 
rigid outlook. Their outlook should not 
be to avoid machinery at any point. 
Thcy should only see that the exploi-
tation of the village workers by the 
owner of the machinery is avoided. 
That is the only point. The exploita-
tion of the village craftsman by the 
onwer of the machinery should 
be avoided. It i. not that 
any touch of machinery will 
pol ute the whOle working of the· 
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[Sllri A. C. Guha] 
Commission. I suggelrt that such a 
a doctrinaire outlook should be 
avoided. I can also suggest that in 
some cases, small machinery and 
m,;,dern technique should be import-
ed and put under the working of 
this scheme. That would give a 
batter earning to the village workers 
and the handicraft men. Tbepoint to 
be remembered is that the village 
workers, the village handicraft men 
and the artisans in the village should 
get a better standard of living through 
their own work, either during the' 
extra time available after agricultural 
work is over or if they have no agri-
cultural land, during most of the day. 
Also, the W1employed rural people 
could take advantage of these things. 
It is not that the Commission should 
proceed on the strict theory of avoid-
ing any touch of machinery. 

For example, electricity is now 
being employed in the villages even 
by this Commission. If you proceed 
on the strict basis of non-machine 
work, then electricity is also to be 
avoided. So, this is the thin end of 
the wedge. I hope that there will also 
be some form of machinery which may 
be within the capacity of the villagers 
to possess and handle. 

Since you have been ringing the 
bill repeatedly, I shali conclude. 

Mr. ClIairman: I have allowed hiM 
17 minutes or so. 

8hri A. C. Guha: I shall conclude 
now. There is a standing finance 
committee which has been provMed 
for. The members of that camm.ittee 
are to be exclusively from the Com-
mission. Why should they be exclu-
sively from the Commission? They 
may take even outsiders in the stand-
ing financc committee or the Chairman 
may also be given some functions. 
In the orginal Act, I do not find any 
mention about the function and autho-
rity of the Chairman. I think there 
is a lacuma. The Chairman may be 
given some authority to make day-to-

bill 

day payments and sanction things. 
There is one Chairman, one Vice-
Chairman, one Secretary, and there 
are two standing committees proposed, 
with a total of five members. There 
is no use of having too many bOdies 
unless the functions and authorit}· are 
made clear. With these words, I -com-
mend the Bill for the accllI>tance of 
the House. 

8hri S. L, Saksena (Maharajganj): 
Mr. Chairman, Sir I was surprised a: 
the remarks made by my hon. friend, 
Shn Vajpayee. I know the Jan Sangh 
is not enamoured of things connected 
with Gandhiji, but I know that the 
hon. Member comes from Balrampur 
constituency and knows G ,nda district 
also. There are many places there 
where I have found the poorest o! 
people living. I know that khadI has 
been. in times of flood and drought, the 
one source of sustenance for those pea-
pie. I am, therefore, surprised to hear 
his words of opposition to this Bi'i. 

To say that khadi can compelc' ';\'ith 
the big mills is sheer nonsense. Even 
during the days of Gandhiji,' it 'was 
the patriotism of the people which 
gave it protection. It cannot stand 
in competition with the big mm in-
dustry. Now that Our own Govern-
ment has come, I think it is only pro-
per that the khadi industry should be 
given encouragement and help",) as 
to make it stand on its own feet. 

Even now, with all 'our plans and 
the big factories that we are erecting 
-the' great steel mills, etc.,-weare 
told that the backlog of unemploy-
ment ot the end of the Hhird 'Plan 
will be about 10 million. How 'can 
you ~ay that these industries, the 
khad i and handloom industries,' which 
prov;de the workers with at least 
two meals pee' day, do not help' in 
mitigating the rigours of unemploy-
ment? I do not think the khadi indus-
try could do so. We should be prepar-
ed to ouffer, until we can develup the 
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country to such gn exu,nt that every-
b·)dy is =>ployed and there is no 
shortage of labou. in the industry. In 
the present eondition. I think, the en-
couragement of khadi and village in-
dustries is essential. The philosophy of 
Mahatma, Gandhi was not based on 
some figment of the imagination. It 
was based on solid facts and g,·eat 
pconomists c!. the world have also sub-
scribed to that view. and have said 
that it would be to the general good of 
the country. in its present condition. 
Therefore, my party supports this 
measure, and I commend this Bill. 

I would like to add one more thing. 
Whilp the Government are doing some-
thing for the poor khadi producer, I 
would also wish that those connected 
with this industry in the show-rooms, 
.hops and other places where they sell 
khadi are also looked after well. The 
eondi tions of service of the people who 
are employed in the emporia and other 
shops are had. They have &ot more 
hours of wor;". Their pay-scales shOllld 
be improved. At present many of 
them work for 14 hours a day. I know 
they have got nC) prope~ leave l'1oIlps 
and no grades of pay as such. When 
..... e are amending this Ac\ I hope the 
Government will frame rules to lhe 
elTeet thllt the pay-scales and other 
conditions of work of the people who 
aN! doing very good work in this m-
dustry are also improved. 

With these words, I ccnnmend this 
Bill 

Shri Tyaci (Derha Dun): Sir, I en-
tirely agree with what my han. friend 
Shri A. C. Guha said. . 

"" <IfI1ft : 1tt ~ f1r5r, o.fi 'W 
~;it.~~~. >l~ it~~ 
~~ 1~~~~ifarnT 
kqr fi!; ~ ~ ~ ~~ .rt;ff ~-
~ ~ <n: To\' mtft ""'. ~ if; <lW 
~ ~ ~ ~-'fIIT !lim'T 

Industries Comm;"s'"'' 
(A m.endme!!!) BiU 
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J043 Khadi AUGUST 9. 1'61 and Village Industries 1044 
. Commission (Am.mdment) 

[llfT n,rft] 
GTft;q; '~' ~:r.rr ;;ffi~ I ~ 
·~~;;rt~~,ll~~~~ 
~ I ~ fllfiRn ~ m miiT~ 
.~ mit ~, f~ moiT-i?'IT it ~ ~ tf<if ~, 
<ril miT ~ Q,'iT '1thlR miiT~ ~ ~ 
f'fi~;ro~~mm~fit;~ 
.'Iit ;:rn; 'fiT ~ <rnff mGlIT '3lI' ~-~ 

it ~,pft ~.: ;;rrit I l't-u "'~~Pfil: ~ fit; 
<ril ~ ~ if. ~ ~ $ orit orit 
~-if~it~w~ I <ril~ 
.'fi'{ ~ ~ fit;;m U;: ~f.t m '1<: ~ 
·00 'liT ~ if.'n ~ ~ ~ I 
11 ~ t fit; >Jiq <lre'T ;tT ~ i:t 
~~~I 

alf.f aq; ~ ~ 'liT ~ ~, 
.,~ ir 'fiT"!lT 'fiT1! fit;<lr ~ $ itt mor it 
'3lI' if. fuii '!iTt T«IT -=fun- ~ ~ I 

-<r ~ II n1 f.r.r 'fir ~rw.r.'J ~T 
~m ~ I ~if ii '1ifoiitc 'fir <rrOOft 
"R ~ mAt· ml~ ~T W I 

m<T'f.t ~RT 'for ~ ~ ~ il;m 
~ f;;m it T('f. ~lGl!T ~ ;m ~ m 
<fi1fT ~ ~ I ~ ~ ~ 'fiT 'f.Tlf 
~t ~ <ri;f~if.n>tT if ~r 
4m' 'fi'{ ;;fT ~ $ ;;IT f1ffi ~ ~ ;tT 
~if. ~~ "T it ~~r ~ ~ ~ if.<: 
~ l I ~f.r.;f «r~ ;tT ~ ~ 'flIT ~ I 
¢ <ffit it 1!W-t;~ ;tT <mr lfir ~ fit; ~ 
~ ;tT flI;;fi it .r.t ~ ~ 'fiT 

~ 'flIT if;<: ~ f ~'h" ~ ~ 
~~ t fit; f1!<ff 'liT iRT ~ 'Ii~r if 
'tW'fT <;fTit I ~ li!~ f1!;;fi q;;-~ 
ron ~, <WI<! ~T ~ ~, ""~ 
~ i, ~i'fif;T 1I'w.m ~ q;T.r ;tT 
'~a ~r ~ I ~ ~r if; i'fT1{ on: lfir 
<rt:l ~ m ~ f'fi f1I<;fi 'fiT if.qn ~ 
~T onir I i!lI' fui ''''IIr.f<!<il.ih?t'' if; 
~'f";'fo~~~fit;m-~ 

Bill 

i!;~if;~m1fah:~l1I~'1~ 
onir I ~)<: lfi'; ~ 'Il'f.mt 'lft ~ WR ~ 

lfir~~f"'~~~1ifT'If~ 
~ I lfir il;m ;ffir if@' ~ f;;m on: ~ 
f'f.'llT <;fTit m f1!., if; ~ i:t ~ ;tT 
m I ~m~ifllq;wrr~;, 
fit; .. ~ ;;IT ~ ~ ~. 'filI~ if; m: 
~ q;;- mal cmr.t;tT ~ ~ 
~ ;f.T m'I ~ ~~ ~ f,;r« it ;wr 
'Ii~if; <ill:f if; .n>tT q;f 'mlI'?,;IT 'fill ~ if·JI' 
1fr~m~~m~~ I!q'Pf 

m'Iif. ~T it ~ ~ ~r ~r 
'lft ~ (ft;r ~<m m ifilIT \imr ~ I ~m 

~ it ;,'lf1' ~ lfiI. ~ m: ttrr ~ f", 
lTt<r qy;;fi <it 'ill<: ~ m<: 0.: ~ 'R 
~~~~ I m~'Ii'lft'l1ro~ 
~ itt ~ ~ I ~T;;r l'JiqT if; ~<: qilf 
~~~~I~'~~~ 
~ ~ t fit; ~ qy;;fi q;) m,m 
~m ~ ~q.ft itt <;flit ~ Jfiq 
lffii1 q;) fu'Ii ~ c - ~ x 1.'Fi ~ itt 'f~ 
~if>"t "'~ "lTl1,' f<t: won: ~ ~ 
~.~ -.IT, or Q:m 'fii,T ~ ~if.<lT t I ~ 
Vll, 'm'I'fiT 'WIf 'f~ aim ~ liT $1)<: 
q;)f ~~"t 'fof ~ t a1 ~T m'I 
~)q;~~~~~~~~ 

fifGT<fi it 'il.r.r <mIT ~ 'lft ~ ~, 
mit~ ~ 1I'r \:r~, iI~..;;rit 
~~r.r 'lft i:r~, ~~ f1ffi 'lft \:r 
~ m ~;:rif; mit i:t '1i'I' '1m ilir 
1l'T ~ if ~ ifiT1{ f1:re' ~-if; I ~ ~ 

~~f;;twit~~wrr~~ 
,,;;mr ~ f;t;. '!lIT1l ~~ q;) :Jif'T 
~ "~<!" fir.trr <;flit, ~ Jftcfi i:f 1l'T 
~T aim ~. 'Jffit; <ri;f ;;IT ~ 
~<: ~r ~ "')<: f;;t~ mr ifi'i't if; ftoIl1,' 
q;)t ifiT1{ m~, ~ 'fiT1{ f1!., ~if; I 
alT m<I"tlT 'lTft:mr~, ~;ro;;ft~. I 
w~i\'~;r(~f.m.rrt 
~i'fT1{t";m~"lw~~ 
.if; orR it ~ ~ ;rti Jf1!; I ~ 



10 45 Khadi SRAVANA 18, 1883 (SAKA) and Village 1046 

~ ~, iJitfr ;;iT 'Ifr ~;;:ft;;fT ~ 
11~~~ ~ 'IiT~ ~ ~ !if; 
1Z'1i ~ it, 1Z'1i ~ it #~;ft 
~ ~ <;fl't!;, lffofr ;;it ~ ~ 
'ii'fS'T <AmT ~ ~ ~ CR ~ l!f1 
~ I if ~ ~ !if; ~ ;;it ";rlfT ~" 
'Ifr~'Ii11r~~~~'R~~ I 

~~~~fif;~T~~W 
~ t ~ Gllf ~ ~ ~ fi1<;r 
m~I~~~T~!if;~ 
it WR '3"« ~ ~ Gllf ~ ~ ~er 
~ffi~~~~~ I WRm'< 
qJq.~~ ~ !if; ~11'l'f.!;cm 
lfiq <mit ~ ~ ~ ffi '3"«~ ~ om 
~ ~ fi1<;r ~. ~ '!ll1fiI; ~ 'R 
~fom ~ 'l@ ~ I ~ ~-qr ~ ~ 
~T~~~·I ~crrnf ~ 
~~~~!if;~;;it~~ 
~~~ij-~m<'fTl!i!;~lfT'l@ I 
'fR ~. f'li i[ ~ if.'f <AmT ~ m. 
~i[mr it ~ orr 'R~ 
~ ~lfT at 'f~ ~ ~ lITIf if;'f 

~~~it~ ~~ 
~ I if ~ ~ ~ !if; ~ "<flIT 
~" 'Ifr ;;it ~ ~ ~ ~ ~ 'Ifr 
~, 'IlfT ~ 'R: m m'f.1 f<Rn: fif;lfT ~ ? 
~~ f;re;;T ~ ~i ~, ~ 
(r~, ~ffi ~<mf~~WR 
~ ~"( m ~ f'!illT ~ ~ !if; 
<rr~~~~~~'liTm­
<$IT m. ~ 'R ~ ~~, ffi 
~ ~ 'IiT'f 'fiI'T ~ mr I~ ('f;ft 
~~~~~m~ful!: 
11'l'f.!;c~~~ I WR~'f"(~ 
fl;rr ~ ffi ~ ~ ~ ~ lfT 
~,~~~~ I '3"«~'IiT 

11'l'f.!;c ~if 'Ifr ~ 'fU ~ ~r 
~ I W <rffir if ~.~ f.I; w 
~~'RmiJ~f.IilfT~ I 
~~ij;~~'lfrwm 

757(Ai) LSD-12. 

In~fLstries Commission 
(Amendment> BiZ! 

ij-mm[~;;fT<;fl't!;~~¥f~~ 
@" ~ Wf<'f it ;;mrr omr, ~ 
~~ fif;lfT omr I li· ~ 'IiW ~ 
f.I; f'ff.fm: ~ w 'R 1lR if;B '1fT 
~.pif I 

m'f.11!<"fi" 'Ifr ~ 'lit f;rn-~ 
~ ~ ~ ~, ~ ~ 1Z'1i 'fRlfT"( <A 
~ ~ ;qR '3"« 'R rn 'lit If'f ~ I ~ 
m'f.1 ~ WIT ii[~ RlfT ~, ~r "fir 
i[ <rt<if 'Ifr q'tt, ~ 'Ifr q'tt it'-'fffl" ~ 
ffi ~ ~ o;mfr ~ !if; ~ ~ ~ 
it ~ ~ m ~ I ~ it ffi ~~ ll@' 
~~I~~;;it~~fll;m 

~ ~ ~ ~ ffi ~ffi'" 
;fi~~~~~~~m~ 
~if~~f.I;~~'f 
~~~~I 
~;;it~~~mW'f 

'lfU <flIT ~<mIt <mf ;;rrif I mq-~ ;;it 
~1.TOfI~"1< ~ if Cf1fIlf ~, ~, 
~, ~T ~ ~ ~ it ~ 'Iffir 
~, ~ ~ ful!: ~ ~ I ~U ~ ~r<fpfi 
~ ful!: ~ ~ ~ W l!T'fq if ~ 
~~~'R'ft~1 
<rt<iT ~ ~ 00 'lit ~ ~ 
f1r.!;fi ~, ~ rn 'liT 'IiT'f 

'lfT ;;;r'i; ~ ~ ~ I i[ ~ 
'IiW ~ fit; w m it ~ If'lfT ;;iT 
;;r~m.pif I 

~ ~T m W~~ '!iiIiT 'Ifr 
f<tfti ~,~ ~ tl3~'R ~u n~ if 
~ft;m~~~ :-

"The analysis presented above 
mows that roughly about 40 per 
"ent ambars distributed lie wholly 
Idle. 60 per cent of the so-called 
.. ctive ambars are worked as a rule 
~or less than three hours a day-
Effective employment on the basis 
of 4 hours' work a pay would 
appear to be not more than 110 
days. In tenns of man-days of 
8 hours a day, employment provid-
ed would be only 55 days in the 
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[,-*, <lfllfi ] 
year. The average earning of an 
ambar works out to about Rs. 53 
per year." 

If the ambar charkha gives only Rs. 53 
per year, one cannot totally depend on 
it. They have got side-busilless: this 
1s only a little additional income they 
make. r can understand it: it is not as 
if I am not appreciative of it. But the 
industry must be so devised that one 
man can depend absolutely on that 
industry. 
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~ I !fl[ 'iff r.r ~ ~'11IT f'l'lfT 'flff ~ 
!fir ~~ 'l'iroR 00 iFf irf RIIT 'flIT ~. . • 

iii\' ~o '11'0 '!.~ : ff11if:;f 'fiT oft <fT'I1 

~ ~ I 

iii\' <~m: ~if '1'1 (it ;;IT1l <fit' ~ifCff 
'WH 'ffi 'fiT ;ilfTGT 'l'1llcr ~ 'l'T "lTcrr 
~ ~ 11'~ ~'lT ;;flaT, ,,~<tf'r~ 
~ ;;mft I ~<{ 'lit <fir q;mr 'l~Vfl 
';"r ~ ~ ~ f.pn- ~~ ~ 
~ ~if '1'1 ~q7.ff f~ "lTaT m>: <rf' 



1049 Khadi SRAVANA 18, 1883 (SAKA) and Village 1050 

~ 'IfT"ar <n:: ;fm <mIT I ~f.t;-ij- ~ 'lit 
~ ~ 'Ii\mr <n:: ~ if ;fm ~ I iIft;;f; 
~~t qroft ~I ~ ~ rorr I ~ it ~ 
~ ~ ~'fIfT ~ it 3'i<n:: ~ gm I 

~~<n::Z~~~~~~ 
~gm I m"i'n:~ ¥~-'t~ ~ it 
f~it;fc{i'~ X ~m~~ I 
w ~~ '1fT ~ ~ ~ f.t;- w it ~ 
~mmr~lwit~'li'if~ 
~ i\n;; ~~ §"'qT ;qh: 't 0 ~~ 

~~it~e;t~fllmifi1:~ 
§m I W~~Tifij-m~~~ 
~ ~ it f.t;-a~ 'll"T ~ ~ ~ 
;qh: iIi<ft ;;iT ~ ;:rrIf ~ ~ : ~ ~~ 

~ of4R ~ aT ~~T ~ it ~ w 
~~r ~r <f;i[ <f'I> 'if<1TillT I Iiml ~ 
~t tJ:~ q;f~ ~ f1:r\1"iIT ~ f~ ~~ 
ri if; ~;o'ij" ~T lTf';rc ~ m~ 
~ ;;rr;ft ~ ~ ~ ~ Fm: it 
~;mR.1 WR~ Wf~if ij-
oT'IT 111lT ;qh: ~ it iHWt m ~ 
M m 111lT al it"(T ~ ~ f.t; lj"~ 

~ ;m ~ ~~ ;qh: lfi!: 1'fmif ~ 
'!i1lf If\trr ~ ~~ ~~ ~ ~ 'qR 
w it ~ ~T ~lft I iro if>WIT lfi!: ~ f~ 
~~ ~~ '1fT ~ 'lit ~;n ~ ~T;i; i 
~sf~\1I~"1 ifiW ~ I ~ 'lit, ~ 

if; '!i1lf ~I ;qh:;;fi ~ ~ ~ <it m ~ 
~ ~ 'q\1Tij'T ~ "1"1 ~ <'I'll l::i!:J ~ 
~ it ij- WR ~~ ~ if@' al ~ ij- ~ 
~ if ~(''li ~i'fl .. ~ al ~cr.ft 'qJ ~ aTf~ 

~ ~'f4R ~ ij-~ wR qu <n:: ~ 
~I ~ I W mr <n:: 4' \!ffif rn ij-~ t.:rr 
~ R' I 

~ft "IW <f'I> mr ~ ~ ~ ~ 
it f"Ioif ~ ~ ~ ~ iii '!i1lf If>1 
~ij"mit~rn~~~· 

'a'ij" (f1fT'I" ~ If>1 wilt ~ R' 
~~·lfi!:~~[f.t;-w~ 
if; ~ <n:: ~ ~ f.t; 'qfllT ~ 

Ind1.lStries Commission 
(Amendment) Bill 

~ 'lit ~ ~ ~ ij- ~"'I 
;qh: ~ it ;iir ij-~ lIT ~ 

it ~ ~r.ml '1fT ,,)wfr it ~ I ~ tJ:'f. 
<R'Ii ~ $;IT "" m1!f ~:sf+<;Il\1I$"'4Iij 
i!:T ~ ~ ail" l(~ ~ <f'I> 1f!lfu<r ~ f.t;-
~w~'IfT~'Iit~~;iiri'T 
~?w~'Iit~it~ 
~ '1fT mRT it Q:m ifiITllT ~ 0Tf.f; 
tTi<f ~ it m1!f w ~~T ~ ~qijT 

,. ? 
~ . 
~ 'lonrT iirm (;;n:1f atn 

~): ~lI5Wr, l11J";;ft IiIlU 
Ul1!1~1;Y ~4Tl'l'" f<i<'f ~';ii if ~"J,a g'qT 
~ ~~~: o;qm;;ii it f<>'11: * 1;Iir §~ ~ I 

iR'fT'if t; if iffiTllT '1m ~ f.t;- ~'gr­

~ '1fT ~ 'll"T 'qif ~~ 1l 
~ ;;nw f" lfi!: t\if; mr '1fT ;;n 'lft 
~ I ~ 4' lliT J!~ ij- .~ 
~ lfWt ~ f~ ~1'f.l~ if 
omi '1fT m .ft~ g, lPH<'f ~<:f, it 
~ ~ro '1fT m- .... t "t')~ ~ .. om 
~ lTU ~ 5[T$IT ~ f.t;- ;mer 
w '1fT Cl:fTl;lfT ~ f.t;- Q:m ii ~ f~ liI1i:T 
lfilfro'f ~ 'IT1{ it ~ R<t~ ~ 'Piif~ 
~T, am, 'liffiT, <ftm:r lO"{ ~ ... '!ga 
m ~ ~·iPlim 'IfT.ft~ ~ "I"t fif> 
~ it ~ >l- I ~ it ~ o;rrfu;o 
<rnr1'IfT ~~ I 'qiflfi!:;;fi~ii 
\1TIi~ ~ij; uu ~ mm ~ f.t;-
m 'f.li'I4R If>1 ilg-a 'l;ffi!RT ~T ;;H~tr'T 

;qh: ~ "tW ~ "{\l" l:1,.;.n I 

~m ~ it lfi!: ~ 111lT ~ f~ 'pf\~ 
~ lITm"l" ~~ if; fq'f>m it full 
~ lIT f'l'ift ~ft ClIf'la ~ frm:~. 
~ lIT ~ ~ ~1'IT ~ I n;it Oliq,"TT 
m ij- ~ ~~T ~m o;ti~ ~m if 
~ "I"Tfcr ~ if; "!NT"{ q-{ if;~<f t 
~ ~ il ~ if I!;~ ~R.T m ~ pn 
'ifflr{ ~ ;qh: ~ it 'fjT'iir ~ f'f;lIT ~ 

~ ~ if 'f>TJ! 'f.~ ~th ~ <r. 'ii<'f<;f 
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[ "'llrfft ~ ~ ] 
'f>r ~ 'H,<,[ ~'f[ g 1 .m: 1{ mit 
~ ~'Ift ~ffi~ '1 ;;r.:rffi~~if 
t.1T ~ ~ lff ~ ~ VR l;.n" 
~~;;it~it 'fg,niT~m~ 

. .m: '1;ffi;rir ~ ~ ~ m'f ;f fif;lf[ ~ 
~ f<Il1r"f ~ ~ .m: ~ if iITU m<R 
~ ~ org;r mw.it <fr ~ .m: ~ if 
ft;p1lj" mq '1ft mmU ~ W; q m<!' 'f>r 
~ 'fi"ciT ~ 1 

<ilmr fiorNif l!fT<fr 'lis if .m: it 
% 1 wif.m:it~mhft~;f~ 
f'Il ~ 1!IRT m.: vnmi'rT if 'lis 'flii flr.rr 
~ 1fll" I q'f ~~ ~ l!;ifi;; It'tH" q'R 

~ ~ ~ ~ '"g<!" l1T ~ 
m<fr ~ m.: q ~.:fl"il"~ if ~ ~ 
f'f> ~<rll:W'f>rllit~<it~~ 
'f.fo~ ~ ~ 'f>T 'fir "flIO!' m ~ I 

~ ~'( ~ ~ ~i; ~ 
~ ",~r:j; it ;;rr R IDI1Tim ~~ '!iVfT, 

'fi{f iFI"ffifr ifif 'IiTI1 <'11 'fi{f ~;fiT!~ 
q,\<: 'fi{f ~ 'f;;R 'f>r ~ <it 'f>t'f 'I"l: 
"fIf~ ifif 'IiTI1 ~'" RifT ~TaT ~ i!I'\~ q 
::;rr;fflt ~ f'f> '3";; it ~ if f'f>'1'ft ~<i 
m'ft ~ I qqoj-~ ifiT m ~rfUT 

ifil'ifrif '1ft qT~ 1l"gtt. ... 'Fr"'m!!l' '3"i3T ~ 
~"I 'it'l') 'Tffirff~, 'fqlfifi '3"iJ ;;;f11Ff 
if:;r<rfifi~~~ it.~~~'Tf~ 
mm otT <iT ... 'Fr '3";; ~ 'Tf1:;r'f <f.t ift 
'lWG 'Ri\' tl ~ <rll: wA- ~ '!ft <r'l'T 
~'Tf~~'lWG~~~'I~ 
li!~~ 'f>1 '!Til ~ f'f> ~ 'l'<'r.F 'M 
~lifif ~ ~~f ifiT ll~ it;{ 
'Ii"r~~~,~~rm~;r,m% 

it~ff~~~ I orrlj'i~~"\. 
i:Hfl",rf{lii # '4>1lI'rn if f"lir am ~ 
~ ~ ifliif.!; ... m ~ ~ ~ ~ I ~ 
iI'f<'mIT ;;;fr ~ ~ qif '3"'l' ;fiT fir'lir 
'F.r -.:rf ~ &-fr 'Tfrf~ m.: ... M ~ 

wA- ~~ 'fil ~ ~mm iITU il<!T 
~ 'ift~ ift ~;r, rnq- ~fur "'<:if[ 

~~I 

~'t «<r ~ if~ ~ ~ '" flt; 
~ ~ ~Fr '1ft ;fri ~ ~ wn: 
~ ~ ~ ;;nm 'ff ~ m it 'iIOO' 

l!R" iiT ;;nm 'IT ~ m it .~ 'lit "'* 
'l'6'amftmm~~it.~ 
~ '!lift mr ~ it ~ ~ iiT 1ffiIT 
'ff~;;;rcr~ ~o ifm:r~~ 

~<fi~~ I ~~'Fm~~ 
qm ,,;fT ~ m I ~ ~ W'Ift 
~~~'ff~;;;rcr ~ 

~if~.mt" m~~ 
~ it ifg<f ~ <'f11' GfTlIT ~?:IT I 

~~~Bnmf~il 
~ ~ ~ f.f; ~ 'f>rl1 it 'iIOO' ~ 'iIOO' 
"I'f'f iiT ~ ~ ~ ~~ ~ it mfi:r;;r 
~ fulff UfI1l' 

~ ~ lItT'f.r ~ ~ <ft ~ 
~'F m -q ~, i!'f'llTU ~ I >;ft 
<lff'lft it ~ m if <{if ~ if m "'!IT 
~ lj't 0!fR ~ Tf1 I qif -q 'If; ilf 
~ ~ ~ ~ ~'!i(ft f.f; -q w;fiT 
<rTif<f ~ 'iltm UI'l'i1'ffi if m'ti'f ~ x 
m"I' ~ 'iIOO' ~ ~ 'llr w om:;; it 
~ gl!; 1ft ~ ~ q'R -q 'If; ~il 'I"l: 
~~fifi.mit~..".~ 
~ f<rm" fifilff <rll: 'flit fifilff ? 
qif~~~ifT li"~ 

m'f>r~Ift~T~.m:~~ 
~ fifi ~ ~ if ~N ~ l!;'fi' fCf'fi'm 
I1fs fiF:r ~ ~ 'f>rl1 ~ ~ .m: ~m if, 
~ar ~ f~ '1ft ~.:f OlJ~r 
~r I '!T;;r~~<it~~f'fi'far~~ 
~ >riq if "'ffir ~ ~ m ~ ~ 
ift<O li" <iT ift\fi if@ a ;r.:r'fflf; >riq <rFr 
~ ~~~rn~...m:;f~ 
ii ~~~<r¢tal~ 
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[~PT ~:rr] 
~ 'lit l!iTIf t: I 'I;fi\" m ~ 11ft ~ 
~ 'lit wm 'tif.t it> m ~ trtq'f 'liT 
fi{;mr'li'f.\'it>~~;¢'t~ 
~~t:1 
~ ~ it ~ flI; trtq'f it> ot"PIT 

it>frimo~mi'I'm'li1"tT~~ 
~ m o;r .ntff 11ft ~ ortlf 
~~ I 'If' ~ ifm ;¢'t lfA~ ~ ~ ~ 
!i~ ifm 'lit ~:~ 'Ii'r t: ~ ~ ~~ 
~r ~ fofi ~ ~ ~m ~ i{itl1f 
f'fi" mer mrr mo ~ mi'I' it> 0\'Ql1lf 
<it ~~);.w ~ I it'u ~ t: flI; 
<f~ o;r1;' ~ ;¢'t lfA" ~ f<i1'li' 
~~I 

~ ~ : ~--mt II>'\' u)i\' ~r.l 
~ \'{'f'fT it ~ I 

~tllI!.I q~: ~~t:fiI; 
~~ ~~Imiff 
it> m m 'fIi it> fu<rr ~ ifm "Iff 
~ I~~;ft;;rcro~~ 
~~;;rif~~~' 
ml1f~;¢'t~~~ ~I 
;;rif1lT~lI>'\'oAT§t~~~~ 
t~ilmT~it~ ~~ ~ 
i ;;Rt ilmT ~ ~ t11f~ miff it> 
~~~~~;;rrm? 

'Iir ~ ~ it ri wm: 
~t:~~: ~mrr~iRT~ I 
II"it 'd'~ t: fiI; ~ ~ mer mrr <it dt;r 
~-U;r~~t: I .q-~~ 
~~11'{\'~ 'fi"mI'~~'flI;~ 
~'l":-~~ ~ ~~ 
fir. ~ ~1 it or ~, ...n ~ ~ 
<it<ir.r~~~~;¢'t~ ~ 
~mercrr.i't;¢'t~~~ I 

.q- ~ ~ .m:iti\'ilit~~"lT, 

~~~Ifilft:,~.q-~ 

ifiW~ I ~~;;ft~fw~, m 
~~mcJlti't~~it I 

Shri Manabhai Shah: I am very 
grateful to the hon. House fOIl' !.he 
unanimous support given to tnis 
amending Bill; even support by Sbri 
Vajpayee, even though he objected to 
certain matters on technical and legal 
grounds. 

Ch. Banblr Singh: Do not depend 
upon that support. 

Shri Manabhai Shah: We do not 
grudge the support, wherever it com,,-s 
from. I can assure the House that it 
has never been tr.e intention, either of 
the Government or of the Khadi Com-
mission, to depend entirely, as Tyagiji 
rightly stated, on emotion being the 
staff of life, even though it is so in 
practical life. Even though sentiments 
play a great part as a driving force in 
all our life. we do believe that a last-
ing solutioo. of the pOIVerty of this 
country can only !be on economic, and 
that too solid economic, facts and 
grounds. To that extent, I can assure 
rum ';hat mechanisation has been 
accepted by the Government of India 
and the Khadi Commission, including 
all its nJ£'mbers. I say this because I 
have talked with each one of them in-
dividually, the members of the State 
Khadi Boards and the Khadi Board 
attached tt> the Commission and they 
have stated that they have IU) objec_ 
tion at all to mechanisation being in-
troduced in the village industries 
including Khadi. 

But the question of questions is how 
much have we done in the field of 
rural electrification that I, or any <me 
else, can force them to mech8nise 
faster than the physical environments. 
After the two Five Year Plans of India, 
not more than 23,000 villages out of 
5l or 5 lakhs of villages have been 
electrified. At the end of the Third 
Plan, with the massive investment 011 
electrification and raisin, the power 
potential from 5.8 million kw to 13' 6 
m!llion kw, we would not take ·elec-
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tricity to more than 40,000 to 42,000 
v illages. When that is so, the country 
\\" in have to provide to the weaker 
section of the commw1ity which, as 
Guhaji has stated, constitutes 80 to 85 
per cent. of the peOPle of this country, 
the wherewithal or living and a decent 
living too. Therefore, it is with that 
primary motive of economic and, as I 
said, social insurance that we are try-
ing to integrate and harmonise the 
working of the six boards, including 
the Khadi Commission, on such a big 
scale. I can assure him and the seve-
ral other hon. Members that the Ambar 
Charkha, which today are lying idle, 
as rightly ·pointed out by the evalua-
tiOn committee, because in the early 
stages they had to distribute a large 
number of them, are being withdrawn 
and are being re-deployed with active 
workers rather than the early trainees, 
to whom the Ambar Cha'rka had been 
given. 

Even In the field of rebates and 
grants-·I am glad that Shibbanlalji 
and others have replied to that ade· 
quately-·the whole history of indus-
trialisatIqn "II over the world, includ-
ing India, is a history of protection fer 
the weaker against the stronger. Even 
the sugar industry which has been 
mentiond here, the textile industry 
which we all know, the industries with 
which I am connected in every field, 
whether it is macltine tools or indus-
trial machinery, everyone of them 
have been protected ever long periods, 
decades after decades. Since the 
Tariff Board was appointed in the 
seccmd decade of the century, for the 
last thirty Or forty years after the 
Tariff Board became the Tariff Com-
mission, this House has been presented 
with tariff amending Bills by me and 
my predecessors from year to year. 
That history is a long history of tariff 
protection. Even On the global basis, 
all the different common markets and 
all these different alignments try noth-
ing else but to build a wall of pro-
tection for those who are within the 
four walls of that particular area as 
against the rest of the world. 

Therefore, I will beseech and plead 
the blessings of this House in this 

Industries Commission 
(Amendment) Bilt 

matter, for this is nO protection at all. 
This is the service that the community 
has to render to the weaker sections 
and it is more an obligation discharged 
in a graceful way rather than same 
charity or some doles being given by 
some who are in possession of it to 
those who are not having it. There-
fore, I dislike the word "subsidy" or 
"grant". This is only an atonement by 
those who are better_placed to offer 
the wherewithal of life for those mil-
lions and millions of our countrymen 
who are denied it by the historical 
process of law and under-developed 
growth over the last 300 to 500 years. 
It shall be our endeavour to see !hat 
this process is brought to an end as 
early as possible. Even so, during our 
life-time, may be many more Five 
Year Plans to come, the process of 
changes sociological transformation 
being the only solution fOr technolo-
gical deployment will have to conti-
nue. After all, in all productive en-
terprises technological development is 
the function of social growth. The 
more the society grows, the greater 
and stronger becomes the instrument 
of production; the inferior apparatus 
gives place to the superior one. The 
inferior techniques are replaced by 
superior and· more advanced tech-
niques. It cannot be done in a day. 
You cannot hustle all the weaker in-
struments and destroy them without 
an alternative fruitful employment. 
Therefore, what is required in this 
connection is a real, scientific, ratia.al 
approach to this problem and its im-
plementation in that dir&etica. 

There is no room for sentimenM of 
a pure nature in this case. There is 
no room for some dogmatic Or fanatic 
approach becaUSe Mahatma Gandhi 
had said So or because one comes from 
a particular part of the country wher~ 
perhaps that particular approach is 
more acceptable. I do not think so. I 
have travelled the whole sub-continent 
of India from one place to another. 
Khadi and village industries are as 
dear to Bihar as they are to Gujarat. 
They are as widespread in Uttar Pra-
desh as in Kerala. They are as wid._ 
spread in Punjab as in any other part 
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of India. In the whole of India, in 
Madras, Andhra, Mysote, everywhere 
wherever we go, village indu;tries are 
there. 

Recently, I had an occasion to go 
to Pinjaur to attend the A-ll-Indil< 
Hand-pounding Workers' Conference. 
It looks very small but I saw the 'num-
ber of 'workers, dedicated men w()I"king 
to help the poor women of the village. 
Actually one of the workers abnoat 
came to tears when he was speaking in 
this Conference. He said that there 
was no ot.lJ.er instrument for giving a 
decent living to the womenfolk in the 
villages who are disabled, widowed and 
have not got much of the strength of 
life, except the hand-poundin'g opera-
tion. Hand..;pounding operation on the 
one hand gives this type of bread to 
millions and, on the other, it gives 
greater nutriton to the people. As a 
mattet of fact, in the country at. Japan 
mill rice is totally banned practically 
becaUSe 3 per cent. of the nutrition 
value of the skin of rice is protected 
by hand-pounding. 

Shri M. C. laiD (Kaithal): Why do 
you not do the same in India? 

Shri 'Manubhai Shah: Gradually all 
thingS will come. It requires a psy-
chological transformation far a great 
country like this. It requires selling 
the programme and ideas with high 
pressure and ,proper understanding of 
all :these problems so that we can 
make the people change. We believe 
in growth by persuasion. We do not 
believe in growth by fiats Or by "Some 
doctrines coming from above. 

SIni M. C. laiD: They will not be 
persuaded. 

Shri Manbhai Shah: I hope and I 
bave optimism that some day we 
shall certainly be able to do so. But 
what I haVe to urge before the hon. 
Members is this. I have a greater' 
audience before me, that is, the coun-
try. This HOUlle is very sympathetic. 
This House has always pleaded for 
rural" industrialisation. But there 

are S'Ome intellectuals in this COl2fltry 
who think that it is a fad or a 
fanatic dogma of the country, that we 
are wedded to some ideology because 
Mah1rtma Gandhi said so and because 
throughout the struggle for freedom 
we were wedded to certain outmoded 
methods of production, that is why 
we are clinging to it like a ship wreck-
ed and are not able to give it up. There 
is nothing more untrue than this. It 
is a real economic fact at. life that we 
want to develop these industries and 
bring productivity to a higher level 
from day to day. Even in khadi 
centres and in village industries 
centres we are trying to bring more 
and more of it. 

As I had the pleasure of informing 
the House some time ago, we arc also 
trying to find a Central Institute for 
Modernisation and Mechanillation of 
tools and lrandicrafts of village indus-
tries. We want to develop new tools 
which we can give to the villagers. 
We want to develop new machines 
which could be given to village crafts-
men so that they can earn instead of 
Re. 0-8-0, Re. 0-12-0 or Re. 1, Rs. 2 
or Rs. 3. For this research will b~ 
done not only at one institute which 
We wanl to establish but, may'be, at 
several branches of it sPread all over 
the country. Therefore I have no 
hesitation in assuring the country 
that we are trying to produce more 
and more instruments of production 
and tools of production in this direc-
tiOn so that, as the hon. Member 
here said, We do not misuse even a 
sin~e rupee which has been granted 
1:0 us by Parliament. 

Then the question at. the two funds 
came up. There also I may correct 
his impression by saying that thia 
rebate is Rs. 7 crores in five years and 
not Rs. 14 crores as the hon. Mem-
ber suggested. The other thing is a 
concession given to the purchasers of 
Ambar Charkha and not a subsiclv or 
Irant on the sale of khGdi. That, \)f 
course, is a small misundeorstanding 
which I wanted to remove. But what 



1061 SRAVANA 18, 1883 (SAKA) and Village 100z 
Industries Commission 

(Amendment) Bil! , . 
I wanted really to urge was that in 
all these directions of village indus-
tries we do want to add, as We have 
done, throop this amendment, various 
other types of crafts which we can 
easily accommodate. So, I can assure 
Shrimati Krishna Mehta that the in-
tention is not to add mill cloth or 
handicraft. Handicrafts will be toys, 
potter's craft, wood-working, metal-
ware of Banaras, Mirzapur, Rewari, 
Japdhari, Hyderabad and various 
other types of enamel work which is 
being done throughout the length and 
breadth of the country. It does not 
include the mill cloth or handloom 
cloth made from mill yam. All tilose 
handicrafts will have a pJ.ace of pride 
and honour in these emporia which 
are sought to be secured through this 
amending Bill. 

Then the question of the Chairman 
and the Vice-Chairman has been ably 
explained by Swami Ramananda 
Tirtha who i~ closely connected with 
it. It is merely to give more legal 
and executive powers to some of the 
members so that all the load on the 
Chairman may not continue at this age 
when he is carrying on with this 
heavy burden. It is not from a 
personal angle. We want that the 
work of the Khadi and Village Indus-
tries Commission should expand in a 
very gigantic manner, almost in geo-
metrical proportiOns. As I said, for 
leather work, for instance, there 
should be a separate Leather Board 
fOr which there is a demand from the 
hon. Members of this House. We do 
not believe in multiplying too many 
boards and commissi'Ons or institu-
tions. But if We can, in .the light of 
experience, strengthen this Commis-
sion, then certainly we could make it 
easier for the Chairman and th'.! 
Vice-Chairman to function. That is 
the only reason why we have brought 
that particular amendment. 

Regarding the fund also there 
seems to be a wrong feeling. We do 
not want to spend m'Ore on village 
industries from the khadi fund or 
spend more on Ithadi from the village 

industries fund. But technically 
speaking, in the original Act the fund 
was so earmarked lhat even when 
Parliament had voted a certain grant 
or loan, a drawal from the fund for 
one grant or loan to the other ~uld 
not be made eXcept by an amending 
Act of the Parliament. Now we are 
taking powers that wilh the previou5 
sanction of the Central Government, 
the Commission can reappropriate 
money for the fund for 'One activit) 
or the other, subject to the overa II 
grants and loans sanctioned by this 
House and the other House on aU the 
provisions that We place before Par-
liament in the budget. 

Therefore, it is not as if, keepir,g 
aomeblody in the dark, money will be 
8peDt from the khadi fund on village 
industries and mce versa. The House 
has always been liberal and I hav~ 
always assU1'ed -the KHadi Commission, 
and I want to repeat that assurance 
here, that for want of money their 
work will never SUffer. The House 
is generous and dynamic enough,-I 
have personal experience of it cluring 
the last six years-whenever I have 
come for extra grants for khadi and 
viliage industries and small indus-
tries-end if there are W'orkers who 
can use this mDney prOfitably, the 
money will never fall short. What we 
want is a large number of vo1tmtary 
workers, a larre number of devoted 
and dedicated workers Who can spread 
themselves in the countryside and in 
the villages, so that we can light up 
lhose dwellings where darkness pre-
vails and We could provide them some 
mOdicum of earning through agro-
industries and ·thrOUgh processed in-
dustries and through advanced 
modern mechanical industries. 

I share what Shri Tyagi said. It 
is not on!l through agl.'o-indu!1:ries 
and procefted industries but to the 
villages we have to tak~ the tran-
sisWr radios, We have to take cycle 
parts, clocks, time-pieces; every type 
of mechanised industry will have to 
go to OUr villages. But there is the 
time element in everything. And to 
the extent that we can progrellll with 
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. rural electrification and provide some 
·temporary method aI mechanised 
power there it shall be our endeavour 
-I can assure the House again-to 
-take these various mech:anised indws-
tries to every village in this country 
.as far as possible. 

Mr. Chairman: I will now put the 
.moti\)n_ 

8mi Tangamanl: There is clause 9 
of .the Bill w'l.;ch deals with dona-
tions, etc. from persons. May I ask 
whether persons had offered such 
domations and gifts and we were pre-
-vented from accepting the same 
because of the existing provisions? 
In clause 9 aI the Bill there is a 
new section l7A which gives powers 
to the Commissum to receive dona-
·tions, gifts, etc. from the Government 
Or any other person. 1 would like to 
know whether the existing provisions 
prevent us from receiving donations. 

Shri Manllbhai Shah: That is so. 
'We cannot appropriate anything. 

Shri Tangamani: That is to say, we 
were 'offered such donations and we 
could not accept them? 

Shri Manllhhai Shah: As Shrimati 
Krishna Mehta said, there are many 
people who are wedded to village 
industries development and they may 
give them in charity. We want to gtot 
gifts, both in cash and in kind. But 
the present Act debars the Commis-
sion from accepting the same. 

Mr. Chairman: The question is: 

''That the Bill further to amend 
the Khadi and Village Industries 
Comnlission Act, 1956, be taken 
into C'Onsideration." 

The motion was adopted. 

Mr. Chairman: We will now pro-
ceed with clause-by-c1ause conslC!era-
tion. There are nO amendments to 
clauses 2 to 8. 

The question is: 

"That clauses 2 to 8 stand part 
of the Bill". 

The motiO'll. was adopted. 

Clauses 2 to 8 WeTe added to the BiU. 

CIa....., 9.- (Insertion of new section 
17A). 

Sbri Hem Raj (Kangara): I beg to 
move: 

Page 2, line 27,-

afteT "village industries" insen-
"or handicrafts". (1) 

1{ if '!\'fAr t it ;;it ~ mr ~ <m i!lT 
1tm l:Ii!: tf.l;<mit;;itu~~, 
it; ~ ~ ~ it; ifR u~ ~l"'rqeij" 
it;~~~~1 

;;it ~ ...wm~~ifWfifr 
~r"'it~OIIT<m it; ~~ 
~~~~~~~If<f~ 
~'I'lIT~,<mit~;ft-;or'IiT 
~~tmt I <m~~ 
1fti!lT~t~ mvf~m~1ft I 
~~~if>"r~~ if>"r 
~ IlIlT'R~~f.I;'fii;ff~ 
~it~~~'fii;ff'fii;ff~ 

.~ ~~~I~~it 

l:Ii!: ;ft;;r ~ t f.;m ~ fiI; 'RIT "I1T ~~ f.I; 
m ;ft-;or ~""'''i'ljlr''''''ij it ~ t. ~ 
'fii;ff 'ii~ ~ ~ t I 'CfTtT;f m 
if>"r~;m'IiT~~ r.rq~ ~;r 
Aim t, ~ . ~ ~ ~"'''I'ljIICfi!ij IFf 
~t,<mif>"r~'IiT~~r.rq 
~~~lIlT'R~~ 
~ I ~iro~tfil;'WRq-j<f 
~"I'ljII"""(t 'liT lIlT 'R ~ ~ ;:it ~ ~ 
~ ~ ~';i'ljij"""ij i!lT ~ lIT 
lIlT ~ • I f.;m ~ ~ q-j<f 
~~'IiT~~~m 
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~'tifll"~~~".rr~~ 
~ ... i""Iq,;~ ~ ~ ~ 'lit ~ 
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~~; ~;;IT~l{of 

firo~~~'R~~ 1 ~ 
~~~ifiT~~~ 1 

17 hrs. 
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~~~~~~~ 
~ ~ ~ 1 iirfi!;.r ~ ~ '!ilft~ 
if>"t ;;IT '!ilft ~ ~ ~ ~ fit; ~ m-
~'fi'tfui~~<f'!>~~ 
~ 1 ;;IT ~ ~ ~ ;;IT fit; ro 0fI~ ~ 
~ 'R ~~ ~ ~~T lfllT~, ~ 
~'R~'lftlR~~~~1 
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~ <'!TlIT ~ 'ffil' m lTlll~;;i'tlff 
'1ft fu+>Wt ~.~ if; ~~, ~ 
~, fufiR;lr m ~ 00 'Ift;;IT ~ 
~~~<'!TlITif; ~~ I ~~ 
if; <'I1>T ~ lfitir ~ fit; ~ ;;IT ~ 
!~~~~ I ~;r>;fif~<ml~ 
~ 1 ~ ~ it ;;IT mt1 ~ 'f;flro..-
~ ~ ~ ~ ~ I tf" if <rt ~ 
~'liT~~~~ lfllTl 
"11m <ft ~ ifiT ~ '«IT <'I1RIT I 

~<ml$~rWl1fit~~ I 
<r.mT if; llR<: ~T, fuqm- $ ~<:T 

.~ ;;IT fit; Tmrr: ~ it ~ $ 
~if;'ffil'~, ~~~l'i'I"Of~~, 
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.~ ;;m ~ ~ lTll t, ~ ~ <f'fi' 
~~mm~~~,Ii"~ 
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[MR. SPEAKER in the Chair.] 

'WR: ~ ~ 'Ii': cU~;:IT ~ m<:T 
~<ffiiT ;;IT ~ it ~T gm~ <l'il: 
~~i:r3i'R;;o~~1 

~ ... ~~) >Ii ij"j"q ;;IT lJI~c it;f 
~ ~ it ~1Rr-:n ~ f<f> i!Ttr ,,~ ~ 
rn ~ ij"j"'If ~;;IT <r.fr~ it~ ~ 
~. ~ q~ 'lfi m 'fi'fit I 
Shri Manubhai Shah: About the 

amendment which Shri Hem Raj has 
moved, I only beg to say that this 
amendment is for the emporium, for 
sales. It does not apply to develop-
ment of handicrafts by the Commis-
sion. By trying to define it more, you 
will have to go through the gameet of 
all the clauses. Therefore, we have 
got it carefully examined. I would 
plead with him that there is no need 
to more strictly define handicrafts. It 
should be left to the executive autho-
rity and also to the policy-making 
powers of the Comm;ssion to see that 
what really goes by handicraft and 
which they approve is included in the 
emporium. As the hon. Member knows 
the members of the Commission have 
been rather sO particular that they 
would only includ~ in their market-
ing emporia, various shops and other 
bhandars such things which will be 
considered to be genuine handicraft. 

Mr. Speaker: Shall I put the amend-
ment to the vote of the House? 

Shri Hem Raj: I withdraw it. 
(The amendment was, by leave, 

withdTawn) 
Mr. Speaker: The question is: 

"That clause 9 stand part of the 
B;]J" 

The motion Wa.' adopted. 

Clause 9 was added to the Bill. 

MI'. Speake!': Clause 10. 
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Shri Vajpayee: I am not moving 
the amendment. 

Mr. Speaker: Clause 10 and the 
other clauses of the Bill: 11, 12, 13, 14, 
I, Long Title, Enacting Formula .... 

Shri Aehar (Mangalore) Tose-
Mr, S!""'kp.r: Ornpr nrrl"r: hp. "an-

not stand while I am standing. What 
does he want? 

SOO Achar: Before you put these 
clauses to vote, may I make one small 
point? 

The proposed new section 19B which 
is referred to in clause 11 of the Bill 
appears to contain some lacuna, ac-
cording to my reading of it. I have 
not sent any formal amendment. It 
the hon, Minister is willing, he may 
accept the amendment; otherwise, it 
may be dropped. The point is this. 
Sub-section (4) of section 19B reads 
thus: 

"The expenses of the Tribunal 
shall be borne by the Commission.". 

That is to say, whenever there is an 
arbitration, even if the contentions of 
the other side are frivolous, it looks 
as if the expenses must be borne by 
the commission, and there is no pro-
vision saying that the tribunal may 
award costs also. 

Mr. Speaker: Let the litigation be 
free. 

Shri Achar: This would mean that 
even in frivolous cases, the commis-
sion will have to bear the expenses, 
and the tribunal has no power to allow 
costs. 

Soo Tyagi: What is meant is the 
standing expenditure. It is not ex-
penditure relating to a case but the 
total standing expenditure or the ex-
penditure for maintaining it. 

Shri Acbar: The point is that they 
may refer some case for ar·bitration, 
and there may be an arbitrator .... 

and Price (.:ration 
of SUf4r 

Mr. Speaker: Are Government will-
ing to accept the amendment? 

Shl'i Mamlithai SIIah: No. 

Mr. Speaker: If Government do not 
accept, then what can be done? 

I shall now put the other clauses to 

The question is: 
"That Clauses 10 to 14, clause 1, 

the Enacting Formula and the 
Title stand part of the Bill". 

Th.e motion was adopted. 

Clausea 10 to 14, clause 1, the 
Enacting Fonnula and the Title 

were added to the Bin. 
Shri Manubhai Shah: I beg to move: 

"That the Bill be passed". 

Mr. Speaker: Motion moved: 

"That the Bill be passed". 
SOO M. C. Jain 1'OSC-

Shri Jagantha Rao: The hon. Mem-
ber has spoken already; and he has 
said enough already. 

Mr. Speaker: Very well. The hcn. 
Member will reserve it for some other 
occasion. This subject is also coming 
up very often. In fact, almost every 
subject comes up several times during 
every session. 

The question is: 

"That the BilI be passed". 

The motion was adopted. 

DISCUSSION RE. PRODUCTION, 
DISTRffiUTION, EXPORT AND 
PRICE-FIXATION OF SUGAR 

Mr. Speaker: The House will now 
take up the discussion on the sugar 
situation in the country. Does the 
hon. Minister want to start? 

Shri S. K. PaUl: It is for hOll-
Members to start the discussion. 
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Mr. Speaker: We have allotted oae 
hour today and another hour tomorrow 
for this discussion. Han. Members 
will confine their remarks to ten to 
fifteen minutes each. Let me know 
how many hon. Members want to take 
part in this discussion. I find that 
there are qmte a good number of 
Members wanting to speak. I shall 
allow ten to fifteen minutes to every 
hon. Member. 

Who wants to speak first? 

Shri 8. L. 8aksena (Maharajganj): 
"7"ose-

Shri S. M. Banerjee (Kanpur) rose-

Mr. Speaker: J shall call first the 
hon. Member who occasionally goes 
on fast for sugar. 

Shri S. M. Baaerjee: First, the 
molion must be made or the discussion 
should be raised by the hon. Member 
whose name appears first in the 
Order Paper. 8hri S. L. Saksena's 
name even is not there in the Order 
Paper. 

Mr. Speaker: Let me see. Is there 
a motion? I thought it was only a 
discussion. 

8hri S, 1\1, Banerjee: Please see the 
last item on today's Order Paper. 

Mr. Speaker: Very well. Shri 
S. M. Banerjee may speak first, and 
I 'hall call Shri S. L. Saksena after-
'wards. 

Shri 8. 1\1, Banerjee: This morning, 
we got a note from the hon. Minister 
giving a picture or a brief account of 
the sugar position and the sugar ex-
ports. According to that statement, 
the sugar position during 1960-61 is 
arrived at as follows. The carry-over 
from 1959-60 was 5:4 lakhs tons. The 
estimated production during 1960-61 
was 29'8 lakhs tons. The total availa-
bility was 35:2 lakhs tons; less esti-
mated consumption 20'5 lakhs tons, 
the balance is 14,7 lakhs tons. 'l'hen 
there is an item called. 'Less exports', 

Distribution, Export 
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oj Sugar 
and the figures under this head -ead 
thus. The a!J1lount already sold to 
countries other than USA is 1 lakh 
ton, to be sold to USA 1'87 lakhs ions, 
and to be sold to other countries 0.30 
lakhs tons. The estimated balance on 
31-10-1961 is 11' 7 lakh tons. The 
essent;al carry-over-which, I believe, 
is supposed to be the buffer stock-is 
5 lakh tons. The net surplus comes 
to 6:7 lakh tons. 

I feel that the real surplus in this 
country should be 11'7 lakh tons. You 
know. that we discussed the question 
of price of sugarcane and export of 
Sligar in this House and we get same 
replies from the han. Minister. Whe-
ther we were satisfied or dissatisfied, 
we accepted his answers in the hope 
that the position would improve with-
in two or three months. But today 
w·aat is the position? When the hon. 
Minister's predecessor was in charge 
of the Food Ministry, he was sufferinc 
from scarcity. Today the hon. Minis-
br is suffering from surplus. Un-
fortunately, this has also become a 
very big problem before the country. 

According to the statement, we are 
s~ .. posed to earn foreign exchange to 
the tune of Rs. 12 crores and the loss 
to be borne by the Government may 
be about Rs. 5'5 crores. If we depend 
solely on export to clear our surplus, 
I am sure the surplus will be much 
more in this country. So arrange-
mer.ts should be made and steps taken 
by Government to see that the internal 
consumption is also increased. What 
i, the internal consumption now? It 
i, more than 20 lakh tons. Previously 
when there was sugar shortage, the 
h.:>n. Minister was saying that WE 
st,ould not consume sugar. Now there 
i, the slogan-'eat more sugar', be-
caUSE there is a surplus of sugar in 
the country. 

A" ",,!,!~d! tbe next croP. as Is •• 
it, in U.P., in the coming season, 
sugar production will not be less than 
this year, rather it will be more. At 
• meeulIg of the Indian Sugar Mills' 
Association, the 110ft. Minister said 
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lIlany things. Here I would quote 
from The Economic Times of the 5th 
August 1961. 

"With the pro!><>"ed removal of 
curbs on the inter-State move-
ment of sugar"-

These have not yet been removed-

"indicat<>d by the FOOd Minister, 
Mr. Pati!, in Bombay yesterday, 
the growing surplus with sugar 
mills are expected to be reduced 
considerably. 

"Senior oflicials 0: the Ministry 
of Food and Agriculture had long 
·discussions today on the likely 
impact of the proposed step on 
the price and domestic consump-
tion of sugar. 

'The meeting was attended by 
Mr. B. B. Ghosh, the Food Secre-
tary, Mr. 1. G. Rajwade, the Joint 
Secretary in charge of sugar, and 
officials of the Sugar and Vanas-
pati Directorate. 

"The formal announcement of 
the Government's decision to re-
move the two· year old restriction 
is expected towards the end of 
next week". 

That is, this week. It further says: 

"It was pointed out at the 
officials' meeting that in spite of 
the record prodU;ction o;f sugar 
this year, there existed, paradoxi-
cally several 'pockets of scarcity' 
in the South and in Saurashtra 
and Bengal. It was felt that " 
withdrawal of the restriction on 
inter-State movement would help 
to end this artificial scarei ty and 
stabilise the prices wherever they 
had shot up. 

"In this context, the industry'S 
plea for a decontrol of sugar dis-
tribution was also considered, it is 

Di,tribution, E.xport 
Clftd Price fixation 
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learnt. No final decision was, 
however, reached. 

"Mr. PatH is expected to return 
to Delhi Oil Mouuay, whe,."after 
a final round of discussions will 
be held on these questions. 

"Sinc,", it is a mater Of policy, 
these questions will also be placed 
before the Cabinet for approval. 
The Government's final decision is 
likely to be announced by Mr. 
PaW in the Lok Sabha." 

He made certain statements at the 
meeting. I have been reading with 
keen interest, the presidential address 
of Shri B. D. Puri at the 28th annual 
general meeting of the Indian Sugar 
Mills' Association and also their de-
liberations. A point has been made 
that unless we can reduce the cost of 
production, we cannot export sugar 
or compete with other countries in 
respect of this commodity. 

The U.S.A., has taken, or has pro-
mised to take, some sugar from India. 
I am sure this is for political reasons. 
They are not short of· sugar. They 
may be buying from other countries. 
But because of the Cuban situation, 
because the Cuban Government is not 
willing to give them sugar or has de-
cided not to give them sugar, they 
are buying sugar from India. So this 
is a political move. Otherwise, I am 
sure they will not take sugar from 
IndiL 

Mr. Speaker: Are we not more in-
terested in selling sugar? 

Shri S. M. Banerjee: My con-
tention is that this surplus cannot be 
exported. Unless internal ~onsump­
tion is increased, it is very difficult 
to remove this surplus. We cannot 
possibly allow the surplus to be ac-
Cllmll1At"d ,"!ithout proper consump-
tion in the country. 

A question has been raised that if 
people want the sugar price to go 
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down, it will affect the cane-growers. 
The canegrowers are being used 
against the consumers, or the consu-
mers are being used against the cane-
growers. What should be the cost of 
sugar? That is a matter to be decid-
ed. The man in the street asks us a 
very pertinent question. We were 
producing 19 lakh tons in 1953-54. At 
that time the price was 13i or 14 
annas. Today we havc " reco·'.( pro-
duction of 30 lakh tons, and we are 
selling at not less than Rs. 1.02 in 
U.P., and Bihar and in the South and 
in Orissa also, it is being sold at Rs. 
1-50 or Rs. 1.75. So, the question is 
asked whether more production does 
not or will not result in less cost of 
production, and whether the benefit 
will not go to the consumer. We can-
not possibly tell the people Of our 
country that because' there is more 
sugar, it may be more sweet but 
prices will not be reduced. Prices 
will have to be reduced. 

It is argueu that the wage bill is 
going up. The sugar mill owner al-
ways say that the wage bill has gone 
up, that because of the excise duty, 
because of SO many other things, they 
cannot reduce the price. But the 
entire costing system is wrong. I am 
not economist, I do not belong to the 
Audit department, but I say that if " 
high-powered technical committee is 
appointed to go into the price struc-
ture-I know the Tariff Commission 
went into it-it wiIJ definitely come 
to the conclusion that that the price 
of sugar fixed by the Central Govern· 
ment, or wanted by the mill owners, 
is not correct 

The price of sugar must be reduced 
without affecting the cane-grower. 
The cane-grower's price today is Rs. 
1-10-0 while he is demanding that it 
should be Rs. 2. 

Shri C. D. Pande (Naini Tal): Ex-
cise duty has also gone up. 

Shri S. M. u.u.-jee: I know. And 
the profit also has gone up, but that 
you never mention. Are we simply 
to protect. the interests of the cane-
,rower, not the interests of the con-
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sumer or the small trader, only the 
!fabulous proftts of the millowner. 
That is the whole tragedy of U.P., 
because U.P. politics is sugar politics. 
That is generally known. 

So, what further measures can be 
taken to reduce the stocks with the 
factories is under consideration. 
Again, how this stock is to tie illstri· 
buted is also under consideration. So, 
I want to know from the hon. Minister 
what measures have been taken to 
reduce the stocks with the factories. 
and whether, as he is reported to have 
said in Bombay, the restriction on 
inter-State movement of sugar is go-
ing to be removed, or not. 

In U.P., Bihar or Punjab, the prices 
are fixed by the Centre and the 
movement is controlled, but in Maha-
rashtra or the South prices are con-
trolled, but there is actually no con-
trol on distribution or movement. So, 
what is the lise of this control? ! do 
not know whether this crurol now 
exists only for political purposes, to 
safeguard the interests of th", mill-
owners. 

In 1951 when there was rigid con-
trol becaUSe of less production the 
consumption was only 11 lakh 'tons, 
The moment control was lifted in 

':1952 or early 1953 by Raft Saheb, con-
s1JJllPtion went up to 15 lakh tons. I 
speak subject to correction. It may 
be checked by the hon. Minister. 1:;0, 
today, the country definitely want§ an 
answer from him. If more sugar pro-
duction does not result in less cost 
of production or advantage to the 
consumer, what is the use of produc-
ing more? We want that the Govern-
ment should not reduce the sugarcane 
price. If it is reduced to suit the mill-
owners, and if the wage board award 
is not implemented in respect of the 
workers, that wil! be resisted not 
Only by this particular section in this 
House but by all those who are in-
terested in the working class and the 
peasants in this country. The point 
is whether fabulous profits should be 
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allowed to continue in this country. 
No assessment has been made as to 
how much they have earned during 
these years. I wish to bring this to 
the notice of the han. MInister and I 
hope he will definitely give an answllr 
this time. The Press has commented 
on his speech in Bombay. What is 
his policy towards control? Will free 
movement be allOWed or not? If 
contrGI is removed, what other res-
trictions will remain? Tbese are 
three things which I would like aim 
to answer. 

My last point is this. Let there be 
a technical committee to look into 
the price of sugar. We cannot depend 
upon experts much. I wish him all 
success; he had been to so many 
.:ountries. I dO not know whether his 
visit abroad was a failure or a success 
but I wish he should have been 
crowned with success..... (An Hon. 
Member: It was a success). It is all 
right. Success depends upon on how 
much you export. 

Shrj C. D. Pande: Four lakh tons .... 
(Interruptions) . 

An Hon. Member: What about the 
loss? 

Shri S. M. IIaJlerjee: There is no 
questiGn about the loss. I only wish 
that Shri Pan de should replace Shri 
J'atil .... 

Mr. Speaker: Why don't you give 
that subsidy to the poor consumeI' 
here instead of giving the benefit to 
America and other countri"s? If you 
reduce the price, could it nGt be done. 
It is like the saying: "water, water 
everywhere but not a drop to drink:" 
Ther~ is so much sugar everywhere 
but aot even a spoon to the poor. I 
think the hon. Minister will explain 
it. 1 am only voicing what the pe(>ple 
'say outside: what is the gain of ex-
I'Grting it at an enormous subsidy 
without reducing the price here and 
making it cheaper for the consumer 
here? 

SIIri· S. M. BaDfl'jee: May I give 
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you an answer, Sir? The capitalists 
of this country, the Ill.iii-owners· are 
unable to earn fabulous ·~profits here 
3lld because of this they have sRifted 
to exports so that they may get sub-
sidy and concessions from Govern-
ment; it is for that they have shifted 
to U.S,A. and so many other places.' 
They want to earn more bothways-
through exports and through internal 
sales at high price. This has become 
a serious problem. I do not say it 
has become a scandal today. If there 
is surplus of sugar, we can have a 
buffer stock. I do not mind. I have 
seen in this country there is a buffer 
stock of eTerything. There is buffer 
stock of foodgrains, there is buffer 
stock of 'unemployed', Everythin« is 
'buffer stock' here, without the con-
sumer being .given any concession, as 
you have correctly put it, Sir. Every 
man in the street asks this question: 
will the price come down? We have 
tG explain to them: no, no; if the 
prices come down, it will affect the 
canegrower. The thing to be done is 
this. The profits had to be reduced; 

. Government have to take- a lItern atti-
tude against the profit mongers. They 
are taking fabulous profits while the 
people are not getting sugar at the 
nGrmal rates of Re. 0-14-0 or 0-13-0. 
I am su:-e that the interest of the 
peasants, of the workers and Of the 
consumers can be protected if Gov-
ernment takes a rigid attitude in·.ot 
allOWing the millowners to exploit the 
workers and the peasants. But the 
elections are approaching. Let the 
Centre take the entire control of 
sugar; let them assume the task -of 
distribution also. Even if it is a 
question of taking huge contributions 
for political purposes from the mill-
owners, let the Centre take the entire 
thing in its hands and not leave it to 
the State Government. Otherwise, 
there will be chaos in the country. 

Shri S. L. Sakaena (MalIarajganj): 
Mr. Speaker, I have seen the notes 
circulated 'by the hon. Minister. It 
says that there will be a surolus. j)f 
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_'11"'7 . Jakhs ul which 5 lakhs will be 
·:the carry-over. I' still protest at· the 
.:fact that all your figures are based 
con the figures supplied by the Sugar 
'Mills Association. In spite of my 
having drawn the attention of the 
-Government to the fact that their 
'Own organisation, should collect the 
figures. But the Government have 
·not set up such organisation and they 
depend on the figures supplied by the 
mills. But taking them to be correct, 
let Us . proceed. 

There are two problems. The first 
.is, ·.why is .there a surplus? The 
second is, how can you increase con-
.sumption and how can you increase 
~xports? The hon. Minister had said 
that when the production came to 24 
.iakh tons, he would decontrol sugar. 
He nOW says that the production has 
,gone up to 30 lakh torrs.. ! do not 
know why he has not yet decontrolled 
sugar. I want the Government to de-
'eontrol it now. Otherwise, it cannot 
,be done later. We are now in the 
month of August. In November, the 
,crushing season will begin. Then he 
-will find it difficult to decontrol. The 
~rushing season will begin and again 
the cane price will become a problem. 
~f there was any time when sugar 
,could be decontrolled, it is 'today. 

The hon. Speaker has said that 
'though there was water everywhere, 
:there was no drop to drink. Simi-
larly, though there is sugar every-
. where, we have to purchase it at 
~. 1'25 per seer in the villages. I 
"'nay tell you that even now, you do 
.not get enough sugar because the 
movement is not free. Therefore, the 
first thing that I want to tell the 

_Minister is that today he . must de-
.control sugar immediately. 

What happens now? Rs. "3'35 is 
'handling charge. But Re. 'I was the 
'handling charge in the normal trade, 
_hen it was decontrolled. 'Of course, 
illlgar sells at Rs. '1 '12 normally and 
-Bometirnes at Rs, 1 '25 per seer. The 
·price which is sanctioned by GOVenl-
'ment is Rs. 41' 20 Per maund, The 
-ex-factory price is Rs, '·37' 85. The 
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cost of handling charges under control 
is Rs. 3' 35 per maund, though the 
normal handling charge is Re. 1. There 
is the' extra cost of Rs. 2'35. If you 
decontrol sugar, immediately the retail 
price will come down by Rs. 2'35 per 
maund. If yOU reduce the retail price 
by Rs. 2' 35, yOU will increase the con-
sumption of sugar by 3 lakh tons in 
the country immediately. In the year 
1959 when there was control, there 
was a consumption of 12 lakh tons. 
When it was decontrolled, the con-
sumption jumped up to 16 lakh tons. 
So, four lakh tons constituted the 
hidden consumption. The people 
were suppressing their sugar needs 
because they could not get sugar 
freely. If you decontrol sugar, sugar 
will enter every nook and corner of 
the country and every villager will 
get it at Rs. 0-15-0 per seer. 

There is so much sugar this time 
not because the area under cane has 
become larger but because sugarcane 
has been diverted from Khandsari and 
gur to sugar. The area is less this 
year than last year's. The area this 
year under case is less than that of 
last year by 30,000 acres. 

lThe Minislel' of Food and Agri-
cnlture (Shri S. It. Patil): It is very 
much more. 

Shri S. L. Saksena: rr yoU: can pass 
on your figures, I shall be glad. There 
are 30,000 acres less this year than 
last year. This is according to the 
figures supplied by Government itself . 

The Deputy Minister of Feod and 
Agriculture (Shrl A. M. Thomas): It 
is no wonder then that you have 
drawn such premises! 

Sui S. L. Saksena: The reason for 
surplus is that the cane wh'ch used 
to be sent fo; gur and khandsari has 
now gone to the sugar mills. The 
further result is that the consumer of 
gur is not getting gur. Really the 
country is starved of sweetmeats. 
Therefore, if you reduce the retail 

. price by Rs. 2' 35 through decontrol, 
the consumption will increase by at 
least three lakh tons. The hidden 
consumption of the gur which Is being 
denied to the people will be met b7 
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the sugar· which will became chl!8llllr. 
By decontrolling you will reduce the 
price by Rs. 2' 35 per maund, and that 
will increase consumption and make 
the sugar sell cheaper without in any-
way affecting the cost to the mill-
owner. 

Then you say that the prices will 
crash if decontrol is restored to. Let 
us find out the real level of prices. 
How long can you continue this arti-
fiicial price? You must take the risk 
of decontrol. This is the time when 
that should be done. Only about four 
lakh tons will be consumed in the 
next threc months. Even if there is 
some fall in price you will know where 
the normal level stands and then 
you can fix the price structure of 
sugar again. This is the time when 
you can take the risk. 

Therefore, my first demand is that 
you must decontrol the sugar now so 
that the normal trade channel can 
operate and e'llerybody can get sugar 
at cheaper rates. You can reduce the 
retail price by about Rs. 2' 35 per 
maund and increase consumption by 
about three lakh tons. Thus, half the 
prob~em is solved. 

Then, I want that the restrictions on 
khandsari should go and the excise 
duty be abol'shed. Unless yOU remove 
the restrictions on the production of 
khandsari and gur, the problem will 
not be solved. Next year there will 
·be a bigger crop than this year and 
the condition of cane-growers will be 
very pitiable unless khandsari is al-
lowed to be manufactured freely. At 
present there are a number of restric-
tions on the manufacture of khandsari 
in regard to giving licences; there is 
the restriction that you' cannot put up 
a factory fOr manufacture of khand-
sari with 10 miles of factories, etc. 
':Q1en there is heavy excise duty. If 
YoU' remove these restrictions, a lot of 
sugarcane will be used freely by the 
khandmri and gur makers and the 
~'-grower will not be in this pitia-
J;le' plight next year. KI;landsari and 
gur will take away a· part of the 
sugarcane. There will be reductiOn in 
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production of sugar and the surpl_ 
stocks. will not. be. there. 

My next point is this. We lift!' 
demanding that there should be_ 
increase in the price paid for sugar-
cane and you. want to reduce tile 
price. 1 think this is a very cruel 
suggestion you are making. I will 
show how much the ·profits of the 
mills have been increased 'by the 
Tariff Board in 1960. It has said' that 
the profit of the sugar industry is in-
creased to 12 per cent., but actually 
it has gone up to 27 per cent. This 
is what the Tariff Board says: 

"The two expert committees 
which dealt with the cost structure 
of the industry made their recom-' 
mendations in regard to return On 
the basis of an as,essed figure of 
average block and provided sepa-
rately for interest on w6rkin& 
capital. We propose, however, 19 
calculate the return on the basis 
of employed capital which, in our' 
view, is a more realistic concept. 
and takes into account the pre-
sent day written down value of 
block as also a fair assessment of 
the quantum of working capital." 

So, they have changed the system 01' 
calculation and hidden the real 
amount of profit the industry is 
making. In 1950, the Tariff Board, of 
which Shri Mehta was the ChairJDaD.. 
said the industry should get a pruflt 
Of 10 per cent. on block. This 
amounted' to a profit of 15 annas 18' 
pies per Maund of sugar in the year 
1949-50. A factory wh:ch worked for 
110. days. and. which crushed 2.1 1lIkk. 
tons of cane gOt 10 per cent. profit .. 
its block. For the same factory of tile 
same size, the Tariff Board now gives 
a profit of Rs. 2'.20. From 15 a~· 
10 pies, it has now increased ;ID 
Rs. 2'W; that is, the profits have ~ 
trebled; Previously the profit_ 
nearly Re. 1 per maund. Now, )'l1li 
have not suggested that the profits 
should' lie. CUt down to the old DOnpd 
profits; instead;, y<1u haVe agreed to. • 
profit of Rs. 2' 711 per maund: If ~ 
had cut down the profits to. the 0lil' 
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level, we would have saved Rs. ]. 70 
per maund. For a production of 8 
crores of maunds, the saving would 
have been routly Rs. 10 crores. Instead 
We haVe lost Rs. 5 crores now in ex-
porting sugar. 

The Tariff Board have changed tke 
system. They have deceived us. 
They say it is only 12 per cent, but 
actually it works out to 27 per cent. 
The Tariff Board has deceived the 
whole Parliament by saying that the 
profit is only 12 per cent. They have 
increased the profit from 15 annas 10 
pies to Rs. 2' 70 which works out to 
27 per cent. If only they had re-
duced the profit to the normal level 
which the industry was getting in 
1949-50 you could have saved about 
fourteen crore3 of rupees. 

My next suggestion· is mop the 
profit of freight advantage from the 
southern mills. The price of' sugar 
per bag in Bombay today is Rs. 111 
per b'lg. In Mysore, the price is 
Rs. 114 per bag. But in Mysore and 
Bombay the bag contains 100 kilos. If 
we compare that with the price in 
U.P., the price of sugar per bag of 2 
maunds 30 seers in U.P. is Rs. 104-0-9. 
If we calcUlate for a bag of 2 maunds 
30 seers, the price will be Rs. 114 in 
Bombay and Rs. 116-8-0 in Mysore. 
Therefore, there is an extra profit of 
Rs. 10 per bag in the Bombay price 
and Rs. 12 in the Mysore price per bag. 
The mills in Bombay are getting Rs. 12 
extra profit comparee' to the mills in 
Bihar, U.P. and oth"r States in north-
ern India. Why should the' southern 
mills get huge extra profits? Why 
should not this amount go to the ex-
chequer for meeting the export lOsses? 
The production in south amounts to 1 
million tons in the south. If you take 
away this extra !lrofit of Rs. 4 per 
maund, for 1 million tons, you will 
get Rs. 12 crores with which you can 
meet the export losses. This bounty 
which is given to the southern miIJs 
is extraordinary. It was the late Shri 
Raft· Ahmed Kidwai who tried to en-
force an equal priCe all over the coun-
try. But now the consumers pay 
Rs. 116 per bag and the millowner's 
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profit has been made fivefold. We 
demand that the exchequer should 
mop up this profit of Rs. 12 and put 
it into a pool to meet the export loss-
es. 

Shri Tyagi: When was the Tariff 
Board appointed? 

Shri S. L. Saksena: In 1959. It 
submitted its report on 4th April, 
1960. So from 1950 to J 960 the profit 
was only 16 annas per maund where-
as now it is Rs. 2' 70 nP. per maund. 
So the profit has become more than 
double. 

Decontrol of sugar. This will put 
into the· pockets of consumers Rs. 15 
crores, because by redudng the hand-
ling charges and the retail price by 
Rs. 2-35 nP. the consumption will be 
increas'ng by three lakh tons and thus 
Rs. 15 crores will be saved to the 
consumers. 

Then, S;r, I want that there shou'd 
be a sliding scale f0'r excise duty on 
sugar factories iust as if! the case of 
the oil mills. In the laSe of oil mills, 
the bigger factories pay a higher 
excise duty and the ~maller factories 
pay a smaler exc;se (iuly. The Gala 
and Sham Ii factories crush one crore 
maunds of sugarcan2 w],ereas an ordi-
nary factory crushes only 20 lakh 
maunds of cane. So I want that there 
must be a sLding SCd'~ fOr excise duty 
on the sugar factor;es ~.Iso. The cost 
of production in Gola and Shamli fac-
tories is Rs. 3 per mauncl whereas in 
other ordinary factori"" it is Rs. 6 per 
maund. Why shou'd this extra money 
go to the miJ1owne~s? There should 
be a sliding scale [OJ' excise duty_ 
Bigger mills should pay more and 
smaller mills should l'a,- less so that 
there is equalisation of the burden and 
in that way you will also get more 
money for the Exchequer. 

In the end, Sir, r "'ili say that the 
real solution of this problem lies ;n 
seeing that the cottag" industries of 
khandsarl and gur prosper. You have 
paid no attention wh.isoever to them. 
If you try 'to i ..... prlNe them, that wiII 
provide a real safety valve. That will 
keep the millowners in their proper 
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place. You know that the drive was 
'only against khandsari industry year 
before last. Today tbey say that they 
will not crush the cane and they will 
close down 'the factodes. I warn you 
that if you do not do this, next year 
by March they will do,e the factories , 
they will say they (almot crush be-
cau~e. they have. surp,us stocks. 

What will be the position. With 
the elections fast apl)Toaching, us all 
the cane next year will be standing 
in the fields. This year you have 
promised an export of 5 lakh tons at 
your cool What about next year? 
You will have to take away three 
lakh tons of sugar from the market 
just now by making the pr:ce normal 
and by removing the artificial rise in 
the price SO that the consumers will 
get sugar at a cheap rate and the 
situation is saved. 

You are a man of de-control. Peo-
ple are watching yo •• as to when you 
will do it. If you ('annot do it now 
with 30 lakh tons of production, I 
think yOU will never do it. It is time 
that yOU take courage. and do it either 
this month or in the next month, not 
afterwards; otherwise it would be 
impossible for you to do it. 

Therefore, the problem is not at all 
difficult. You can easily solve it 
whereby there will !.Je no surplus left 
and everYbody will ~et sugar at a 
cheaper rate. 

Shri Kamalnayan Bajaj (Wardha): 
Mr. Speaker, Sir, we have a sugar 
surplus in the country. We have had 
two years ago a Ehorta;~e of sugar in 
the country. The c.·i>is of shortage 
also is bad enough, but it does not 
create a circle of troubles because 

-:either you import or j:Ou consume 8 
'(,~,,;(;{~ommodity like sugar less in the coun-

'j'.;:;~ and It ends 'here. Although we 
.. . . >'1iave a cris:s of surp:lIS production of 

sugar in the country wil!"h appears to 
be a very happy thing. but in its own 
turn it creates a c :r"l~ of difficulties 
of shortage, finance and many other 
things. 
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We are a growing nation and we 
want to produce more in everything. 
It is very diffiCUlt !or the Government 
to create a very bal,onced and planned 
economy which w ' il noi dwindle one 
way or the other, ap.d that is how a 
surplus production of s'Jgar has come 
into being. The GnvE'rnment had 
given, when there W~'S 2 shortage, 
certain incentives to ll:>e mills for pro-
ducing more sugar so that they could 
get certain rebate in \!1c excise duties 
and so on. The usult of that as well 
as that of increase :'1 the cane price 
has been more production of sugar in 
the country. It ha, r.·~~n argued that 
when there h"s been a surplus of 
sugar in the count!"y. the price of 
sugar to the consu""" is not being 
reduced. To a layman it would apppar 
to be a very valid ar,;ument. But we 
must see what goc:; into the cost of 
production of sugar. T;H:y are main-
ly the price of sugu cane, excise 
duties, wages, procchSing and admin-
istrative costs. The ~dministrafve 
and processing ~ost.; afe determined 
by the Tariff Comn' ission, which is 
a very inte'ligent and expert body 
which goes into the detail~ of cost of 
manufacture. 

I do agree and tlrant that there has 
been a little more profit, or extraordi-
na~y profit, for the wgar industry 
this year. But ' it i; :.ot because the 
Tariff Commission hus g 'ven them 
more . because the cost of production 
has also increased. 1 do not want to 
go into the details but it will be seen 
that there has heel1 i'11 rease in che-
mical cost, cost of paching boras, in-
terest and stor;ng lh~rges. But the 
real profit is mainl" I.,.,,,ause of the 
concession given by' Government and 
also because of the longer duration of 
tIoe season for crushing for the mills. 
That is why there is more profit in 
the industry this :rcar. 

Shri S. M. BaDerjee: What about 
the profits from bi ;:,r')ducts? 

Shri KamalDayan Bajaj: wish 
wish that the bi-prod <lets of sugar 
would fetch more. Bul. in our coun-
try, except the molasses wh'ch are 
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used for power alcohol and sugar for 
confeetionary, the hi-products are not 
used in a large scale. Of course, some 
people are making paper from fibre 
and begasse and so on, 'but it is not 
used in a large scale. I do not say that 
for calculating the cost you should 
not examine all these facts. They 
should be properly looked into. 

Shri S. L. Saksena: But the Tariff 
Commission has given Rs. 1.33 nP, as 
an additional increase, i.n the cost of 
manufacture. 

Shri Kamalnayan Bajaj: I hope 
the House would not like me to go 
into the details ot the c('st arrived at 
by the Tariff Commission. I think 
the House would agcee that the Tariff 
Commission have examined all the 
aspects. 

Shri S. L. Saksena: The han. Mem-
ber was· referring to profit. I say 
that the Tariff Commission have sepa-
rately given the cost of manufacture. 

Shri ][amaInayan Bajaj: If you 
would really like me to go into the 
details, it will take more time. 

Mr. Speaker: May I know whether 
the protective duty is still continu-
ing? 

Shri KamaInayan Bajaj: There ill 
no protective duty as such. 

Shri S. K:. Patil: The question was 
referred to the Tariff Commission that 
in view of the price . . • 

Mr. Speaker: Is there no duty to 
prevent imports? 

Shri S. K. Patil: It is not there. 
Shrl Kamalnayan Bajaj: There is 

only an excise duty and levy of cess 
by the States. 

OUt' problem of surplus sugar can 
be solved either by export or by in-
creased consumption il! the country. 
Increased consumption in the country 
can be achieved by reducing the price. 
But, then, many other difficulties will 
crop up. Would it b2 in the larger in-
terest of the grower and consumer in 
the long run if the industry sulters 
to such an extent that it becomes crip-
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pled? That has also got to be exa-
mined. There is control in the dis-
tribution of sugar. That control is so 
stiff at present that very often the piPe 
lines in the trade are Iunning from 
hand to mouth, Or practically empty. 
A little more relaxation of control in 
distribution will result in greater con-
sumption of sugar. At the same time, 
with the relaxation of controls, the 
.tocks with the mills will also be 
released. 

Regarding export I would suggest 
that everybody has to contribute for it 
and share the sacrifice which has to 
be made. The growers have to con-
tribute something extra which they 
get. Some percentage they should 
give, some the Government should 
bear and some even the manufac-
turers or the mills should sufter. 
To see what that proportion should 
be an expert committee can be ap-
pointed. That committee should 
examine the whole thing. If neces-
sary, a certain percentage can be 
levied on the consumer. If this year 
it could not be levied, it could be 
levied in some other way. 

IDtimately, we have to plan our 
policy for the next five years or for 
a length of period so that the cost of 
manufacturing sugar in our country 
should be comparable to the cost of 
manufacturing it in the major sugar 
producing countries in the world. 
Unless our cost of manufacturing sugar 
is comparable to the cost of other 
countries, I think we will not be able 
to solve this problem on a long range 
basis. For this purpose a committee 
may be appointed to see what mea-
sures should be taken to reduce this 
cost of production in the country so 
that we are in line with the interna-
tional cost of production of sugar. 
Then whenever we have surplus sugar 
this problem will not arise, namely, 
that if we export, we will have to 
sufter a heavy loss and who will 
suffer that loss. 

Shri Bibhuti Mishra (Bagaha): 
What is the cost of producti(m in your 
factory? 
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8hri Kamalnayan Bajaj: Individual-
.ly it would be difficult to say because, 
after all, the cost of production in 
one particular factory compared to 
other factories will depend upon the 
size and duration in that particular 
year and SO on. 

8hri Bibhuti Mishra: Yours is the 
biggest factory. Therefore I want to 
know the cost of production there. 

8hri 8. L . 8aksena: Rs. 3 per 
amound. 

8hri KamalDayan Bajaj: I will not 
be able to tell you that off-hand. But 
if you want, I will get the details for 
you because my brother-in-law looks 
after it and I do not know it personal-
ly. 

I . was arguing that if our cost of 
production becomes comparable to the 
international cost of production, it 
would be easier for us to export. 

Two or three years ago when we 
had a shortage of sugar we imported 
some sugar from outside. At that time 
we suffered in the sh1<pe of foreign 
exchan-ge, but the Government made 
quite a lot of rupee profit in the 
country. That has gone to our trea-
sury and I am happy about it. Simi-
larly, when there is . a ~urplus, if t~e 
Government has to suffer a certam 
portion of the rupee loss against the 
foreign exchange that the country can 
earn the Government should be readY 
for. it. I do not suggest that the entire 
loss should be borne by the Govern-
ment. But what that proportion 
should' be must be examnied by an 
expert committee. But when there is 
a shortage and we malte profits which 
go to the treasury af!d the industry 
or the consumer or the gruwer has no 
share in that, the Gon:rnment cannot 
walk away and say that they are not 
-:prepared to auffer this loss at all 
when there is a surplu; of sugar and 
there is likely to be &otne loss. It 
W\1l hea good augury if Government 
~s Properly for that. Then it 
would be very easy to export. I will 
not say it will be very easy, but it 
will be easier to export. . 

Distribution. Export 
end Price fixation 

of Sugar 
There were negotid!ions with Iran. 

Unfortunately they have fallen 
through. With Pak;stan also the 
negotiations have fallen through, be-
cause Pakistan went back on its 
words just for a few rupees. I 
happened to be on a business trip 
to Afghanistan and I found that the 
cost of sugar there was very 
high. I was told that the Russians 
were delivering the Cuban sugar, 
which they were buyir.g, at the 
Afghan-Russia bordp.r at d very high 
price. I negotiated 01. my own and I 
found that there is good scope for ex-
POrt of 10,000 to 25,000 tons of sugar 
every year to Afghanistan. I did not 
commit anything. Thev would prefer 
to buy it from us because it 
would be cheaper from the trans-
port and other points of view. It 
would at least cost three-fourths to 
Afghanistan compared to the Russian 
sugar that they are getting. Some sort 
of negotiations also are going on with 
the Government. I do not know at 
what level they are. There are diffi-
culties with the Government here be-
cause the different ministries are not 
able to iron out their differences in 
time. By the time that is done, time 
lapses and the opportunity that the 
country gets is wasted. So, for that 
reason I would SU2gCR' that something 
should be done imm£diately so that 
we can export suga!·. Certain mea-
sures should be taken to see that our 
cost of production ill the next two, 
three or four years comes down to 
the international cost of production 
of sugar, and also 3.:lme relaxation in 
the distribution of the 5u2ar in the 
country is there in ~ planned way, 
so that more sugar is alse consumed 
in the country. 

At the same time, if we can an-
nounce oUr policy, whatever it is, to 
the growers it would help because it 
will not be possible for the mills to 
crush all the sugar in the next season 
even if they wish to. If there is a 
control on the mill production-as we 
had given incentives in the past that 
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"'if you produce mor~ thaI: the aver-
~e quota of these yenrs, you will be 
pen this concession"- if some res-
triction is brought on tbe mills that 
1bey cannot produce more than the 
average of the past (wo years, what-
-ever it is, according to the previous 
production, and if the growers are 
also told in the area that "this mill 
will not buy more than this mucR 
'l:8De", they can take steps right from 
now SO that their cane could be div-
~ed to khandsari or gur-making 
which are also essential for OUr coun-
try. Those who want khandsari and 
fTlLT do not get them And from that 
.,oint of view, in th~ last measure, if 
mills are not able to buy sugarcane 
they will suffer. So if the Govern-
ment announces its pelicy as a long-
tenn measure, it would be very help-
ful to all of us. . 

~o"(llf ~'I111'i"~: (~): 
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'ifT'T ~ ~ t fif; ~ lM'f ~ ~l~ 
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Distribution, !'xport 

and Price f~Tation 
II: T! ':'.",. '. '1 of Sugar 
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Mr. Speaker: It is past 6 o'cloek 
now. 

Shrl S. II. .... erjee: It is raininl 
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outside. We may ~Qntinue the dis-
cussion for sometime more. 

'Some Hon. Members: No, no. 

Shri Raghunath Singh (Varanasi): 
We have been sitting from 11 O'clock. 

Distribution, Export 
af,d Price fixation 

of Sugar 
Mr. Speaker: This discussion will 

continue tomorrow. 
18.06 hrs. 
The Lok Sabha then adjourned till 
Eleven of the clock on Thursday, 
August 10, 1960/Sravana 19, 1883 
(SakaL 



,1099 DAlLY DIGEST 

[W,dn"dIlY, 4~g"Jj 9, Ig6J,Sr"""ftll ] 8, IH3 (8,,",,11)] 

COLUlI4NS WRITl'EN ANSWERS TO 
ORAL ANSWERS TO 

QUESTIONS 
S.Q. Sub;ect 
No. 

,160 Indian Units in Con@o 
J61 Coal Movement 
J62 Two EngineeJ ing co1k8"" 

in Delhi 
J63 ScholalShips to Btilliftnt 

students 
164 India Office LiblBIy 
165 Oil in SUlat 
J66 Lt. Governor fo. Delhi 
167 Rourkela to .. nshil' 
J68 Steel Plant fOI Andhra 
, Pladesh 

J69 AnkleshwB! oiMield 
170 Ban on communal pal lies 

WRITTEN ANSWERS TO 
QUESTIONS 

S.Q. Sub;ect 
No. 
J71 Senice of LiblatiaIl' 
J72 Petroleum imports 
J?3 Hindi medium in Alllndin 

Sen ice E:llID'Jinations 
J74 Sui gas from Pakistan 
175 PUlchaseofmechanicalspatc: 

palts 
J76 UNESCO Scheme fOI com-

pulsory PIimat} Education 
in Asia 

177 Commission fO! T,aDslating 
Central Acts 

J78 Ail ~iolftion by Chine.e 
J79 Muslim POfuiati{'oD in A'BlIDl 
ltiC Ddectiv< oil pil'eline 
18] Ney,veli ploject 
J82 Bhitai Sted Plant 
JE~ Coal movement 
J84 Mekong project 
185 Land ic Delhi 
JE6 Ad~ance8 agsinst wheat 
187 Regional 'En@ineering 

college in Kerala 
'J88 Deaths due to oVel- tuming 

of an Army tyuck 
J89 Ilyushin airctaft. 
ISO Liquid gold 
19,1, Poly technics fer womeJ1 
i9'i::'Loans and grants to India 

,flOm Japan 
J93 'Centenal~ ceiebtaticns of 

Archaeolo@~ DepallDl<nt 

707-09 
709-1:1 

713 
713-14 
7J4-18 

718-20 
72O--2J 
722- 26 

131-32 

733-34 
734-35 
735-36 

736 
736-37 
737-38 
738-39 
740-41 
741-42 

742 

742-43 
743 
744 

744-45 
745 

745 

QUESTIONI>-contd. 

S.Q. 
No_ 

Sub;ect 

194 Confelenee of Chief State 
Electroral OtlicelS 

195 Delhi School stude",. seel-
ing admission 

196 Indian students going abroad 
J9? Chinese in India 
r.g8 Back"'B!d classes 
199 Chinese nationals in India . 
200 Crimes in Delhi 
201 hon ore 
202 Neyveli ptoject 
203 Suicide by an Almy o'fficer 

in Asansal 
204 Mysore iron and steel 'Iliolks 
205 Anti-national activities of 

foreigners 
206 Gujen\ refinel,!' 
207 Coopelative Research 

A.socia tions 
208 PelJoleum Informa~ion 

Bureau 
2<>9 Relief to the educated un-

employed 
210 O.N.G.S. maps missing 
2Jl Free and compuslory primary 

education 
212 Shor tage of coal i,n Gujarat 

213 Nilkaat,ha expedition 
2J4 Language formula of Bengal 

Chief Minister _ • 
215 Corre<;pondence COUlSCS in 

Delhi . _ . 

2.6 Assistancet<> flood victims in 
Oxissa 

211 Pension rules of industrial 
worken· 

318 Dates of General Elecliona, 
1962 

219 Lady teachers in a Delhi 
school 

220 U. K. bank rates 
22 I Wmld C;,itd,en's Festival, 

M'J5cOW 
2H Sholtage of billets 
223 Beggan in Delhi 

224 Ankl",hwal oil 
225 Accommodation for a1my 

pelSOIUlei 
226 Seizule ofhavellel'scheques 
227 Fleet Ail AI m Base 

no,. 

746-47 
747-4S -

74& 
749 

749-50 

750-51 
151 

751-52' 

752 
752-53 

753' 
754 

754-55 

755-56 

756 
75& 

756-57 
757-SS 

758-59-

759' 

759-60 

760-61 

76,.-63 
763-64 
764-65 

765 

765-66 
766-67 

767 
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WRITTEN ANSWERS TO 
QUESTIONS-contd. 

'S.Q. 
No. 

Subject COLUMNS 

228 Indian Economic and Indian 
Statistical Sel,ices 

229 World Bank', aid for Thild 
Five Year Plan 

230 Pol) technic fOI women in 
• Delhi 
23I Space lesealch 
232 Che.p lext books on techni-

cal subjects 
233 All India Minelal AdvisolY 

Boatd 
'234 Bokalo Sleel Flant 
235 Muslim Con,ention in Delhi 
236 Palai Central Bank 
237 Oil pipeline 
238 lnstitcte of Economic growlh, 

Delhi 
239 Expansion of sleel Planls 
240 C.O.D., Delhi Cantt. 
24 I Use of Hindi in Ddhi Ad-

ministIafion 
.242 Indian ttairiees in Bonn 

243 CenT.raJ WOI kshop at KOI b. 
Coal fields 

244 Admission 110 Technical 
In3tttutes 

245 U. K. Imestment in Indin 
'246 Regional Engineeling 

College. Kozhikode 
247 Mdium· sized Steel Plants 
248 PlO:llIotion of Supplemen.,. 

tary Reading Malelial 
for Basic Schools 

249 Accident in Khamalia Old" 
nlnce Factor} 

250 Supersonic airclait 
251 N.C.C. camp at Kampt"" . 
252 Sterling balances of India 
253 Re~n[ganisation of oil under· 

takings 
254 Bakalo Steel Plant 
255 Drilling in A%.m alte-

agloemenl wirh B.C.C. 
256 Air Clash near Ludhiana 
257 Centenary of Madan Mohan 

Mala,iya 
2S8 Baroda oil xefinel~ 
259 Commonwealth Finance 

Ministers' ConfeJence 

260 Gypsum mines near Jodhpur 
261 Enquiry Commi,'tee on 

SUI vey of India 

769-70 

770-7 I 

77 1 

77 ' -72 

772 

772-73 
773 
774 

774 
775 

779 

779-80 
780 
78I 

781-82 

783 
783-84 

784 
784 

784-85 
785-81> 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

S.Q. Subject COLUMNS 
No. 

262 Oil explo18bion agreem<nt 
with B.O.C. 

263 Military Tlaining &hool. 
264 Olganisation fOl sloel 
265 Oil industIY in India 
26£ West German Investmenl~ 

in India 
267 Allo} sleel 
268 Assessment of oil in Camba} 

region 
l!h9 Manufacture of tanks 
2.70 Commissions of inquiry on. 

Assam riots 
27 I Naming of reg;rr,er.ts 
272 I.A.S. and I,P.S. officeI!' 
2.73 Demand for Hill State 
274 Technicians for Steel Planls 
275 Petroleum Instilt.1te at 

Dehla Dun ' 
271> Rourl<ela Steel Plan.t 
277 Consump~ion of clude oil 
278 University Regis\\"Btion 

Units, De)hi 
219 NOIthern Zonal Council 

Meeting 
280 Purchase of ailcrailS flom 

Air-India Intel national 
28 I Admisision in Pol) technics 
282 Hislolica) Cil) near Jammu. 
2.83 Accident 10 an Army truck 
284 Archaeological Excavations 

by UnivelSities 
2.85 Oil near Shahjahanpul 

(U.P.) 
U.S(J. 

Nc. 
344 LA.S. relsonnel for Third 

Plan 
345 Oil India Ltd. 
346 Mis. Singareni collieries 
347 Ankleshwar oilfield .1. 
348 Promotion of Class II' and 

II I officern to Class' I . 
349 700-liue bucket wheel exca-

vator 
350 Ex-servicemen in industries 
351 Ex-servicemen of Punjab 
352 Archaeological Survey of 

Punjab 
353 Removal of untouchability 
354 Halls-cum-Auditoria in 

Punjab . . 

786- 87 
788 

788- 89 
789 

789 
790 

790-9I 
791 

79I-92 
792-93 
793-94 

794 
795 

795-96 
796 
797 

797 

797-98 

8eo 

800-OI 

800 
806-
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WRITTEN ANSWERS TO 
QUESTIONS--<ontd. 

U.S.Q. Subject COLUMNS 
No. 
355 S.T. agriculturists in 

Punjab 
356 Oil deposits in Muradpur 

(Kashmir) 
357 Central Institute of English, 

Hyderabad 
358 Scholarslrips for studies 

abroad 
359 Coaching classes in Kerala 

for S.C. and S.T. students 
360 Training schools in mining 
361 Steam coal for Maharashtra 
362 Excise duty on tobacco 
363 Smuggling of Ganja 
364 Loans due from Mysore 

State 
365 Bhilai Steel Plant 
366 Re-rolling mills 
367 Smokeless coal plant 
368 Complaints against LA.S. 

Officers 
369 Harijan Welfare 
370 Students' tours in Punjab 
37 I Scholarships to children of 

political sufferers 
372 Punjab High Court 
373 Coal for Punjab 
374 Census 
375 Educational Development 

Scheme for Third Plan 
376 Aid to Educational Insti-

tutions in Orissa 
377 Correspondence in the States 
378 Foreign languagcs 
379 Central Hindi Directorate . 
380 Hindi stenographers 
381 Pool of Hindi Stenogra-

phers 
382 Houses for Municipal sca-

vengers in Orissa . 
383 Open air theatres in Orissa 
384 Re-wlling ioltstrics in 

Orissa 
385 Scholarships to Children of 

political sufferers in Orissa 
386 Lahaul and S piti 
387 Zonal Police Force 
388. Noting in Hindi 
389 Unclaimed prizes of Prize 

Bonds 
390 Publication of results of 

Prize Bonds in Hindi 

807-08 

808 

808-09 

809-10 
810 

810-II 
8Il 
MIJ 

812 
812 

812-13 
~13 

816-17 
817 

81 7-18 
SIS 

818-19 

819-20 
820 
821 

821-22 
822 

822-23 

S23 
823-24 

827-28 

WRITTEN ANSWERS TO 
QUESTIONS--<ontd. 

U.S.Q. Subject COLUMNS 
No. 

391 Admission in Engineering 
Colleges 

392 Homes for Wcst Pakistan 
displaced persons 

393 Manufacture of rails in steel 
plants 

394 Contraband gold 
395 N.C.C. camps 
396 Temporarypostslll M.E.S .. 
397 Territorial Army and Naval 

reserves 
398 Trip to Kashmir by Handi-

capped students 
399 Life sketches of soldiers of 

Independence struggle 
400 Enrolment form of the 

Air Force 
401 Buildings for Delhi schools 
402 Contractor in Himachal 

Pradesh 
403 Infringement of Indian 

Copyrights in Pakistan 
404 Board of Control for Cricket 

in India 
405 Evening colleges 
406.Kolar Gold Mines 
407 Hyderabad Money in 

London Bank 
408 Janata Colleges Inquiry 

Committee 
409 Geological Survey of 

Mohindergarh 
410 Central Indian Medicinal 

Plants Organisation 
4II Trained Technical teachers 
412 Children's Book Trust 
413 Education of handicapped 

children 
414 Communal and lignuistic 

harmony in India 
415 Collieries 
416 Reservation for students of 

H. P. in other States 
417 Elections in snow bound 

areas. 
418 Residence Act, 1957 
419 Influx of beggars from Pakis-

tan 
420 Scholarships to children 

of politcal sufferers in 
H.P. 

422 Girls' hostel in Poona 
423 Allotment of plots 

828-290 

829-30 

83Q. 
830 -31 
83 1-32 
832-33 

836 

836-37 
837 
837 

838 

838-39 

839 
839-40 

840-41 

841-42 
842 

843-"44 

844-45. 
845 
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WRITTEN ANSWERS TO 
QUESTlONS-contd. 

U.S.Q. Subject 
No. 
424 Merit scholan;hips for 

public schools to Delhi 
students 

425 Charitable scholan;hips in 
Delhi 

426 Scholan;hips in industrial 
schools of Delhi 

427 Open scholan;hips to Delhi 
school students 

428 Goveroment Higher Secon-
dary Schools in Delhi 

429 Compulsory primary educa-
tion in Delhi 

430 Recruitment of L. D. Cs. in 
A.F.H.Q. 

431 Rajhara iron ore mine 
432 Suspension of defence em-

ployees 
433 Bhilai Steel- Plant 
434 Students going abroad' 
435 Monument at Narnaul 
436 Plan allocations for Coral 

inlands 
437 Vijnan Ma!ldin; 
438 Recreation centres in 

COLUMNS 

Government colonies, Delhi 855 
856-57 439 Life Insurance Corporation 

440 Prosecution against persons 
jeopardising the security of 
the border . 

44' Gassy mines ncar Bokharo 
442 Oil deposits in Maharashtra 
443 Cyclone in Thoubal Tehsil 

in Manipur 
444 Primary schools in Manipur 
445 Income-tax and Central 

Excise 
446 Control on the issue of 

capital 
447 Andaman islands 
448 Bharat Pensioners' Samaj 
449 Third Finance Commission 
450 Seizure of gold 
451 Excavations at Kausambi 
452 Coal movement 
453 Visit of Union Ministers to 

Orissa 
454 Primary school teachers in 

Orissa . . . 
455 Invalid votes in mid-term 

elections in Orissa 
456 Third Finance Commission 
457 Smuggling of glod 

860 
861 
861 

861-62 
862 

862-63 
863-64 

865 

865-66 

866-67 
867 

867-68 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject 
No. 

458 Life Insurance Business 
459 Katigorah by Election 
460 Coal to be carried by sea 
461 Grant to Calcutta U niven;ity 
462 Suspension of officers in 

Deptt. of Mines and Fuel 
463 Warrant of precedence 
464 Police Constables in Delhi 
465 Police Constables in the H.P. 

Administration 
466 Police constables in Manipur 
467 General Elections, 1962 
468 Revision of Pay Scales of 

employees of Tripura 
Administration 

469 Gale in Tripura 
470 Rudrasagar oil 
471 Sunday and other holidays 

for civilian staff 
472 Counterfeit coins in Circula-

tion 
473 National Academy of Ad-

ministration 

474 Purchase of Rum by C.S.D. 
CI) 

475 Tripura Land Revenue and 
Land Reforms Act 

476 U. N. Research Projects 
Schemes for India 

477 Indian citizenship of Prof. 
Haldane 

478 Arrest of foreignen; 
479 Baranni refinery 
480 Refining and marketing 

of oil 
481 Achieving Economic Growth 
482 T.A. and D.A. Rules for 

Ministers 
483 Playgrowods in schools and 

colleges of Punjab 
484 S.C. and S.T. in Govern-

ment service 
485 Monumenn; in Punjab 
486 Legal aid to Harijans 
487 Ex-servicemen in Punjab . 
488 Post-Matric scholarships to 

Backward ciasses 
489 Murders in H. P. 
490 Advocates Act, 1961 , 
491 Commonwealth Defence 

'Conf< ft lee on Clothing 
and General Stores . 

492 Children's Act, 1960 

1106· 

COLUMNS 

868 
868-69 

869· 
~70 

880' 
880-81 

S81 

881 

881-82 
882 
,,82 
883 

883 
884 

884-S6 

886 
886-87' 
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~TTEN ANS~'hRS TO 
QUESTIONS---contd. 

U.S.Q.<;1Lbj~ct <:OLUlI<lr-S 
No 

-493 Bhilai Steel Plant 
494 Flood victims in Tripura . 
495 Oil in Gandhinagar . 
496 Damage to Central Govern-

ment property in Assam . 
497 Extension of Madras Dra-

matic Performance Act 
to Delhi 

498 Ministry of Defence and its 
attached offices 

·499 Translation of Manuals 
and forms etc. 

500 Government Resolutions 
501 Hindi books 

'502 Savings in foreign exchange 
503 Bhusabhag Mahal, Lucknow 

.504 Collections under Small 
Savings 

'505 Training of officers of 
State Evaluation Units 

506 Change of capital of 
Assam 

507 T.A. and D.A. to Ministers 
'508 Dividend declared by 

H.A.L. 
509 Central Institute of English, 

Hyderabad 
510 Scholar3hips to the deaf 

and the handicapped 
'5II Use of Hindi 
"SI2 

516 

517 

5i8 

519 

520 

521 
'.522 
523 

Archaeological excavations 
by -Allahabad University 

Production of pipes in Rour-
kela pipe plant 

Oil from Russia 
Fine for violation of Foreign 
Exchange Rules 

Gadget for reduction in pet-
ro� consumption 

Loans for refugees in Tri-
pura 

Inquiry into the conduct 
of Assam officials . 

Payments to Palai-Bank de-
positors 

Payment by PaJai Central 
Bank against each account 

, Lady Chatterley's Lover' 
Manufacture of guns 
Collections under Small 

Savings Scheme 
Gift of printing press from 
West Germany 

881-88 
88& 

888-89 

889 

890-91 
891 

891-92 
892 
892 

894 
894 

895 

899 

900 

901 
90,-02 

902 

902 

WRITTEN ANSWERS TO 
QUESTIONS--<-ontd. 

U.S.Q. Subject ~OLUMM" 
No 

525 Food shortage in Dharma-
nagar 

526 Barauni refinery 
527 Oil exploration in Gangetic 

regions. 
528 Merit scholarshirs to child-

ren of school teachers of 
Orissa 

529 General Elections for Orissa 
530 HF-24 
531 Economic growtI1 
533 Godown keepers in Ord-

nance Factories 
534 Foreign exchange for stu-

dents 
535 Loan and grant to Utkal 

University 
536 Census in Seraikells and 

Kharswan (Bihar) 
537 Central Secretariat. 
538 Casual labour' 
539 D~dation of dollsr by 

540 

542 
543 

544 

545 
546 

547 

548 
549 

550 

55 t 

552 

Loss of Government securi-
ties 

Air crash near J oshimath 
Removal of statues of 

foreigners 
Vice-chancellors of Jabal-
pur and Vikram U niver-
sirles 

Pay scales of officers . 
Smuggling by a Swiss na-
tional 

Sale of Government se-
curities 

Goverrunent loans 
Free Compulsory Educa-
tion in U ruon Territories 

Printing of Fake Dollar 
Notes 

Houses for flood victims at 
Poona 

Iron and C. L sheets for 
Gujarat. 

553 Unauthorised cultivation 
of tobacco 

554 Late Duty Allowance 
555 Agricuiture Development 

Finance Corporation 
556 Yamuna Boat Tragedy" 
5 51 Holiday trip for Delhi 

students 

908-0~ 

909-10 
9I()-Il 

9Il 

9II-1Z 
912-13 

913 

913 
913-14 

915 
91 5-16 

916 

916 

917 

917 

919 
!U9-20 



WRl'rl'EN ANSW£RS TO 
QUESTIONS-~ontd. 

U.S.Q. Subject C:OL':1MNB 
No. 

558 Dead body of a girl in 
Ddhl wmm 9~~ 

559 

560 

Strite in Rourkela Steel 
Plant • 
Purcbaae of Arms from 
U.S.A. . 

ExamiDation for selection 
of Section Officen in Cen-
tral Secretariat 

Oil in Ank1eswar • 
Students in Polytechnics . 

9~-:1I 

931 

PAPERS LAID ON THE TABLE 933-31 
(I) A copy each of the follow-

ing Rules under sub-
secion (3) of section IJ4 
of the' Insurance Act, 
1938:-

(4) The Insurance (Amend-
m.nt) Rules, 1961 
pUblished in Notification 
No. G.S.a. 681 dated 
the loth May, 1961 . 

(6) The Insurance (Second 
Amendment) Rules, 
1961 published in Notifi-
cation No. G.S.R. 867 
dated the 8th July, 1961 

(a) A copy of Notification 
No. S.O. 1306 dated the 
'14th May, 1961, under 
sub-section (6) of section 
lOlA of the Insurance 
Act, 1938 

(3) A copy each of the follow-
ing Notifications:-

(i) The Coal Mines (Con-
servation and Safety) 
Amendment Rules, 1961 
published in Notifica-
tidri No. G.S.R. 800 
dated the 17th June, 
1961 under sub-section 
(4) of section 17 of the 
Coal Mines (Conserva-
tion and . Safety) Act, 
1952. 

(i,) Notification No. G.S.R. 
801 dated the 17th June, 
1961 malting certain fur-
ther amendment to the 
Colliery Control Order, 
1945, under llUb-section 
(6) of section 3 of the 
Essential Commodities 
Act, 1955.. " 

PAPERS LAID ON THE 
TABI..E-eontd. 

IIlD 

COL'UMNB 

(iiI) Notification No. S.O. 
1299 dated the 3rd June, 
1961 fixing revised rates 
of duty of aciae on coal . 
and coke, under sub-
section (3) of section 8 
of the Coal Mines (Con-
servation and Safety) 
Act, 1952. . 

(4) A copy of the Eishteenth 
Report of the Law Com-
mission on the Converts' 
Marriage Dissolution Act, 
1886. • . . 

(5) A copy each of the 
following papers :-

(I) Annual Report of the 
All-India Institute of 
Medical Sciences, New 
Ddhl for the year 1960-
61, under section 19 of 
the All India Institute, 
of Medical Sciences Act 
1956 

(il) Annual Accounts of the 
AU-India Institute of 
Medical Sciences, New 
Ddhl for the year 1958-
59 a10ng with the Audit 
Report thereon, under 
sub-section (4) of sec-
tion 18 of the AlI India 
Institute of Medical 
Sciences Act, 1956. 

(6) A copy of -the Mining 
Leases (Modification of 
Terms) Amendment 
Rules, 1961 published 
in Notification No. 
G.S.R. 4S5 dated the 
Ist April, 1961 under 
sub-section (I) of section 
'18 of the Mines and 
Minerals (Regulation 
and Development) Act, 
1957 • 

(7) A copy ~ch ~fthe following 
Notifications under 
sub-section (I) of section 
28 of the Mines and 
Minerals (Regulation 
and Development) Act, 
1957:-

(4) The Minerals Conser-
vation and Development 
(First Amendment) 
Rules, 1961 published 
in Notification No. 
G.S.R. 651 dated the 
6th May, 1961. . 

(6) The Minerals Conser-
vation and Develop-



IIlI [DAILY DIGEST] 

PAPERS LAID ON THE 
TABLE---<:ontd. 

ment (Second Amend-
ment) Rules, ~ 'I pub-
lished in N ct' , cation 
No. G.S.R. 951 dated 
the 22nd July, 1961 

(e) Notification No. C.S.R. 
880 dated the 8th July, 
1961 

(8) A copy each of the follow-
ing papers :-

(a) Annual Report of the Na-
tional Mineral Develop-
ment Corporation Limi-
ted, New Delhi, for the 
year 1959-60 along with 
the Audited Accounts 
and the Comments of the 
Comptroller and Audi-
tor General thereon, 
under sub-section (1) at 
section 639 of the Com-
panies Act, 1956 . 

(b) Review by the Govern-
ment of the working 0 f 
the above Corporation 

(9) A copy of Notification No. 

COLUMNS 

G.S.R. 418 dated the 
1St April, 1961 making 
certain amendments to 
Schedule I II to the 
iudian Administrative 
Service (Pay) Rules, 1954, 
under sub-section (2) of 
section 3 of the All 
India Services Act, 
1951 •. 

(10) A copy each of the follow-
ing Rules under sub-
section (2) of section 3 of 
the All India Services Act, 
1951:-

(:a) The All India Services 
(Discipline and Appeal) 
Amendment Rules, 
1961 published in Notifi-
cation No. G.S.R. 604 
dated the 29th April, 
1961 . 

(b) The All India Services 
(Conditions of Se, vice 
-Residuary Matters) 
Amendment Rules, 1961 
published in Notifica-
tion No. G.S.R. 688 
dated the 20th May, 1961 

til) A copy each of the follow-
ing Rules under secUon 
38 of the Central Excises 
and Salt Act, 1944:-

(a) The Centl al Excise 
(Se •• nth Amend!n<nt) 
Rules, 1961 published.in 

PAPERS LAID ON THE 
TABLE---<:ontd. 

Nctification No. G.S.R. 
613 d.tedthe2 9th Aptil, 
1961 . 

(b) The Cent tal Excise (No. 
8 Amendment) Rules, 
1961 published in Noti-
fication No. G. S. R. 62.8 
dated the 2, th Aptil, 
1961. 

(e) The Cenhal Excise(Ninth 
Amendment) Rules, 
1961 publist.ed in Noti-
flcaHon No. G.S.R. 858 
datd the 1st July, 
1961. 

(12) A copy each of the folloll-
ing Not.ifications making 
eel lain fUI theI amend-
ments to the Customs 
and Central Excise 
Duties Expolt Dtall~ 
back (Genelal) Rules, 
196C, undel sub· section 
(4) of sect ion 43B ofthe 
Sea Customs Act, 18,8 
and section" 8 cf lhe 
Cent .. l EOIcises and Salt 
Act, 1944:-

(a) G.S.R. No. 609 dated 
the 29th April, 1961. 

(hi! G.S.R. No. 610 dated 
the 29th Aplil, 1961. 

(e) G.S.R. No. 612 dated 
the 29th Apr il, 1961. 

(d) G.S.R. No. 643 dated 
the 6th May, 1961. 

(.) G. S. R. No. 644 dated 
the 6th Mal, 1961. . 

(f) G.S.R. No. 671 dated 
the 13th Ma), 1961 .. 

(g) G.S.R. No. 672 dated 
the 13th May, 1961 •. 

(h) G.S.R. No. 692 dated the 
20th Ma}, 1961. . • 

(i) G.SR. No. 693 dated the 
20th May, 1961 . . 

(j) G.S.R. No. 694 dated 
the 20th Ma~, 1961 . 

(k) G. S. R. No. 695 dated 
the 2othMa~, 1961. 

(L) G.S.R. No. 738 dated the 
31d June, 1961. . 

(m)G.S.R. No. ,56 dat.cd 
the 1St June, 1961 . 

(13) A COPl' of Notiflcation No. 
G.S.R. 697 dated the 20th 
May, 1961 containing 
COlligendu m to Notifi-
cation No. G.S.R. 188 

III2 

COLUMNS 
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PAPERS LAID ON THE 
TABLE-contd. 

dated the 18th Februar~, 
1961, under sub· section 
(4) of section 43 B 
of the Sea Customs Act, 
1878 and section 38 of 
the Centlal Excises and 
Salt Act, 1944 . 

(14) A copy each of t.he follo,,-
ing Notifications undel 
sub· scction (4) ofscction 
43B ofthe Sea Customs 
Act 1878:-

(a) G. S. R. No. 673 dated 
th. 13th MlY, 1961 •. 

(b~ G.S.R. No. 690 dated t.he 
zoth Ma}, 1961 •. 

(e) G. S. R. No. 736 dated the 
3rd jun., 1961 •. 

(IS) A copy of the Medicinal 
and Toilet Prepllla1ioos 
(Excise Duties) Second 
Amendment Rules, I96I 
published in Notifica-
tion No. G. S. R. 608 dated 
the 29th APlil, 1961, 
under SUb-section 
(4) of section 19 of the 
Medicinal and Toilet Ple-
parations (Excise Duties) 
Act, 1955. 

(16) A c"py of Notification No. 
G.S.R. 755 dated the lSt 
june, 1961 issued under 
the Medicinal and Toilet 
Preparation I (Excise Du-
ties) Amendment Act, 
1961' . 

(17) A copy of Notification No. 
F. 3(31)/58. Fin (E) pub-
lished in the Delhi Ga-
zette dated the 13th July, 
1961 making cer· further 
amendment.s to the Delhi 
Sales Tax Rul~, I9SI, 
under sub· section (4) : f 
section 26 of the Ben \., 
Finance (Sales Tn) Act, 
1941, as extended to Delhi 

(18) A copy each of the foU'w-
ing Notifications un~r 
lub-seellion (2) of section 
13 of the Central SBles Tax 
Act, 1956, making certain 
further amendments to the 
Central Salf:s. Tax (Regis-
tution and Turnover) 
Rules, 1957:-

(a) G.S.R.No. 769 dated the 
loth june, 1961.. • 

(6) G.S.R. No. 110 dated 
the loth june, 1961 • 

[DAILY DIClEST] 

COL11MNS 

PAPERS LAID ON THE 
TABLE-contd. 

(19) A copy each of the follow-
ing schemes under sub-
section (II) of section 45 
ofthe Banking Com~anies 
Act, 1949:-

(a) Scheme for the recons-
truction of tho Kottayam 
Olient Bank Limited II1Id 
its amalgamation with 
the State Bank of Tr8\8D-
COl e pUblished In Noti6c:a-
tion No. S.O. Jl02 dated 
the I6\h May, 1961. 

(b) Scheme for the Iecons-
tlUCtion of the Bank of 
NC\\ India Limited IUld 
its amalgamation" ith the 
State Bank of Tla~lUICOre 
putlished in Notification 
No. S.O. n03 dated the 
16th May, 1961. • 

(0) Scheme 'for the recODS-
tluction of the SeaIiaMid-
land Bank Limited and ito 
amalgamation with the 
Canllla Bank Liimted pub-
lished in Notification No. 
S.O. n04 dated tbe 16th 
May, 1961. 

(d) Scheme for the Ie-
construction ofthe Venadu 
Bank Limited IUld iTs 
amalgarr llfion with the 
Soullh Indian Bank Li-
n; 'I. ed I'ul:lished in NotUi-
cation No. S.O. nos dated 
the 16th May, Ig61 . 

(.) Scheme for the Hc:oDS-
tl uation of the Bank 
of POODa Limited and its 
amalgamation "ith the 
Sansli Bank Limited pub-
lished in Notification No. 
S. O. 1203 dated the 231 d 
MaJ, 1961. 

:f) Scheme for the rcc:oD-
tl uction oftbe BIw at 10-
dustl ial Bank LinUted 
II1Id its amalg8l&ation witb 
the Bank cf MaharashtJa 
Limited pubishcd In Noli-
fication No. S.O_ 1291 datcIl 
tbe3lStMay,196I. 

(g) Scheme fortbe re-
construction of the Poena 
.In.estolS Bank Limited 
and its amalgamation .. ith 
the San&li Bank Limited 
published .in lojoti1ication 
No. S.O. 1292 dat.cd the 
31St MB}', 1961• 

COLt7M:NS 
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PAPERS LAID ON THE 
TABLE-contd. 

(Ia) Scheme for the recons-
truction of the Bank of 
Konkan Limited and its 
amalgamation "ith the 
Bank of Maharashtt a Li-
mited published in Noti-
fication No. S.O. I2~3 
dated the 3 ISt May, 
1961. . 

(.) Scheme for the J econs-
~t.ion of the Wankaner 
Bank Limi ted and its 
ama1gamation with the 
Devkaran Nanjee Banking 
Company Limiled pub-
lished in Notification 
No. S.O. 1360 dated the 
12th June, 1961 .. 

(zo) A note on sugar position 
and expoJ ts. • . 

COLUMNS 

REPORT OF COMMITTEE 
ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 
PRESENTED . 932-33 
Sardar Hukam Singh pre-

sented Eightr-fifth Report 
of the Conumttee on Private 
Memben' Bills and Re-
solutions 

STATEMENTS BY MINIS-
TERS 
(i' The Minister of Finance 
"(Shri Morarji Desai) laid 

on the Table a statement 
on the foreign exchange 
situation and also a copy of 
the communique on the 
financial aid to India issued 
by the Consortium of 
Governments and Institutions 
interested in development 
aid to India, at the con-
clusion of its meeting in 
May-June, 1961 . 

(i.) The Minister of Education 
(Dr. K. L. Shrimali) made 
a statement correcting the 
repl1. given on the 18th 
April, 1961 to a Supple-
mentaryby Shri V. P. Nayar 
on Starred Question No. 
1S78 regarding Co-ordina-
tion Committee on Physical 
Education, Recreation and 
Youth Welfare. 

MOTIONS FOR ELECTIOiN 
TO COMMITTEES 
(.) The Deputy Minister of 

Defence (Sardar Majithia) 
moved that the Members of 

933 

934 

MOTIONS FOR ELECTION 
TO COMMITTEES--<:ontd. 

Lok Sabha proceed to elect, 
in such manner as the Speak-
er may direct, twoj members 
from among,t themselves to 
serve as m,mbers of the 
Central Advisory Com-
mittee for the National Cadet 
Corps for the next tenn. 

The motion was adopted. 

(ii) The Minister of Scientific 
Research and Cultural Affairs 
(Shri Humayun Kabir) 
moved that the Members of 
Lok Sabha proceed to elect, 
in such manner as the 
Speaker may direct, two 
members from among them-
selves to serve as members 
of the Central Advisory 
Board of Atchaeology for the 
next term. 

The motion was adopted. 
MOTION RE. REPORT OF 

COMMISSIONER FOR 
SCHEDULED ~STES 
AND SCHEDULED 

1116 

COLUMNS 

TRIBES . 935-1010 
Discussion on the motion that 

the House take note of the 
Report of the Commissioner 
for Scheduled Castes and 
Scheduled Tribes for the 
year 1959"60 continued. 

The Deputy Minister of Home 
Affairs (Shrimati Alva) 
replied to the debate and the 
motion was adopted. . 

BILL PASSED 
The Minister of Industry (Shri 

Manubhai Shah) moved 
that the Khadi and Village 
Industries Commission 
(Amendment) Bill, 1961 be 
taken into consideration. The 
motion was adopted and after 
cIause-by-cIause consider-
ation the Bill was passed. 

1010-68 

DISCUSSION ON MATTER 
OF URGENT PUBLIC 
IMPORTANCE 1068-98 

Shri S. M. Banerjee raised 
a discussion on the produc. 
tion, distribution, export 
and price-fixation of sugar. 
The discussion was not 
concluded. 



AGENDA FOR AUGUST 10, 
196I/SRA VANA 19, 1883 
(SAKA) 

I. Consideration and passing or 
the following Bills : 

(,) The Union Territories 
(Sramp and Court Fees 
Laws) Bill 

(ii) The Minimum Wages 
(Amendment) Bill, 1961,. 
a. passed by Rajya Sahha 

LDAILY DlaBS-r] 

CoLUMNS 

(iis) The Salt Cess (Amend-
ment) Bill, 1961. 

(if}) The Marernity Benefit 
llill, 1960 as reported by 
Joint Committee • 

2. Further discussion on the 
production, distribution, eX-
pan and price-fixation of 
sugar 

GIPND-·LSII-·7S7(Ai)LS ___ 2I-I-6[-I~S· 
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